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LOK SABHA DEBATES 

LOKSABHA 

Thursday, May, 24, 1990/Jyaistha 3, 1912 
(Saka) 

The Lok Sabha met at Eleven of the Ciock 

[MR. SPEAKER in the Chaitj 

ORAL ANSWERS TO QUESTIONS 

[ Translation] 

Fire incidents in Delhi 

+ 
*963. SHRI UTTAM RATHOD: 

SHRI HARI KEWAL PRASAD: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the total number of incidents of out-
break of fire in Delhi during the current year 
so far; 

(b) the causes of fire, the number of 
persons injured and killed in these fire inci-
dents and the extent of loss caused to prop-
erty;and 

(c) the steps being taken by Govern-
ment for rehabilitation of fire victims? 

THE MINISTER OF HOME AFFAIRS 
(SHRI MUFTI MOHAMMED SAYEED): (a) 
2261 incidents of fire took place in Delhi from 

1 st January, 1990 to 30th April, 1990. 

(b) The causes of fire have generally 
been found to be: 

1. Electoral short-circuit; 

2. Overloading ot electric installa-
tions; 

3. leakage of cooking gas; 

3. Industrial processing; 

4. Careless smoking. 
-

The number of persons from the public 
who died in these fires is 13 and those 
injured is 18. The extent of loss caused in all 
these fires has not been determined. 

(c) Government have been providing 
ex-gratia relief where warranted. 

[~nglish ] 

SHRI UTI AM RATHOD: While replying 
to this question, I would like to know whether 
the Government have considered only the 
towering infernooryou have also undergone 
to take some trouble to study the causes of 
fire in jhuggi jhonparis because there have 
been so many jhuggi jhonpari accidents. 
What were the reasons? I am interested in 
knowing that and not about the high build-
ings. 

SHRI MUFTI MOHAMMAD SAYEED: 
As far as jhuggi jhonparis are concerned, 
generally reasons are not known. As you 
know, there can be many causes of flre. 
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There are many reasons. Reasons are not 
known. Accidental fires are also there. (Inter-
ruptions) 

[Translation] 

SHRI UTTAM RATHOD: I have still not 
received the answer to my first question, I 
had asked aboutthe causes of the fire. 

MR. SPEAKER: Mufti Saheb, he asked 
whether you have got the matter investi-
gated. 

SHRI MUFTI MOHAMMAD SAYEED: 
Investigation was conducted to know whether 
there was any sabotage in these incidents, 
but it was found that no such thing was there. 
The Jhuggi Jhopris were not set ablaze 
deliberately by anyone and it was just an 
accident like any other fire accidents. 

SHRI UTTAM RATHOD: It has been 
observed that during the last one and a half 
months, five fire incidents have taken place 
in the areas where Jhuggi Jhoparis are lo-
cated. It is surprising that the Minister has 
replied to the questions pertaining to the big 
buildings but he has not found any sabotage 
in respect of the fire in jhuggi jhoparis. Thou-
sands of huts are burnt, loss worth millions of 
rupees is suffered and people are rendered 
homeless but he does not pay any attention 
to it. I fail to understand why the Government 
could not established the cause of fire. 

Whether it is not true that when mucsles-
men are not paid their weekly, they set 
ablaze jhuggis? Have you not found any 
such incident? 

SHRI MUFTI MOHAMMAD SAYEED: 
We investigated into the matter through Delhi 
Police in order to see if some people were 
involved in these incidents but no such thing 
could be proved. 

SHRI JAG PAL SINGH: Mr. Speaker, 
Sir, the manner in which the han. Home 
Minister has replied to this question of grave 
consequence shows that he has not got any 
investigation conducted no behalf of the 

Government, into the fire accident especiaJJy 
that ~f jhuggi jhoparis. Had he got any such 
investigation done, then this house should 
have been informed of the cause which lead 
to fire in the jhuggi jhopris. Although the 
cause has not been revealed, yet it is a fact 
that there must be some causes which lead 
to these fire incidents. 

MR. SPEAKER: The hon. Minister has 
already said that police have investigated 
into the matter, you ask the question. 

SHRI JAG PAL SINGH: I am asking 
question. Will the hon. Minister enlighten me 
and the House whether the cause of this fire 
is the connivance between the bureaucrats 
and the colonisers? , do not want to impute 
any motives to any political party but this 
doubt crops up on the basis of news reports 
as to whether the colonisers and bureau-
crats are conniving in this activity. The way in 
which the unauthorised colonies and jhuggi-
jhopris are being set ablaze creates a suspi-
cions as if this is being done to grab those 
sites. 

SHRI MUFTI MOHAMMAD SAYEED: 
Mr. Speaker, Sir, the Government has pro-
vided assistance to reconstruct huts in those 
areas where they were destroyed by fire 
and, therefore, the involvement of the colo-
nisers is not established as the cause of this 
fire. You must have seen that since the huts 
are constructed very close to each other and 
since they are in cluster, the fire raged in one 
area on account of some inflammable mate-
rial spreads rapidly to all the areas. (Inter-
ruptions) 

KUMARI MAYAWATI: Mr. Speaker, Sir, 
a probe into the incidents of fire n the jhuggi 
jhonpris of Delhi through Delhi Police was 
conducted but the cause of these fire inci-
dents could not be established. I would like 
to inform the House that between 14th to 
30th April, nearly 17,000 huts were reduced 
to ashes in Delhi and more that one lakh 
people were rendered homeless. When a 
fire broke out in the Gandhi Gali of Sadar 
Bazar on the 16th of April, a special inquiry 
committee was set up in the old secretariat 
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for investigation but ironically, not a single 
such committee has been formed in the old 
secretariat to investigate into the fire inci-
dents, which gutted thousands of huts. A 
dharna is being staged by the 6ahujan Samaj 
Party outside the old secretariat and our 
demand is that, to condoct an investigation 
into the fire incidents, an enquiry committee 
should be set up in this regard as was done 
in respect of Gandhi GaiL In that case, action 
was taken immediately becuase of the fact 
that businessmen and influential people were 
involved whereas no enquiry committee has 
been set up till date to investigate into the 
outbreak of fire which gutted the hl'ts of the 
people belonging to weaker sections. I would 
like to mention that, ever since the Bahujan 
Samaj Party started a dharna outside old 
secretariat, the fire incidents in the slums of 
Delhi have almost stopped, because it has 
not been realised that the )'ieaker sections 
have awakened. (Interruption!') 

I would like to know as to why no inves-
tigation has been conducted so far? Will an 
enquiry committee be set up to investigate 
into the incidents in which the Jhuggis of the 
people belonging to weaker sections were 
gutted? 

SHRI MUFTI MOHAMMAD SAYEED: 
Mr. Speaker, Sir, it is necessary to get an 
inquiry conducted to know the cause of fire in 
the jhuggis where people belonging to weaker 
sections live. Fire incidents have taken place 
In different colonies and there is no conspir-
acy in it. I had directed the police commis-
sIoner to investigate fully and the enqUIry 
has revealed that no sabotage was tnvolved. 

H you talk of fire incidents in Vigyan 
Bhawan and Sadar Bazar, certain preven-
tive steps were taken but still a fire broke out 
there. If fire breaks out even after taking all 
the preventive measures, it definitely re-
quired investigation. As regards jhuggi 
jhopris, poor people live in these units, they 
use chullas and once fire breaks out at one 
place it engulfs the entire area. I want to 
assure the hon. Members that we have got 
the matter investigated fully and no one has 
beel"! found guilty. (Interruptions) 

SHRI TARIF SINGH: Mr. Speaker, Sir, 
the moment thenew Government announced 
that they would issue ration cards to jhuggi 
jhopari dwellers, Congressmen in collusion 
with the police constructed some new jhug-
gi5. When ration cards were not issued to the 
people belonging to Congress, who had got 
the jhuggis constructed and had spent 
money, they planned to set the jhuggis afire, 
with the aim that it would attract the attention 
of the Government and they would issue 
ration cards. They will also get the money. A 
fire incident took place in Jawalapuri PUC 
market. (Interruptions) 

There were certain wholesale traders 
as well as retailers in the PUC market, where 
the fire broke out. The big traders set the 
place ablaze to remove small traders from 
th at place. Th is is the fou rth incident. Whether 
the han. Home Minister will order on inquiry 
into it? I myself visited the spot. The people 
from Congress did not allow us to talk to the 
people and they hooted us. Whether, it will 
be looked into? 

SHRI MUFTI MOHAMMAD SAYEED: 
Sir, I have already stated that it has been 
investigated. No group or person could be 
identified who might have sparked off the 
fire. 

SHRI MADAN LAL KHURANA: Mr. 
Speaker, Sir, as per my information, prior to 
Novemb~r 1989 whenever a fire incident 
occurred, the Delhi Administration used to 
pay Rs. 250/- per jhuggi. The new Govern-
ment has increased the amount to Rs. 500/ 
- I want to know whether Government pro-
pose to provide relief like bread or cereals to 
jhuggi jhopari dwellers in case of breaking 
out of fire? 

6esides, according to press reports in 
the iire that broke out near Samaypur Badali, 
there was nothing in the huts and unoccu-
pied jhuggis were burnt. Police nabbed 3-4 
people as per the information available with 
me. Police gave a statement that it was their 
duty to help the jhuggi jhopari dwellers. This 
can happen at other places also. Are you 
thinking in terms of getting an impartial 
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magisterial inquiry conducted as to how so 
many jhuggi jhoparis were gutted. 

SHRI MUFTI MOHAMMAD SAYEeD: 
Mr. Speaker. Sir, jhuggis are generally con-
structed without proper permission. They do 
not have proper approval of the Govern-
ment. Basic minimum needs like water sup-
ply, sanitation. roads are not available there. 
The Government has to rehabilitate them 
after the fire incidents. On one issue, I agree 
with the han. Member that we shall have to 
take special steps to ensure that fire inci-
dents do not recur in these localities and we 
want to do something in this regard. 

SHRIMATI JA YWANTI NAVINCHAN-
ORA MEHTA: In reply to the question, the 
han. Minister has said that 2261 fire inci-
dents have taken place between 1st January 
and 30th April. This is an aggregate. I would 
like to know the details of incidents of fire in 
jhuggi jhoparis. How many accidents took 
place on account of bursting of LP Gas 
cylinders and how many due to short-cir-
cuits? It is essential to have separate details 
of the jhuggi-jhonpris where fire broke out 
and where they were set ablaze deliberately. 
The Government has not given a reply as to 
the amount of ex-gratia payment given to 
those who suffered losses. He has stated 
that the Government is extending ex-gratia 
payment where-ever it is necessary. How 
much compensation has been paid to the 
thirteen person who were killed and to those 
eighteen persons who were injured, sepa-
rately? 

SHRI MUFTI MOHAMMAD SAYEEO: 
He has asked several questions. Previously 
when fire broke out in jhuggi jhonpns Rs. 
2501- were given as compensation but this 
amount nas now been enhanced to Rs. 2501 
- were given as compensation but this amount 
has now been enhanced to Rs. 500/- wher-
ever there was loss e.g. In Sadar Bazar and 
in other areas ..... . 

( Interruptions) 

SHRI MUFTI MOHAMMAD SAYEEO: I 
do not have separate figures of \he jhuggi 
jhoparis, I shall collect them and inform you. 

SHRIMATI JAVWANTI NAVINCHAN-
ORA MEHTA: These are the incidents of 
DeIhl and the Government do not have fuN 
information even about these incident. It is 
not a reply to say that information wiD be 
collected. How much money has been given 
to those injured and how much to the next of 
kin of those killed and what measures have 
been adopted to check such incidents in 
future? 

MR. SPEAKER: He will explain it. 

SHRIJ.P. AGARWAl (Chandni Chowk): 
Mr. Speaker, Sir. I had raised this issue 
earlier also that the people living in jhuggis 
do not get any help from the Delhi Admini-
stration despite their repeated requests in 
this regard. No matter what report is sent to 
you by the Administration, the fact is that no 
money has been given to the persons whose 
JHUGGIS had burnt as a result of which they 
have not been able to construct their shel-
ters. You will not get any report in this regard. 
Another issue is that the shopkeepers of 
Sadar Bazar, whose shops got burnt had in 
past-requested the insurance company to 
insure their shops but the company refused 
to do that. I had raised this issue earlier also. 
There are several issues like this due to 
which there is much resentment among the 
people. I would like to know from the han. 
Minister about the decision taken by the 
Government on the issues which I had raised 
earlier. I hadraisedthefollowing questions:-

(a) Would the hon. Minister ask the 
Insurance Company to insure the 
shops of Sadar Bazar? 

(b) Whether any money was given to 
the peop:e living in Juggies 

(c) Whether any custom-duty has been 
imposed on fire fighting equipments 
and if so, there should be no cus-
tom duty on such equipments as 
there are Ii' "! saving equipments. 

SHRI MUFTI MOHAMMAD SAYEEO: 
TotaL relief given so far amount to Rs. forty 
three lakhs eighty seven thousand, two 
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hundred and fifty. Rs. one lakh and thirty 
thousands were given to the next of the kin 
of the deceased while those who were in-
jured, were given relief ranging from Rs. five 
hundred to Rs. three thousand each. Details 
are given below: 

Samaipur 280001-

Wazirpur 3,54,000/-

Rohini 1,30000/-

Shantivan 10,77000/-

Sahbad 55001-

Shahdara 1,25000/-

Patelnagar 8000/-

Kirtinagar 72500/-

Wazirpur 400001-

Adarshnagar 5,935001-

Geeta Colony 1,250001-

Motiyakhan 7,9750001-

Shahbad 6,665001-

Bad Ii 1,130001-

Silampur 34000/-

Jahangirpuri 3,2750001-

SHRI J.P. AGARWAL: Mr. Speaker, 
Sir, please get me a copy of these details. 
The details of the total number of beneficiar-
ies and the amount given to each individual 
should be given. 

MR. SPEAKER: He has already given 
the dl Jils. 

SHRI KALKA DAS: Mr. ~'eaker, Sir, 
there has been a series of fire-mcidents in 
Delhi the details of which have been given by 
the Hon'ble Home Minister just now. In this 

connection I would like to tell something 
about Motia Khan area my constituency. A 
disastrous fire had broken out there, and the 
hon. Minister of Urban Oevelopmentaccom-
panied by the Minister of State of Home 
Affairs had visited the site, I would like to 
know the total number of persons affected in 
that fire-incident. I had a personal talk with 
the hon .. Lieutenant Governor in this con-
nection. As per my information nine children 
and two women were burnt to death in this 
fire-incident. I had urged him for ordering a 
eBI en liry into the incident besides giving 
rupees une lakh to the next of the kin of the 
dead and rupees twenty thousand to each of 
the affected person. So I would like to know 
the details of relief given to the victims of fire. 

SHRI MUFTI MOHAMMAD SAYEED: I 
have already laid the details on the table of 
the House (/nte"uptions) 

[English] 

PROF. SAVITHRI lAKSHMANAN: 
Please allow me to speak Sir. In my resi-
dence also, there was a fire accident. (Inter-
ruptions) 

MR. SPEAKER: I did not know that. I will 
call you. 

[Translation] 

SHRI KALKA DAS: It has been stated 
by the Hon'ble Minister that the details have 
since been laid on the table of the House. But 
here I would like to know whether or not my 
demand to give rupees one lakh to the next 
to the kin of the deceased and twenty thou-
sands to each affected person has been 
conceded. 

SHRI MUFTI MOHAMMAD SAYEED: 
We will consider his suggestion. 

[Eng/ish) 

PROF. SAVITHRI LAKSHMANAN: Sir, 
J am residing in Flat No. 139 of South Ave-
nue. On 20th May, around 10.45 PM, there 
was a fire in the bathroom of my residence 
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due to short circuit. Colleagues from my own 
State, namely, Prof. K.V. Thomas Mr. 
8asheer. Mr. P.A. Antony and others came 
to my help to put out the fire, even before the 
CPWD people arrived. Now, my question is 
whether or not the government will is~ue 
orders to revamp all the flats without waiting 
for our requests as fire may not restrict itself 
to only one flat. Will you please issue order 
in this regard? 

SHRt MUFTI MOHAMMAD SAYEED: 
There are clear directions that in respect of 
bigh-rise bui~ings. certain procedures have 
to be followed. certain directives have to be 
followed. and what are the fire preventive 
measures which have to be taken. But in 
some buildings, those measures are not 
being taken. We are very serious about it. 
We are taking action against them. Even 
certain Government buildings have no proper 
fire preventive measures. 

The suggestion of the hon. Member is 
with regard to Government buildings. Gen-
erally, wherever Government buildings are 
there, it is ensured that fire preventive meas-
ures are taken. (Interruptions) 

MR. SPEAKER: No interruptions please. 
Please sit down. 

[Translation] 

SHRI HARI KEWAL PRASAD: Mr. 
Speaker, Sir, in the details laid on the table 
of the House by the hon. Minister. it is men-
tioned that certain amounts as reliefs have 
been given to the persons whose Jhuggis 
were gutted in the said fire incident. I wouJd 
like to know from the hon. Minister whether 
the amounts said to have been paid to the 
victims were actually paid to them. And fur-
ther, will he order an enquiry into those 
cases where affected persons are yet to be 
paid this amount to find out the reasons 
therefore. Secondly, I would like to know 
whether he will give necessary directions to 
the administration to rehabilitate those jhuggi 
dwellers who have been rendered homeless 
as a result of this fire. 

MR. SPEAKER: This question has al-

ready been replied by the han. Minister, 
perhaps, you did not listen to him properly. 

SHRI HARI KEWAL PRASAO: My 
question is whether the hon. Minister will 
orde? an enquiry into those cases ·where no 
amount has so far been paid to the atfeded 
persons. They have not been paid any 
amount by any official. 

MR. SPEAKER: Please sit down, the 
hon. Minister is answering. 

SHRI MUFTI MOHAMMAD SAYEED: 
The Government has given rupees 500 to 
each person whose Jhuggis was burnt, we 
have not received any complaint regarding 
non-payment of relief to any affected per-
son. The hon. Member may bring such in-
stance, if any, to our notice. (Jnterruptions) 

MR. SPEAKER: Bimalji, you please sit 
down. I shall allow you to speak at the 
appropriate time. 

[English] 

Krishl Vigyan Kendras 

'964. SHRI BALASAHEB VIKHE PATIL: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether Government have taken 
any decision to open Krishi Vigyan Kendras 
in all the districts in the country; 

(b) if so, when these are likely to be 
established; and 

(c) the reasons for delay in this regard? 

[ Translation] 

THE DEPUTY PRIME MINISTER AND 
MINISTEROF AGRICULTURE (SHRI OEVI 
LAL): (a) to (c). The policy of the Govern-
ment is to open Krishi Vigyan Kendras in 
various districts of the country as per the 
availability of funds. 

SHRI BALASAHEB VIKHE PATIL: Mr. 
Speaker Sir, we are not sure about the 
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present Government's seriousness for the 
agriculture although it talks much of that. The 
Government in its policy had-akeady de-
cided to open at last one AgriCulture Science 
Centre in each district of the country. In this 
context. I would like to know the number of 
districts in which Krishi Vigyan Kendras have 
been opened so far. the number of districts 
in which Krishi Vigyan Kendras are pro-
posed to be opened this year and the money 
provided in the present budget for this pur-
pose. 

SHRI NITISH KUMAR: Mr. Speaker, Sir 
a total number of 105 Krishi Vigyan Kendras 
have been opened in 103 distric.1s of the 
country so far. As a matter of policy the 
National Commission on Agriculture had 
recommended for the opening of Krishi 
Vigyan Kendra in every district of the country 
by 2000 A.D. The present Government has 
accepted this recommendation in principle. 
Nowthe only problem is that of availability of 
money. I was not satisfied by the answer 
given this morning in this regard. So I imme-
diately talked to Shri Devi Lal, the Deputy 
Prime Minister and Minister of Agriculture. 
During this meeting it was decided that the 
Ministry of Agriculture would insist that the 
Planning Commission must comply with the 
recommendations of the National Commis-
sion on Science on this subject and the 
recommendation pertaining to opening Krishi 
Vigyan Kendra in each district by 2000 A.D. 
must be implemented. The Ministry of Agri-
culture will take active and effective initiative 
to see that maximum numberof Krishi Vigyan 
Kendras are opened during the current 8th 
Five Year Plan. Now Ithinkthe hon. Member 
will be satisfied. 

SHRI BALASAHEB VIKHE PATIL: M:-. 
Speaker, Sir, we wish thatthe hon. Minister's 
assurance is actually implemented. It will be 
welcomed by us and the farmers as well who 
should be happy at this development. But 
the existing number of Krishi Vigyan Ken-
dras in the country is much less than its . 
actual requirement. These centres are not 
able to perform their functions due to the 
curtailment in their budget provision. They 
are not getting even what they used to get 

previously. As a result of this, the number of 
farmer beneficiaries of these centres has 
reduced to less than half than what it used to 
be in the past. In this context, I would like to 
know the steps being taken by the Govern-
ment to see that maximum number of the 
farmers of the country may b"e benefited from 
these Krishi Vigyan Kendras and their num-
ber is not reduced and to provide adequate 
finances to these centres. 

SHRI NITISH KUMAR: Mr. Speaker, 
Sir, during the Seventh Five Year Plan 
whatever expenditure will be incurred on 
Krishi Vigyan Kendras it will be borne by the 
Central Government through ICAR. A new 
policy was put forth in this regard but final 
decision has not been taken on it. According 
to the new policy for the first five years the 
expenditure will be borne by the Central 
Government and for the next five years the 
expenditure will be shared equally by the 
State Government as well as by the Central 
Government, but it has not yet been final-
ised. At present the position is that all the 
expenditure will being borne by the Central 
Government. 

As far as the second part of his question 
is concerned it is not correct to say that only 
a few farmers are being imparted training in 
Krishi Vigyan Kendras or the activities of 
Kendras have been restricted dueto paucity 
of funds. Krishi Vigyan Kendra are function-
ing efficiently and in fact they are becoming 
quite-popular. Their activities in many agri-
cultural fields are being expanded and being 
conducted successfully. 

SHRI BALASAHEB VIKHE PATIL: Mr. 
Speaker, Sir, my question has not been 
replied. I had asked whether the number of 
Krishi Vigyan Kendras have been reduced to 
half due to paucity of funds and whether 
sufficient funds are also not available to run 
the remaining Centres. 

SHRI NITISH KUMAR: Mr. Speaker, 
Sir, training is being imparted to farmers in 
these Kendras and they carry on the work of 
adoption administration and operational 
administration. The new technologies which 
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are evolved in the field of agriculture are 
propagated in those districts for which they 
are found suitable. The women a farmer and 
young farmers are being imparted training in 
different fields by these Kendras and the 
technology which is found most suitable for 
a particular district is put into operation by 
these Kendras. There are various activities 
of the Kendras. Their activities have not 
been curtailed rather their utility has been 
realised and their activities have been in-
creased. 

[English] 

SHRI K.S. RAO: Sir, the population of 
the country is doubling almost every 30 
years. 

MR. SPEAKER: Mr Aao, you always 
give some information. 

SHRI K.S. RAO: Yes, Sir. But the 
Government itself has provided the informa-
tion that almost one million hectare of land IS 
being urbanised or being used for commer-
cial and other such purposes every year. 
That means the land for cultivation is going 
down in this country. So, the only method left 
to usto improve the efficiency or the yield per 
acre of the land, is to train the farmers 
intensively. The farmers have now reached 
to a stage where they can adopt modern 
technology. They can learn it and they have 
proved on many occasions that they can 
improve the yield twice or thrice the present 
standard, if they are trained properly. This 
Government has made a lot of publicity that 
it is committed for agro-economy. Now, the 
hone Minister has himself agreed that he is 
not satisfied with his own answer. But that is 
not sufficient. As it is visible, they have not 
made any arrangement for increasing the 
allocation through the Planning Commission 
in the Eighth Plan. 

MR. SPEAKER: He is anxious. 

SHRI KS. RAO: Anxiety is not suffi-
cient. It should be turned into action. I wish to 
know from the hone Minister whether at least 
now in the late hour, he will impress upon not 

only the Hon. Agricultural Minister but also 
the Cabinet and the Planning Commission to 
ensure that almost all the distrids are pro-
vided with Krishi Vigyan Kendras in the 8th 
Plan positively or even earlier if possible. so 
that farmers can be trained to increase the 
production by at least three-folds by the 8th 
Plan. 

[Translation] 

SHRI NITISH KUMAR: Mr. Speaker, 
Sir, I have already given a reply to the 
question raised by the hone Member. I had 
stated that this matter will be seriously con-
sidered by the Planning Commission so that 
funds could be allotted for opening of more 
Krishl Vigyan Kendras in maximum number 
of districts during the eighth plan. We will 
take approval of the Planning Commission 
and Cabinet both as they have collective 
responsibility. When Government is admit-
ting naturally an initiative will be taken by 
the", in view of their utility. 

SHRI NANI BHATTACHARYA: What 
are the norms for setting up a Krishi V,gyan 
Kendras whether there norms are being 
followed and whether the State-wise break-
up in this regard available with you and if so, 
please enlighten us. 

SHAI NITISH KUMAR: Mr. Speaker, 
Sir, the norms adopted so far for opening of 
Kendriya Vigyan Kenda, are backward ar-
eas because from the very beginning priority 
is being given to the backward areas. Sec-
ondly a tract of 50 acres of land should be 
available there and it should be a represen-
tative area for that district where every type 
of agricultural work is being undertaken and 
the crops sown in that area can be exhibited. 
Thirdly the facility of roads and electricity 
should be available there. In view of all these 

.)rms I have a list of 105 Krishi Vigyan 
Kendras. If hone Member and House desire, 
I will furnish the state-wise break up. 

SHRI CHHAVIRAM ARGAL: The policy 
and intention of the Government is very 
clear. Since priority has been given to the 
Agricultural Sector, Government has decided 
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to open Krishi Vigyan Kendras at district 
headquarters. Madhya Pradesh is a back-
ward state but Krishi Vigyan Kendras have 
been opened there even at divisional head-
quarter level. Whether the commissionery 
headquarters will be placed on top in the 
priority list whether provisions will be made 
to open a Kendra at Chambal headquarter of 
my constituency which is also a commis-
sionery headquarter? Whether these ken-
dras will be opened in Bhind and Murena on 
priority basis? 

SHRI NITISH KUMAR: It would not be 
possible for me to tell right now whether a 
Krishi Vigyan Kendra can be opened in a 
particular area or not. But as t have already 
stated priority is given to the backward ar-
eas. H the previous Government has lacked 
somewhere, it will be taken care of and as I 
have just now mentIOned that during the 
eighth five year plan these centers will be 
opened at maximum number of places. 

SHRI TEJ NARAYAN SINGH: How 
many Krishi Vigyan Kendras have been 
opened in Bihar so far and what is their 
position? 

SHRI NITISH KUMAR: In Bihar 8 Knshi 
Vigyan Kendras have been opened so far. 

SHRI TEJ NARAYAN SINGH: Please 
furnish state-wise breakup. 

MR. SPEAKER: Don't ask for state-
wise figures as hon. Minister has already 
stated that state-wise break up will be laid on 
the Table of the House. 

SHRI YAMUNA PRASAD SHASTRI: 
Mr. Speaker, Sir, Krishi Vlgyan Kendras 
have been opened so far only in 103 dis-
tricts.1t means thatthere are no Krishi Vigyan 
Kendras in three-fourth districts of the coun-
try. In view of the fact that Madhya Pradesh 
is the most backward State in the country 
and its per acres production as well as per 
acre productively is very low. May I know the 
number of Krishi Vigyan Kendras which have 

been opened in Madhya Pradesh? It has 
been decided that by the year 2000 Krishi 
Vigyan Kendras will be opened in each dis-
trict of the country, it means that all districts 
will 'lot be covered by the next Five Year 
Plan. I want to know the names of the dis-
tricts in which Krishi Vigyan Kendras will be 
opened during eighth Five Year Plan and the 
norms to be adopted for opening them and 
the number of districts where Krishi Vigyan 
Kendras will be set up by the final year of 
Eighth Five Year Plan? 

SHRI NITISH KUMAR: Mr. Speaker, 
Sir, answer to these questions have already 
been given. 

[English] 

Traffic Handled at Major Ports 

+ 
*965. SHRIMATI BASAVA RAJES-

WARI: 
SHRt G.S. BASAVARAJ: 

Will the Minister of SURFACE TRANS-
PORT be pleased to state: 

fa) the traffiC handled at the 12 major 
ports during 1989-90 and the corresponding 
figures for 1988-89 and 1987-88, portwise; 

(b) whether traffic handled by these 
ports has come down during year 1989-90 
as compared to that of the previous two 
years; and 

(c) if so, the reasons therefore, portwise? 

THE MINISTER OF SURFACE TRANS-
PORT (SHRI K.P. UNNIKRISHNAN): (a) to 
(c). A statement is laid on the table of the 
House. 

(a) and (b). There are 11 major ports. 
TraffiC handled at these major ports during 
the year 1987-88, 1988-89 and 1989-90 is 
given below: 
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As the above table shows, there has 
been an over all increase in the traffic handled 
in the 11 powers in 1989-90 as compared to 
1988-89 and 1987-88. There has, however, 
been a marginal decline in the traffic handled 
in 1989-90 at Bombay as compared to 1987-
88 and 1988-89 and at eochin and Mor-
mugao as compared to 1988-89. 

Even as such the volume of traffic 
handled in 1989-90 at Bombay and Cochin 
ports represented 100% of the installed 
capacity at these ports. 

(c) The reasons for decline in traffic are 
given below in respect of ports referred to in 
part (a) and (b) of the reply:-

1. Bombay:- i) Substantial fall in 
castal Exports of Bombay High 
crude, leadmg to decrease in 
traffiC in the petroleum, oil and 
lubricant group. 

ii) Fall in Import of edible oil, iron 
and steel and food grains 
(Includmg pulses). 

jii) DiverSion of traffiC from 
Bombay Port to Jawaharlal 
Nehru Port since it was com-
missioned in May, 1989, has 
contributed marginally to the 
decline in total traffic. 

2) Mormugao:- i) Less export of 
iron are by 9.57 lakhs tonnes 
compared to the previous year, 
due to strike in Iron are Mines, 
Romania's internal problems and 
hold up of seven chartered ves-
sels at Karachi Port during Feb-
ruary, 1990 due to disturbances 
at that port. 

ii) Less transhipment of im-
ported POL products, by 2.55 
lakhs tonnes. 

3) Cochin :- Fall in traffic during 
1989-90 compared to that of the 
previous year was mainly caused 

by reduced traffic in oil which 
constitutes the major portion 
(79% during 1989-90) of the 
Port's traffic. 

SHRIMATI BASAVA RAJESWAAI: May 
I know from the han. Minister whether the 
Union Government has proposed a major 
plan for overhauling and improvement of the 
ports in Karnataka, Gujarat and Bombay 
during the 8th Plan? If so, how much money 
has been allotted? What is the total money 
spent on these ports? 

SHRI K.P. UNNIKRISHNAN: Fromtime 
to time, on an annual basis, we do review the 
working of the ports, and also on a Plan-
basis. It is not based on States. As the han. 
Member is aware, there are eleven major 
ports in India; and the requirements of all 
ports for expansion as well as for facilities 
are taken into consideration when these 
revi~s are undertaken. As far as the 8th 
Plan is concerned, we are already at the 
level of discussions; and since 1990-91, as 
the han. Member is aware, is tha first year of 
the Plan, we have allotted various sums of 
money for outlay for 1990-91 . Since she 
wanted to know about Karnataka, Karnataka 
is serviced by the New Mangalore port; and 
Rs. 5.48 crores have been allotted for Kar-
nataka; tor Kandla Rs. 31.4 crores and for 
Bombay Rs. 43.18 crores. 

SHRIMATI BASAVA RAJESWARI: 
would like to know trom the han. Minister 
whether it has come to his notice-l come 
from an area where a lot of iron are and 
manganese are are being exported through 
various ports-that because of the non-clear-
ance of the goods, a lot of inconvenience is 
caused for the mine-owners and also in 
respect of scrap which is being imported 
from other countries. In view of this incon-
venience, will the han. Minister assure me 
that at least during the 8th Plan he would try 
to see that the improvement of the ports in 
Karn·ataka is strengthened? 

SHRI K.P.UNNIKRISHNAN: As I said, 
Karnataka is well serviced by the New 
MangaJore port. As the han. Member is aware, 
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there was a prolonged strike in the New 
Mangalroe port earlierthis year. I intervened, 
and the strike was settled. Since then, it has 
exceeded all targets of productivity. There is 
at this moment no hindrance whatsoever as 
far as New Mangalore port is concerned, 
regarding iron ore. Certainly we will look into 
the hone Member's valuable suggestions. 

SHAI AJtT PANJA: The Calcutta port is 
one of the oldest ports in the country. Haldia 
came thereafter. The hone Minister may kindly 
look at fiis answer, at (a) and (b). There. the 
performance of the Calcutta port and also 
the Haldia Dock have been clubbed together, 
and these figures are given accordingly. 
Very recently, we have got the Jawaharlal 
Nehru port which is at Nhava Sheva near 
Bombay. Information about the Bombay port 
and the Jawaharlal Nehru port are given 
separately.l say this because, while ascer-
taining the need for development of a par-
ticular port, all these inputs are required. 
Haldia is required tp be developed very 
quickly. The other day the Minister answered 
a question about a request from West Ben-
gal Government for ship repairing at Haldia. 

Therefore, I want answers to two parts 
of a supplementary. (a) what is the division of 
the traffic handled at Calcutta, excluding 
Haldia Dock complex, and what is the posi-
tion at Haldia complex? and (b) will these 
administratively separate ports, in future. be 
assessed separately. so that we can ask for 
details regarding the inputs they get, and 
look into the question of whether proper 
funds have been given by the Centre, or not. 

SHRI K.P. UNNIKRISHNAN: The hon. 
Member has been a distinguished Minister 
and he is well aware that the Haldia Dock 
system has been administratively a part of 
the Calcutta port complex. Therefore, there 
is nothing that we have done new. As far as 
inputs are concerned, we have always pro-
vided statistics in terms of the Calcutta ports 
as a whole. If he is interested in separate 
statistics for the Haldia port, we will certainly 
provide them. 

We are keenly interested in developing 

the Haldia Port complex because of the 
genuine need felt. It has also been accepted. 
We are also very much interested in servic-
ing the hinterland as per the new industrial 
projects which are likely to be located in 
Haldia and serviced by Haldia. Therefore. 
there is no question of any kind of negligence 
towards Haldia. We shall certainly see that 
Hafdia is given every kind of assistance. But. 
as far as its administrative structure is con-
cernAd, it has been treated as part of the 
Calcutta Port-complex with the Deputy 
Chairman incharge. 

SHRt AJtT PANJA: I am sorry, the han. 
Minister is not correct probably. I am not 
saying that you are saying incorrectly. But 
please look into it. Previously, it was together 
administratively. Now it is separate. 

SHAI K.P. UNNIKAISHNAN: Yes. 

[ Translation] 

PROF. RASA S~NGH RAWAT: Hon. 
Speaker. Sir, I would like to know through 
you whether any special plan and special 
provision have been made for the develop-
ment of Kendla port in the Eighth Five Year 
Plan? Whether Government have declared 
a few major cities as dry ports besides the 12 
maj~r ports. which are those dry ports. 

[English] 

SHRI K.P. UNNIKRISHNAN: I have 
already explained about the 11 major ports. 
Atthe moment, we are not considering adding 
any port to this list, although these have 
been demands from different States for 
improving certain minor ports, which are 
entirely under the existing constituent 
schemes under the charge of the different 
States. As far as the Kandla Port is con-
cerned, we have given the figures in the 
Statement. 

MR. SPEAKER: He has given the fig-
ures. 

MR. SPEAKER: Next question-Shri 
Advani. 
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SHRI YADVENDRA DATI: Since Mr. 
Advani Is not here. I would request you to 
allow this question under your discretion. 

MR SPEAKER: No. He will not be there. 

SHRI YADVENDRA DA TT: last time, 
you allowed a question like this. He will be 
coming. 

MR. SPEAKER: No. Next question. 

SHRI MANORANJAN BHAKATA: Why 
did you not allow me to put a question? 

[Translation] 

MR. SPEAKER: Please don't short, take 
your seat 

( Interruptions) 

[English] 

MR. SPEAKER: You please take your 
seat. 

( Interruptions) 

SHRI MANORANJAN BHAKATA: I have 
been watching that you are depriving me to 
put a question all the time. (Interruptions) 

MR. SPEAKER: You cannot browbeat 
me like this. I will permit you only when you 
catch the eyes of the Speaker. Please take 
your seat. 

( Interruptions) 

SHRI MANORANJAN BHAKATA: It is 
unfortunate that you are depriving a member 
from the Union Territory to put a question all 
the time. (Interruptions) 

MR. SPEAKER: You should not enter 
into an argument with the Speaker. Please 
take your seat. 

Next question. Mr. Ramanna Rai. 

implementation of Wage Hike Award to 
Workers of Aralam Farm In Kerala 

:967. SHRI M. RAMANNA RAI: Will the 
Minister of AGRICULTURE be pfeased to 
state: 

(a) whether government are aware that 
the management 01 AraJam Farm in Kerala is 
not implementing th decision of the Surperme 
Court about wage hike award to workers; 
and 

(b) if so, what remedial measures 
Government intend to take? 

[ Translation] 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR): 
(a) and (b). A Statement is laid on the Table 
of the House. 

STATEMENT 

The workers of the Aralam Farm in 
Cannanore district of Kera'a were in dispute 
with the Management over wages. The matter 
was referred to the Industrial Tribunal at 
Calicut, which made an award inJune, 1978. 
Aggrieved by the award, the Management 
approached the Honourable High Court of 
Kerala by a Writ Petition in December, 1978. 
The High Court rejected the Writ Petition and 
the Management then approached the 
Hon'ble Supreme Court through a Special 
Leave Petition filed in February, 1984. This 
Special Leave Petition was not admitted by 
the Supreme Court vide its Order dated 
5.5.1986. Since the issue of fixation of pay in 
terms of the award was disputed between 
the Management and the workers. clarifica-
tion was sought from the Industrial Tribunal 
which gave its clarification in November, 
1989. . 

In vjew of the financial implications of 
the Tribunal Award. and the Aralam Farm's 
precarious financial condition. the Manage· 
ment and an the Unions, representing differ-
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ent sections of workmen, further negotiated 
the issue and arrived at bipartite Memoran-
dum of Settlement on 7.4.1990 for imple-
menting the Award. 

[Eng/ish] 

SHRt M. RAMANNA RAI: The answer 
of the han. Minister shows that the dispute 
started in the year 1975 or so. After 15 years, 
it came to an end. 

But, of course the dispute started where 
there was another Government and the dis-
pute came to an end when there is a new 
Government. The main point is in this case 
the Aralam Farm is a farm directly under the 
control of the Central Government. The dis-
pute is regarding the increase of wages. In 
this case the Central Government or the 
Aralam Farm took the matter to the High 
Court and the High Court rejected the con-
tention of the management. Thereafter the 
management took the matter to the Su-
preme Court. 

MR. SPEAKER: Put your questions. 

SHRI M. RAMANNA RAI: My point is 
even though this a simple labour dispute the 
management is direct1y under the Union 
Government and the matter was taken to the 
Supreme Court. 

MR. SPEAKER: Will you please put 
your question? 

SHRt M. RAMANNA RAI: My point is, 
the workers are harassed by this method. 
Now this matter has been settled. It shows 
that the management is a reactionary man-
agement. t want to know if the Government 
is going to replace the personnel of the 
management of the Aralam Farm so that a 
proper functioning of the farm can be en-
sured, at least in the future. 

[ Translation] 

SHRI NITISH KUMAR: Mr. Speaker, 
Sir. aU the details regarding, the year of 
dispute, decisions taken by the Industrial 
Tribunal. the High Court and the Supreme 

Court have been given in the reply. All the 
things have been mentioned. On 7th of April, 
199~ a memorandum of settlement was 
reached between the Management and the 
three recognised unions-C.I.T.U., I.T.U.C. 
and another union and it was signed by-the 
C.P.I.(M) M.L.A. on behalf of I.T.U.C. and 
the Award was implemented. This is the 
present situation. 

[EngJish] 

SHRI M. RAMANNA RAI: This is a very 
good thing. Now, they have come to a settle-
mentafter I gavethe question here. Anyhow, 
it leads to one things, that is, the Cenrtral 
Government has got a large number of public 
sector industries and the number of employ-
ees runs into lakhs. Now, if the Central 
Government deals with its workers like this 
in this way, what will happen to the workers 
of the private sector? "So, my request is that 
the Central Government may have a perma-
nent machinery to settle disputes of this 
nature in future so that the Central Govern-
ment can show to the private sector man-
agement how to deal with the workers. 

[ Trans/ation] 
SHRI NITISH KUMAR: Mr. Speaker, 

Sir, there is already a tribunal to settle such 
disputes. So that is no need to do anything 
separately. 

Deaths Due to Insecticides in Uttar 
Pradesh 

*968. DR. MAHADEEPAK SINGH 
SHAKYA: Will the Minister of AGRICUL-
TURE be pleased to state: 

(a) whether several persons have died 
due to insecticide in Uttar Pradesh since 
1986; and 

(b) if so, the preventive steps taken by 
Government in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR): 
(a) agd (b). A statement is laid on the Table 
of the House~ 
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STATEMENT 

{a) Yes, sir. 

(b) The Government is aware ofthe fact 
that the pesticides are toxic in nature and 
can cause death and other associated haz-
ardsdueto pesticide poisoning if not handled 
properly. It is, therefore, the policy and the 
endeavour of the Government, to register 
only those pesticides whose efficacy and 
safety are proved. Being toxic in nature, 
pesticides have to be used judiciously in 
accordance with the prescribed detailed 
instructions and after observif"lg well laid 
down safety precautions. In this strategy 
training of the State Government functionar-
ies and farmers in the safe and proper han-
dling of the pesticides has been given due 
emphasis. To regulate the import, manufac-
ture and use of insecticides an Act, known as 
Insecticides Ad, was promulgated in 1968. 
Under the Insecticides Rules, 1971, framed 
under the said Act, detailed Guidlines have 
been laid down regarding the informationl 
instructions to be printed on the labels and 
leaflets accompanying the container of pes-
ticides. These include precautions for its 
use, safety measures to be taken, symp-
toms of poisoning, first-aid measures, treat-
ment etc. in three languages i.e. English, 
Hindi and one of the regional languages. 

DR. MAHADEEPAK SINGH SHAKYA: 
it has been accepted by the han. Minister 
that deaths occur due to these pesticides. I 
would like to submit that even though the 
non. MinistAr is aware of the fact, pesticides 
worth Rs. 21akhs had been imported till last 
year and now the imported consignment in 
worth Rs. 80 lakhs. There is increase in the 
numberof deaths also. Earlierthe number of 
deaths due to pesticides was 14,000 in the 
entire country. Now they have increased. 
The Government has no control over the 
pesticides which are sent from here. I would 
like to know from the han. Minister how many 
deaths have occurred in Uttar Pradesh due 
to the toxic nature of these insecticides till 
now, how many person have fallen sick and 
how many person have died due to lack of 

medical treatment? Please give the informa-
tion. 

SHRI NITISH KUMAR: Mr. Speaker, 
Sir, when this question was received we tried 
to contact the Uttar Pradesh Government 
and an official was also sent from here. The 
Lok Sabha Secretariat knows that this ques-
tion has been postponed for this week. 

We have received some information 
from the Uttar Pradesh Government, but 
haven't received the full information. Ac-
cordfng to the details we have got, in 1986, 
5 children died due to food poisoning in 
Jhansi district, in 1988, 55 persons affected 
by aluminium phosphate were admitted to 
the Medical College, Merrut, out of which 40 
persons died and 15 survived. Our Ministry 
has gathered this information on its own. 
This information has been gathered from the 
Journal of Association of Physicians of India. 
We have got this information from there and 
not from the Government of Uttar Pradesh. 
Again in 1990, there was some news of 
death in Basti district, which came out in the 
news papers also. So after a lot of efforts, the 
Central Government received information, 
according to which, 64 perSbns died of food 
poisoning in Basti district. After a laboratory 
test, it was confirmed that accidently BHP 
got mixed up in the wheat flour. This is not 
the full information. The Uttar Pradesh 
Government is collecting more information 
in this regard. According to the information 
received till now, the number of deaths are 
five in Jhansi, 40 in Meerut and 64 in BastL 
This-ls the information we have got. (Inter-
ruptions) 

DR. MAHADEEPAK SINGH SHAKYA: 
I would like to submit to the hon. Minister that 
even though, there is a ban on Aluminium 
Phosphate, it is being openly sold in the 
market and due to it a lot of deaths have 
occurred in different places. The information 
given here by the hon. Ministeris not correct. 
Already 100 deaths have been reported in 
Basti district due to the poisoning from BHP. 
It came in the newspapers also and you must 
have read it. I would like to know how much 
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compensation has been paid and what ar-
rangements are being made to pay the 
compensation to the next of kin of those who 
died due to this. 

SHRI NITISH KUMAR: So far as the 
question that even though a particular pesti-
cide is banned, it is being openly sold in the 
market is concerned, there is already an Act 
to check it and a committee was also consti-
tuted under the Chairmanship of the Plant 
Protection Advisor here. (Interruptions) Out 
of the 14 pesticides, which are scheduled to 
be banned, 10 were banned. 17 new pesti-
cides have been sent for tests to ensure their 
quality. All these things are being done by 
the Government on central level and so far 
as the question of availability in the markets 
in concerned, action can be taken against it 
under the Act. The Government is making 
arrangements in this regard. (Interruptions) 

SHRI SHOPAT SINGH MAKKASAR: 
Mr. Speaker, Sir, my question was that how 
many farmers had died while spraying pes-
ticides in the fields. You have given the total 
number. I didn't ask for total number. I only 
asked how many children of farmers had 
died while spraying pesticides in the fields. 
Please reply. 

SHRI N ITISH KUMAR: We have no 
such information. (Interruptions) 

SHRI RAJENDRA AGNIHOTRI: The 
hon. Minister has admitted that the Uttar 
Pradesh Government didn't send a reply to 
information asked by the Centre. Whether 
any official was sent to collect the informa-
tion from Uttar Pradesh Government? (In-
terruptions) The hon. Minister has given 
wrong information to the House. The Hon. 
Speaker should postpone this question, 
because all the pesticides banned by the 
Central Government in Uttar Pradesh are 
being openly sold in the markets and a lot of 
farmers had died in Uttar Pradesh due to it. 
The legislators of Uttar Pradesh have de-

manaed that the Government should pay a 
compensation of Rs. 50,000/- to the next of 
kin of those who have died due to these 
pesticides. Will the Government make a 
announcement to this effect? 

SHRI NITISH KUMAR: First of all, I 
would like to submit that I haven't said that 
we have received no information from U.P. 
Government. Instead of that I have said that 
we haven't received the full information. They 
have said that they are collecting the infor-
mation. 

SHRI RAJENDRA AGNIHOTRI: Mr. 
Speaker, I would request you to postpone 
this question, as the hon. Minister is replying 
on the basis of newspaper reports. The reply 
should be given two days later with correct 
information. 

SHRI NITISH KUMAR:There is no need 
for that. I would like to inform the House that 
the Centre is fully aware of the gravity of the 
situation. There is the Insecticides Act, 1968 
for collecting and giving the information. It is 
a Central and a provision IS there in Section 
26 of thiS Act th.lt the State Government will 
notify and provide information. It dears the 
entire situation. But we have not yet received 
the full Information in this regard. So the 
government will take the initiative on its own 
and will try to collect all the information. 

Another thing I would like to submit to 
the House is that we propose to set up an 
Information Centre under the National Pes-
ticides and POison Control Act In the Eighth 
five Year Plan. 

SHRI Y ADVENDRA DUTT: I would like 
to know from the han. Minister who was 
responsible of this incident of G! lP getting 
mixed in wheat flour in Basti district and what 
actiQ&1 has been taken in this regard~ (Inter-
ruptions) 
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WRITIEN ANSWERS TO QUESTIONS 

[Eng/ish] 

Area of the Country 

966. SHRI LK. ADVANI: Will the Min-
ister of EXTERNAL AFFAIRS be pleased to 
state: 

(a) the total area of the country as on 1 
January. 1935. 1 August, 1947, 1 Septem-
ber. 1947. 1 December. 1962 and 1 January, 
1990; and 

(b) the reasons for variations, if any, in 
the total area? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRII.K. GUJRAL):-

(a)(i) 48,81,339.3 Sq. kms. 

(ii) Figures not compiled. 

(iii) 32,63,395 Sq. kms. 

(iv) 32,68,090 Sq. kms. 

(v) 32.87.263 Sq. kms. (Provisional) 

(b) The area in 1934-35 included the 
area of undivided India. As a result of the 
partition of India. the area of India dimIn-
ished. There is an increase in the area of the 
India at the end of the year 1962 as com-
pared to area on 1.9.1947 due to inclusion of 
the area of the French and Prtuguese pos-
sessions which became part of the Union of 
India. The latest provisional figure reflects 
more precise assessment resulting from 
improved techniques of survey and inclusion 
of certain gulfs and bays as inland waters. 

S.T.D. Facility In GuJarat 

*969. SHRI KASHIRAM RANA: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) the number of towns in Gujarat 
connected with STD facility till 31 March, 
1990; 

(b) whether Government have any pro-
posal to introduce STD in some more towns 
in the State; and 

(c) if so, the time by which this facility is 
likely to be provided in Kadodura, Olpad and 
Sayur? 

,.HE MINISTER OF STATE OF THE 
MINISTRY OF (SHRI JANESHWAR 
MISHRA): (a) 56 towns in Gujarat have been 
provided with STD facility till 31 st March, 
1990; 

(b) Yes, Sir. 

(c) S.T.D. facility at Olpad, Kadodura 
and Sayan is proposed to be provided pro-
gressively during the 8th Plan penod. 

{ Translation] 

National Research Centre for Temper-
ate Fish in Champavat (Uttar Pradesh) 

*970. SHRI HARISH RAWAT: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether the construction of National 
Research Centre for temperate climate fish 
at Cbampavat in Uttar Pradesh is progress-
ing as per schedule; 

(b) if not. the reasons for slow progress; 

(c) the amount allocated for the con-
struction of this project during 1990-91; and 

(d) the time by which this project is likely 
to be completed? 

THE DEPUTY PRIME MINISTER AND 
MINISTER OF AGRICULTURE (SHRI DEVI 
LAL): (a) Yes, Sir. 
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(b) Question does not arise. 

(c) As. 30 lakhs. 

Cd) Within the Eighth Five Year Plan 
period. 

[English] 

Repatriation of Tamils by Sri Lanka 

971. SHRI M.V. CHAN-
DRASHEKARA MUR-
THY: 

SHRI KADAMBUR M.R. JAN-
ARDHANAN: 

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state: 

(a) whether the Sri Lankan Govern-
ment has asked India to repatriate over one 
lakh Indian origin Tamils back to India; 

(b) if so, whether Government have had 
any discussion with the Sri Lankan Govern-
ment on this issue; and 

(c) if so, the details thereof and Govern-
ment's reaction .thereto? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI LK. GUJRAL): (a) A press 
statement to this effect was made by a Sri 
Lankan Minister. 

(b) and (c). While matter has been re-
ferred to by visiting Sri Lankan dignitaries, no 
detailed discussions have been held ;ecently. 

Abolition of Visa Formalities for NRls 

972. SHRI MULLAPPALL Y RAMA-
CHANDRAN: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state: 

(a) whether Government are consider-

ing to abolish Visa formalities for Non-Resi-
dent Indians; 

(b) whether any representation in this 
regard has been received by Government; 
and 

(c) if so, the decision taken by Govern-
ment thereon? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRII.K. GUJRAL): (a) No, Sir. 

(b) Yes, Sir. 

(c) The prevailing security considera-
tions do not permit the abolition of the visa 
regime at this stage. 

Inciuction of Women in Local Bodies 

*972-A. KUMARI UMABHARTI: 
SHRIMATI JAYAWANTI 

NAVINCHANDRA 
MEHTA: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether there is a proposal to induct 
more women into the organisational and 
decision making structure oftha local bodies 
at State level and at the Central level admini-
strations; 

(b) if so, the details thereof; and 

(c) the steps envisaged for its imple-
mentation? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MEN·T IN THE MINISTRY OF AGRICUL-
TURE (SHRI UPENDRA NATH VERMA): 
(a) to (c). The matter relating to revitalisation 
of Panchayati Raj, which includes adequate 
representation to women in these bodies, is 
under consideration of the Government. 
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Vldesh Sanchar Nigam Limited 

*973. SHRI PRAKASH V. PATIL: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether any proposal submitted by 
Videsh Sanchar Nigam Limited regarding 
very small aperture terminus also under 
consideration of Government? 

(b) if so, the details thereof; 

(c) whether Government ha~e taken 
any final decision on the proposal; 

(d) if so, the details thereof; and 

(e) if not, the reasons for the delay? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) and (b). Yes, 
Sir. Videsh Sanchar Nigam limited has 
submitted several proposals from parties 
proposing to use very small aperture satel-
lite terminals (V-SATs) for 

(i) both way communications; and 

(ii) reception purpose only. 

(c) Yes, Sir. Decisions have been taken 
on the proposals received. 

(d) (i) For both-way communications it 
has been decided not to permit installation of 
subscribers' own V-SATs which have direct 
communication with hub station in a foreign 
country. However, point to point communi-
cation link wit~ another country is permitted 
provided the earth station in India is in-
stalled. maintained and operated by the 
National Communication agencies and 
Ministry of Home Affairs also approves the 
same. 

(ii) Receive only Satellite terminals are 
allowed subject to the issue of licence by the 

Wireless Planning and Coordination Com-
mittee (WPC) and certain specified condi-
tions. 

(e) Question does not arise in view of 
reply to (c) and (d) above. 

Telephone connection at Charkhl Dadrl 
Telephone Exchange 

*974. SHRI CHIRANJI LAL SHARMA: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the number of telephone connec-
tions provided so far from telephone ex-
cha,ge. Charkhi Oadri. Haryana; 

(b) whether the dial system has not 
been introduced so far in this exchange due 
to which the subscribers are put to great 
inconvenience; and 

(c) if so, the reasons therefor and the 
steps taken or proposed to be taken in the 
matter? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) 784 telephone 
connections have been provided so far from 
Charkhi Dadri. Haryana. 

(b) and (c). Thedial system could not be 
introduced so far due to shortage of suitable 
size of exchange equipment. It is proposed 
to replace the present exchange by a 2048 
Port Digital Electronic Exchange (1991-92) 
subject to its timely availability. 

[ Trans/ation] 

Setting up of Central Poultry Breeding 
Farms in Uttar Pradesh 

*975. SHRI KALPNA TH SONKAR: Will 
the Minister of AGRICULTURE be pleased 
to st~te: 
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(a) whether there is Central Poultry 
Breedmg Farm in Uttar Pradesh; 

(b) if so, the details thereof and if not, the 
reasons therefor; 

(c) whether Government propose to set 
up Central Poultry Breeding Farms in Basti, 
Azamgarh, Mhow, Gajipur and Deoria in 
eastern Uttar Pradesh; 

(d) if so, by what time; and 

(e) if not, the reasons therefor? 

THE DEPUTY PRIME MINISTER AND 
MINISTER OF AGRICULTURE (SHRI DEVI 
LAL): (a) No, Sir. 

(b) to (e). The existing Central Poultry 
Breeding Farms located at Hessarghatta 
(8angalore), Bombay, 8hubaneshwar and 
Chandigarh are in a position to meet the 
requirements of quality parent stock chicks 
of Uttar Pradesh. As such, there is no need 
to set up any new Central Poultry 8reeding 
Farm in Uttar Pradesh. 

[English] 

Indian Islands 

*976. SHRI SHANKERSINGH 
VAGHELA: Will the Minister of home AF-
FAIRS be pleased to state: 

(a) the number of Indian Islands In the 
Bayof Bengal, Sindhu Sagar and Hind Maha 
Sagar; 

(b) the number of such islands having 
postal, educational and medical facilities; 

(c) the number of islands which are un-
inhabited; 

(d) how many of such islands are near 
India's sea border; and 

(e) what protective arrangements have 
been made so that some of these un-inhab-
ited Islands are not occupied by foreigners? 

THE MINISTER OF HOME AFFAIRS 
(SHRI MUFTI MOHAMMMED SAYEED): 
(a) to (c). The number of Islands including 
Islets, reefs and isolated rocks under Indian 
jurisdiction are as follows: 

(a) Arabian Sea 447 

(b) Bay of Bengal 151 

(c) Andaman Sea 572 

(d) Lakshadweep Sea 27 

Total 1,197 

All the 48 inhabited Islands under the 
administrative controlof Andaman and Nico-
bar and Lakshadweep Administrations have 
postal, educational and medical facilities. 
Except these Islands, other Islands are un-
inhabited. 

Indian Navy maintains regular surface 
and air surveillance over these islands and 
Coast Guards ships and aircraft regularly 
carry out patrol of the off-flung islands in 
order to safeguard the national interests. 

Ban on Migration of Kashmiri Pandits 

*977. PROF. VIJAY KUMAR 
MALHOTRA: 

SHRI PRAKASH KOKO 
8RAHBHATTT: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether Government have imposed 
a ban on the migration of Kashmiri Pandits 
from Jammu and Kashmir hencefor.h; 

(b) If so, me reasons therefor; 
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(c) whether Government take the guar-
antee for the fuU safety of the life and prop-
erties of the Kashmiri Hindus, if so, the 
details of the safety measures to be taken in 
this regard; and 

(d) whether Government propose to give 
second thought on these orders and allow 
the migrants to seek shelter outside J & K for 
their safety? 

THE MINISTER OF HOME AFFAIRS 
(SHRI MUFTI MOHAMMED SAYEED): (a) 
No, Sir. 

(b) Does not arise. 

(c) and (d). State Government are tak-
ing steps to improve the security environ-
ment with the help of additional forces pro-
vided by the Central Government. Me'-4sures 
have been also been taken to provide shelter 
and other facilities to needy families who 
have migrated to Jammu and to places out-
side Jammu & Kashmir. 

Bombay-Goa National Highway 

*976. SHRI VAMANRAO MAHADIK: 
Will the Minister of SURFACE TRANSPORT 

. be pleased to state: 

(a) whether Bombay-Goa National High-
way was blocked a number of times due to 
landslides in hill region causing less of lives 
and property; 

(b) if so, the remedial steps proposed to 
be taken in this regard; 

(c) whether there is any proposal for 
development of an alternative highway along 
the Bombay-Goa coast line for safety of 
transport and communication; and 

(d) if so, the stage at which the proposal 
stands at President? 

THE MINISTER OF SURFACE TRANS-
PORT (SHRI K.P. UNNIKRISHNAN): (a) 
Yes, Sir. Bombay-Goa National Highway 
gets blocked sometimes during monsoon 
season in hilly regions in the State of Mahar-
ashtra. Loss of one human life only in the 
year 1988 has been reported on account of 
land-slide. 

(b) Remedial measures such as con-
struction of retaining walls, breast walls, 
plantation of trees and shrubs along the hills 
side slopes, benching, etc. are resorted to. 

(c) No, Sir. 

(d) Does not arise. 

Alnendment to definition of Dowry 
Deaths and Injuries 

*979. SHRI ARVIND NET AM: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether there is any proposal to 
amend the definition of Dowry Deaths and 
Injuries relating to dowry offences by bring-
ing them equal to murder and attempt to 
murder respectively as defined in sections 
302 and 307 of the IPC; and 

(b) if so, the detail in this regard? 

THE MINISTER OF HOME AFFAIRS 
(SHRI MUFTI MOHAMMED SAYEED): (a) 
No, Sir. 

(b) Does not arise. 

I Tralislation) 

Government Land to the Heirs of 
Securltymen Killed In Kashmir 

*980. SHRI R.L.P. VERMA: Win the 
Minister of HOME AFFAIRS be pleased to 
state: 
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(a) whether Govemment propose to 
provide NaJul land (Government land) on 
priority basis as a gift to the heirs of the 
jaWsn. and officers who have made su-
preme sacrifice in recent months in combat-
ing tension in Jammu and Kashmir State; 

(b) whether Government propose to 
establish a security belt of these nationalists 
on the entire border by providing them spe-
cial facilities to establish small scale indus· 
tries there; 

(c) if so, by what time; and 

(d) if not, the reasons therefor? 

THE MINISTER OF HOME AFFAIRS 
(SHRI MUFTI MOHAMMED SAYEED): (a) It 
is for the State Government to consider this 
under the Jammu and Kashmir State laws 
and rules. 

(b) No, Sir. 

(e) Does not arise. 

(d) On consideration of relevant fadors, 
this would not not be practicable. 

S.No. Countries 

1 2 

1. Mauritius 

2. Hongkong 

3. Kuwait 

4. India 

5. Tunisia 

6. South Africa 

(English1 

Road Accidents 

*981. DR. A. K. PATEL: Will the Minis-
ter of SURFACE TRANSPORT be pleased 
to state: 

(a) the position of India amongst the 
countries of the World in respect of road 
accidents per thousand power driven ve-
hicles; 

(b) the rate of accidents of first ten 
countries leading in road accidents; 

(c) the steps taken to bring down the 
rate of accidents in.. the country and the 
outcome thereof; and 

(d) the action-plan drawn up in this 
regard and the target fixed for the current 
year? 

THE MINISTER OF SURFACE TRANS-
PORT (SHRI K.P. UNNIKRISHNAN): (a) 
and (b). On the basis of figures in the World 
Road Statistics, 1987, brought out by Inter-
national Road Federation, Washington, the 
rate of road accidents for the 10 countries 
having the htghest numberof road accidents 
per 1000 vehicles. during 1986 which is the 
latest year for which figures are available is 
as follows: 

Accident per 1000 vehicles 

3 

73.75 

48.15 

36.19 

19.70 

17.33 

14.88 
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S.No. Countries 

2 

7. Cyprus 

8. Austria 

9. Yemen Arab Republic 

10. Federal Republic of Germany 

The above figure place India In the 4th 
position. 

(c) The rate of accidents per 1000 motor 
vehicles has come down from 33.94 in 1980 
to 19.70 in 1986 and has further decreased 
to 14.75 in 1988. The enforcement of various 
rules and regulations governing road safety 
rests with the Governments of the States 
and the Union Territories. The main steps 
taken by the Central Government in promot-
ing road safety are the following:-

(1) The Motor Vehicles Act, 1988 and 
the rules framed thereunder pro-
vide for stricter requirements in 
respect of issuance of driving li-
cences. 

(2) Formal training in driving in a driv-
ing school is made a pre-requisite 
for issuance of licence to drive trans-
port vehicles. 

(3) Maximum safe laden weights have 
been prescribed for trucks includ-
ing light commercial vehicles. 

(4) Maximum speed limits have been 
prescribed for all vehicles. 

(5) Uniform intervals for checking the 
fitness of vehicles have been pre-
scribed throught the country. 

Accident per 1000 vehicles 

3 

13.09 

11.97 

11.94 

09.96 

(6) It is prescribed that the road safety 
devices should be fitted in the 
vehicles viz. directic'1lndicators with 
blinker system in two-wheelers, 
duel brake system for vehicles, 
special labels on carriages carry-
ing dangerous or hazardous goods. 

(7) The National Road Safety Council 
has been set up for formulation of 
road safety measures, State Gov-
ernments were requested to set up 
State level road safety councils. 

(8) In order to promote road safety 
consciousness. road safety weeks 
are organised all over the country. 

(9) Efforts are made to improve the 
condition of the roads so as to 
facilitate flow of traffic. 

(c) The action plan IS to continue through 
the Governments of States and.union Terri-
tories, the strict enforcement of various rules 
and regulations regarding road safety, to 
prescribe using the existing provisions ofthe 
M. V. Act, 1988, safety . provisions such as 
safelY belts, auto dippers and to promote 
heightened consciousness of road safety 
among all road users including pedestrians. 
Given the nature of the problem, it is no 
considered feasible to fix a target for reduc-
tions in road accidents. 
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[ Translation] 

Recruitment in Central Industrial 
Security Force 

*982. DR. BENGALI SINGH: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) the number of persons recruited in 
Central Industrial Security Force during the 
last three years, year-wise and State-wise; 

(b) whether there is any special quota 
for recruitment of persons belonging to 
Scheduled Castes/Scheduled Tribes: 

(c) if so, the number of persons belong-
ing to SC/ST recruited in the Central Indus-
trial Security Force during the above period; 

(d) whether the prescibed reservation 
quota for SCIST has been fulfilled; and 

(e) if not, the reasons therefor? 

THE MINISTER OF HOME AFFAIRS 
(SHRI MUFTI MOHAMMED SA XEED): (a) 
A statement is anached. 

(b) 15% of vacancies are reserved for 
Scheduled Castes candidates and 7 1/2% 
for Scheduled Tribes in the direct recruit-
ment quota. 

(c) The following number of SCIST 
candidates have been recruited in CISF 
during the last 3 years: 

Year sc ST 

1987 519 381 

1988 1084 441 

1989 1267 541 

(d) All vacancies of SCs/STs excepting 
93 v2cancies reserved for SCs and 132 
vacancies reserved for STs have been filled 
up. 

(e) The vacancies could not be filled up 
due to non-availability of eligible SCIST 
candidates. However unfilled reserved va-
cancles are carried forward. 
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[Eng/ish) 

Support Prir.a of Wheat to Farmers 

-983. SHRI MADHAVRAO SCINDIA: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether there are reports that farm-
ers are constrained to sell wheat in the 
markets at rates much below the support 
price fixed by Government; and 

(b) if so, the directives issued by Union 
Government to various State Governments 
to ensure that farmers get the support price 
and they are not compelled to resort to 
distress sale of what? 

THE DEPUTY PRIME MINISTER AND 
MINISTER OF AGRICULTURE (SHRI DEVI 
LAl): (a) No instance of sale of wheat of Fair 
Average Quality below the procurement 
prices has come to the notice of the Govern-
ment. 

(b) Before commencement of the wheat 
marketing season, the Government made 
elaborate arrangements t9 organise price 
support operations through the Food Corpo-
ration of India and other agencies to ensure 
that market prices do not fall below the 
procurement levels. The removal of restric-
tions on movement of wheat, allowing pur-
chase of wheat by traders and Roller Flour 
Mills in the open market and liberalisation of 
credit facilities to Roller Flour Mills are also 
intended to enable the farmers to realise 
better prices. 

[ Translation] 

Setting up of Joint Venture by Alcatel 

-984. SHRI RAMESHWAR PRASAD: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether the attention of Govern-
ment has been drawn towards the news item 
captioned UAlcatel seeks fresh entry- ap-
pparing in ~he Times of India" dated 24 
April, 1990; and 

(b) if so, the reaction of Government in 
regard to attempts by Alcatel to establish a 
Joint Venture in India for manufacturing its 
latesJ digital switching system? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MfSHRA): (a) Yes, Sir. 

(b) Government has not received any 
proposal for joint venture in India by Alcatel 
for manufacturing Digital Switchin~ Systems. 
Therefore, the question or reaction of Gov-
ernment does not arise. 

[English) 

Upliftment of Andhra Pradesh fisher-
men 

*985. SHRI M.M. PALlAM RAJU: Wih 
the Minister of AGRICULTURE be pleased 
to state: 

(a) the amount released by Union Gov-
ernment for various programmes for 
uplifrment of fishermen in Andhra Pradesh 
during the last three years; 

(b) the details of the programmes, in-
cluding subsidization programmes imple-
mented in Andhra Pradesh; 

(c) whether the funds provided had been 
fully utilised during all these years; 

(d) if so, the details thereof; and 
(e) if not, the reasons therefor? 

THE DEPUTY PRIME MINISTER AND 
MINISTER OF AGRfCUL TURE (SHRI DEVI 
LAl): (a) to (e). A Statement is given below. 
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STATEMENT 

1. The amount released by Govern-
ment of India for various pro-
grammes for upliftment of fisher-
men in Andhra Pradesh during the 
last three years (1987-88 to 198&-
90) was As. 162.65 lakh. 

2. The details of some of the impor-
tant Centrally Sponsored Schemes 
for upliftment offishermen in Andhra 
Pradesh are as under:-

(i) Motorisation of Traditional Craft: 
Under this programme the Govern-
ment give 50% subsidy (25% by 
the Centre and the remaining 25% 
by the State) subject to a max imum 
of Rs. 7500/- per craft to fishermen 
for motorising traditional craft. An 
amount of Rs. 24.25 lakh was re-
leased during last three years for 
motorising 650 craft. 

(ii) The Centrally Sponsored Scheme, 
Introduction of Impro.ved Beach 
Landing Craft provides for 50% as 
subsidy by the Centre and 45% as 
loan by National Cooperative De-
velopment Corporation and 5% 
contribution by the beneficiary. 
During last three years an amount 
of As. 26.23 lakh was released to 
Andhra Pradesh through National 
Cooperative Development Corpo-
ration and 39 improved beach land-
ing craft were introduced. 

(iii) National Welfare Fund for Fisher-
men: Under this scheme facilities 
like housing, drinking water supply, 
credit societies and common work 
place are provided to selected fish-
ermen villages. The total cost of the 
scheme is borne by the Centre and 

State Governments on 50:50 ba-
sis. An amount of Rs. 30.04 lakh 
was released under this scheme 
during the last three years. 

(iv) Group Accident Insurance Scheme 
for Active Fishermen: Under this 
scheme active fishermen are in-
sured for an amount of Rs. 15,0001 
- for death or permanent disability 
and for 7,5001- in case of partial 
disability. The annual premium of 
As. 9/- per beneficiary for the insur-
ance is shared equally between 
Centre and State. During 1987-88, 
1988-89 and 1989-90 the number 
of fishermen insured was 1.1 Olakh, 
2.21 lakh and 1.11 lakh respec-
tively. A tctal amount of Rs. 15.00 
lakh was rp.leased under this pro-
gramme during these three ye~lfs. 

(v) Fish Farmers Development Agen-
cies (FFDAs): Fish Farmers Devel-
opment Agencies (FFDAs) have 
been sanctioned in 22 districts of 
Andhra Pradesh for providing a 
package of technical, financial and 
extension support to the fish farm-
ers. 25% subsidy is given on the 
cost of development of the pond! 
tank and input for the first year 
subject to a maximum of Rs. 5,0001 
- per hectare to all categories of 
farmers except those belonging to 
Scheduled Tribes in the tribal 
FFDAs in case of whom the rate of 
subsidy is 50% subject of a maxi-
mum of Rs. 10,0001- per hectare. 
An amount of Rs. 44.09 Ie. kh was 
released to the State and they have 
covered 1,693 hectare area and 
trained 1 ,259 fish farmers in the 
years 1986-87 to 1988-89. 

(vi) Brackishwater Fish Farmers De-
velopment Agencies (BFDAs): 



63 Written AnswelS MAY 24,1990 Written Answers 64 

Brackishwater Fish Farmers De-
velopment Agencies (BFDAs) pro-
vide 25% subsidy on cost of con-
struction of the prawn farms and 
inputs for the first crop subject to a 
maximum of Rs. 30,000/- per hec-
tare. The cost of subsidy is borne 
on 50:50 basis by the Centre and 
the State. Three BFDAs have been 
sanctioned for Andhra Pradesh, one 
in 1987-88 and two in 1989-90. The 
BFDAs will provide a package of 
technical. financial and extension 
support to the prawn farmers. An 
amount of Rs. 13.041akh has been 
released to the State Government 
during the last three years. 

(vii) Construction of Fish Landing 
Centres: In orderto provide landing 
and berthing facilities for traditional 
fishing boats. fish landing centres 
are constructed under this pro-
gramme. 50% of the cost of con-
struction of fish landing centres is 
provided to the States as grant by 
the Centre. An amount of Rs. 10.00 
lakh was released in 1989-90 for 
construction of one fish landing 
centre. 

3. The Andhra Pradesh Government 
has fully utilised the funds under 
various schemes/programmes 
except construction of model fish-
ermen villages under the Scheme 
viz National Welfare Fund for FIsh-
ermen and the Scheme viz Crea-
tion of Landing and Berthing Facili-
ties at Minor Ports because con-
struction work is time consuming. 

Police Officers Recommended by 
Kerala Government for Inclusion In IPS 

cadre 

10211. SHRI P.A. ANTONY: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether Government d Kerala has 
recommended certain police officers for 
inclusion in IPS Cadre; 

'fb) if so, the details thereof; and 

(c) whether those recommended offi-
cers also include any officer, against whom 
strictures have been passed by the Kerala 
High Court in murder cases? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHA Y): (a) and (b). Yes, 
Sir. State Government recommended names 
of eligible officers as per norms laid down. 

(c) It has been ascertained from the 
State Government that a judgement of the 
Kerala High Court, pronounced subsequent 
to the meeting of the Committee to consider 
State Police officers for selection to the IPS. 
contains certain observations against one of 
the officers so recommended. 

Undertaking of agency work by leeR 

10212. SHRI PIYUS TIRAKY: Will the 
Minister of EXTERNAL AF'FAIRS be pleased 
to state: 

(a) whether the Indian Council for Cul-
tural Relations undertakes agency work on 
behalf of various Ministries; 

(b) if so, the terms and conditions for 
undertaking such agency work by the Coun-
cil; and 

(c) whether the expenditure in agency 
work has exceeded the amount received for 
the work and if so, the source from which the 
excess amount is paid? 
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THE MINISTER OF EXTERNAL AF-
FAIRS (SHRII.K. GUJRAL): (a) Yes, Sir. 

(b) The terms and conditions are stipu-
lated in the sanction letters received from the 
Ministries. 

(c) The expenditure varies in different 
agency works. In certain cases due to un-
avoidable reasons the expenditure is more 
than the original sanction and in others it is 
less. The ICCR maintains one centralised 
Bank Account for grant-in-aid and agency 
work. Accordingly, the excess expenditure, 
it any, under one head ;s met trom the 
savings under other heads. Most of the 
agency work undertaken by ICCR is of regu-
lar nature and efforts are always made to 
recover the excess expenditure, if any. from 
the Ministries concerned. 

Construction of Post OffIce buildings In 
Maharashtra 

10213. DR. VENKATESHKABDE:Win 
the Minister of COMMUNICATIONS b6 
pleased to state: 

(a) the number of buildings for . Post 
Offices proposed to be constructed during 
1990-91 in Maharashtra; 

fb) the district-wise details thereof; and 

Cc) the allocation of funds for building 
new Post Offices especially in backward 
areas in Marathwada? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) There are 17 
post office buildings under construction and 
10 new buildings are proposed to be con-
structed in the year 1990-91. 

(b) District On-going works New works 

1 2 3 

Bombay 3 6 

Nanded 2 

Parbhani 

Solapur 2 

Chandrapur 

Pune 

Buldana 2 

Ratnagiri 

Kolhapur 

Goa 

Osmanabad 
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Districf On-going woms Newwoms 

f 2 

Nasik 

Nagpur 2 

Amravati 

Satara 

(c) The funds are being allocated. 

[ Translation] 

Letters from Members of Parliament 

10214. SHRI HARI SHANKAR MA-
HALE: Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) the number of letters received from 
Members of Parliament by his Ministry. dur-
ing 1989-90 and the number of letters still 
pending reply; and 

(b) the steps taken for their speedy 
disposal? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT ~AHAY):-

(a) Total received: 6100 

Pending 837 

(b) All efforts are made not only to send 
replies to the Hon'ble members of Parlia-
ment but also to dispose of the matters 
raised by them, after due consideration. 

3 

Issuance of Passports from RPO, 
Jalpur 

10215. SHRI GULAS CHAND 
KATARIA: Will the Minister of EXTERNAL 
AFF AIRS be pleased to state: 

(a) the average time taken in issuing 
passports in Regional Passport Office at 
Jaipur and the procedure followed in inform-
ing the applications about the delay in the 
issue of passport; and 

(b) the details of the complaints re-
ceived in this regard during the period from 
January, 1989 to March, 1990, and the ac-
tion taken thereon? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRII.K. GUJRAL): (a) Fresh pass-
ports are issued normally with in 10-12 weeks 
from the date of receipt of the passport 
applications. 

Applications are informed about delay 
in the issue of passports whenever they 
make enquiries either personally or through 
post. 

(b) During the period from January. 1989 
to March. 1990, 194 complaints about the 
delay in the issue of passports were re-
ceived. Out of these, 156 complaints have 
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been finally settled. Out of the balance 38 
cases, interim replies have been sent to the 
applicants in 34 cases indicating the present 
status, and enquiries are being expedited 
including the police enquiries. 4 complaints 
less than one month old are under consid-
eration in Passport Office. Jaipur. 

[English] 

Indo-Pak Talks on Bilateral Issues 

10216. SHRI SRIKANTA DATTA 
NARASIMHA RAJA WADIYAR: Will the 
Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whetherGovernment propose to hold 
fresh Indo-Pakdialogueson bilateral issues; 

(b) whether Pakistan is keen to initiate 
discussion with India on bilateral issues; 

(c) if so, whether any formal request has 
been made by Pakistan in the matter; and 

(d) if so, the details thereof? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI I.K. GUJRAL): (a) to (d). 
Government proposed dates in March and 
again in May, 1990 for holding meetings of 
the four Sub-Commissions of the India-
Pakistan Joint Commission. Pakistan has 
not responded to our proposals. 

Moreover, while expressing its proforma 
readiness to hold talks with India to deesca-
late the situation, Pakistan is continuing with 
its support to subversion and terrorism di-
rected against India. Pakistan is also persist-
ing with its attempts to internationalise the 
Kashmir issue in clear violation of the Simla 
Agreement. 

Integrated Fisheries Development 
Project 

10217. SHRI A. VLJAYARAGHAVAN: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether Government have received 
any proposal from Kerala State Co-opera-
tive Federation for the extension of Inte-
grated Fisheries Development Project to non-
project villages; and 

(b) if so, the action taken in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR): 
(a) National Cooperative Development Cor-
poration has received proposal from Kerala 
State Cooperative Federation for the exten-
sion of Integrated Fisheries Development 
Project to non-project villages. 

(b) National Cooperative Development 
Corporation (NCDC). on the request of 
Government of Kerala, has already extended 
the project area of Phase-I to include 17 
villages in addition to 15 villages initially 
sanaioned in the project districts of Cannan-
ore, Ernakulam and Trivandrum. NCDC has 
agreed to extend the project area to include 
the district of Kasargod. NCDC has also 
agreed to extend the Integrated Project to 
cover such additional non-project villages 
which are Members of project Primary Ma-
rine Fisheries Cooperative Societies. 

[ Trans/ation} 

New Post and Telegraph Offices In 
Rajasthan 

10218. PROF. RASA SINGH RAWAT: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 
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(a) the district-wise number of new post 
offices and telegraph offices opened in Ra-
iasthan Circle during last three years. sepa-
rately; 

(b) the number of place~ where Speed 
Post Service provided in Rajasthan Circle 
during 1989; and 

(c) the number of new post offices and 
telegraph offices proposed to be opened by 
Government during the current year in Ra-

jasthan. district-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) The informa-
tion is furnished in the Statement l. 

(b) During 1989. 1 Speed post Centre 
was set up in the Circle. 

(c) The information is furnished in the 
Statement-II. 
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[Eng/ish] 

SCI Agreement about service condI-
tions of Indian Seamen 

10219. SHRI MANORANJAN 
BHAKATA: Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) whether Shipping Corporation of 
India has entered into any agreement with 
the hinterland Seamen Union in the past 
about the service conditions of seamen; 

(b) if so, whether according 10 thai agree-
ment the seamen completing one year serv-
iee may take two months leave; and 

(c) if so, whether the same agreement is 
still in operation? 

THE MINISTER OF SURFACE TRANS-
PORT (SHRI K.P. UNNIKRISHNAN): (a) 
Yes, Sir. 

(b) As per the agreement. seamen are 
entitled to 81 days' leave with basic wages 
for each completed 'lear of articled service 
for the period from 1.4.1988 to 31.3.1990. 

(c) The agreement waJlllWfective tiU 
31.3.1990 but. in terms of ~ 1 of the 
agreement. it would continue to be valid 
beyond 31.3.1990 until replaced by a fresh 
agreement. 

[ Translation] 

DTC Bus-Queue Shelters 

10220. SHAI RAM AWAOH: WiD the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether there is no bus queue shel-
ter in the entire strength of the road from Loni 
road to Inderpuri; 

(b) whether there is any proposal for 
constructing bus-queue shellers in this 
stretch of the road; and 

(c) if not. the reasons therefor? 

THE MINISTER OF SU RFACE TRANS-
PORT (SHRI K.P. UNNIKRISHNAN): (a) 
No, Sir. There are eight Bus Queue Shebers 
in this stretdl of the route. 

(b) and (c). The present number of bus-
queue shelters are considered adequate. As 
such. there is no proposal to construct any 
morc1 shelters. 

[English] 

Patenting of Horticultural and Agricul-
tural Products 

10221. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of AGRICULTURE be 
pleased to stale: 

(a) whether agricultural and horticul-
tural products are patentable under tha In-
dian Patent Laws; 

(b) if not. whether some developed 
countries are attempting to introduce patent 
laws for new plant varieties and pressuring 
developing countries like India to change 
their patent laws; 

(c) whether Govemment have assessed 
the extent to which patenting wiD effect free 
exchange of genetic stocks. vital for agricul-
tural researdl and growth; and 

(d) Government's thinking on granting 
recognition to pial t breeders by allowing 
their new plant varieties to be patented and 
the exchange of genetic material between 
the countries? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR): 
(a) No. Sir. 

(b) Some developed countries have 
Patent laws and some legislation for new 
plant varieties. The question of India adopt-
ing any changes in the Patent Law under any 
foreign pressure does not arise, and ded-
sions are taken only in the national interest. 

(c) and (d). There is no specific proposal 
under consideration of the Government at 
present. 

Reconstruction of over Bridge across 
Railway line In ThanJavur Town 

10222. SHR' S. S\NGHARAVAOrvEL: 
Will the Minister of SURFACE TRANSPORT 
be pleased to state: 

(a) whether the proposal submitted by 
Tamil Nadu Government for the reconstruc-
tion of an over bridge across the Railway line 
(Thanjavur-T richy). in Thanjavur Town, under 
the Central Road Fund is pending with Union 
Government; 

(b) if so. the reasons for the delay; and 

(c) the steps proposed to be taken for 
early dearance of the Project? 

THE MINISTER OF SURFACE TRANS-
PORT (SHRI K.P. UNNIKRISHNAN): (a) 
Yes, Sir. 

1987-88 1988-89 

1 2 

(b) and (c). As the actual augmentation 
of the Central Road Fund against which the 
proposals were invited has not yet taken 
place. processing of the proposals has not 
yet been taken up. Soon after the actual 
augmentation takes place, schemes pro-
jected by the various State Governments 
including Tamil Nadu will be taken up for 
approval keeping in view the interse priority 
assigned by the State Governments and 
availability of funds. 

Assistance for Modernisation of Police 
Forces In Andhra Pradesh 

10223. SHRIJ. CHOKKA RAO: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

la) the amount 0' "naoc\a\ assIstance 
released to Government of Andhra Pradesh 
for modernisation of its police forces during 
the last three years; 

(b) whether Government of Andhra 
Pradesh have sought assistance for mod-
ernisation of police forces during 1990; and 

jc) if so. ttle details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) The financial 
assistance released to the government of 
Andhra Pradesh for modernisation of its 
police forces during the last three years is as 
follows:-=-

1989-90 

3 

As. 63.76 lakhs Rs. 63.76 lakhs Rs. 40.00 lakhs 

(b) No, Sir. (c) Does not arise. 
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Development of Telecommunication 
Services In Bihar 

10224. SHAI RAMDAS SINGH: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the details of the programmes per-
taining to development of Telecom Services 
in Bihar during the year 1990-91, particularly 
in Giridh, district Dhanbad; 

(b) the number of Public Call Offices in 
different major towns of Bihar till 30 April, 
1990; and 

(c) the town-wise number of such Public 
Call Offices proposed to be opened in Bihar 
during the year 1990-91? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): 

Part (a). Telecom services Develop-
ment Programme for 1990-91 in Giridih and 
Dhanbad district of Bihar is as below: 

GIRIDIH DISTRICT 

(i) Replacement of electromechanical 

exchanges at Rajdhanwar. Peter-
war, Gomia and Sarmo by elec-
tronic exchanges of 128 Port C-
OOT, 64 Port M IL T. 200 Unes ~S.A 
smf 512 Port IL T capacity respec.· 
tivaly. 

(ii) Provision of 5 numbers of Long 
Distance Public Telephones 
(LDPTs). 

(iii) Provision of SubscriDerTrunkDial-
ling (STD) at four places. 

DHANBAD DISTRICT 

(i) Replacement of electromechanical 
exchange at Nirsa by Electronic 
Exchange (512 Port IL T). 

(ii) Provision of a Notional Telex at 
Sindri. 

These prooosais are subject to time~ 
availability of e~uipment and resources. 

Part (b) and (c). Detail of Public Call 
Offices (existing and proposed) in different 
major towns is as below: 

s. No. Name of Major No. of Public Call No. of Public Call 
Town Offices as on 30.4.90 Offices proposed to be 

opened in 1990-91 

1 2 3 4 

1. Patna 244 11 

2. Muzaffarpur 27 5 

3. Bhagalpur 39 4 

4. Dharbanga 24 3 

5. Ranchi 127 20 
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S.No. Name of Major 
Town 

No. of Public Call 
Offices as on 30.4.90 

No. of Public Call 
Offices proposed to be 

opened in 1990-91 

1 2 3 

6. Jamshedpur 75 

7. Dhanbad 22 

8. Gaya 20 

9. Biharsharif 141 

Besides it is proposed to extend STD 
PCO facilities to all the district HQrs of Bihar 
during 1990-91. 

The opening of the new PCOs will 
however be subject timely availability of 
equipments. 

Central Secretariat Fire Service 

10225. SHRI RAGHAVJI: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether there is any Central Secre-
tariat Fire Service under CPWD; 

(b) if so, the details thereof and the 
~asons therefor when there is Delhi. Fire 
~ervice under Municipal Corporation of Delhi 
1 the Capital with huge equipment and 
trength of fire fighting staff; and 

(c) the role played by Delhi Fire Service 
and Central Secretariat Fire Service in the 
fire that broke out at Vigyan Bhavan re-
cently? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBOOH KANT SAHAY): (a) Yes, Sir. 

4 

10 

12 

5 

2 

(b) The Central Secretariat Fire Brigade 
which provides fire protection and makes fire 
fighting arrangements in the North Block, 
South Block, Rashtrapati Bhawan and also 
provides guidance for all buildings of the 
Ministry of Urban Development. The Delhi 
Fire Service caters to the entire Union Terri-
tory of Delhi. 

(c) The Central Secretariat Fire Brigade 
assisted Delhi Fire Service in fighting the fire 
in Vighyan Bhavan. A Committee has been 
set up by the Administrator, Delhi to go into 
the causes of fire and report on the remedial 
measures. 

r Translation1 

Upgradatlon of Branch Post Office at 
Bisflln Madhubanl District 

10226. SHRI BHOGENDRA JHA: Will 
the Minister of COMMUNICATIONS be 
pleased to state the reasons for making the 
postal augments Bisfi T ehsil Headquarters 
and its adjoining branch post offices in 
Madhubani district ot Bihar througt-
Darbhanga district? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): Even though Bisti 
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is in Madhubeni district, having regard to the 
existing rail and road communication facili-
ties in the area, it is considered expedient to 
place BlSfi and other adjoining branch of-
fices under Darbhang a Head Post Office/ 
Oarbhnga RMS so as to ensure early deliv-
ery/disposal of mail. 

[English] 

Release of Telephone Connections 

10227. SHRt BALVANTMANVAR: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the purpose of sending intimation 
regarding the sanction of telephone connec-
tions 6 to 12 months ahead of the actual 
release of the telephone connection; and 

(b) the reasons for a long gap between 
the allotment of O.B. and actual installation? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) The purpose of 
sending intimation to the subscriber regard-
ing the likely release of telephone connec-
tion at the time of bulk release, is to give him 
advance information. 

(b) The main reasons for delay in instal-
lation of telephone connection after issue of 
O.B. could be one or more of the following:-

(i) The area being technically not 
feasible for the present; 

(ii) non-availability of subscriber; and 

(iii) the installation being deferred at 
the request of subscriber. 

Strengthening and Renewal of Roads 
under Central Road Fund In Madhya 

Pradesh 

10228. SHRI OtLEEP SINGH BHU-
RIA: 

SHRt RAGHAVJI: 

Will the Minister of SURFACE TRANS-
PORI be pleased to state: 

(a) whether Madhya Pradesh Govern-
ment have submitted proposals for strength-
ening and renewal of important roads under 
Central Road Fund during 1989-90 and 1990 
91;and 

(b) if so, the details of these road proj-
ects? 

THE MINISTER OF SURFACE TRANS-
PORT (SHRI K.P. UNNIKRISHNAN): (a) 
and (b). Against the proposals invited from 
the various State Governments in anticipa-
tion of the aug mentation of the Central Road 
Fund, the Madhya Pradesh Government 
have projected a programme of 65 works 
including strengthening and renewal of 
important roads for the period 1989 to 1995 
costing Rs. 92.83 crores, as per the details 
given below:-
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Cattle seized at Bangladesh Border 

10229. DR. GOLAM YAZDANI: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) the number of cattle seized along 
Indo-Bangladesh border in West Bengal 
during the last two years, month-wise; and 

(b) the details of smuggled goods seized 
d~Jing the same period? 

Month 

January 

February 

March 

April 

May 

June 

July 

August 

September 

October 

November 

December 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) and (b). The 
requisite information is containad in the state-
ments I and II given below:-

STATEMENT-I 

The number of cattle sized along Indo-
Bengladesh border in West Bengal during 
the last two years month-wise is as under:-

Canle seized during 

1988 1989 

2 3 

505 984 

475 510 

313 666 

471 492 

702 569 

699 570 

632 853 

445 1793 

480 684 

640 1075 

689 5628 

705 1163 

Total 6756 14987 
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Manhandling of Journansts by Police 

10230. SHRI P.M. SAYEED: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Journalists and Press 
Photographers of Delhi converting a demon-
stration by teachers on 30 April, 1990 were 
manhandled and abused by some police 
officers; 

(b) if so, the facts of the incident; 

(c) the action taken by Government 
against the erring officers; and 

(d) if no action has been taken, the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) No, Sir. 

(b) to (d). On 30.4.90, when Govern-
ment teachers were demonstrating at Parlia-
ment Street, they themselves stopped about 
5 yards before the barricades in front of 
Police Station Parliament Street, New Delhi. 
In order to cover the event. one of the pho-
tl"graphers climbed the barricade. When 
persuasions made by the police failed. he 
was made to get down. Subsequently, other 
photographers joined him and argued with 
the police to allow them to climb the barri-
cades. The timely intervention by a Senior 
Police Office pacified most of them but one 
photographer threatened to get action taken 
against police officers. As no police officer 
was found at fault, no action was taken. 

Construction of Building for Dabr. 
Police Station 

10231. SHRI JAGANNATH SINGH: 
Will ~he Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether land has been allotted for 
the construction of building for Dabri Police 
Station in Palam Road, New Delhi; 

(b) if so, the target fixed fortheconstruc-
tion of the building; and 

(c) the approximate cost of the project? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) Yes, Sir. 

(b) In order to meet the emergent re-
quirements, construction of one temporary 
barrack with asbestos sheet roofing has 
been undertaken, which is targeted for 
completion by July. 1990. 

(c) The estimated cost of the project for 
constructing a permanent Police Station is 
yet to be finalised. 

Opening of New Post Office at Sagar-
pur, New Deihl 

10232. DR. P. VALLAL PERUMAN: 
Will the Minister of COMMUNICATIONS be 
peased to refer to the reply given on 9 May, 
1989 to U nstarred Question No. 8600 re-
garding opening of Post Office n Sagarpur. 
New Delhi and state: 

(a) whether a new Post Office has been 
sanctioned and opened in Sagarpur, New 
Delhi-110046; 

(b) if not. the reasons therefor; and 

(c) the time by which it is JikeJy to be 
opened? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MtSHRA): (a) A new Sub 
Post Office has been sanctioned for Sagar-
pur New Delhi, but not yet opened. 
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(b) and (c). The Sub Post Office is 
expected to be opened as soon as the requi-
site formalities are completed, by 30.6.1990. 

S.T.D. Facility In Trlpura 

10233. SHRI K.B. DEB BURMAN: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether S.T.D. facilities have been 
provided in any of the telephone exchanges 
in Tripura; 

(b) if so, the details thereof; 

(c) the adion taken by Government to 
provide Tripura with an effective, depend-
able telephone network; and 

(d) the time by which the remaining 
telephone exchanges will be provided with 
STD facility? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) Yes, Sir. 

(b) While Agartala is connected with 
NSO/ISD facility, Radhakishorepur and 
Kailashahar are connected to Agartala on 
Point-to-Point S.T.O. 

(c) Department has plans to replace the 
existing telephone exchanges by Electronic 
Exchanges subject to norms and new elec-
tronic exchanges have been proposed sub-
ject to availability of equipment and demand. 

For the effective telephone network 
Satellite Earth Stations and radio links have 
been planned. 

(d) S.T.D. facility at Radhakishorepur 
and Kailashhar will be available d.Jring the 
current financial year. 

SID facility to additional stations in 

Tripura State will be provided progresslvely-

(i) to all Sub-Divisional Headquarters; 
and 

(ii) exchanges with morethan 500 lines 
as on 1.4.90. 

Carrying of Weapons as Religious 
Symbol 

10234. SHRIMATI GEETA MUKHER-
JEE:Willthe Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether the issue of taking weapons 
considered as part of religion and faith by 
certain communities, in educational institu-
tions, examinations and public places, other 
than religious ones, is under consideration 
of Government; 

(b) if so, by what time, directions in this 
regard are likely to be issued; and 

(c) if not, steps sites Government pro-
pose to take to curb the spurt of violence, 
where such weapons were used during the 
recent past in such institutionslocx:~sions? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHAI 
SUBODH KANT SAHAY): (a) No, Sir. 

(b) Does not arise. 

(c) Powers of the Central Government 
under the Arms Act, 1959 and the Arms 
Rules, 1962 to regulate possession and 
carrying of arms are delegated to State 
GovernmentslUnion Territories Administra-
tion. These powers enable them to take 
appropriate preventive measure in this re-
gard. 

Mini-Fertilizer Plants 

10235. SHRI AK. ROY: Will the Minis-
ter of AGRICULTURE be pleased to state: 
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(a) whether mini-fertilizer plants have 
proved to be economically suitable for this 
country; and 

(b) if so, the steps to be taken thereon in 
the Eighth Five Year Plan? 

THE DEPUTY PRIME MINISTER AND 
MINISTER OF AGRICULTURE (SHRI DEVI 
LAL): (a) The viability of mini-fertilizer plants 
is yet to be established. 

(b) Does not arise. 

Over Crowding In DTC Buses 

10236. SHRI SHANTAAAM 
POTDUKHE: Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) whether there is over crowding inthe 
Delhi Transport Corporation (DTC) buses 
and PrivatelMini buses under DTe opera-
tion in Delhi during .peak hours; 

(b) the action taken against them fOT 
violation of the rules; and 

(c) the steps taken to check such over 
crowding, pargicularly in the context of the. 
current terrorist wave of bomb blasts in the 
capital? 

THE MINISTER OF SURFACE TRANS-
PORT (SHRI K.P. UNNIKRISHNAN): (a) 
and (b). Yes, Sir. There have been instances 
of over-crowding in the buses. It has not 
been always possible for DTe to avoid the 
over~rowding in their buses particularly 
during peak hours, due to uni-directional 
pattern of traffic and inadequacy of buses. 
The Enforcement Branch of the Directorate-
of Transport, Delhi Administration and Delhi 
Police authorities have, however, been 
undertaking regular checks to check over-
crowding and also to initiate corrective ac-
tion including launching of prosecution. 

(c) In order 10 reduce over-crowding, 
besides regular checks conducted by en-
forcement authorities of Delhi Administra-
tion and Delhi Police, constant efforts are 
being made by oTC for increasing its carry-
ing capacity through better fleet utUisation 
and vehicle utilisation. The fleet utilisation 
has increased from 82.55% in 1987-88 to 
86.75% in 1988-89 and 89.04% in 1989-90. 
The vehicle utilisation Le. kilometres oper-
ated per bus daily has also increased from 
210 kms. in 1987-88 to 221 Kms. in 1988-89 
and 233 Kms. in 1989-90. 

Orilling Rigs to Madhya Pradesh 

10237. SHAI DILIP SINGH JU OEO: 
Will the Minister of AGRICULTURE ~ 
pleased to st~te: 

(a) whether a large number of villages in 
Madhya Pradesh are badly affected bydrink-
ing water shortage due to scantily rains this 
year; 

(b) whether Madhya Pradesh Govern-
ment has urged Union Government to spare 
as many drilling rigs as possible; and 

(c) if so, the steps taken in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI UPENDRA NATH VERMA): 
(a) The State Government has reported that 
out of 71352 villages, about 6310 villages 
which are affected by drinking water short-
age are to be covered under the Scarcity 
Programme. Apart from this, there are about 
146 'No Source' problem villages (PVs) and 
5870 partially covered PVs to be provided 
with safe drinking water facilities during 1990-
91 under the normal plan programmes. 

(b) Yes, Sir. 

Ie) This is the peak season for drilling of 
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bore wells in most of the States like Rajast-
han, Gujarat, etc., which have drinking water 
supply problem of their own. State Govern-
ment has been advised to contact the other 
States directly. The Central Ground Water 
Board has however, agreed to divert two 
DTH and one rotary rig for carrying out the 
drilling programme in Madhya Pradesh on 
payment of cost. The State Government has 
also been advised to use 70-80 drilling rigs 
available with the irrigation agencies for tis 
emergent drinking water programme. 

Shortage of Drinking Water in Kolhapur 
District of Maharashtra 

10238. SHRI UDAISINGRAO 
GAIKWAD: Will the Minister of AGRICUL-
TURE be pleased to state: 

(a) whether Government are aware that 
there is actuate shortage of drinking water in 
Kolhapur District of Maharashtra; and 

(b) whether Government propose to 
allocate special funds to Maharashtra to 
tackle the situation? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT tN THE MINISTRY OF AGRICUL-
TURE (SHRI UPENDRA NATH VERMA): 
(a) No such report has been received from 
the Government of Maharashtra. 

(b) Does not arise. 

Construction of Pune-Byepass 

10239. SHRI V.N. GADGIl: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a, whether Government of Maharash-
tra ha in November, 1989 submitted a pro-
posal tar construction of Pune-bye Pass 
con.,.....PuneSOlapur and Bombay-Pune-
Kolhapur National Highways; 

(b) if so, whether Union Government 
have sanctioned the Project; and 

(c) if not, the reasons therefor? 

THEMINISTEROFSURFACETRANS-
PORT (SHRI K.P. UNNIKRISHNAN): (a) 
and (b). The proposal for the alignment of 
Pune-byePass connecting Pune-Solapur 
Road (NH.9) and Bombay-Pune-Kolahpur 
Road (NH.4) received from the Maharashtra 
Government has been approved in principle 
in January, 1990. Also proVision has been 
made in the Annual Plan 1990-91 for sanc-
tion of land acquisition for this byePass at an 
estimated cost of Rs. 2.00 lakhs. 

(c) Does not arise. 

Pilot Projects on Pesticide used for 
Agriculture 

10240. SHRIMATI SUBHASHINI All: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether use of DDT is likely to be 
phased out in view of the success achieved 
by the Pilot Project started by Government at 
Cochin; 

(b) if so, the time-frame for phasing out 
of DDT and emergence of biocides; 

(c) whether similar pilot projects have 
been conceived for other pesticides in use in 
India for agriculture; and 

(d) if so, the details thereof, pesticide-
wise? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR). 
(a) and (b). Under Department of Biotech-
nology funded Project at Anna University, 
Madras, Biocides formulation has been 
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de'W'oped for the control of mosquito larvae. 
Field demonstrations using the said formula-
tions are planned to be undertaken in Cochin 
jointly by the Research Organisations and 
Malaria Research Centre. The final report is 
expected to be available within one year. 

Use of DDT has already been banned in 
Agriculture. However, the use of DDT under 
Public Health Programmes has been re-
stricted only to the level of 10,000 MT per 
annum except in the case of any major 
epidemic. 

(c) and (d). For biological control of 
pests of agricultural importance, 10 R&D 
Projects have been sponsored in various 
Institutions of the country by Department of 
Biotechnology. Besides under a scheme of 
Department of Agriculture and Cooperation 
11 Central Biological Control Stations are 
engaged in conservation and augmentation 
of potential parasites and predators of agri-
cultural pests. An All India Coordinated 
Research Project on Biological Control of 
Crop Pests and Weeds is also functioning 
under the aegis of Indian Council of Agricul-
tural Research. 

Sale of Oil by NODB 

10241. SHRI RAM NAIK: Win the Min-
ister of AGRICULTURE be pleased to state: 

(a) the annual sale of rape seed/mus-
tard and soya bean oils by National Dairy 
Development Board separately along with 
the sale prices during last three years; 

(b) whether those prices are far below 
the market prices; 

te) whether these oils were sold to 
cooperative federations established by 
NDDB and if so, the total sale during the 
above period, Federation -wise; 

(d) whether certain institutions other 
than cooperative Federations in GUjarat were 
also provided this cheap oil; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR): 
(a) Annual sales of rapeseed/mustard and 
soyabean oil by NODB are as under:-
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Different oils both gifted and commer-
cially imported ()r indigenous mustard oil had 
been issued at different prices during the 

period depending upon the then prevailing 
market prices. However, the range of issue 
prices is provided as under:-
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(b) During the three oil years, i.e. from 
1986 to 1989. the major portion of the said 
oils were sold to the federation at the ongo-
ing market prices less expenses involved for 
packing movement and reasonable margin. 
Some quantity was sold to the trade at the 
market rates. 

(c) During 1986 to mid-1989, a major 
portion of the oils was sold to cooperative 
federations. From August 1989 onwards, 
these oils were sold to federations and also 
to the trade. Federation wise totar sales 
during the above period is given below. 
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(d) and (e). As mentioned above the 
major portion of the oils were sold to the 
cooperative federations. Some quantity was 
also sold in the open market in these States 
including the State of Gujarat. The oils were 
sold at market rates. 

[ Translation] 

Modernisation of Slaughter Houses 

10242. SHRt RES HAM LALJANGDE: 
Will the Minister of AGRICULTURE be 
pleased to state the financial assistance, 
loan or grant given by Union Government of 
states for the renovation and modernisation 
of slaughter houses during the last three 
years, year-wise? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR): 
The year-wise total financial assistance given 
by Union Government for renovation and 
modernisation of Slaughter Houses is : 

Year 

1987-88 

1988-89 

1989-90 

[English] 

Amount Released 
(Rs. in lakhs) 

10.00 

75.00 

90.00 

Waiting List for Telephone connections 
In Amrltsar and Chandigarh 

10243. SHRI KIRPAL SINGH' Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) the latest waiting list for telephone 

connections in the city of Amritsar and Union 
Territory of Chandigarh as on 31 March, 
1990; and 

(b) the steps Government propose to 
take to remedy the situation? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHAI 
JANESHWAR MISHRA): (a) and (b). The 
waiting list for telephone connections in the 
city of Amritsar and Union Territory of Chan-
digarh as on 31 st March 1990 is 7555 and 
22361 respectively. The waiting list will be 
cleared progressively during the first three 
years of the 8th Plan. 

US Praise to India's Policy Towards 
Refugees 

10244. SHRI PARAS RAM BHARD-
WAJ: Will the Minister of EXTERNAL AF-
FAIRS be pleased to state: 

fa) whether the USA has praised India's 
liberal policy towards the refugees fleeing 
from neighbouring countries, particularly Sri 
Lanka, Tibet, Bangladesh and Burma; 

(b) whether USA has extended any co-
operation in this regard; and 

(c) if so, the details thereof? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI I.K. GUJRAL): (a) Yes, Sir. 
The US State Department's Report on Human 
Right, 1989 made complimentary references 
to India's policy towards refugees from neigh-
bouring countries. 

(b) No, Sir. 

(c) Does not arise. 
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[ Translation] 

Drug Trafficking In Deihl 

10245. SHRI BALESHWAR YADAV: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether drug trafficking is on the 
increase in Delhi; 

(b) whether any police officials have 
also been apprehended in this connection 

during the last one year; and 

(c) if so, the quantity of drugs seized and 
the action taken so far against the culprits? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) No, Sir. 

(b) Yes, Sir. 

• (c) The information is given in the state-
ment below: 



145 Written Answers JYAISTHA 3,1912 (SAKA) Written Answers 146 

en C: ch Q) In Q) , C: en J5 ..c. fI) 
.0, 8 .0, as .0, I- .0, 8 .0, 
f! ! 1;; ! (\; f! Q) ! 
VI CD VI C VI fI) oS:; VI 
m ..c. as 8 as ~ as I- m ~ 
~ t- ~ ~ ~ ~ c 

CD z -0 m 
0 II) ..: II) .c. II) a; I/) ::; Q) I/) ai 0) ::l 0) t- O) 0) "0 co 
0) 0') e- O') 0') 0') a. c: 0') a; 
0) .:Je. m CD ..... c: m (ij ~ E a. 1;; 
~ Q) ts E ts .! -u .D 13 <D fI) U w 
c) ...lC c( i= c( « E c( (J) ::l c( 

~ ~ ~ en fI) 
("f) 

~ en c: en en « -0 uj "0 en S c: c c 
~ 0.: 0 c.: c a.: c Q) 0.: .Q «:I c.: c 

.~ 0 .Q (ij .Q 0) ci -ri ci ~ ci ci 16 "0 ci Q;) Co) ni ~ as 'II::( Ci5 (J) Q) 
C') :Z Ui :Z en z en (\; z 00 (ij z en ...... 
....: '0 CD ~ '0 <D '0 (J) U) '0 Q) ~ '0 .~ 

Q) 

.....: r--. (5 (\; .Q -0 .~ as .Q (i; .Q r--. 0 Q) (5 ~ (5 0 "0 e: Cl. fI) iii C\J C\J Q.. U) C\I 

,g fI) m fI) Q_ 
~ 

fI) Q..' Q) fI) as VI Q.. 

~ Cii ~ ~ 1U "3 co ::c "3 ro ~ "3 n; :u nJ 
"tl Q) ~ 

CD Q) "'0 Q) Ci) CD Q) Q) 

'.g :0 "'0 "'0 :0 "'0 
VI Q) fI) CD (/) fI) CD C fI) Q) fI) Q) 
nJ 

~ 
«:I «:I 

~ 
as m 

~ 0 «:I 
~ 

«:I «:I 
~ <b (.) u; (.) :: (.) (.) 1;; (.) 

Q.. 0 

<b -s 
~ .§ 
-5 
] fI) 

iii m 
"tl Co g <b E 
.~ ~ Ol .c. 

I- ~ <b E ~ en C, 
(.) 

Z "t) CI) 
Cl Cl "0 ~ ui 

W § t)) 
0 ~ c E 

:E tf 2 0 00 It! I" Ol 

w "t) (9) r--. I §! 0 
I- ~ - I <D 0 

0 E c M 

~ <b ~ E ::l T ·e "'0 
C/) ~ .~ ::l .0. <D c 

J!! 
.0. 0 (/) :L «:I 

Cts 0 co 
.~ ::;, ro en 
~ 0 ..c. Cl 

() ~ 

0 M 
<b ;g 
~ 
.c: 
.~ 

~ '1:l 

.~ ~ 
CI) ~ Q) .~ 

..c. 
CI) C) 

~ J!! c 

(3 .~ U5 "'iii (ij 

~ (i) >- .....J 
'II::( «:I c (ij 

0 "'0 Q as .....J .(ij' 
uj C\I c E .s: ::l E a.: <b E I\'J .D 

c::i :,g (ij «:I ..c. nJ Q) 

0 ~ a:: (.) CD J: 
~ a.. Q) Q) CD CD Q) - '0 ::0 ::0 ::0 ::0 :0 
0 nJ «:I m lU nJ 

~ 
Q) Ui Ui (ij c;; c;; 
E c: c: c c c: 

!1 ~ 8 8 8 8 8 Q) 
Q 

~ ..... N ("j -tri an 
-.: 
CI) 



147 Written AnSW91S MAY 24,1990 Written AnswefS 148 
>'S .!. 

"'8 0 .2 
U; j "'C .iij 

as .c :J 'iij .s::: c::::: U 
(i .D .s::: 0 

.8 1;i "'C :~ (;; CD 
"'C B fIJ 
.2.. .s::: as e fIJ CD 

i CD as 
~ co 

~ 
-£ Q) 

g "'C "'C m 0 CD 

8 "II:t (/) ~ 'E CD :J 
Q) G; 8 CD ".0::: .s::: CJ 0 j: 411:( ! as >. "'C (/) 
Q) Q) « ~ ~ 0 

:::J t: :::J 
"'C U fIJ 
CD U :::J Q) 
lit) as 8 £ :J CD 8 -= CD "'C 
as .s::: .s::: Q) - .s::: 
CD 0 >- .!!! -£ co .c c:: 

~ 
~ 
.5 
.!l 
.~ .s::: 

~ a; 
C\I (;; 

~ 
.s::: 
(/) as 

& co • - ::0 0 ! <II 
E c 
~ 8 

~ 
-.: - cD 
CI) 



149 Written Answers JYAISTHA 3,1912 (SAKA) Written Answers 150 

[Eng/ish] 

Acquittal of Shrl Ram Swaroop 

10246. SHRI RAM SAGAR (Said pur) : 
Will U,e Minister of HOME AFfAIRS be 
pleased to state: 

(a) whether severe strictures were 
passed by Court against the Delhi Police 
Intelligence .. Bureau and the Directorate of 
Revenue Intelligence while acquitting Shri 
Ram Swaroop and another from the charge 
of spying; and 

(b) if so, the details of the action pro-
posed to be taken against the concerned 
guilty officials? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHAI 
SUBODH KANT SAHAY): (a) The Court has 
adversely commented upon some officials. 

(b) The matter is being looked Into. 

[ Trans/ation] 

News-Item captioned 'Jama Masjid 
mein Sharan Pa Rahe Hain Pak Prishlk-

shit Kashmlri Aatankvadl' 

10247. SHRI PYARELAL KHAN DEL-
WAL: 

SHRI RAM SAGAR (Saidpur): 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether the attention of Govern-
ment has been drawn to the news-item 
captioned NJama Masjid Mein Sharan Pa 
Rahe Hain Pak Prishikshit Kashmiri 
Aatankvadi" appearing in 'Jan satta' dated 
the 14 February, 1990; 

(b) if so, the facts in this regard; and 

(c) the action proposed to be taken by 
Government in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUSbDH KANT SAHAY): (a) Yes, Sir. The 
news has appeared inJansatta dated 14.3.90 
(not 14.2.90). 

(b) and (c). Police enquiries have re-
vealed nothing adverse. Close and round 
the clock vig;1 is being maintained over sen-
sitive places. 

[English] 

Phrased Programme of Former Presi-
dent of Pakistan about Subversion in 

Kashmir 

10248. SHRI SHANTILAL PURUSHOT-
TAMDAS PATEL: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether attention of Government 
has been drawn to the speech delivered by 
the former President of Pakistan in top se-
cret ttleeting in April 1988, the text of which 
has been reproduced in the March, 1990 
issue of the "Koshur Samachar" a registered 
monthly of Kashmir in Delhi; 

(b) if so, whether Government were 
aware of the phased Programme formulated 
by the former President of Pakistan in early 
1988 about subversion in the Kashmir Val-
ley; 

(c) if so, the steps taken by Government 
since April, 1988 to combat the growing 
subversive activities: and 

(d) the remedial measures now being 
taken to restore normalcy in the valley? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) to (d). Al-
though the Government are not aware of this 
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specific speech made by the former Presi-
dent of Pakistan, various press reports have 
mentioned about the so-called 'Phased 
Programme'. 

Stringent administrative measures have 
now been taken to curb subversive activities 
and restore normalcy in the Valley. 

Government Jobs to Terrorist Affected 
People 

10249. SHRIMATI SUKHBUNS KAUR: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the number of terrorist affected 
people in Punjab who have applied for 
Government jobs during the last three years; 

(b) how many of them have been pro-
vided Government jobs; and 

(c) the number of applications pending 
with Government? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) to (c). Infor-
mation is being collected from the Govern-
ment of Punjab and will be laid on the Table 
of the House. 

Exodus of Non-Bhutanese people to 
North Bengal 

10250. SHRI MANIKSANYAL: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether there is exodus of non-
Bhutanese people from Bhutan to North 
Bengal because of recent happenings in that 
country; and 

(b) if so, the reaction of Government 
thereto and steps taken or proposed to 
overcome the critical problem? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) and (b). Facts 
in this regard are being ascertained from the 
State Government. A statement will be laid 
on the Table of the house. 

[ Trans/ation] 

Assistance to victims of Sasaram Riots 

10251. SHRI CHHEDI PASWAN: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether Union Government have 
provided any assistance to the riots victims 
in Sasaram; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) No, Sir. 

(b) Does not arise. 

[Engljsh] 

Functioning of Indian Embassy School 
at Jeddah 

10252. SHRt G.M. BANATWALLA: Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether there have been a number 
of complaints against the functioning of the 
Indian Embassy School at Jeddah (Saudi 
Arabia); 

(b) if so, the details thereof; and 

(c) the steps being taken by Govern-
ment in this regard? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRII.K. GUJRAL): (a) Yes, Sir. 
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(b) These complaints were mainly con-
cerned with recent 40% increase in the tui-
tion fees for some classes, lack of third 
Indian language teaching facilities and the 
pattern of the management of the school. 

(c) The increase in fees in some classes 
has been necessitated by the increase in 
number of pupils from 1800 to 5000; third 
language teaching has not been introduced 
partly because not enough pupils have opted 
for the same and partly because there are 
practical difficulties in getting suitably guali-
fied teachers; there is no scope for any basis 
change in the pattern of management as we 
have to respect the local laws and customs. 

[ Translation] 

Grants to National Seeds Corporation 

10253. SHRI HUKMDEO NARAYAN 
YAOAV: Willthe Minister of AGRICULTURE 
be pleased to state: 

(a) whether any grants are provided to 
the National Seeds Corporation; 

(b) if so, the amount of grants provided 
so far; and 

(c) the reasons for increasing losses 
incurred bv the Corporation? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF- AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR): 
(a) Yes, Sir. 

(b) From 77-78 to 89-90 an amount of 
Rs. 4,183.93 lakhs has been provided as 
grants to National Seeds Corporation. Part 
of this grant was routed through NSC to 
State Seed Corporation, Agriculture Univer-
sities, State Farms Corporation of India and 
for minikit programmes implemented in the 
States. 

(c) Main reasons for losses are as 
under:-

(i) Increase in input prices, and pro-
curement prices paid to the seed 
growers, without corresponding 
increase in the sale price of seed. 

(ii) Increase in fixed overhead ex-
penses on account of general price 
rise and payment of D.A. and in-
terim relief to employees of the 
Corporation. 

(iii) Heavy interest burden. 

(iv) Under utilisation of infrastructural 
facilities created under National 
Seeds Project Phase-I and II dueto 
cutback in production. 

(v) Loss on account of accumulated 
carry-over stocks. 

[English] 

Reconstruction of Houses Damaged 
during GNLF Agitation 

J 0254. DR. ASIM BALA: Will the Minis-
ter of HOME AFFAIRS be pleased to state: 

(a) whether Central Government have 
sanctioned any funds for reconstruction of 
houses damaged during GNLF agitation; 
and 

(b) the action taken for rehabilitation of 
tea garden workers and Busti dwellers af-
fected in the GNLF movement? 

THE MINISTfi:i OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHAI 
SUBODH KANT SAHA Y).: (a) The Central 
Government has not sanctioned funds for 
reconstruction of houses damaged during 
GNLF agitation. However, Rs. 2.20 crores 
were sanctioned by the Central Government 
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for restoration of 'public assets'. damaged 
during the agitation. 

(b) Information is being collected and 
will be laid on the Table of the House. 

[ Translation] 

Barbed-Wire fencing on Indo-Pak 
Border 

10255. SHRI BEGA RAM CHAUHAN: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether it is a fact that although 
barbed wire fencing has been done on the 
Indo-Pak border in Sri-Ganganagar district 
of Rajasthan, yet the infiltrators cross over to 
our country from thereby digging a pit under 
it; 

(b) if so, the steps Government propose 
to take in this regard; 

(c) whether Government propose to 
construct a concrete wall under the barbed 
wire fencing; and 

(d) if so, when an if not, the reasons 
therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) and (b). Ac-
cording to the available information, barbed 
wire fencing has been completed in the 
selected stretches on the Indo-Pak border in 
Sri Ganganagar District of Rajasthan. No 
incident of crossing over to our country by 
digging a pit under it has come to notice. 

(c) There is no such proposal under 
consideration. 

(d) Does not arise. 

[English] 

Widening of National Highway No.5 in 
Orissa 

10256. SHRI MANGARAJ MAlLlK: 
Will the Minister of SURFACE TRANSPORT 
be pleased to state: 

(a) whether Bhubaneswar-Cuttack 
section of National Highway No.5 is being 
widened to four-lanes leaving the section 
from Jagatpur to Bhadrak; 

(b) if so, whether there is any proposal 
to widen the Khukia-Khadrak and Jagatpur-
Barchana sections to four lanes in view of 
high volume of traffic on Panikoili-Khukia 
Panikoili-Bhadrak and Jagatpur-Barchana 
section; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF SURFACE TRANS-
PORT (SHRI KP. UNNIKRISHNAN): (a) to 
(d). Four-Ianing of Bhubaneswar-Cuttack 
Section of NH.S, and further upto Jagatpur, 
is pr'2posed for sanction in the Annual Plan 
1990-91. Four-Ianing of the National High-
way in continuation, i.e. from Jagatpur to 
Bhadrak via Barchana, Khukiaand Panikoili, 
will depend on justification, of the widening, 
availability of resources and size of the VIII 
Plan which is yet to be finalised. However, an 
estimate for survey and investigation in the 
portion from Jagatpur to Chandikhol (Le. 3 
km beyond Barchana) has been sanctioned 
in April, 1990 for preparation of the project 
details. 

Cyclone in Andhra Pradesh, Tamil 
Nadu and Pondicherry 

• 10257. SHRJ UTTAM RATHOD: Will 
the Minister of AGRICULTURE be pleased 
to state: 
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(a) the extent of losses caused by re-
cent cyclone, floods and heavy rains in the 
coastal areas of AndhraPradesh, Tamil Nadu 
and Pondicherry; and 

(b) the details of relief operations 
launched in these areas? 

(1 ) Districts affected 

(2) Population affected 

(3) Villages affected 

(4) Human Lives lost 

(5) Cattle heads lost 

(6) Houses damaged: 

(a) Fully 

(b) Partially 

(7) Poultry birds lost 

(8) Tentative estimate of loss 
to agriculture and other 
properties 

No reports detailing all damage have 
been received from the Governments of 
Tamil Nadu and Pondicherry except fordeath 
of 7 persons in Tamil Nadu and 2 persons in 

, Pondicherry. 

(b) An 'on account' payment of grant-in-
aid of As. 32.25 crores towards Central 
contribution to Calamity Relief Fund for the 
current financial year has been made to 
Government of Andhra Pradesh on 14th 
May, 1990. In addition to this, assistance to 
the tune of Rs. 2.00 crores has been re-
leased from Prime Minister's Relief Fund. 
Further an assistance of Rs. 48 lakhs from 
Indian People's Natural Calamity Trust has 

THE MINISTER OF 5T ATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICUL TUAE (SHRI NITISH KUMAR): 
(a) The extent of loss caused by recent 
cyclone, flood and heavy rains in coastal 
areas of Andhra Pradesh as reported by the 
State Government till 22.5.1990 is as un-
der:---

14 

107.071akh 

5,717 

976 

22,184 

22,184 

4,40,467 

4,78,752 

36.9B lakhs 

Rs. 792.78 crores 

been extended to prOVIde ex-gratia relief to 
the next of kin of those died. The State 
Government has opened 1,535 Relief Camps 
to provide reltef to the evacuated people. In 
addition to above, the following relief meas-
ures have also been undertaken so far. 

(1) 50,000 tonnes of rice additionally 
allocated to Government of Andhra 
Pradesh on 16.5.1990 over and 
above the P.D.S. allocation. 

(2) 500 tonnes of edible oil additionally 
allocated to the State over and 
above their norma! allocation. 
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(3) 10 lakhs doses of Cholera vac-
cines and 50 tonnes of Bleaching 
Powder supplied to the State Gov-
ernment. 

(4) Norms for purchase of 'Rain Soaked 
Paddy and Rice' In Cyclone af-
fected areas has been relaxed. 

(5) All public sector undertakings and 
Nationalised Banks operating In 
Andhra Pradesh have been re-
quested to adopt affected villagesl 
towns to prOVide relief to the people. 

(6) 15000 tonnes of phosphatiC fertilis-
ers has been addrtlonally allotted. 

(7) Nationalised Banks are taking ac-
tion for postponement of recovery/ 
rescheduling of loans 

(8) Armed Forces have prOVided all 
necessary assistance for rescue 
and relief operations 

(9) Restoration/repair works are being 
undertaken by the concerned 
Departments on priority baSIS 

(10) Insurance Companies are takmg 
action for expeditiOUS settlement of 
claims 

(11) Safe drinking water IS being sup-
plied through tankers.. 

(12) Medical care of the affected people 
IS being ensured. 

Employment of SC/ST Candidates in 
OTC 

10258. SHRI JAG PAL SINGH. 
SHRI RAM SAGAR (Saldpur). 

Will the Minister of SURFACE TRANS-
PORT be pleased to state 

(a) the number of Scheduled Caste and 
Scheduled Tribe candidates having com-
pleted pre-appointment formalities for ap-
pOIntment to the post of conductor in DTe 
since April, 1986; 

(b) the reasons for not giving appoint-
ments to them; 

(c) whether there IS any proposal With 
Government to re-start kilometer scheme for 
private buses In DTC; and 

(d) If so, the expected time to be taken 
to finalise the proposal and also for absorp-
tion of these candidates? 

THE MINISTER OF SURFACE TRANS-
PORT (SHRI K.P. UNNIKRISHNAN): Ca) 
and (b). Deihl Transport Corporation has 
intimated that since April 1986, there are four 
Scheduled Caste candidates who have 
completed the pre-appointment formality of 
training forthe post of Conductor but have as 
yet to be offered the posting OTe, by way of 
advance action for recrUitment, gets names 
from Employment Exchange and after pre-
liminary tests regarding SUitability. admits 
the SUitable candidates for training Those 
who successfully complete the training are 
put on the panel for appointment as and 
when vacancies anse OJe to non-availabil-
Ity of vacancy, no aopolntment order has 
been Issued to them 

(c) There IS no such proposal pending 
With the Government 

(d) Does not anse. 

[Translation] 

Central Potato Research Institute, 
Shimla 

10259. SHRI R.S. PRASAD. Will the 
MinIster of AGRiCUlTURE be pleased to 
state' 
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(a) whether Central Potato Research 
Institute which was established in Patna 
(Bihar) was shifted to Shimla (Himachal 
Pradesh) in 1956; 

(b) if so, the reasons therefor; 

(c) whether the said Institute is again 
proposed to be shifted from Shimla; and 

(d) if so, where and the reasons there-
for? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR): 
(a) Yes, Sir. 

(b) Breeding of new Potato varieties 
and breeder seed production was not pos-
sible at Patna. 

(c) and (d). A team of experts appointed 
by the Indian Council of Agricultural Re-
search to review the periormance of the 
Central Potato Research Institute has rec-
ommended the shifting of its headquarters to 
a suitable location in the main potato grow-
ing area in plains. Governemnt has not taken 
any decision on this recommendations. 

[English] 

Civic Amenities to Migrants from 
Jammu and Kashmir 

10260. SHRIISHWARCHAUOHARY: 
SHRI CHIRANJI LAL 

SHARMA: 

Will the Ministerof HOME AFFAIRS be 
pleased to state: 

(a) whether migrants from Kashmir 
staying at Bapu Oham Community Centre, 
New Delhi have not been provided with 
adequate civic amenities; 

(b) if so, the facts in this regard and 
when these uprooted families would be 
provided these amenities; and 

(c) the details of assistance provided to 
them by Delhi Administration? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) and (b). Ka-
shmiri migrants at Bapu Dham Community 
Centre are provided with bathroom, toilets, 
Kitchen Space, and supply of electricity and 
water. 

(c) Delhi Administration provides the 
migrants following assistance: 

(i) One kitchen kit per family 

(ii) Dry ration 

(iii) Cash relief @ Rs. 125/- per person 
per month subject to a maximum of 
Rs. 500/- per family per month. 

Root-Wilt Disease in Coconut Trees 

10261. SHRI V. KRISHNA RAO: 
SHRI C.P. MUOALAGIRI-

YAPPA: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether the root-wilt disease in the 
coconut trees has not yet been controlled; 

tb) if so, the places especially in Karna-
taka where the coconut trees are still being 
affected by this desease; and 

(c) the steps taken by Government to 
check this disease in Karnataka? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR): 
(a) No effective remedial measures have 
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been evolved so far to control the root-wilt 
disease. However, the Indian Council of 
Agricultural Research (Central Plantation 
Crops Research Institute) has developed 
management practices and mixed farming 
practices to increase the yield and income of 
the farmers in the root-wilt affected gardens. 

(b) Root-wilt disease is reported only 
from Kerala and Tamil Nadu. There is no 
incidence of root-wilt disease reported from 
Karnataka State. 

(c) Does not arise. 

Persons arrested for running fake 
Housing Society for Defence Personnel 

10262. SHRI B.N. REDDY: 
SHRI SARJU PRASAD SA-

ROJ: 
SHRI P.M. SAYEED: 

Will the Ministerof HOME AFFAIRS be 
pleased to state: 

(a) whether the Delhi Police has re-
cently hauled upsomepeople running afake 
housing society for defence personnel; 

(b) if so, the persons arrested and their 
modus operandi; and 

(c) the total amount collected by the 
fake society and the action taken to recover 
the amount and refund the same to the 
victims? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) Yes, Sir. 

(b) Two persons have been arrested in 
this case. They duped people by misrepre-
senting that their society was registered and 
has acquired land and would commence 
construction of houses. They asked the 

members to deposit 10% of the CX)st of flats. 
A brochure priced at Rs. 1001- was also got 
printed by them. 

(c) A sum of over Rs. 4 lakhs was 
collected by the fake society. The bank 
acCX)unts of the fake society have been fro-
zen. A case u/s 420/406/120-B IPC has 
been registered at Police Station Vasant 
Vihar, New Delhi. 

Fishing In Chllka Lake, Orissa 

10263. SHRI SIVAJIPATNAtK:Willthe 
Minister of AGRICUL lURE be pleased to 
state: 

(a) whether the mouth of Chilka Lake to 
Bay of 8engal has been closed and it has 
affected fishing in the lake; 

(b) whether Orissa Government has 
submitted a proposal to Union Government 
in this rogard; and 

(c) if so, the steps taken by Union Gov-
ernment thereon? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION· IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR): 
(a) Government of Orissa have not reported 
about the closure of the mouth of Chilka 
Lake to Bay of Bengal. 

(b) No, Sir. 

(c) Does not arise. 

IPS Officials in Karnataka 

10264. SHRI H.C. SRIKANTAIAH: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) the number of IPS officers working 
in Karnataka State; 
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(b) the number of IPS officers allotted to 
Karnataka on deputation; 

(c) the number of IPS officers allotted to 
Karnataka during 1989; 

(d) whether the number of IPS offic~rs 
allotted to Karnataka is more than the re-
quirement; and 

(e) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) Number of 
I.P.S. Officers allotted to Karnataka as on 
1.1.1990 is 110. 

(b) State to State 
Deputation 

Central 
Deputation 

Total 

(c) 6 

(d) No, Sir. 

(e) Does not arise. 

Losses incurred by manufacturers of 
OAP 

10265. SHRI ANBARASU ERA: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether the manufacturers of DAP 
are incurring huge losses due to the stop-
page of production for want of imported raw 
material; 

(b) if so, the amount of losses incurred 
by each of the DAP manufacturers during 
1988-89 and 1989-90; 

(c) whether the manufacturers have 
claimed compensation for loss of production 
of DAP on account of failure to supply phos-
phoric acid; and 

(d) if so, the reaction of Government 
thereto? 

2 3 

22 23 

THE DEPUTY PRIME MINISTER AND 
MINISTER OF AGRICULTURE (SHRI DEVI 
LAL): (a) to (d). The manufactures of DAP 
have- claimed compensation for the losses 
reported to have been incurred on account of 
non-availability of imported raw materials. 
Information on losses incurred by all DAP 
manufacturers on account of non-availabil-
ity of imported raw materials has not been 
collected. The Government do not propose 
to pay any compensation to the manufactur-
ers on account of the aforesaid kIsses. 

Expansion of Limits of NOMe Area 

10266. SHRI KUSUMA KRISHNA 
MURTHY: 

SHRI SRIKANTA DATTA 
NARASIMHA RAJA 
WADIYAR: 

SHRI MADAN LAL KHUR-
ANA: 

Will the Minister of HOME AFFAjRS be 
pleased to state: 

(a) whether Government are consider-
ing a proposal to expand the limits of New 
Delhi Municipal Committee area in the 
Capital; 
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(b) if so, the details thereof including the 
present limits of NOMe area; 

(c) whether under the Delhi State Plan, 
NOMC area will remain under the Central 
control; 

(d) if so, the reasons therefor; 

(e) whether all those areas which were 
part of New Delhi in 1956; when Delhi was a 
State, are likely to be included in NOMe 
area; 

(f) if so, the details the~eOT; 

(g) whether the Sarkaria Commission 
has also given its recommendatIons with 
regard to redefining the NOMC area; and 

(h) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHAI 
SUBODH KANT SAHAY): (a) There is no 
such proposal under consideration of the 
Government. 

(b) The present limit of NOMC area is 
42.74 Sq. Kms. 

(c) to (f). No decision has been taken in 
this regard. 

(g) and (h). The Committee has not 
made any specific recommendation in this 
regard. 

Extradition Treaties 

10267. SHRI BHABANI SHANKAR 
HOTA: Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) the countries with whom India has 
signed extradition treaties; and 

(b) the number of terrorists handed over 

to India by these countries under these trea-
ties during the last three years? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI I.K. GUJRAl): (a) Nepal, 
Bhutan, Uganda, Belgium, the U.S.A, the 
Netherlands and Canada. 

(b) Nil. 

Upgradatlon of Post Office In Trlvan-
drum 

10268. SHRI A CHARLES: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) the post offices to be upgraded in 
Trivandrum District during 1990-91; and 

(b) the details of department buildings 
for post offices constructed in the district? 

THE MINISTER OF STATE OF THE 
MINtsTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) The proposal 
has not been finalised as yet. 

(b) Two departmental buildings, one for 
Trivandrum GPO and the other for Vengan-
noor Sub Post Office. are being constructed. 

Visit of Nepal's Finance Minister 

10269. SHRI R.N. RAKESH: 
SHRI SAMARENORA 

KUNDU: 
SHRI MANIKRAO HODLYA 

GAVIT: 

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state: 

(a) whether the Finance Minister of 
Nepal visited New Delhi during the last week 
of April. 1990; 

~b) if so, the outcome of the talks held 
with him; 
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(c) whether any agreement has been 
signed during his visit; and 

(d) if so, the details thereof? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI I.K. GUJRAL): (a) and (b). 
Yes, Sir. The Finance Minister of Nepal, Dr. 
Devendra Raj Pandey, visited New Delhi in 
end ApriVearly May. 1990 to attend the last 
annual· session of the Asian Development 
Bank. He also brought with him a letter from 
Shri K.P. Bhattarai, Prime Minister of Nepal, 
to PM. He called on PM on May 1, 1990 and 
handed over the letter. 

(c) No, Sir. 

(d) Does not arise. 

Krishi Vigyan Kendras 

10270. SHRI SAMARENDRA KUNDU: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the amount spent so far on Krishi 
Vigyan Kendra at 8aliapal in Orissa; 

(b) the progress made in the construc-
tion work of Krishi Vigyan Kendra and when 
it is likely to be completed; 

(c) whether there is any proposal to 
develop it into a mini Agricultural University; 
and 

(d) if so when? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR): 
(a) Sir, Rs. 46.031akhs have been released 
so far for the Krishi Vigyan Kendra at Balia-
pal. 

(b) The main building, two classroomsl 
laboratories, a farmers hostel and Poultry 

Demonstration Unit have been already con-
structed . • 

(c) No, Sir. 

(d) Question does not arise. 

Use of Fertilizers 

10271. SHRI GOPI NATH GAJAPA-
THI: Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether Government have taken 
any steps to educate farmers on the use of 
fertilizers; 

(b) if so, the details thereof; 

(c) whether the State owned fertilizer 
corporations have been directed to identify 
districts in some States to educate farmers; 

(d) if so, the names of the State where 
step! have been taken in this regard; 

(e) whether any such districts have been 
identified in Orissa; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGR ICUL TURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR): 
(a) Yes, Sir. 

(b) Demonstrations, field days, fairs, 
exhibitions and training programmes are 
organised to educate the farmers and to 
promote fertilizer use. 

(c) Yes, Sir. 
(d) Information is given in the attaced 

Statement -I. 
(e) Yes, Sir. 

tf) Information is given in the attached 
Statement-II 
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Additional Stevedoring Licence in 
Cochin Port 

10272. PROF. K.V. THOMAS: Wilfthe 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether there is any proposal to give 
additional stevedoring licence in Gochin Port; 
and 

(b) whether restricted stevedoring li-
cence is proposed to be given to steamer 
~ents? 

THE MINISTEROFSURFACETRANS-
PORT (SHRI K.P. UNNIKRISHNAN): (a) 
and (b). Cochin Port Trust has received two 
new applications for issue of stevedoring 
licences. These have been kept pending in 
view of the undertaking given by the Cochin 
Port Trust before the High Court of Kerala, in 
a Writ Petition filed by the United Stevedores 
Association, Gochin challenging the amend-
ments to eochin Dock Workers (Regulation 
of Employment) Scheme 1959, that no new 
licences will be issued without obtaining 

orders from the Gourt. The question of issue 
of stevedoring &icences to the eligible appli-
cants inctuding steamer agents can be 
considered by the Port on the basis of the 
orders of the High Court. 

Use of DDT for Agricultural Purposes 

10273. SHRI P. NARSA REDDY: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) then quantity of DDT made available 
for agricultural purposes in the country dur-
ing the last three years, year-wise; and 

(b) the percentage of its use in agricul-
ture as compared to other fertilizers? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR): 
(a) and (b). The quantity of DDT made avail-
able for use and its percentage as compared 
to other fertilisers used in Agriculture during 
the last three years is as under:-

S.No. Year Quantity 
(M.T.ofDDT 

in Tech. grade) 

DDT as Percentage 
of total 

quantity of N+P+K 
fertilisers) 

1. 

2. 

3. 

1986-87 

1987-88 

1988-89 
(Estimated) 

270 

379 

413 

Participative Development Strategy, for 
Farm Sector 

10274. SHRI DHARMESH PRASAD 
VARMA: Will the Ministerof AGRICULTURE 
be' pleased to state: 

0.00312% 

0.00431% 

0.00374% 

Ta) whether Government have formu-
lated a plan for participative development 
strategy for farm sector; and 

(b) if so, the salient features of the 
scheme? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR): 
(a) and (b). The Government of India in the 
Ministry of Agriculture have set up a Stand-
ing Advisory Committee consisting of emi-
nent persons representating the interests of 
farmers to assist and advise the Govern-
ment on a continuing basis in the matter of 
formulation and implementation of the agri-
culture policy. The Ministry of Agriculture 
would regularly interact with the Committee 
and seek its views on important matters of 
policy such as the development strategy for 
agricultural sector including such activities 
as Animal Husbandry, Fisheries, Horticul-
ture etc., availability of various inputs includ-
ing credit, supportive services like prices, 
marketing. warehousing, and such other 
facilities which have a vital bearing in agricul-
tural development. 

Linkage between Railway Tariffs and 
Cost of Road Transportation 

10275. SHRI KAILASH MEGHWAL: 
Will the Ministerof SURFACE TRANSPORT 
be pleased to state: 

(a) whether Government have estab-
lished any linkage between the railway tariffs 
and the cost of road transportation; 

(b) if so, the details thereof; and 
(c) if not, the reasons therefor? 

THEMINISTEROFSUR· ACETRANS-
PORT (SHRI K.P. UNNIY.riISHNAN): (a) to 
(c). The information .~ being collected and 
will be laid on the Table of the House. 

[ Translation) 

Amendment 10 IPC to Classify, Cul-
pable Homicide 

10276. SHRI SHEO SHARAN VARMA: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether there is any proposal to 
amend the Indian Penal Code so as to clas-
sify culpable homicide amounting to murder 
in two categories; and 

(b) if so, the details there9f? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRt 
SUBODH KANT SAHA Y): (a) and (b). Sec-
tion 302 of the Indian Penal Code provides 
that whoever commits murder shall be pun-
ished with death or imprisonment for life. 

Clause 125 of the Indian Penal Code 
(Amendment) Bill, 1978, which was passed 
by the Rajya Sabha in 1978 but which lapsed 
on the dissolution of the Lok Sabha in 1979, 
sought to provide that murder would be 
punishable with imprisonment for life, except 
that when murder is committed in certain 
specified circumstances i1 would be puni~h_ 
able with death or imprisonment for 1,1fe. 

The provision will be ker;( in view while 
comprehensive amendrn"_41ts to the Indian 
Penal Code are co,..- 9>1!lred. 

Persons Kil'.ed due to Mistaken Identity 
in Kashmir 

~ '10277. SHRI TEJ NARAYAN SINGH: 
Will the Mmister of HOME AFFAIRS be 
pleased to state: 

(a) the number of innocent people killed 
in Kashmir by security forces due to mis-
taken ideniity during 1989-90; 

(b) whether Government propose to 
provide any relief to the next of kin of those 
killed in this manner; and 

(c) If so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) to (c). Facts 
are being collected and will be laid on the 
Table of the House. 
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[EnglishJ 

Slno·'nd'an TIes 

10278. SHRIMATI VASUNDHARA 
RAJE: WiH the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether Government have rec9ntly 
taken steps to establish better Sino-Indian 
ties; 

(b) if so, whether any official level talk is 
proposed to be held to improve ties betweem 
both countries; and 

(c) the details thereof? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRII.K. GUJRAL): (a) to (c). Yes, 
Sir. It is Government's intention to continue, 

ar.~ "'d impart further momentum to, the proc-
es~ at .. improvement of relations between 
fn~la ano 'China. The dialogue at the leader-
shIp level h~~ "t. ~en strengthened following 
the recent VISIt 0; f the Chinese Foreign Min-
ister. Mr. Qian Quiet. ~p.n, to India, and that of 
the Deputy Prime Minist~._.. "'r and Agriculture 
Minister, Shri Devi lal, to Chit '·'la. 

The official-level Joint Working -, Group 
which has been set up in order to nego., ..... iate 
a fair, reasonable and mutually acceptable 
settlement of the boundary question will hold 
its next meeting in the second halt of 1990. 

[ Translation) 

Hoarding sites approved by MCD 

10279. SHRI SAAJU PRASAD SA-
ROJ: Will the MinisteroJ HOME AFFAIRS be 
pleased to state: 

(a) the number of hoarding sites ap-
proved by Municipal Corporation of Delhi; 

(b) whether the approved sites are allot· 

ted through auction; 

(c) if so. the revenue earned during the 
last three years therefr.om, yearwise 
alongwith the reasons for decline, if a!"Y, in 
the revenue; 

(d) the number and details of agencies 
registered by MeD for display of hoardings; 

( e) whether thousands of hoardings have 
been displayed at unapproved sites; 

(f) if so, the remedial action taken in this 
regard; 

'9) the number of registered agencies 
which were black-listed earlier alongwith the 
reasons for their registration again; 

(h) the details of amount outstanding 
against such agencies and since when and 
the action taken by Government to recover 
the ar'rears; 

(i) whether the contract tor hoardings in 
electric poles has given to any particular firm 
without auction; and 

(j) if so, the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRJ 

:;;-'~UBODH KANT SAHAY): (a) to (j). Munici-
pal '- '::._orporation of Delhi approved 1,018 
hoardinSl '"' sites which were allotted through 
auction. The -: revenue earned from these 
hoardings during .- ..,tt'te last three years is as 
und~r: 

(Rupees) 

1987·88 3.18 crores 

1988·89 3.23 crores 

1989-90 3.27 crares 
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2. There are 46 agencies registered 
by MCD forthe display ofthe hoard-
ings. A list is give in statement-I. 

3. A number of hoardings have been 
detected at unapproved sites. watch 
is kept to ensure against display of 
hoardings at unapproved sites. 
1,086 hoardings were removed in 
1989-90 and a compounding fee of 
Rs. 98,710/- was recovered. Two 
agencies were black-listed in the 
contract period 1987-90 and they 
have not been registered again. 

4. A statement showing the outstand-
ing amount against these two agen-
cies is given in statement-II. 

5. No contract for display of hoard-
ings at electric poles has been given 
to any firm without auction. 

STATEMENT-I 

1. MIs Creative Pub;. Service, G-75-
A, laxmi Nagar, Delhi-92 

2. MIs Selvel Advtg, 710/94, 
Meghdoot, Nehru Place, New Delhi. 

3. MIs Arts and Crafts, 710/94, 
Mehgdoot, Nehru Place, New Delhi 

4. MIs Surya Advtg, L-205, Dua 
Complex. Shakarpur, Delhi. 

5. MIs P.K. Advtg., 226-CM-1, Jhan-
dewalan, New Delhi. 

6. MIs Delhi Advtg., 64, Kalyan Vihar, 
Delhi-9 

7. MIs Pioneer Pub. Corp., 327-CM-
1, Jhandewalan, New Delhi 

8. MIs Jegson PUb., 1 E/15, Jhande-
walan Extn., New Delhi. 

9. MIs Jaypse Advtg., 147, Guru 
Harkrishna Nagar, New Delhi. 

10. MIs Anand Arts., 4727121, Darya 
Ganj, New Delhi 

11. MIs Hindustan Pub. Corpn, 47271 
21, Darya Ganj, New Delhi. 

12. MIs Best Pub., 5, Krishna Bldg. 
Kashmiri Gate, Delhi. 

13. MIs Navtej Singh Anand, 5, Krishna 
Building, Kashmire Gate, Delhi 

14. MIs Veshal Pub: 1855, Chandni 
Chowk, Delhi-6. 

15. MIs New Diomond Advtg., 25/84, 
Gali No. 14. Vishwas Nagar, 
Shahdara, Delhi. 

16. MIs Meha Associates, 0-180 Vivek 
Vihar, Delhi 

17. MIs Cpaital Pub. Service, 1 E/1, 
Jhandewalan Extn., New Delhi. 

18. M/sAshokSharmaAssociates, 1 E! 
1, Jhandewalan Extn. New Delhi 

19. MIs Singhsons, 630, New Friends 
Colony, New Delhi 

20. Mis Angad Comm. India, II, E-3S, 
Lajpat Nagar Central Mkt., New 
Delhi. 

21. Mis Selmore, 4663, Darya Ganj, 
New Delhi. 

22. MIs Arya Advtg., 33 /2, Pant Nagar, 
Jangpura. New Delhi 

23. MIs Topsel, 41349, Gobindpuri, 
Kalkaji New Delhi. 

24. Mis Satellite PUb. Corpn., N-179, 
Panchshil Park, New Delhi. 
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25. MIs Ensat Advtg., N-179, Panchshil 
Park, New Delhi 

26. MIs Om Publicity. 2574. Beedan 
pura Ajmal Khan Road, Karol Bagh. 
New Delhi. 

27. MIs Vasuedeva Pub. Service. 50-
M, Connaught Circus. New Delhi 

28. MIs Atlas Outdoor Pub. 0-899, New 
Friends Colony, New Delhi. 

29. MIs Admire Avtg., B-AI3, Stutee 
Bildg., Bank St., Karol Bagh, New 
Delhi 

30. MIs Sandeep Pub:, F Block, United 
. India Bldg., Connaught Place, New 

Delhi. 

31. Mis Rohit Enterprises, 4663, Ansari 
Road, Darya Ganj, New Delhi. 

32. Mis Sagar Art Service Near Liberty 
Cinema, New Delhi. 

33. MIs Delux Pub. Service, 182, CM 
1, Jhandewalan, New Delhi. 

34. MIs Akansha Ads, C-20 Anand 
Niketan, New Delhi. 

35. MIs Goodwill Trading Co., 0-181 
West Patel Nagar, New Delhi. 

36. MIs Brite Naon Sign, 119, Desh-
bandhu Gupta Mkt, Karol Bagh, 
New Delhi. 

37. MIs Serthi PUb. Ser-vice, 105. 
Reshab Shree House, Ranjit Nagar, 
New Delhi. 

38. MIs S-kipper Pub. P. ltd., 5 C/91, 
New Rohtak Road, New Delhi 

39. Mis Publicies Advtg., Agency, 1E1 
" Jhandewalan Extn., New Delhi. 

40. Mis Rashtriya Advtg., Agency, 51, 
Rani Jhansi Rd., New Delhi. 

41. MIs Reporters Comm., 41/28, 
Kammruddin Nagar Nangloi, Delhi. 

42. MIs. AVI Communications, 39/90 
Rajinder Ngr. New Delhi. 

43. MIs Anhal Advtg., 4675, B-21, 
Ansari Rd., Oarya Ganj, New Delhi. 

44. MIs Divya Marketing Co. P. Ltd, D-
25, lajpat Nagar New Delhi. 

45. Mis Admore, C-6-B/79-B, 
Janakpuri, New Dlehi. 

46. MIs Focus Publicity, 16/1,G.F.Arya 
Samaj Rd., Karol Bagh, New Delhi. 
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Arrears of N.F.L. Outstanding Against 
the Dealers 

10280. SHRI MANIK RAO HODLYA 
GAVIT: Will the Minister of AGRICULTURE 
be pleased to state: 

(a) the amount of arrears of National 
Fertilisers limited outstanding against its 
dealers as on 31 st March, 1990 and its 
agent-wise break-up; 

(b) the loss of interest being suffered by 
the Company due to non-recovery of these 
arrears; 

(c) whether there is any proposal to 
charge interest on the large amounts of 
arrears outstanding against the dealers; and 

(d) if not, the reasons therefor? 

THE DEPUTY PRIME MINISTER AND 
MINISTER OF AGRICULTURE (SHRJ DE VI 
LAl): (a) and (b). National Fertilisers Limited 
has more than one thousand dealers of 
fertilisers operating in many States. The 
accounts of the Company for the year 1989-
90 are still being compiled and audited. As 
such, details asked for are not available at 
present. 

(c) and (d). No recovery of Interest for 
delays, if any, on payment by dealers is 
claimed since the terms of sale do not pro-
vide for the same. For abnormal delays in 
payments involving recovery action through 
court, interest is being claimed. 

Expenditure Incurred on Haj Pilgrims 

10821. KUMARI UMABHARTI: Will the 
Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) the amount of assistance provided 
by Government in fare to each Haj Pilgrim; 

(b) the per capita expenditure incurred 
by Government for lodging and boarding 
arrangements of these pilgrims; 

(c) the total amount spent by Govern-
ment on Haj Pilgrims on various assistance 
and facilities provided during the last two 
years; and 

(d) whether annual income of such 
pilgrims are taken into account while provid-
ing these facilities to them or all pilgrims are 
treated equally? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI LK. GUJRAL): (a) The assis-
tance provided by the Government during 
1989 for Haj pilgrims by ship is estimated at 
Rs. 2483 per pilgrim; however, no specific 
subsidy has been provided by the Govern-
ment in the air fares of the Haj pilgrims. 

(b) Nil. 

(c) The total amount spent by the 
Government excluding the subsidy for the 
ship fares, during Haj 1988 and Haj 1989 is 
estimated at Rs. 62.4 lakhs. 

(d) Services are extended equally to all 
pilgrrms, without any discrimination on 
ground~ of income or any other basis. 

Setting up of Electronic Telephone 
Exchange at Pukhrayan 

10282. SHRI KESHRI LAL: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) whether STD service, which was 
available earlier to the general public has 
been withdrawn now at T ehsil headquarters 
of Kanpur Oehat; 

(b) if so, the reasons therefor; 

Cc} the reasons for not setting up an 
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• electronic telephone exchange at Pukhrayan; 
and 

(d) the time by which electronic ex-
changes are proposed to be set up at each 
Tehsil headquarter anq if not the reasons 
therefor? \ 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) S.T.D. service 
was not available to the general public from 
any of the Tehsil Headquarters of Kanpur-
Oehat. 

(b) Does not arise in views of (a) above. 

(c) The installation work of an electronic 
exchange at Pukhrayan is in progress. 

(d) Electronic exchange are proposed 
to be set up at each T ehsil headquarter of 
Kanpur Oehat progressively during the 8th 
plan period subject to the availability of 
equipment. 

[English] 

Setting up of International Subscribers 
Dialling Facility Counters 

10283. SHRI PRATAPRAO B. 
BHOSAlE: Will the Minister of COMMUNI-
CATIONS be pleased to state: 

(a) whether some counters have been 
set up in country where International Sub-
scribers Dialling facility is available; 

(b) if so, the names of the places 
district-wise as on 30 April, 1990 with charges 
fixed for such facility; 

(c) whether Government propose to set 
up more such counters during current year 
as well as the next two years; 

(d) if so, the names of places selected, 

district-wise and year-wise and jf not, the 
reasons therefor; 

(e) whether such counters have also 
been set up in private premises; and 

(f) if so, the details of formalities re-
quired to be provided for such counters 
alongwith commission paid to such private 
premises owners? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) Yes, Sir; Tele-
com Centres have been set up in the country 
where telecom facilities including Subscriber 
Trunk Dialling (SID) and International Sub-
scriber Dialling (ISO) facilities are made 
available to the public. 

(b) The Telecom Centres have been 
opened mainly in the State Capitals, major 
cities and some District headquarters. A list 
~f such places where Telecom Centres have 
been opened is attached in the Statement 
below. Normal STD/ISD call charges are 
levied along with a peo fee. 

(c) Yes, Sir, more such Telcom Centres 
are proposed to be set up in the next two 
years. 

(d) It is proposed to cover all the remain-
ing District headquarters in the next two 
years. 

(e) Yes, Sir. 

(f) Where such Telecom Centres are 
opened in private premises, the rentals are 
paid for the accommodation as fixed by a 
Committee. However two Telecom Centres 
have been set up in Bombay in private prem-
ises by private persons on an experimental 
basis. The formalities required to be com-
pleted experimental basis. The formalities 
required to be completed nd the commission 
payable to the agency in such cases have 



203 Written Answers MAY 24,1990 

been not been finalised for implementation 
on a national basis. 

1. 

STATEMENT 

List of T eJecom Centres 

Andhra Pradesh Telecom Circle: 

1. eTa Hyderabad 

2. CTO Secunderabad 

3. 

4. 

5. 

6. 

Telephone Exchange Se-
cunderabad 

T eJephone Exchange Erra-
gadda Hyderabad 

Telephone Exchange Jeedl-
metla Hyderabad 

OTO Nizamabad 

7. OTO Sangareddy 

8. OTO Mahabubnagar 

9. OTO Adilabad 

10. OTO Karimnagar 

11. OTO Khammam 

12. OTO Nalgonda 

13. OTO WarangaJ 

14. Office of A.D. Rural Vijaya-
wad a 

15. T eJephona Exchange Vijaya-
wada 

16. eTa Vijaywada 

17. OTO Machilipatnam 
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18. OTO Guntur 

19. Mear Kanyakaparameswari 
Hall Guntur 

20. OTO Ongole 

21. eTa Vishakapatnam 

22. OTO Oabagardens 
Vishakapatnam 

23. OTO Akkayyapalem 
Vishakapatnam 

24. OTO Gazuwaka 
Vishakapatnam 

25. Gopalapatnam Exchange 
Building Visakhapatnam 

26. Railway 
Vishakapatnam 

Staiton 

27. Colllectorate Viziangram 

28. DTO Anakappally 

29. DTO Srikakulam 

30. OTO Rajahmundry 

31. Near Rajgayya Chowdary 
Hospital Rajahumndry 

32. DTO Kakinada 

33. Divisional Engineer Mainte-
nance Office Kakinada 

34. Seven Gori's Centre Main 
Bazar EJuru 

35. OTO Tirupati 
36. OTO Anantapur 

37. OTO Cuddapah 
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38. DTO Kurnool 

39. DTO Nellore 

40. OTO Adoni 

2. Assam Telecom Circle 

1. Panbazar Guwahati 

2. Tea Auction Centre Build-
ing Dispur Guwahati. 

3. Bihar Circle: 

1. Patna Junction Railway 
premises. 

2. Rajendranagar Telephone 
Exchange Patna 

5. Gujarat Circle: 

Name of District 

1 

Ahmedabad 

Gandhinagar 

Jamnagar 

Nadiad 

Bharuch 

Junagarh 

Jamnagar 

6. Haryana Circle 

Hissar 

Gurgaon 

4. Delhi Circle: 

1. Interstate Bus Terminal 

2. liT Hauz Khaz New Delhi 

3. Airbus Terminal New Dlehi 

4. AIIMS New Delhi 

5. Shastri Bhavan New Delhi 

6. Pragati Maidan New Dehi. 

7. l.G.I.A. New Delhi 

8. A.B.D. Terminal I-C Palam 
Airport New Delhi 

Name of T e/ecom Centre 

2 

DTO Ahmedabad Railway puri 

Gandhinagar 

DTO Building Jamnagar 

Nadiad Kidney Holspitaf Petlad 
Raod 

AnkJeshwar GIDC 

Kalwa Chowk Junagadh 

• Jamnagar 

Telephone Bhavan Hissar 

MOl National Highway, Gurgaon 
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Name of District Name of Telecom Centre 

1 2 

7. Himachal Pradesh Circle 

Shimla CTa Shimla 

8. J&KCircle: 

Srinagar Tourist Reception Centre Srinagar. 

9. Kamatal<a Circle.' 

Bangalore 1. Indian Institute of Science 
Bangalore 

2. Cunningham Road, 
Bangalore. 

3. Gauribidanur 

10. Kerala Circle 

Trivandrum 1. Attingal 

2. Valiamala 

3. Telecom Service Centre, 
Trivandrum. 

4. Neyyattinkara Trivandrum 

Trichur 1. Guruvayur 

Ernakulam 1. Tripunithura 

2. Perumbavoor 

Kottayam 1. Vaikom 

2. Chenganacherry 

Pathanamthita 1. Aador 

Palghat 1. Coyalmanna 
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11. 

Name of District 

Kasaragod 

Mallapuram 

Calicut 

Madhya Pradesh Circle: 

1. Bhopal Bus stand 

2. Gwalior Bus Stand 

3. Gwalior Medical College 

4. Morena Collector Office 

5. Jabalpur Medical College 

S. Jabalpur Wright town 

7. Indore Bus Stand 

B. Indore T.Choithram Hospital 

9. Bhilai Steel Plant Hospital 

10. Raipur Railway Station 

11. Ganjbasoda 

12. Piparia 

13. Mandideep 

14. Gwalior 

15. Gwalior (Hazira) 

16. Jabalpur (Adhartal) 

17. Katni 

Name of Telecom Centre 

2 

Payyanur 

Mallapuram 

Nadapuram 

18. Jabalpur Railway Station 

19. Sagar Civil Lines 

20. Jabalpur -Gorakhpur) 

21. Indore Airport 

22. Nagda 

23. Indore-Saver Road 

24. Ujjain 

25. Indore Patnipura 

26. Bhopal Biregarh 

27. Bhopal Railway Station 

28. Bhopal Medical College 

29. Maharanapratap Nagar 

30. Ratlam 

31. Indore Pardesipura 

32. Raipur Pandri Market 

33. Bilaspur Bus Stand 

34. Bhilai Sector I 

35. Kayoratale Maket Raipur 
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36. Raipur T ailghani Market 

12. Maharashtra Circle: 

Ahmednagar 

Goa 

13. N.£. Circle: 

Imphal 

Agartala 

ttanagar 

Aizwal 

Shillong 

Agartala 

14. Orissa Circle: 

Bhubaneswar 

8aripada 

Keonjhar 

15. Punjab Circle: 

Hoshiarppur 

Patiala 

MAY 24. 1990 

Union T erriroty. Mohali Chandigarh 

16. Rajasthan Circle: 

Sriganganagar 

Bikaner 

Jodhpur 

Alwar 
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37. Durg Railway Station 

MID at Ahmednagar Panaji 

Panaji 

Imphal 

Agartala 

Itanagar 

Aizwal 

Shillong 

Kailashahar 

Raiwlay Station. Bhubaneswar 

Baripada 

Keonjhar 

Khawaiu, Hoshiarpur 

Post Office Killa Chowk, Patiala 

New Grain Mandi Sriganganagar 

Railway Station, Bikaner 

Girdikot Jodhpur 

Bhilwani Industrial Town 
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Jaipur 

17. Tamil Nadu Circle: 

Sanganeri Gate Exchange Building; 
Jaipur 

1. Madras Tiruvalluvar Transport Corporation 

2. Indian Institute of Technology Madras. 

3. Central Station Madras 

4. 78, Purassawakkam High Road, Madras 

2. Salem Shevapet 

3. Coimbatore 1. Coimbatore Airport 

2. Coimbatore ICCI. 

4. Hosur Hosur Sipcot 

5. Pallipalayam. Erode 

6. Komarapalayam 

7. Madurai 1. Madurai Central Bus Stand 

2. Ramanathapuram 
collectorate 

8. Trichy 1. Tribhy BHEL 

2. T richy Airport 

3. Tirchy TOM Office 

9. Tirunoelveli 1. Oevarapuram Tuticorin 

2. Palayamkottai 

10. Pondicherry UT Pondicherry 

18. Uttar Pradesh Circle: 

Gorakpur 1. OET Office Gorakhpur 

2. Hotel Babina Gorakhpur 
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3. Transport Nagar Gorakhpur 

Azamgarh Azamgarh Kutchery 

Basti 1. Purani Basti 

2. Khalilabad 

Ballia 1. Ballia Town Hall 

Bahraich Bahraich Market 

Deoria Deoria Market 

Ghazipur Ghazipur city 

Gonda Bargaon Gonda 

Jaunpur Jaunpur Ketchery 

Moghalsarai Moghalsarai Railway Station 

Varanasi 1. Tounst Office Varanasi 

2. Tourist Bungalow Varanasi 

3. Railway Station Varanasi 
Cantt. 

4. Paharia Mandi Varanasi 

5. Kaoirnagar Colony Varanasi 

6. Ramnagar Varanasi. 

Allahabad 1. Krishi Nagar Samiti Allahabad 

2. Clive Road, Civil Lines, 
Allahabad 

3. Naini-Allahabad 

4. Cross Bar Exchange-
Allahabad 

5. Sahitya Sammellan Prayed-
Allahabad 
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Sultanpur 1. Jagdishpur 

2. Amethi 

Mirzapur 1. Bijapur Rihandnagar Mirzapur 

2. Shaktinagar Mirzapur 

3. Vindhyachal Mirzapur 

Banda 1. Banda City 

2. Chitakoot Banda 

Pratapgarh Chilballa 

Fatehpur Malwan 

Faizabad 1. Ayodhya 

2. Faizabad Chowk 

Barabanki Barabanki 

Hardoi Hardoi 

Lucknow 1. lndiranagar Lucknow 

2. Rajajipuram Lucknow 

3. Kapurthala Complex Lucknow 

lakhimpur lakhimpur City 

Rae Bareilly Rae Bareilly 

Sitapur Sitapur 

Fategarh Fategarh 

Kanpur 1. Kalyan Kanpur 

2. Chakeri Kanpur 

3. Gobindnagar Kanpur 

lalitpur lalitpur City 
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Agra 1. Hotel Goberdhan ~gra 

2. Tax 8havan, Agra 

3. Cantt. Railway Station, Agra 

4. T ajmahal Agra 

5. Tundla 

Etah Etah 

Mathura 1. Kosikalan 

2. Mathura Refinery 

3. 8rindaban 

Mainpuri Mainpuri City 

Shikohabad Shikohabad 

Aligarh Awaz Khaz Control Room Aligarh 

Moradabad 1. Amroha 

2. Moradabad Railway Station 

3. lajpatnagar Moradabad 

Aim ora 1. Almora City 

2. Bageshwar 

Bareilly 1. Rajendranagar Bareilly 

2. Premnagar Bareilly 

Budaun 6th Road Chauraha Badaun 

Nainital 1. Nainital City 

2. Hemtal (NT) 

Pithoragarh Pithoragarh City 

Pil ibh it Pilibhit 
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Shahjahanpur 

Bulandshahr 

Ghaziabad 

Dehradun 

Saharanpur 

Muzaff arnagar 

Etawah 

Jhansi 

Orai 

19. ~est8engaICffc~ 

Calcutta 

Fall in Coconut prices 

10284. PROF. P.J. KURIEN: Will the 
Minister of AGAICUl TURE be pleased to 
state: 

(a) whether the minimum support price 
of copra has been raised recently; 

(b) if so, the basis on which the increase 
has been worked out; 

Shahjahanpur 

Khurja 

Mohannagar (Ghaziabad) 

l'4oida (Ghaziabad) 

Surajpur Noida (Ghaziabad) 

Niranjan (Oehradun) 

Oeoband 

Muzaffarnagar 

Etawah 

Jhansi 

Orai 

1. Howrah Railway Station 

2. Ganesh Chandra Avenue. 
Calcutta 

3. Esplanade Bus Terminus 
Calcutta 

4. Chandan Nagar Calcutta 
! 

5. Ulta Oanga Tranport Corpn. 
Bus Terminus. 

(c) whether the market price of coconut 
has fallen steeply; 

(d) if so, the facts in this regard; and 

(e) the steps taken to maintain. the 
coconut prices? 

THE MINISTER 0" STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR): 
(a) and (b). Based on the recomm~ndations 
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of the Commission for Agricultural Costs and 
Prices (CACP). the Government have raised 
the minimum support price of copra of Fair 
Average Quality (FAa) from Rs. 1500/- per 
quintal for 1989 crop season to Rs. 16001- pr 
quintal for the 1990 Crop Season with effect 
from 20th February, 199Q-marking an in-
crease of Rs. 100/- per quintal. 

(c) and (d). No, Sir. According to the 
latest available information the coconut prices 
have been ruling firm at all important market-
ing centres over the last four months. 

(e) Does not arise. 

Production of Soyabean 

10285. SHAI YASHWANTAAO PATIL: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the steps taken to promote soy-
abean production in Maharashtra; and 

Year Area 
('000 hal 

1 2 

1986-87 54.6 

1987-88 76.7 

1988-89 87.0 

1989-90 126.9 

[ Translation] 

Eve-Teasing In DTC Buses 

10286. SHRI SURYA NARAYAN 
YADAV: Will the Minister of HOME AF-
FAIRS be pleased to state: 

(b) the results achieved so far? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI N1TISH KUMAR): 
(a) A Centrally Sponsored National Oilseeds 
Development Project (NODt?) is in operation 
in the state of Maharashtra for increasing the 
production of oilseeds including soyabean. 
Under this project, financial assistance is 
given to the State on various critical inputs 
like seed production, plant protection meas-
ures, improved farm implements, rhizobium 
culture, transfer of technology through 
demonstration etc. in order to induce the 
farmers to take up oilseeds cultivation in-
cluding soybean on large scale. 

(b) As a result of the implementation of 
National Oilseeds Development Project 
(NODP), there has been a significant in-
crease in both area and production of soy-
bean in the State as is evident from the 
following flgures:-

Production Yield 
( 'OOf) tannes) Kq./ha) 

3 4 

19.8 363 

24.6 321 

56.2 646 

100.1 789 

(a) the number of cases registered for 
looting and eve-teasing in private buses 
operating under Delhi Transport Corpora-
tion during the last three years; and 

(b) the number of persons punished so 
far and the number cases still pending in the 
courts? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 

Year No. of cases registered 
of eve-teasing in private 

buses operating under DTC 

1 2 

1987 3 

1988 10 

1989 7 

1990 5 
(Upto 30.4.90) 

No case of looting in private buses under 
Delhi Transport Corporation was reported 
during the above period. 

[English] 

Dredging of Ganges River 

10287. SHRI CHITTA BASU: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether navigability of the Ganges 
has been further reduced due to heavy silta-
tion from Farakka to Calcutta; and 

(b) if so, the arrangements made forthe 
dredging of the Ganges? 

THE MINISTER OF SURFACE TRANS-
PORT (SHRI K.P. UNNIKRISHNAN): (a) 
and (b). There has been no reduction in the 
navigable depth of Ganga in the reach Far-
akka to Calcutta due to siltation during 1989-
90. The Inland Waterways Authority of India, 
however have two dredgers for undertaking 

SUBODH KANT SAHAY): (a) and (b). The 
requisite information is as under:-

No. of persons 
Punished 

3 

2 

15 

7 

6 

No.o/cases 
pending trial 

4 

1 

2 

dredging works as and when required. 

Robberies/Murders in Punjab 

10288. SHRI KAMAL CHAUDHARY: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the number of cases of robberies 
and murders reported in Punjab during the 
year, 1989, month-wise; and 

(b) the measures taken to check such 
crimes? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHAl 
SUBODH KANT SAHAY): (a) A statement 
showing monthwise the number of cases of 
robberies and murders reported in Punjab 
during the year 1989 is attached. 

(b) The prevention of crime is the re-
sponsibility of the State Government. Nec-
essary steps to reduce the crimes like mur-
der and robbery have to be taken by the 
Government of Punjab. 
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STATEMENT 

SI.No. Month No. of cases reported 

Murder Robbery 

1 2 3 4 

1. January 115 28 

2. February 105 38 

3. March 141 52 

4. April 115 29 

5. May 154 34 

6. June 135 32 

7. July 136 31 

8. August 135 23 

9. September 146 20 

10. October 166 18 

11. November 142 22 

12. December 159 31 

Total 1649 358 

Note: Figures are based on monthly crime statistics received from the State which may 
be treated as provisional. 

Expenditure on Drought Prone Area 
Programme 

10289. SHRI S.C. VARMA: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) the expenditure incurred on Drought 
Prone Area Programme since inception till 
March, 1990 in different States and how 

much of it was on afforestation and pasture 
development, rehabilitation of degraded 
forests, irrigation and soil conservation etc; 
and 

(b) the total physical achievements 
therefrom and how far the expenditure has 
succeeded in improving the ecology and 
mitigating the severity and frequency of 
droughts in such areas? 
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THE MINISTER OF STATE FOR 
RURAL DEVELOPMENT IN THE MINIS· 
TRY OF AGRICULTURE (SHRI UPENDRA 
NATH VERMA): (a) A statement is attached. 

(b) The total physical achievements, 
:since the inception of the Drought Prone 
Areas Programme, reported so far include: 

(i) cov,: "age of about 22.89 lakh 
hectares under soil and moisture conserva· 
tion measu. ~s. 

(ii) coverage of about 8.21 lakh 

hectares under water resources develop-
ment; and 

(iii) coverage of 13.48 lakh hec-
tares under afforestation and pasture devel-
opment. 

A comprehensive evaluation of the 
Drought Prone Areas Programme has been 
under taken by the Programme Evaluation 
Organisation of the Planning Commission. 
Their report, when available, may indicate 
success achieved in improving ecology and 
mitigating the severity and frequency of 
droughts in these areas. 
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New Branch Post Offices and sub-post 
Offices in Uttar Pradesh 

10290. DR. MAHADEEPAK SINGH 
SHAKYA: 

SHRI SHEOSHARAN VARMA: 

Will the Ministerof COMMUNICATIONS 
be pleased to state: 

(a) the total number of new branch post 
offices an sub-post offices proposed to be 
opened in Etah District of Uttar Pradesh 
during the year 1990-91; and 

(b) the number of branch post offices 
ans sub-post offices proposed to be opened 
in various hill districts of Uttar Pradesh? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) There are no 
proposals at present for opening of branch/ 
sub post offices in Etah district durmg 1990-
91. 

(b) One branch post office each is 
proposed to be opened in Pauri Garhwal and 
Chamoli districts and two in Almora district 

South-South Cooperation to defuse 
Regional Tensions 

10291. SHRJ RAMDAS SINGH: Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) the steps being taken by Govern-
ment to improve South-South Cooperation 
to defuse the regional tensions; 

(b) the role Government envisages for 
SAARC to play in the South-South Coopera-
tion; and 

(c) the initiatives taken by India in this 
regard? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI I.K. GUJRAl): (a) Govern-
ment are participating fully in all efforts di-
rected towards the promotion of South-South 
cooperation and hope that such cooperation 
would also contribute to the reduction of 
regional tensions. 

(b) and (c). SAARC, as an association 
formed with the express purpose of promo-
tion of regional cooperation in South Asia, 
constitutes an important embodiment of 
cooperation among developing countries. It 
is hoped that in due course SAARC would be 
able to extend its activities to include coop-
eration in core ,economic areas also India, 
together with other SAARC member coun-
tries is actively pursuing this objective. 

Inquiry into death of Shyama Prasad 
Mukherjee 

10292. SHRI DILIP SINGH JU DEO: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether a demand has been re-
cently made to the Government for reopen-
ing the inquiry into the circumstances in 
which Dr. Shyama Prasad Mukherjee, died 
In a jail," Kashmir in June, 1953; and 

(b) if so, C:1vernment's reaction thereto? 

~HE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) The Govern-
ment of India are not aware of any such 
demand. 

(b) Does not arise. 

Research on Rice Cultivation 

10293. SHRI K.S. RAO: Will the Minis-
ter of AGRICULTURE be pleased to state: 
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(a) whether the Directorate of Rice 
Development, Hyderabad propose to launch 
an experiment adopting a package of front-
line technologies on to rice fields in Eastern 
India shortly; 

(b) if so, the details thereof; 

(c) the objectives of the programme; 
and 

(d) the States likely to be covered under 
the programme? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR): 
(a) and (b). Sir, The Directorate of Rice 
Research. Hyderabad proposes to launch 
125 demonstrations in fields of 8 hacters 
each in major rainfed rice ecosystems in 
Eastern India. 

(c) The objective of the programmes is 

to demonstrate improved varietal and man-
agement technologies. 

(d) The States likely to be covered are 
Assam, West Bengal, Bihar. Orissa, Uttar 
Pradesh and Madhya Pradesh. 

Packing Cost of Ohara Brand Edible Oil 

10294. SHRI BABUBHAI MEGHJI 
SHAH: Will the Minister of AGRICULTURE 
be pleased to state the Packing Cost Com-
mission Freight and service charges if any, 
per Litre of Ohara Brand of edible oil of 
Nati~nal Dairy Development Board? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR): 
Details of the packing cost, commission, 
freight and service charges per litre of Ohara 
Brand of edible oil marketed by the National 
Dairy Development Soard (NODS) are as 
follows:-

Imported rapeseed 
oil per litre 

Refined Groundnut 
Oil per litre 

. 1 

Packing Cost (including 
service charges) 

Commission (whole 
sale plus retail) 

Freight 

Total 

2 

Rs.3.86 

Rs. 1.85 

Rs.0.75 

Rs.6.46 

Accumulation of Royalty under 
Maulana Azad Memorial Fund 

10295. SHRI PIYUS TIRAKY: Will the 
Minister of EXTERNAL AFFAIRS be pleased 
to state: 

3 

Rs.3.86 

Rs.2.25 

Rs.7.75 

Rs.7.16 

(a) the amount of royalty accumulated 
till 31 March, 1990 under Maulana Azad 
Memcrial Fund; 

(b) vnether it was proposed to organise 
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essay competitions and distribute prizes out 
of this fund; 

(c) if so, the details in this regard; 

(d) whether any essay competition has 
ever been held and prizes distributed; and 

(e) if so, the details thereof? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI I.K. GUJRAL): (a) Rs. 
4,38,224.26 

(b) and (c). Under the conditions laid 
down forthe establishment of Maulana Azad 
Memorial Fund, it was stated that an Essay 
Competition should be organised and prizes 
distributed. The matter was placed before 
the Government of India for approval. Based 
on suggestions received from the Govern-
ment in 1988 and with the approval of the 
Governing Body of the Indian Council for 
Cultural Relations, the code of Procedure 
for the Essay Competition was finalised. 

(d) and (e). The first Maulana Azad 
Essay Competition was held by the leeR in 
1989 while the names of prize winners for 
the competition have also been declared, a 
suitable occasion for the prize distribution 
ceremony is to be decided upon. The second 
Maulana Azad Essay Competition is sched-
uled to be held this year. 

Countries Visited by P.M. 

10296. SHRI MULLAPPALL Y RAMA-
CHANDRAN: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state: 

(a) the countries visited by the Prime 
Minister since his assuming office; 

{b} the countries proposed to be visited 
during the coming quarter; 

(c) whether any of his scheduled visit to 
Pakistan or to any other Asian country had 
been cancelled; and 

(d) if so, the reasons therefor? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRII.K. GUJARAL): (~) Namibia 

(b) Malaysia 

(c) No, Sir. 

(d) Does not arise. 

New Fertilizer Factory in Udaipur, 
Rajasthan 

10297. SHAI GULAS CHAND 
KATARIA: Will the Minister of AGRICUL-
TURE be pleased to state: 

(a) whether it is proposed to set up a 
new fertilizer factory in Udaipur, Rajasthan; 

(b) the annual production of the existing 
factories at present; 

(c) whether RaJa?than is self-sufficient 
In the production of fertilizers, if not. the 
details of future plans In the this regard; and 

(d) whether the raw material required 
for the manufacture of fertilizers is available 
In Rajasthan itself? 

THE DEPUTY PRIME MINISTER AND 
MINISTER OF AGRICULTURE (SHRI DEVI 
LAL): (a) No, Sir. There is no proposal. with 
the Government at present, to set up a new 
fertilizer factory in Udaipur, Rajasthan. 

(b) The production from the fertilizer 
plants during the last three years (year-wise) 
in Rajasthan is given below:-
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(c) Rajasthan is not fully self-sufficient 
at present in the prodoction of fertilizers and 
marginal quantities are made available from 
the neighbouring states imports. However 
with the completion of the gas based unit of 
Chambal Fertilizers & Chemicals Ltd. at 
Gadepan, the state's entire requirements of 
fertilizers will be fully met, in so far as nitroge-
nous fertilizers is concemed. 

Cd) Some raw materials like rock phos-
phate and Gypsum are available in Rajast-
han which can be used in the manufacture of 
Single Super Phosphate fertilizers and 
Ammonium Sulphate. 

World Bank Assistance for Udaipur-
Chittorgarh Road 

10298. SHRI GULAB CHAND 
KAT ARIA: Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) the amount of financial assistance, 
World Bank has decided to provide for the 
construction of road between Udaipur and 
Chittorgarh in Rajasthan; 

(b) the amount released therefor so far; 
and 

(e) the names of places from where the 
said road will pass and the target of comple-
tion of the project? 

THEMINISTEROFSURFACETRANS-
PORT (SHRI K.P. UNNIKRISHNAN): (a) to 
(c). Improvement of Udaipur-DaboK-Chit-
torgarh road (1 13 kms) has been taken up 
under World Bank Assistance in the State 
Sector at an estimated cost of Rs. 17.68 
crores For civil works, 60% of the cost of 
reimbursable by the World Bank as loan 
assistance. Further action to execute the ' 
work vests with the state PWD. However, the 
actual execution is yet to start. The work is 
targened to be completed by October, 1992. 

[English] 

Agricultural Farms 

l0299. SHRI A. VUAYARAGHAVAN: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether Union Government have 
any proposal to improve the working of vari-
ous agricultural farms which re incurring 
losses; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR): 
(a) and (b). Yes, Sir. The Department of 
Agriculture and Cooperation takes neces-
sary measures for improving the functioning 
of Agriculural Farms under its control. In 
order to develop these farms on modem and 
scientific lines, necessary financial support, 
and assistance is being given by the Govern-
ment of India. The details are given in the 
attaChed statement. 

STATEMENT 

1 . Augmentation of irrigation facilities 
and use of improved methods on 
irrigation such as drip and sprinkler 
irrigation particularly in case of 
plantation crops. 

2. Changes in the cropping pattern 
and introduction of more remunera-
tive crops, particularty where irriga-
tion facilities are in-adequate. 

3. Introdudion extension of planta-
tion crops where irrigation re-
sources are indequate. 

4. Undertaking of land Development 
to improve the irrigation efficiency 
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and productivity. 

5. Diversification in adivities includ-
ing fishery culture, piggery & sheep 
rearing etc., so as to make the best 
use of the available resources. 

6. Use of agro-chemicals so as to 
ensure pest control thereby getting 
increased yield. 

7. Training of the field staff in the of 
the latest technology and know-
how. 

8. Expansion of marketing net work. 

Matsya Fed Project in Kerala 

10300. SHRI A. VLJA YARAGHAVAN: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether National Co-operative 
Development Council (NCDC) have received 
any proposal of matsya fed from Govern-
ment of Kerala; and 

(b) if so, the action taken thereon? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR): 
(a) Yes, Sir. 

(b) The National Cooperative Develop-
ment Corporation (NCDC), on the request of 
the State Government of Kerala, has already 
extended the project area of phase-I to in-
clude 17 villages in addition to 15 initially 
sanctioned inthe project districts of Cannan-
are, Eranakulam and Trivandrum. NCDC 
has also agreed (i) to extend the project area 
to include the District of Kasargode which 
has been formed by the reorganisation of the 
original Cannanore distrid and (ii) to extend 
the integrated projects to cover such addi-

tional non-project villages which are mem-
bers of project primary Marine Fisheries 
Cooperative Societies. 

Allotment of Hilly Land In Andaman 
And Nicobar Islands 

10301. SHRI MANORANJAN 
BHAKA TA: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether representations have been 
received by the Andaman and Nicobar 
Administration in connection with the allot-
ment of hilly land as per the terms and 
conditions of Colonisation Scheme; 

(b) if so, the details thereof 1ncluding the 
number of such persons to whom land is 
proposed to be allotted; and 

(c) the time by which they are likely to be 
allotted the land? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) to (c). The 
information is being collected from the A&N 
Administration and will be placed on the 
Table of the House. 

Passenger Shipping Service Between 
Andaman and Mainland 

10302. SHRI MANORANJAN 
BHAKATA: Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) whether passenger service between 
Andaman and Mainland has been badly 
affected for want of adequate number of 
passenger ships; 

(b) if so, the reasons for non-availability 
of ships; 

(c) whether any immediate measures 
are proposed to be taken for providing pas-
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senger service, particularly during summer 
vacation; 

(d) if so, details thereof; 

(e) whether services of chartered ves-
sels Nazed II and Nazed III are disrupted by 
the Forward Seamen Union at Calcutta; and 

(f) if so, details thereof? 

THE MINISTER OF SURFACE TRANS-
PORT (SHRI K.P. UNNIKRISHNAN): (a) 
and (b). There has been some disruption in 
the sailing schedules due to non-availability 
of vessels. Out of the tour vessels, viz., M. V. 
Akbar, M. V. Harshavardhana, M. V. NAJD_II 
and M.V. NAJO-III, the vessel M.V. Akbar 
has not been available for operation on the 
mainland-Andaman Sector since May, 1987 
due to its diversion for use by Defen~ Min-
istry and Haj Pilgrims. Till February, 1990, 
the other three vessels were available for 
operation. But in February, 1990, the vessel 
M. V. Harshvardhana was withdrawn from 
this sector for use by Indian Navy. Even 
though this vessel was released by play on 
26.3.90, the vessel is at present undergoing 
statutory Annual Passenger SurveylOry-
docking. Thus, from February 1990, only two 
chartered vessels M.V. NAJO-IJ and M.V. 
NAJO-1I1 are in operation on the mainland-
Andaman Service. 

(c) and (d). The vessel M. V. Harshav-
ardhana is expected to be available for 
operation on mainland-And am an service 
from end May, 1990. The vessels M. V. NAlD-
" is now being released for Annual Passen-
ger Survey/Dry-docking and this vessel is 
expected to be back by mid-June, 1990. 
Thus, during most of summer vacation, all 
the three vessels, i.e. M.V. Harshavardhana, 
M.V. NAJO-II and M.V. NAJO-III are ex-
pected to be available. 

(e) and (f). The operation of NAJO-II 
and NAJD-tII has been disrupted by the 

Forward Seamon Union of India and the 
National Union of Seafarers of India on is-
sues relating to engagement of canteen crew 
on these vessles. FSUI has been agitating 
for engaging on these vessels canteen crew 
from Madras who are in possession of 
Continuous Discharge Certificate or Identity 
Card issued by the Principal Officer, Mer-
cantile Marine Department, Madras prior to 
31.12.89. As a fall-out of FSUI's hold up, the 
otherUnion NUSJ also held up these vessels 
for sometime. Bother the vessels suffered a 
total detention of 51 days between February 
and April, 1990. The vessel NAJO-II which 
was to go for Annual Passenger SurveylDry-
docking, has been held up by FSUI from 
22.5.90 at Calcutta, demanding grant of 
wages for six months for all the thirty four-
canteen staff on board the vessel, immedi-
ate employment for the balance fourteen 
CDC/IC holders from the pre-December '89 
list and cancellation of ICs issued to canteen 
staff between 2.2.90 and 14.2.90. 

Vessels Acquired by Andaman and 
Nicobar Administration 

, 0303. SHRI M '\NORANJAN BHAKTA: 
Will the Ministerof SURFACE TRANSPORT 
be pleased to state: 

(a) the number of vessels acquired by 
the Andaman and Nicobar Administration 
during the last one year; 

(b) the particulars of the vessels and the 
purpose of such acquisition mentioning the 
date of receiving such vessels at Port Blair; 

(c) whether all the vessels have started 
operation and if so, since when; and 

(d) if not, the reasons therefor? 

THE MINISTER OF SURFACE TRANS-
PORT (SHRI K.P. UNNIKRISHNAN): (a) to 
(d). The information is being collected and 
will be laid on the Table of the House. 
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india's Request to Pakistan to Hand 
over Terrorists Taking Shelter In 

Pakistan 

10304. SHRICHIRANJILALSHARMA: 
Will the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether Government propose to ask 
Pakistan Government to hand over the ter-
rorists who are taking shelter in Pakistan; 
and 

(b) if so, the action taken in this regard 
so far? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRII.K. GUJAAL): (a) and (b). Our 
serious concerns regarding Pakistan's in-
volvement with terrorism directed against 
India, including terrorists directed against 
India, including terrorists taking shelter in 
Pakistan and POK, have been conveyed to 
Pakistan on several occasions. It IS regret-
ted that Pakistan has not addressed our 
concerns in this regard. 

Revocation of Passports 

10305. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state: 

(a) the number of passports that have 
been revoked during 1989-90; 

(b) the reasons for revoking those 
passports; 

(c) the number of aplications received 
by Government for reconsideration of such 
revocation; 

(d) the Government's response thereto? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRII.K. GWRAl): (a) to (d). The 
information is being collected and will be 

placed on Table of the House. 

CommHtee on Agricultural Policies-

10306. SHRI SANAT KUMAR MAN--
DAL: Will the Minister of AGRICULTURE be-
pleased to state: 

(a) whetherthe Advisory Commilte&.,. 
matters relating to Agricultural Policy has 
recommended a new food security system 
to ensure fair prices to farmers and building 
of comfortable stocks of foodgrains in the 
country; 

(b) if so, the salient features of the 
recommendations made by this Committee; 
and 

(c) Government's reaction thereto? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGAICUL TURE (SHRI NITISH KUMAR): 
(a)to (c). The Advisory Committee underthe 
Chairmanship of Shri Bhanu Pratap Singh 
has not submitted its report to the Govern-
ment. 

Sri Lankan Refugees In Orissa 

10307. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of HOME AFFAIRS 
be pleased to state: 

fa) whether a number of Tamil refugees 
from Sri Lanka lodged in the Orissa camps 
have left the camps; 

(b) if so, the details thereof and the 
reasons therefor; and 

(c) the number of such refugees left in 
the camps as on date and the steps being 
taken to provide them with better life and 
amenities? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBOOH KANT SAHAY): (a) Yes, Sir. 

(b) Of the 1614 Sri Lankan Tamil refu-
gees who were lodge in the Malkangiri camps 
in District Koraput in Orissa, 98 refugees 
have left the camps. The main reasons for 
desertion by the refugees are high tempera-
tures prevailing in the area, lack of Tamil 
speaking people in the area leading to a 
sense of isolation among the refugees and 
desire to meet their relatives and friends, 
who had arrived separately and are residing 
the Tamil Nadu. 

(c) At present there are 629 refugees 
left in the camps. The Govemment of Orissa 
has been asked to prepare proposals for 
upgradation of facilities in the camps. 

World Bank Aided National Highway 
Project in West Bengal 

10308. SHAI SAN AT KUMAR MAN-
DAL: Will the Ministerof SURFACE TRANS-
PORT be pleased to state: 

(a) whether the World Bank aided 
National Highway project in West Bengal did 
not make progress: 

(b) if so, the reasons therefor; 

(c) the steps being taken to ensure 
early completion of the projects; and 

(d) the commitment charge which the 
country is paying to the World Bank annually 
for cash provided by the latter? 

THE MINISTER OF SURFACE TRANS-
PORT (SHRI K.P. UNNIKRISHNAN): (a) 
and (b). The progress on all the contract 
packages of Durgapur Expressway from 
Dankuni to Palsit is slow due to unsatisfac-
tory performance of the contractors. 

(c) The contracts for three out of the 
total six packages have been terminated 
and fresh tenders invited. For remaining 
packages, the progress is being continu-
ously reviewed at appropriate levels to im-
prove the situation. 

(d). Commitment charges paid to the 
World Bank from 1986-87 to 1989-90 for all 
the National Highway projects under the 
loan including Durgapur Expressway are as 
undEij: 

Year Amount (In Rs.) 

1986-87 2,23,82,171.62 

1987-88 1,88,33,898.91 

1988-89 1,86,75,146.00 

1989-90 1,45,45,427.00 

Total 7,44,36,643.53 

Facilities Provided by I.C.C.R. to 
Foreign Students In India 

10309. SHRI PIYUS TIRAKY: Will the 
Ministerof EXTERNAL AFFAIRS be pleased 
to state: 

(a) the facilities being provided to the 
foreign students studying in India by the 
Indian Council for Cultural Relations; 

(b) the reasons for discontinuing the 
publication of "ICCR New Letter" meant for 
foreign students; 

(c) whether the students have made 
any complaints against functioning of the 
Students Wing of the Council; and 

(d) if so, the action taken thereon? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRII.K. GUJRAL): (a) The facili-
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ties being provided to foreign students by the 
Council include: reception of newly arrived 
foreign students on arrival, organisation 'of 
summer camps, study tours, social gather-
ings, orientation courses and other welfare 
measures as appropriate. The Council also 
awards scholar ships to students from vari-
ous countries to learn Indian music and 
dance at reputed institutions in India. 

(b) In order to update and improve its 
standard, it was decided to revise this publi-
cation. It is under review. 

(c) Complaints have been received 
about specific items in certain activities or-
ganised for foreign students. 

(d) In the case of each complaint, 
enquiry is made and remedial action taken 
as appropriate. 

Delegation sent by ICeR to Foreign 
Countries 

10310. SHRI PIYUS TIRAKY: Will the 
Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) the number of delegations sent by 
Indian Council for Cultural Relations to USA 
and European countries during 1982-83 to 
1987-88; 

(b) the number delegations sent during 
the same period to the African and neigh-
bouring developing countries; 

(c) the purpose of sending these dele-
gations; and 

(d) the details of foreign visits under-
taken by the Director General and the Dep-
uty Director General during the last three 
years and amount spent on these visits? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRII.K. GUJRAL): (a) to (d). The 

required information is being collected and 
will be laid on the Table of the House. 

Import of Ammonia and Phosphoric 
Acid 

10311. SHRI M.M. PALLAM RAJU: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the amounts of feedstock material 
like liquid Ammonia and Phosphoric Acid 
imported during the last three years for the 
Fertilizer Industry; 

(b) the names of countries/suppliers 
from whom the feedstocks Rave been bought; 

'c) the foreign exchange spent on these 
impons; 

Cd) how many indigenous manufactur-
ers have been given licenses to manufac-
ture those feedstocks; and 

(e) the steps being taken to encourage 
indigenous production and to accelerate self-
sufficiency? 

THE DEPUTY PRIME MINISTER AND 
MINISTER OF AGRICULTURE (SHRI DEVI 
LAL): (a) to (c). Two statements are at-
tached. 

Cd) No licence has been issued to any 
indigenous manufacturer for producing 
merchant phosphoric acid or merchant 
ammonia. 

(e) The Government is encouraging 
setting up captive phosphoric acid produc-
tion,·debottlenecking of existing plants and 
setting up joint ventures abroad for ensuring 
the supply of phosphoric acid. As regards 
ammonia, the international price CC&F) in 
lower than the cost of indigenously produced 
ammonia and there are no serious difficul-
ties in its import. 
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Collaboration with Tamura of Japan 
For ColnlToken Type STD Pay Phones 

10312. SHRI M.M. PALLAM RAJU: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the details regarding the collabora-
tion agreement signed by the Department of 
T eJecom (DOT) with Tamura of Japan forthe 
coinIloken type SID pay phones; 

(b) how many of these are projected for 
installation over the next five years; 

(c) the percentage of these pay phones 
expected to serve rural areas; and 

(d) the estimated average cost of 

(i) CoinIToken STO Pay Phones 

(ii) Magnetic Card STO Pay Phones 

(b) Major Investments:-

(i) Technical know-how fee 

(ii) Plant & Machinery & Jigs & Fixture 

(iii) Supervision & Installation 

(iv) Training in India 

(v) Training in Japan 

Total 

(b) 20.000 number of Tamura Coinl 
Token & Card Type STD Pay Phones are 
projected to be manufacturedlinstalled. 

(c) Coin Type STD Pay Phones will be 
more suitable for Rural areas and the same 
will be installed depending upon the require-
ment. 

manufacturing a single unit of these STO pay 
phones? 

THE ~INISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHAf 
JANESHWAR MISHRA): (a) A Licence 
Collaboration Agreement (LCA) was signed 
between DOT and MIs. Tamura on 3rd 
September. 1987 for establishing manufac-
turing facility of SrD CoinIT oken pay Phones 
at one of the Departmental Telecom Facto-
ries located at Bombay. The scope of the 
agreement was recently enlarged in April 
1990 to include transfer of know-how for 
magnetic Card Pay Phones without any 
additional charges. 

The main details of the Agreement are: 

(a) Production Capacity:-

3000 Noz. per annum. 

3000 Noz. per annum. 

¥ 60 million 

"II 53.2 million 

"II 4.5 million 

'II 1.4 million 

'II Free 

119.1 million 

(d) As. 32.0001-. 

pea Booths In the Premises of CTal 
DTOs New Deihl 

10313. SHRI KALPNATH SONKAR: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 
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(a) whether Omnite', private concern, 
has installed PCO booths in the premises of 
CTOIOTOs, New Delhi; 

(b) if so, the reasons for privatisation of 
Telecom Services; 

(c) whether any representation has 
been received against the privatisation; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COt.a .. tUNICATIONS (SHRI 
JANESHWAR MlSHRA): (a) Yes, Sir. 

(b) The scheme permitting operating of 
public pay phones by private agencies does 
not involve privatisation of telecommunica-
tion services. This policy has been evolved 
in order to increase the accessibility of public 
telephones to the public especially for those 
who do not own a telephone. 

(c) and (d). No representation has been 
received against the scheme. 

Irregular Payment Made by Tell 

10314. SHRIHARISH RAWAT: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) whether various irregular payments 
made by T elecommuncations Consultants 
India ltd. have been pointed out by the 
Central Vigilance Commission; 

(b) if so, the details thereof; 

(c) the details of the work awarded in 
West Bengal to TCIL along with the reason 
of not executing the same Departmentally; 
and 

(d) the details of the works executed by 
TCIL throughout the country/expected to be 

executed during the last three years/1990-
91 respectively? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) to (d). The 
information is being collected and will be laid 
on the Table of the House. 

Packing of Ohara Oil in Tetrapack 

10315. SHRIMATI SUBHASHINI ALI: 
Will the Minister of AGRICULTURE be 
plea;ed to state: 

(a) whether Ohara oil, milk and soft 
drinks are being packed by NODB in Terra-
pack on imported machines; 

(b) if so, the total expenditure incurred 
so far on laminated paper, plant and packag-
ing machines and royalty paid to the MNC in 
hard foreign currency, item-wise during the 
last three years; 

(c) whether some amount of LOPE and 
paper has also been imported for the Tetra-
pack plantS' and if so details thereof from 
start of this project, indicating quantities and 
expenditure, year-wise; 

(d) whether NDDB has borrowed funds 
from World Bank for Ope ratio . n Flood, in-
cluding T etrapack; and 

te) if so, full details thereof? 

ruE MINISTER OF STATE IN ruE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR): 
(a) Yes, Sir. 

(b) Expenditure incl...rred on import of 
T etrapack machines in foreign exchange is 
Rs. 1910.31 lakhs. The total expenditure 
incurred on imports for Paper Laminating 
Plant is As. 308.92 lakhs upto 1988-89. A 
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one time royalty payment of As. 6.51akhs in 
equivalent foreign currency was made dur-
ing 1988-89 to Mis. T etrapack International, 
based on the terms and conditions of the 
foreign coUaboration agreement approved 
by the Government. 

(c) 600 MT of LOPE valued at Rs. 
71,79,1621- and 400 MT of LOPE valued at 
Rs. 87,73,4681- was imported during 1987-
88 and 1988-89 respectivley. No paper has 
been imported for the paper Laminating Plant. 
However, Laminated paper costing Rs.55.46 
lakhs was imported between July, 1988 to 
July, 1989 during the initial period of market-
ing of Edible Oil in T etrapacks. 

Cd) and (e). Under phase-II of the 
Operation Flood and amount of US $ 150 
million was received from World Bank and 
under phase-III there is a provision of World 
Bank assistance of US $ 360 million for 
activities outlined in the project. 

Training Camps by Secessionists In 
Assam 

10316. SHRI L.K. AOVANI: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether Government have received 
reports about the setting up of training camps 
by secec;sionist elements at some places in 
Assam; 

(b) whether some Chinese arms have 
also been recovered from such secessionist 
elements; 

Cc) if so, the details thereof; and 

Cd) the steps taken to curb such anti-
national activities? 

THE MINiSTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBOOH KANT SAHA Y): (a) There have 

been reports of training camps by seces-
sionist elements in Barpsta. Darrang.lakhim-
pur, Oibrugarh, Go lag hat, Goalpara, Mori-
gaon. Sonitpur. Jorhat and Tinsukia districts 
of Assam. 

(b) There is no such information. 

(c) Question does not arise. 

(d) The Central and the State Govem-
menr are in close touch. The Assam Gov-
ernment has been asked to take appropriate 
measure against the secessionist violent 
activities of UlFA. The State Government 
has formutated an 'Action Plan' to counter 
the activities of these elements. The plan 
includes intensification of Police action like 
arrests, searches raidsl seizure, road check-
ing, patrolling, seizure of arms etc. Addi-
tional Central para-military forces have been 
made available to the State Government. 

Deployment of Resources In Rural 
Areas 

10317. SHRI KADAMBUR M.R. JAN-
ARDHANAN: Will the Minister of AGRICUL-
TURE be pleased to state: 

(a) the specific programmes of the 
Government to give effect to its proposal of 
defraying 50 per cent of the investable ra-
sourees for the development of agricuhure 
and rural development; 

(b) whether Government propose to 
substitute the old classification of "no indus-
try district" by "no industry Panchayat Union· 
for rapid industrialisation of rural areas; 
and 

(c) whether Government also propose 
to formulate a policy of establishing one 
agro-based industry in each Panchaya: Union 
to bring about stability in prices of farm 
products in addition to fetching remunerative 
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prices to the farmers: and if so, the details 
thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR): 
(a) For the development of agriculture the 
Government is implementing various thrust 
programmes like Special Rice Production 
Programme (SRPP), Special Foodgrains 
Production Programme (SFPP), National 
Pulses Development Programme (NPDP), 
National Oilseeds Development Project 
(NODP) and Oilseeds Production Thrust 
Projed (OPTP). National Watershed Devel-
opment Programme for Rainfed Agriculture 
(NWDPRA), etc. The Department of Rural 
Development has taken up a number of 
schemes for rural water supply and sanita-
tion. Integrated Rural Development Pro-
gramme, special area programmes such as 
Drought Prone Area Programme and Desert 
Development Programme, providing employ-
mentopportunities to the rural workers under 
Jawahar Rojgar Yojana, construction of 
National Grid of Rural Godowns, strength-
ening of agricultural marketing. etc. 

(b) There is no proposal to changC' the 
classification from 'No Industry District' to 
-No Industry panchayat Union'. 

(c) Bringing about stability in the prices 
of farm products and ensuring remunerative 
prices to the farmers is an established policy 
of the Government. The Government has 
been encouraging establishment of agro-
based industries. 

Updating of Information In Report of 
Thacker Committee of Pesticides (1964) 

10318. SHRIMATI SUBHASHINI AU: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whetherthe information contained in 
the report of the Thacker Committee on 
Pesticides (1964) with regard to- the inci-
dents of Pesticide toxicity to domestic ani-
mals, fish, beneficial insects and wild life has 
been updated; and 

(b) if so. the details thereof? . 
THE MINISTER OF STATE IN THE 

DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR): 
(a) No, Sir. 

(b) Does not arise. 

Shifting of Head Office of Paradeep 
Phosphates Ltd. from New Delhi 

10319. SHRIHARISHRAWAT:Willthe 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether Government have decided 
for shifting of the head office of the Paradeep 
Phosphates ltd. from New Delhi to Bhu-
baneswar; and 

tb) if so, when, and the reasons there-
for? 

THE DEPUTY PRIME MINISTER AND 
MINISTER OF AGRICULTURE (SHRI DEVI 
LAl): (a) and (b). In March. 1990. the Gov-
ernment agreed to the proposal of Paradeep 
Phosphates ltd. to shift its corporate office 
from New Delhi to Bhubaneswar. It was felt 
that it the corporate office is located closer to 
its manufacturing unit, it would lead to more 
effective supervision and control. The shift-
ing was also considered advisable from the 
point of view of economy in the cost of estab-
lishment and avoiding congestion in New 
Delhi. Arrangements are already on hand for 
shifting the corporate office. 
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Review of foreign Contributions 
(Regulation) Act 

10320. SHRI ARVIND NETAM: 
SHRI BALASAHEB VIKHE 

PATIL: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether Government are contem-
plated to review the Foreign Contribution 
(Regulation) Act, 1976 in view 9f the inade-
quancies in some respect in the present 
statute and various complaints of misuse of 
money by voluntary organisations; 

(b) if so. the details thereof; and 

(c) if not, what effective check Govern-
ment are exercising over such organisations 
misusing foreign funds? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) Yes, Sir. 

(b) The details will be given at the time 
of introduction of the Bill in the Parliament for 
amendment of the Ad. 

(c) Does not arise. 

[ Translation] 

Import of Phosophoric Acid by STC 

10321. SHRI RAGHAVJI: Will the Min-
ister of AGRICULTURE be pleased to state: 

(a) whether the phosphoric acid which 
was to be imported through the State Trad-
ing Corporation of India was imported by his 
Ministry in 1989; 

(b) if so, the details in regard thereto 
and the reasons for importing phosphoric 
acid by his Ministry when its import had been 

canalised through S.T.C.; 

(c) the rates at which phosphoric acid 
was imported and what were the then pre-
vailing rates of phosphc. ic acid in interna-
tional market; and 

(d) the los caused to the public excheq-
uer in this deal? 

THE DEPUTY PRIME MINISTER AND 
MINISTER OF AGRICULTURE (SHRI DEVI 
LAl): (a) and (b). The Ministry of Commerce 
notified the State Trading Corporation (STC) 
as the canalising agency for the import of 
phosphoric acid (and also for ammonia) on 
6.10.89. 

However, MIs. OCP of Morocco, one of 
te largest suppner of phosphoric acid, had 
filed a claim for damages, in an international 
forum, of about US $ 160 Million (about Rs. 
275 crores) on the plea that the price earlier 
nerotiated with the Sub-Committee for price 
Negotiations constituted by the Department 
of Fertizers, for the first semester of 1989, 
had not been acted upon. The STC was 
requested to participate in te" negotiations 
but they declined to do so. Hece, the repre-
sentatives of the Department of Fertilizers 
and IFFCO negotiated with OCP. Morocco. 
Under the terms of the agreement, it was 
decided, inter-alia. that 3 lakh tonnes of 
phosporic acid would be purchased during 
1989-90 from OCP, Morocco, and they 
(OCP Morocco) would withdraw their daim 
for damages. 

(c) The price negotiated with OCP, 
Morocco, was US $411.50 per tonne of P 
205 (C&F). At the time of negotiation, the 
international prices reported in the "Green 
Markets" (6.11.89) were in te range of US $ 
415-41!5 per tonne of P 205 (FOB) for North 
Affrica. 

(d) The Central Bureau of Investigation 
is carrying out discreet verifications into the 
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purchase of phosphoric acid during 1989-
90. The facts of the case will become known 
after the verifications have been completed. 

Length of Indian Borders 

10322. SHRI HUKMDEO NARAYAN 
Y ADAV: Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) the length of Indian borders at the 
time of Independence in 1947 and the length 
of these borders at present; and 

(b) whether the length of Indian borders 
have reduced and if so, the reasons thereof? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRII.K. GUJRAL): (a) The length 
of India's land borders at the time of Inde-
pendence in 1947 was 16,147 kms. approxi-
mately and the length of these borders at 
present in 15,361 kms. approximately; 

(b) Yes, Sir. The reasons are as follows: 

(a) merger of the former Frengh and 
Portuguese possessions into the 
Indian Union; 

(b) Implementationofthe Indo-Paki-
stan Western Boundary Case 
Tribunal Award (Kutch Award). 

Persona Arrested for Espionage 
Activists 

10323. SHRI HUKMDEO NARAYAN 
YADAV: Will the Minister of HOME AF-
FAIRS be pleased to state; 

(a) whether a number of persons UI-
dulging in espionage and sending docu-
ments pertaining to defence of the country to 
foreign countries have been arreste during 
the last three years; ~nd 

(b) if so, the details thereof? 

ffiE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) and (b). De-
tails are being collected and win be laid on 
the Table of the House. 

[Eng/ish] 

CuHural Programmes Arranged by 
Indian Council for Cultural Relations In 

Karnataka 

10324. SHRI H.C. SRIKANTAIAH: Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) the number of cultural programmes 
arranged by Indian Council Relations during 
1989 and upto end of March, 1990 in Kama-
taka; 

(b) the places where these programmes 
wer&orgaised; 

(c) amount spent on these programmes; 

(d) whether the ICCR had arranged any 
such programme in Hassan District in Kar-
nataka; and 

(e) if so, the details thereof? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRII.K. GUJRAL): (a) The Indian 
Council for Cultural Relations organized a 
total number of 76 programmes in Karna-
taka during 1989 and upto end of March 
1990. 

(b) Bangalore and Mysore. 

(c) Rs. 6.01664. 29 

(d) No. 

(e) Question·does not arise. 
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(Translation] 

infiltration In Border DIstricts of Rajast-
han 

10235. SHRI GULAB CHAND 
KA TARIA: Will the Minister of HOME AF-
FAIRS be pleased to state: 

(a) whether there has been substantial 
increased in popuiation in the border dis-
tricts of Rajasthan due to infiltration from 
across the broder; and 

(b) if so, the efforts make by Govern-
ment so far to identify such people and check 
infittration? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) and (b). The 
information is being collected and will be laid 
on the Table of the House. 

[English) 

Visit of Japanese Prime Minister 

10236. SHRI BALASAHEB VIKHE 
PATIL: 

SHRIMATI BASAVA RAJES-
WARI: 

SHRI R.N. RAKESH: 
SHRI MANIKRAO HODLYA 

GAVIT: 
SHRI KALP NATH RAI: 

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state: 

(a) whetherthe Prime Minister of Japan 
visited New Delhi recently; and 

(b) if so, the outcome of the talks held 
with him agreements signed, if any, between 
the two countries? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI I.K. GUJRAL): (a) Yes, Sir. 
The Prime Minister of Japan. Mr. T oshiki 

Kaifu visited India from 29th April to ist May, 
1990. 

(b) At the official level talks held be-
tween the Prime Minister and the visiting 
Prime Minister of Japan, there was an ex-
change of views on international political 
and economic issues as well as on regional 
issues of mutual concern and on developing 
bilateral relations. 

Japan indicated its intention to enhance 
official development assistance for India. 
New initiative aimed at the preservation and 
protection of cultural heritage and for greater 
academic, intellectual and other exchanges 
between the two countries were also sug-
gested. 

The Indian side outlined efforts aimed at 
improving relations with our neighbours. 
Lauding India's committment to peace, the 
Japanese Prime Minister stressed the need 
for India and Pakistan to solve the Kashmir 
issue in accordance with the letter and spirit 
of the Shim la Agreement. 

The talks took place in a Well 111 and 
cordial atmosphere. Both sides are satisfied 
at successful outcome of the visit. 

No agreement was signed during the 
visit. 

Guidelines For Tackling Communal 
Riots 

10327. SHRIMATI BAS AVA RAJES-
WARI: 

SHRI M.V. CHAN-
DRASHEKARA MUR-
THY: 

SHRI V. SREENIVASA 
PRASAD: 

SHRI G.S. BASAVARAJ: 
SHRI RAMESHWAR 

PRASAD: 
PRFO. RASA SINGH RAWAT: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 
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(a) whether Union Government have 
recently issued fresh guidelines to the State 
Government for tackling communal riots; 

(b) if so, the details thereof; 

(c) whether setting up of the special 
courts has also been included in the new 
guidelines;and 

(d) if so, the details and thereof the 
States where these courts have been set up 
so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) to (d).Yes, Sir. 
The Central Government has issued gudi-
elines to States/Union Territories for promo-
tionofcommunla harmony. These8(lvisage, 
amoung other things, posting of impartial 
officers with known integrity, strengthening 
of intelligence gathering system, setting up 
of Special Courts for expeditious trial of 
communal riots cases, role of the Press and 
the Police, etc. 

1. AK-47 rifles 

2. AK-74 rifles 

3. GPMG 

4. Magazines (AK-47) 

5. Drum magazines 

6. Cartridges (AK-47) 

7. Assault rifles 7mm-1 

8. Grenades 

9. Detonators 

10. Electric Detonators 

Arms Seized In Punjab and J&K 

10328. SHRIMATI BASAVA RAJES-
WARI: 

SHRI G.S. BASAVARAJ: 
SHRI BHOGENDRA JHA: 
SHRI BANWARI LAL PURO-

HIT: 
Will the Minister of HOME AFFAIRS be 

pleased to state: 
(a) whether during the last week of 

April, 1990 a big arms haul was made in 
Punjab and Jammu and Kashmir; 

(b) if so, the number of armslweapons 
seized; 

(c) if so, whether Government have 
taken up the matter with the concerned 
countries; and 

(e) if so, their reactions thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHAI 
SUBpDH KANT SAHAY): (a) to (c). Accord-
ing to information availabe. a large quantity 
of arms including those of foreign make, as 
indicated below. were seized at two different 
places in Punjab and in the RS Pura sector 
of Jammu during the relevant period: 

10 

13 

1 

37 

6 

4790 

1 

6 

26 

20 
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11. Pencil bomb 

12. Fuse wires 

13. Blast wires 

14. Pistols 

15. Rifle magazines 

16. Pistol magazine 

17. Rifle cartridges 

18. Pistol ammunition 

19. Safety fuse 

20. Cordex 

21. Explosives 

22. Changer clips rifle 

Cd) and (e). Besides taking upthe matter 
with the Government of Pakistan on several 
occasions, various steps have been taken 
on the Indo-Pak border like intensified pa-
trollng by police and para-military forces in 
the affected areas, anti-infiltration measures 
such as border fencing, flood lighting, con-
struc:tion of mer observation postslTowers 
for &SF and provision of night vision devices 
to deteel infiltrators and smuggling of arsm 
and ammunition from across the border. 

[Translation] 

Telephone Exchanges at Maulekhal and 
Deghat In Almora District of Uttar 

Pradesh 

10329. SHRIHARISHRAWAT:Willthe 
Minister of COMMUNICATI()NS be pleased 
to state: 

(a> whether Government have received 
requests for setting up.of telephone ex-
changes at Maul_hal and Oeghat in Almora 

10 

5 

17 

2 

40 

4 

3250 

228 

15 

17 

40 (20 Kgs) 

169 

District of Uttar Pradesh; and 

(b) if so, the time by which these ex-
changes are proposed to be set up? 

THE MINISTER OF STATE OF THE 
MINISTER OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) Requests have 
kbeen received for setting up of telephone 
exchange at Maulekhal. At Deghat 25 lines 
exchanges is already functioning. 

(b) Seven people have applied for tele-
phone connections at MauJekhaJ but none 
has deposited the presrbed amount. The 
exchange will be opened after a minimum of 
10 application make the deposits. 

[English] 

Termination of Services of casual 
Ws-rkers In P.M.G. Office, Bangalore 

10330. SHRIHARISHRAWAT:Willthe 
Ministerot COMMUNICATIONS be pleased 
to state: 
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(a> whether the services of some casual 
workers have been terminated by the PMG 
Bangalore; 

(b) if so, whetehrthese causaJ workers 
were engaged against sanctioned posts; 

Cc) the priod of service completed by 
these causal labours; 

Cd) whether the Department has issued 
any instructions to PMG Bangalore to regu-
larise their services under the existing provi-
sions; 

(e) if so, the details thereof; and 

ef) if not the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTER OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) to (c). The 
services of 15 persons substituting for regu-
lar Postmen in short term leave vacancies 
forthe last 7-8 tyears were dispensed with by 
the Chief Postmaster General. 

(d) and (e). The Chief Postmaster 
General has been instructed to retain these 
persons on the rolls and to absorb them in 
Group 0 posts on their turn subject to availa-
bility of posts and their suitability as per the 
existing rules. 

(f)---Ooes not arise. 

Firing in Lakshadweep 

10331. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a> whether the recent incident of firing 
leading to the death of the two persons in 
Androth Island of Lakshadweep has been 
brought to the notice of his Ministry; 

(b) whether any enquiry has been 
conducted into this incident; and 

fc) if so, the findings thereof and action 
taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBOOH KANT SAHAY): (a) Yes, Sir. 

(b) and (c). Judicial enquiry has been 
ordered recently. 

NODS Under the Purview of Essential 
Commodities Act 

10332. SHRIPRAKASHV.PATIL:WiII 
the Minister of AGRICULTURE be pleased 
to state: 

(a> whether a number of State Govern-
ments have urged Union Government to 
bring the National Dairy Development Board 
under the purview of Essential Commodities 
Act; 

(b) if so, the reaction of Union Govern-
ment thereto; 

(c) whether Government have taken 
any decision in this regard; and 

(d) if so, when the decision is likely to be 
implemented? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICUL TVRE (SHRI NITISH KUMAR): 
(a) No specific complaints have been re-
ceived from State Governments to being 
NODS under the purview of the Essential 
Commodities Act 1955. 

/ (b) to (d). In view of the above, the 
que~ion does not arise. 
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[Translation] 

Surplus Employees In C.T.O. New Deihl 

10333. SHRI KALPNA TH SONKAR: 
WiD the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the number of employees rendered 
surplus under various categories in C.T.O. 
New Delhi; and 

(b) the steps being contmeplated by 
Government to absorb these surplus em-
ployees? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) 

(i) Group 'A' Nil 

(ii) Group 'B' Nil 

(iii) Group 'C' 122 

(iv) Group '0' 142 

(b) The surplus employees will be util-
ised in he Telecom. Centres being opened in 
Delhi and other recruitment units where 
vacancies are available. in accordance with 
the existing guidelines. 

(Englsh) 

Propoul for Water Supply to Villages 
of Banaskantha District 

10334. SHRI SHANKERSINH 
VAGHELA' Will the Minister of AGR'CUL-
TURE be pleased to state: 

(al whether any oroposal for water 
supply to villages of Banaskantha District 
has bten !ent by Gujarat Government for 
approval of Union Government; and 

(b) if so, the time by which the proposal 
is likely to be approved? 

THE MINISTER OF STATE FOR 
RUfl.AL DEVELOPMENT IN THE MINIS-
TRY OF AGRICULTURE (SHRI UPENDRA 
NATH VERMA): <a) Yes, Sir. 

(b) All the schemes received from the 
State Govermentfortechnical approval under 
Accelerated Rural Water Supply Programme 
have already been cleared by the Union 
Government. 

Supply of Dringing Water for Saurash-
tra and Kutch from Narmada River 

10335. SHRI SHANKERSINH 
VAGHELA: Will the Minister of AGRICUL-
TURE be pleased to state: 

(a) whether Gujarat Government has 
submitted any propsoal for supplying drink-
ing watr for Saurashtra and Kutch through 
pipe line from Narmada river; and 

(b) if so, the time by which the sanction 
to this proposal is likely to be given by Union 
Government? 

THE MINISTER OF STATE FOR 
RURAL DEVELOPMENT IN THE MINIS-
TRY OF AGRICULTURE (SHRI UPENDRA 
NATH VERMA): (a) ves Sir. 

(b) The Central Government is likely to 
convey its decision shortly to the State 
Government. 

Deployment of Army in Sensitive Areas 
in Punjab 

10336. PROF. VIJAY KUMAR 
MALHOTRA 

SHRI CHIRANJI LAL 
SHARMA: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 
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(a) whethere Government propose to 
deploy army in certain sensitive areas in 
Punjab; 

(b) whether Government also propose 
to deploy the National Army cOmprising of 
the ex-servicemen in the towns and villages 
located near the Indo-Pak border to assist 
and coordinate with the para-military forces 
in apprehending the terrorists and other anit-
national elements; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) to (c). Govem-
ment have no plans as yet for deployment of 
the Army in the areas mentioned. There is no 
force cal&d 'National Army' and the question 
of deployment of such a force does not arise. 

[Translation] 

Supply of Drinking Water to Villages In 
Uttar Pradesh 

10337. DR. BENGALI SINGH: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether Governmet of Uttar Pradesh 
has sought World Bank assistance for sup-
ply of drinking water in various villages and 
towns and for projects relating to environ-
mental improvement; 

(b) if so, the details thereof; and 

(c) the action taken in this regard? 

THE MINISTER OF SlAlEIN THE 
DEPARTMENT OF FOR RURAL DEVEL-
OPMENT IN THE MINISTRY OF AGRICUL-
TURE (S~RI UPENDRA NATH VERMA): 
(a) Government of Uttar Pradesh had sent a 
proposal to Central Government for World 

Bank assistance for an Integrated Project for 
Drinking Water Supply and Environmental 
Sanitation in various villages and towns. 
This preliminary Project proposal was not 
accepted by the World Bank Mission which 
vislted the State. The State Government has 
been asked to prepare a revised project 
proposal. 

(b) and (c). Do not arise. 

Members of Parliament In Jails 

10338. DR. BENGALI SINGH: Will the 
Minister of HOME AFFAIRS be pleased to 
state the number of Members of Parliament 
who are presently in jails? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): As per informa-
tion available, only one Member of Parlia-
ment is in Jail. 

[English] 

National Agricultural Policy 

10339. SHRI ANBARASU ERA: Will 
the Minister of AGRICUL lURE be pleased 
to state: 

(a) whether the main objectives of 
National Ag ricutt ural Policy have been to 
achieve self sufficiency in food production 
and also to increase farm income; 

(b) if so, how far these objectives have 
been achieved; and 

(c) if these objectives have not been 
achieved the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR): 
(a) Yes, Sir. 
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(b) and (c). The country has been able 
to achieve virtual self-sufficiency infoodgrains 
production under normal weather conditions. 
The production of foodgrains has increased 
from SO.8 miHion tonnes in 50-51 to 170.25 
minion in 1988-89. 

The farm imcomes have also shown 
considerarable increase during the period. 
The gross domestic product (at 1980-81 
prices) from agricultural sector including 
forestry, logging, fishing etc. increased from 
As. 242 billion in 1'950-51 to Rs. 656 billion 
in 1988-89. 

Wheat Production 

10340. SHRI ANBARASU ERA: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether there has been adequate 
production of wheat in 1988-89 and 1989-
90; 

(b) if so, whether any alternative crop, 
to wheat has been suggested to the farmers; 
and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR): 
(a) Wheat production during 1988-89 was 54 
million tonnes. During 1989-90 it is likely to 
be around 53 million tonnes. 

(b) and (c). Farmers are being advised 
Imotivated to diversify low productivity wheat 
areas to other crops particularly, pulses and 
oilseeds. 

Reviewing of agricultural Programme 

10341. SHRI ANBARASU ERA: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether Union Government asked 
State Governments to review Central Agri-
cultural Programme; and 

~) if so, th~ details thereof and action 
taken by State Governments in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR): 
(a) and (b). The review of the progress of the 
implementation of the schemes has been 
made by the Department of Agriculture and 
Cooperation regularly in the various meet-
ings and conferences conducted from time 
to time. The State Governments are re-
quested from time to time to take appropriate 
steps for speedy and effective implementa-
tion of the schemes so as to achieve the 
target set. Recently. a National Conference 
on Agriculture for Kharif Compaing 1990 
was conducted on April, 10, 11,and 12 1990, 
in which State Agriculture Ministers, State 
Agriculture Secretaries and State Agricul-
ture Production Commissioners participated 
and the progress of various programmes 
was ~eviewed. 

Difference In the prices of Indigenous 
and Imported Fertilizers 

10342. SHRI ANBARASU ERA: Will the 
Minister of AGRICUL TURE be pleased to 
state: 

(a) whether there is any difference in 
the prices of imported and indigenously 
producted fertilizers; 

1b) if so, the details thereof; and 

(c) the reasons for dependence on 
imports more than on indigenous produc-
tions? 

THE DEPUTY PRIME MINISTER AND 
MINISTER OF AGRICULTURE (SHRIDeVI 
LAL): (a) There is no difference in the 
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statutory maximum Consumer prices at which 
imported and indigenously produced ferti-
flizers can be sold to the farmers as notified 
by the Government. 

(b) Does not arise. 

(c) Fertiflizers are imprted to bridge the 
gap between the estimated demand and the 
indigenous availability. 

Pollution Monitoring Equipment 

10343. SHRI M.M. PALLLAM RAJU: 
Will the Minister of SURFACE TRANS-
PORT be pleased to state: 

(a) whether equipments for monitoring 
pollution I'lvels in Urban areas are not ade-
quate; 

(b) if so, how Government propose to 
meet the shortfall in equipments; 

(c) the number of.equipments proposed 
to be imported and by when; 

(d) whether any of these equipments 
are manufactured indigenously; and 

(e) if so, the details thereof? 

THE MINISTER OF SURFACE TRANS-
PORT (SHRI K.P. UNNIKRISHNAN): (a) to 
(e). The imormation is being collected and 
will be laid on the table of the House. 

[ T rans/ation ] 

Kidnapping of Rubiaya Sayeed 

10344. SHRI SANTOSH KUMAR 
GANGWAR: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether any more facts regarding 
Rubiaya Sayeed's abduction case have come 
to light in the recent past; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS _(SHRI 
SUBODH KANT SAHAY): (a) Yes, Sir. 

(c) Investigations so far have revealed 
that about 15 persons were involved in the 
kidnapping of Dr. Rubaiya Sayeed. Six of the 
accused persons have been arrested, one of 
the amin conspoirators has died and another 
is reported to have died. 

[English] 

Clandestine Activities of Mult-Natlonal 
Companies 

10345. SHRI SANTOSH KUMAR 
GANGWAR: wm the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether Government have received 
complaints regarding spying and other clan-
destine activities of multi-national compa-
nies in the country; 

(b) if so, the details in this regard; and 

(c) the measures taken by Govemment 
to curb such activities? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) to (c). Info-
ramation is being collected and will be laid on 
the Table of the House. 

Telephone Exchange Equipped-with 
capacity of More Than one Thousand 

Lines In Kerala 

10346. SHRI A. CHARLES: Will the 
Minister of COMMUN ICATIONS be pleased 
to state: 

(a) the telephone exchanges in Kerala 
equipped with capacity of more than one 
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thousand lines; and 13. Emakulam Cochin 

(b) whether a target was set to provide 14. Ernakulam I 
STD facility to all telephone exchanges 
....,.., with capacity of more than one 15. Ernakulam II 
11loua'nd lInasduring the Seventh Five Year 
Plan? 16. Ernakulam Kalamassery 

THE MINISTER OF STATE OF THE 17. Ernakulam Palarivatom 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) As per details 18. Emakumal Tripunitura 
give in the attached statement. 

19. Ernakulam West Island 
(b) Yes, Sir. 

20 IrinjalC'kuda 
STATEMENT 

21. Kalpetta 
Names of Telephone Exchanges with 
Equipped Capacity of more than one 22. Kanjikuzhi 

thousand lines in Keraia 
23. Kasaragod 

51. No. Name of Exchange 
24. Kayamkulam 

1 2 
25. Kothamangalam 

1. Adoor 
26. Kottayam Unit I 

2. Alleppey 
27. Kottayam Unit II 

3. Alwaye 
28. Kunnamkulam 

4. 8adagara 
29. Mavelikkara 

5. Baliapattom 
30. Mavattupuzha 

6. Calicut 
31. Palai 

7. Calicut Feroke 

8. Calicut Vellayil 32. Palghat 

9. Cannanore 33. Parur 

10. Chalakudy 34. Payyannur 

11. Changanacherry 35. Perumbavoor 

12. Chengannoor 36. Quilon 
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SI.No. Name of Exchange 

2 

37. Quiton (Chinnakada) 

38. Shertallai 

39. Trivandrum Kaithamukku 

40. Trivandrum Sreekariyam 

41. Trivandrum 

42. Tellieherry 

43. Thodupuzha 

44. Tirur 

45. Tiruvalla 

46. Triehur 

47. Varkala 

Annual Loss Due to Bad Raod Con-
tld1ion 

10347. SHRI R.N. RAKESH: 
SHRI BANWARI LAl PURO-

HIT: 
SHRI MANIKRAO HODLYA 

GAVIT: 
SHRI N.J. RATHVA: 
SHRI KAllASH MEGHWAl: 
SHRI KUSUMA KRISHNA 

MUTHY: 
SHRI SRIKNATA DATTA 

NARASIMHA RAJA 
WADIYAR: 

Will the Minister of SURFACE TRANS-
PORT be pleased to state: 

(a) whether the attention of Govern-
ment has been drawn to the news item 
captioned "Rs. 6000 erore loss due to bad 

roads· appearing in the Mind ian Expess· 
dated 29 April, 1990; 

(b) if so, the annual loss being suffered 
by the country in terms of fuei consumption 
and wear and tear of tyres due to bad road 
conditions; 

ie) the total amount of loss due to fuel 
consumption alone; 

(d) the reasons therefor; and 

(e) the effective steps being taken for 
proper maintenance and development of 
Na~ional and State Highways to minimise 
the losses? 

THE MINISTER OF SURFACE TRANS-
PORT (SHRI K.P. UNNIKRISHNAN): (a) 
Yes, Sir. 

(b) to (d). The Working Group on Roads 
for the Vilith Five Year Plan has estimated 
that due to poor condition of roads, the 
losses to the economy are about Rs. 6000 
erore peryear. Losses due to fuel alone have 
not been assessed. 

(e) The losses on National and State 
Highways are being minimised, by way of 
imenls ete. subjectto availability of resources. 
During the Vllth Plan, an amount of Rs. 
1482.18 erore was spent on development 
works on National Highways compared to 
Rs.l670.40 erore during the Vlth Plan. 

Dtonators in a DTC Bus 

10348. SHRI R.N. RAKESH: 
SHRI NAIKRAO HODLYA 

GAVIT: 

Will the Minister of HOME AIrFAIRS be 
pleased to state: 

(a) whether Government's attention 
has been drawn to the news item appearing 
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in "The Hindustan limes· dated 2 May. 1990 
wherein it hasw been stated tht 1800 detona-
tors were foundlseized in an air beg which 
was in turn wrapped in a showl in a OTC bus 
at IS8T on 1 May, 1990; 

(b) if so, the details thereof; 

(c) whether any anrrest has since been 
made; and 

(d) the progress made in the investiga-
tion of the case? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBOOH KANT SAHAY): (a) Yes, Sir. 

(b) and (d). On 1 May, 1990, an official 
of the OTC informed the anti-sabotage check-
ing team of the Delhi Police at the ISST that 
an unclaimed bag was lying in a OTC bus. 
On checking. 1800 detonators (300 electric 
and 1500 ordinary) made by the Tamil Nadu 
Industrial Explosive Ltd. were found in the 
bag which were seized. A case u/s 4/5 
Explosive Substance Act was registered at 
Police Station Kashmere Gate. No arrest 
has been made. 

Assistance for New Scheme to Increase 
Cargo Handling Capacity of Ports In 

Gujarat 

10349. SHRI PRAKASH KOKO 
BRAHMBHAIT:WilltheMinisterofSUFACE 
TRANSPORT be pleased to state: 

(a) whether Government of Gujarat has 
prepared a new package plan/scheme to 
increase the cargo handling capacity of ports 
in Gujarat; 

(b) H so, whether the scheme has also 
been forwarded to Union Government for 
financial help and acceptance; and 

(c) if so. the reaction of Union Govern-

ment thereto including the help proposed to 
be provided therefor? 

THE MINISTER OFSURFACETRANS-
PORT (SHRI K.P. UNNIKRISHNAN): (a) 
and (b). The Government of Gujarat sent to 
the Union Government the broad outlines of 
their projections for development of Bedi. 
Hazira and Dehej Ports in October, 1989. 
However, no financial assistance from Un-
ion Government has been sought for this 
purpose. 

(c) The Eighth Five Year Plan and the 
quantum of Central assistance for develop-
ment of minor ports have not yet been final-
ised. 

Exemption of Income Tax to contrjbu-
tion Under Jawahar Rozgar Yojana 

10350. SHRI PRAKASH KOKO 
BRAHMBHA IT: Will the Minister of AGRI-
CULTURE be pleased to state: 

(a) whether Gujarat Government has 
urged the Union Government for granting 
income tax exemption to the donations/ 
contributions received under Jawahar Rozgar 
Yojana; 

(b) if so, whetherthe donation/contribu-
tions received by the Panchayats under the 
Jawahar Rozgar Yojana are proposed to be 
exempted from the provisions of Income Tax 
Act; and 

(c) if so, the details thereof and if not, 
the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI UPENDRA NATH VERMA): 
(a) Yes. Sir. 

(b) and (c). There are already provi-
sions in Income Tax Act for granting tax 
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exemption/concession to donor in respet of 
cOntributions/donations for rural development 
programmes/activities. The Government has 
already set up the National Fund for Rural 
Development with the specific objective of 
encouraging conribtions for rural develop-
ment. The donors while making donations 
may recommend their preferecne for the 
area or Iocatlity and the rural development 
programme for which the donation may be 
utilised. as also the implemting agencies 
through which the programme may be un-
dertaken and implemented. Besides, there 
are other provisions in Income Tax Act, 
mainly Section 35 CCA-80 G180 GGA of the 
Act, under which income Tax concessions 
are available for donations towards rural de-
velopment activities, subject to certain con-
ditions. Gujarat Government have been ad-
vised on these lines. 

Drough Relief PJ:ogramme 

10350. SHRI MANORANJAB BHAKTA: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether Government pays more 
emphasis on the permanent construction 
works under the drought relief programme; 

(b) whether Government provide any 
material components required for the per-
manent construction works; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGAICUl TURE (SHAI NITISH KUMAR): 
(8) to (c). The execution of the relief opera-
tions in the wake of natural calmit;es is the 
responsibility of the State Government con-
cemed. ~ntraIGovemmento~y supplemets 
the efforts of the State Government for 
meeting the situationectively. Government 

of India have issued guidelines to the State 
Goverments from time to time for undertak-
ing such works for providing employment to 
the affected people during drought situation 
whcih not only result in the creation of per-
manet and productive assets to the extent 
possible but also to enable the affected 

• people to withstand the drought better in 
future. Till 31 st March, 1990, Central assis-
tance had been extended to the States for 
employment generation works at 100 per 
cent of the notified Minimum"wages or 25 
days per month. The State Government were 
required to provide material component from 
their on going Plan and non-Plan schemes. 

Fr~m 1.4.90, the scheme for financing 
the :-elief expenditure has undergone change. 
A Calamity Relief Fund has been constituted 
for each State with the allocated amount, 
75% of which will be contributed by the 
Central Government as a non-Plan grant 
and reamining 25% will be contributed by 
concerned State Government for their own 
resources. All matters connected with the 
financing of the relief expenditure shU be 
decided by the State level COmmittee 
headed by the Chief Secretary of the State. 
Thic; Committee will also decide all the vari-
ations in the norms of assistance in the wake 
of natural calamities. 

Prol,lOsal to change present Datums of 
Various Commodities In Major Ports 

10352. PROF. K. V. THOMAS: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether there is any proposal to 
change the present datums in respect of 
various commodities in major ports; 

(b) if so, the details thereof including the 
proposed new datum; and 

(c) the time by which it is likely to be 
introduced? 
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THE MINISTER OF SURFACE TRANS-
PORT (SHAI K.P. UNNIKAISHNAN): (a) to 
(c). A Study of the existing Payment by 
Results Scheme in the ports of Bomaby, 
Calcutta, Madras, Cochin, Vishakhapatnam, 
Mormugao, Kandla and Paradip, by. the 
National Productivity Council in April, 1988, 
has inter-alia, recommended rtetionalisatioll. 
of datum in respect of various commodities, 
in the light of standard output fixed as per the 
study. The Labour Federations have rejected 
the recommednations of the National Pro-
dudivity Council. Nevertheless, the port 
authorities have been advised in Decem-
bert, 1989 to hold discussions with labour at 
the local level and arrive at suitable agree-
ments on the basis of the rtecommendations 
of the National Productivity Council, wher-
ever feasible. 

ComrnHtee to Inquire Into 1984 Riots In 
Deihl 

10353. PROF. K.V. THOMAS: Will the 
Minister of HOME ARRIRS be pleased to 
state: 

(a) whether a Committee has been 
constituted recently to go into the 1984 ritos 
in Delhi; 

(b) if so, the composition and terms of 
reference of the Committee; and 

Cc) when the Committee is likely to 
submit its report? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBOOH KANT SAHAY): (a) Yes, Sir. 

(b) The composition of the Committee 
is as follows: 

Sb. P. Subramonian Poti, retired 
Chief Justic of Gujarat High dout 
as Chairman. 

Sh. P.A. Rosha, r~ officer of 
the Indian Police SeNice-as 
Member. 

(i) To examine whether there were 
case of comission to register or 
properly investigate offences com-
mitted in Delhi during the period of 
riots from 31 st Oct., 1984 to 7th 
Nov. 1984; 

(H) To recommend to the administra-
tor, where necessary, the registra-
tion of cases and their investiga-
tion; 

(iii) To make suggestions to the Ad-
ministrator, where necessary, for 
the conduct of invetigation and 
~rosecution of cases. 

(c) The Committee has been asked to 
submit its report within six months. 

S. T.D. Facilities in Towns 

10354. SHRI P.M. SA YEEO: Will the 
Ministerof COMMUNICATIONS be pleased 
to state: 

(a) the number and names of the citiesl 
towns in India having more than one lakh 
population but not having STD facilities; 

(b) if so, the reasons therefor; and 

(c) the time by which these citiesltowns 
are likely to be connected with STO facilties? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAA MISHRA): (a) Thirteen, Sir. 
The names of the citiesltowns are:-

(i) Janshi (UP), 

nil Malegaon (MH), 
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(ia) 

(iv) 

(v) 

(vi) 

(vii) 

(viii) 

(ix) 

(x) 

(xi) 

(xii) 

(xiii) 

(b) 

Firozabad (UP). 

Farukkabad (lJP). 

Nabadweep (WB). 

Navsari (GJ), 

Cuddalore (TN). 

Mandla (MP). 

Amroha (UP). 

Sambhal (UP) 

Sermo (BR). 

Batala (PB). 

Berhampur (WB) 

(i) Non availability of equip-
ment for automatisation. 

(ii) Non availability of trans-
mission media. 

(c) After the automatisation of ex-
changes. which is likely in the first two years 
of the 8th Plan. 

[ Translation1 

Converstlon of Telephone Exchanges 
Into Electrlonlc Exchanges In Ajmer 

10355. PROF. RASA SINGH RAWAT: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the names of the places where 
eletronic system has been introduced in 
telephone exchanges in Ajmer district of 
Rajasthan; 

(b) wh~ther Government also propose 
to convert the existing telephone exchange 

in Ajmer city into electronic exchange; and 

(c) if so. the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) In Ajmer Dis-
trict an Electronic exchange is working at 
Beawar. 

(b) and (c). The existing Telephone 
exchange in Ajmer City is not proposed to be 
converted into electronic type. However, a 
new 4000 lines Digital Electronic exchange 
has been planned for Ajmer City during 8th 
Plan period. 

[English] 

Roads and Bridges Constructed Under 
Central Road Fund in Mahara.htra 

10356. SHRI VASA TN SATHE: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) the length of roads other than Na-
tional Highways and number of bridges 
constructed in Maharashtra under the Cen-
tral Road Fund during last three years; and 

(b) the details of roads and bridges 
projects approved for construction during 
last three years for Vidarbha region district-
wise? 

THE MINISTER OF SURFACE TRANS-
PORT (SHRI K.P. UNNIKRISHNAN): (a) 
Since the schemes under the Central Road 
Fund Programme pertain to State Roads. 
State Governmet of Maharashtra is respon-
sible for taking them up for implemtntation. 
According to them the following works havo 
been completed during the last three years 
under Central Raod Fund: 

(i) Improvement ~o Akola-Akot Road 
in Akola District; and 
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(ii) Consturction of bridge across 
Pothra Nail on Nadori-Washi-Kora 
Raod in Wardha Distrid. 

(b) The following two road schemes 
have been approved under the Central Road 
Fund: 

(i) Improvement of Chandur Bazar 
Marshi Road in Am a ravti District 
(Estimated cost Rs. 25 lakhs) 

(ii) Improvement to Akola-Akot Road 
in Akola Distrid (Estimated cost 
Rs. 20 lakhs). 

No bridge work has been approved 
during the last three years. 

Estlmabllshment of Farm Machinery 
Training and Testing Institute In Mahar-

ashtra 

10357. SHRIVASANTSATHE:Willthe 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether there is any proposal for the 
eastablishment of a Farm Machinery Train-
ing the Testing Institution in Vidarbha region 
of Maharashtra. 

(b) if so, when; 

(c) the steps taken so far in this regard; 
and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR): 
(a) No, Sir. 

(b) and (c). Question does not arise. 

(d) Sufficient facilities have been cre-
ated with the establishm~nt of the Farm 
Machinery Training and Testing Institutes, 
one at Budni (Madhra Pradesh) and the 
other at Garladinne, Distt. Anantapur (Andhra 
Pradesh). 

Opening of New Branch Post Office and 
Sub-Post Offices In Vidarbha Region 

10358. SHRI VASANT SATHE: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) whether there is any proposal to 
open some new branch post offices and sub-
post offices in Vidarbha region; 

(b) if so, the names of the places, 
district-wise where branches and sub-post 
offices are to be opeed during 1990-91 ; and 

(c) the detailed programme thereof 
during the Eighth Plan? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) There are 
sanctioned proposal for opening branch post 
offices in Vidarbha region. 

(b) The information is furnished in at 
attached Statement. 

(c) The detailed programmes of exte-
sion of postal network is to be worked out 
after the Department's Eighth Plan is ap-
proved and the norms for opening post of-
fices during the Eighth Plan are finalised. 
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Sranch Post Officss propoSBd to bB opened in Vldarbha RBlJion (1990-91) 

Name of Post Offic9 District 

2 3 

Alanda Akola 

Waigaon Takum Chandrapur 

Godhani Nagpur 

Thankarl Gadchiroli 

Tokepal Nagpur 

Chinchaghat Yaotmal 

Dongargaon -do-

Wadad --do-

Nalfadi Chandrapur 

Vilegaon AkoJa 

Neri (Mirzapur) Wardha 

Undgaon Nagpur 

Hgaon Nagpur 

Matkazari --do-

Bhaurad Akola 

Wadgaon Mahora Amraoti 

Marda Chandrapur 

Dhanoli Bhandara 

Suplipar -do-

Dawha Nagpur 
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51. No. Name of Post Office 

1 2 

21. Sindhi 

22. Yergawhan 

23. Parwa 

Implementation of Programme in 
Maharashtra Under CAPART 

10359. SHRI VASANT SATHE: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether the Council for Advance-
ment of People Action and Rural Technol-
ogy had been set up to assist the programmes 
in rural area; 

(b) if so, the number of programmes 
under the Council implemented In Mahar-
ashtra during the last three years; 

(c) the outlay for 1990-91; 

(d) whether the programme is being 
restructured; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVElOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI UPENDRA NATH VERMA): 
(a) The Council for Advancement of People's 
Action and Rura! Technology (CAP ART) has 
been set up in 1986 to encourage, promote 
and assist voluntary action in the implemen-
tation of projects for the enhancement of 
rural prosperity and to strengthen and pro-
mote voluntary efforts in rural development. 

(b) CAPART has sanctioned 250 proj-

District 

3 

Chandrapur 

-do-

Yeotmal 

ects in Maharashtra during the last three 
years. 

(c) No State-wise outlays are earmarked 
In advance by CAPART. However, an ag-
gregate outlay of Rs. 28.75 creres has been 
proposed in the budget estimates for 1990-
91 to be provided to voluntary agencies 
through CAPART. Besides an outlay of As. 
1.25 crores is likely to be received during 
1990-91 by CAPART as foreign donations. 

(d) and (e). The programmes being 
implemented by CAP ART are restructured, 
wherever considered necessary. on the basis 
of the periodical monitoring and evaluation. 

Development of Agricultwre in Rajast-
han 

10360. SHRIMARI VASUNDHARA 
RAJE: ooWillthe Minister of AGRICULTURE 
be pleased to state: 

(a) whether Rajasthan is one of the 
backward States in agriculture; 

(b) if so, the reasons therefor; 

(c) whether Government propose to 
adopt any new strategy for the development 
of agriculture during Eighth Plan, particularly 
in Rajasthan; and 

(d) if so, the details thereof? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR): 
(a) and (b). A statement indicating produc-
.tiveity of foodgrains oilseeds and cotton in 
Rajasthan and other States as also all India 
average is attached. While the productivity 
of foodgrains in Rajasthan is lower than the 
all-Inda average. in the case of oilseeds and 
cotton crops. the productivity is higher than 
the all-India average. 

(c) and (d). The strategy for develop-
ment of Agriculture in the country. including 
Rajasthan. during the Eighth Plan would, 
inter alia, include: 

i) Optimisation of areas suited for 
intensive agriculture; 

ii) improvement in rainfall forecast-
ing; 

iii) emphasis on research in emerging 

areas like biotechnology. genetic 
engineering photosyntheiss, tissue 
culture, bio-insecticides and pharo-
mones and its application for aiding 
the growth of agriculture productiv-
ity; 

iv} Accelerate research on dryland 
farming and the transfer of new 
technology from lab to land, to 
channelise more creidt, and the 
development of marketing facilities 
in dryland areas; 

v) the introduction of modern man-
agement techniques in relation to 
irrigation, agriculture extension 
services reform and revitaJistion of 
the cooperative movement; 

vi) increased use offertilisers and new 
high yielding varieties of seed and 
expansion of irrigation facilities. 
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[Translation] 

Persons Receiving Freedom Fighter's 
Pension 

10361. SHRI KUKMDEO NARAYAN 
YADAV: Will the Minister of HOME AF-
FAIRS be pleased to state: 

(a) the number of persons getting free-
dom fighters pension in the country. State-
wise; 

(b) the number of applications for free-
dom fighters pension still pending, state-
wise; 

(c) the number of persons whose pen-
sions have been stopped due to some objec-
tions; and 

(d) whether Government has held a 
thorough inquiry before stopping their pen-
sions? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANTSAHA Y): (a) Freedom Fight-
ers' pensin has been sanctioned in 1,55,867 
cases upto 31.3.90. The State-wise break 
up is in the attached statement-I. 

(b) Out of the applications received by 
the Ministry of Home Affairs by the due 
dates, only 284 cases of freedom fighters 
pension were pending as on 31.3.90. Of 
these 254 cases relate to participants of 
Arya Samaj Movement, 1938-39 and their 
Stat~-wise break up is in the attached state-
ment-II. Out of the remaining 30 cases,S 
relate to Maharashtra and 25 relate to Andhra 
Pradesh. 

(c) Upto 31.3.1990, pension has been 
suspended in 2807 cases and cancelled in 
1279 cases. 

(d) Yes, Sir. 

STATEMENT -I 

Number of State-wise Freedom Fighters who had been sanctioned pension as on 31st 
March, 1990 

51. No. Name of the State/u. T. 

1 2 

STATE 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Gujarat 

5. Goa 

6. Haryana 

Number of persons 
sanctioned pension 

3 

9663 

4314 

23993 

3513 

872 

149~ 
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51. No. Name of the StatelU. T. Number of persons 
sanctioned pension 

1 2 3 

7. Himachal Pradesh 477 

8. Jammu & Kashmir 1755 

9. Karnataka 9679 

10. Kerala 2729 

11. Madhya Pradesh 3273 

12. Maharashtra 14321 

13. ·Manipur 62 

14. Meghalaya 84 

15. Mizoram 4 

16. Nagaland 3 

17. Orissa 4119 

18. Punjab 6714 

19. Rajasthan 740 

20. Tamil Nadu 3976 

21. Tripura 879 

22. Uttar Pradesh 17692 

23. West Bengal 21840 

UNION TERRITORIES 

24. Chandigarh 86 

25. Delhi 1974 

26. Ponchicherry 307 
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SLNG. Name of the StatelU. T. Numbsr of persons 
sanctioned pension 

1 2 3 

27. Ex-I,N.A. Perxonnel 21305 

Total 155867 

STATEMENT -II 

No. of Arya Samaj cases pending as on 31.3.1990 

1. Andhra Pradesh 6 

2. Bihar 101 

3. Delhi 12 

4. Gujarat 

5. Haryana 62 

6. Himachal Pradesh 

7. Jammu & Kashmir 

8. Karanatak 4 

9. Madhya Pradesh 

10. Maharashtra 7 

11. Punjab 47 

12. Rajasthan 8 

13. Uttar Pradesh 4 

14. West Bengal 

15. Tamil Nadu 

Total 254 
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Grant to Prlvat. R .... rch OrganIsa-
tions 

10362. SHRI KUKMDEO NARAYAN 
YADAV:WilltheMinisterof AGRICUTLURE 
be pleased to state: 

(a) whether grants/aids are being pro-
vided to private Research Organizations also 
for agricultural research; 

(b) if so, the amount provided to each 
such organization during the last three years; 

1. Bose Institute, Calcutta 

2. S.K.N. College of Agriculture, Jobner 

(c) whether such grants are properly 
accounted for; and 

~) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR): 
(a) Yes, Sir. 

(b) 

(Rs. in lakhs) 

4.62 

0.62 

3. Tropical Botany Garden Research Insitituet Trivandrum 1.67 

4. Nembaker Agricultural Research Institute, Phalton 2.08 

5. Wool Research Association, Bombay 1.91 

6. Bhartiya Agro Industry Foundation, Pune. 22.30 

7. loyala College, Madras 

8. HBT Kanpur 

9. Sri Ram Institute Research, Delhi. 

(c) Yes, Sir. 

(d) Does not arise. 

[English 1 

Rise In Farm Inv.sment 

10363. SHRIJ.CHOKKARAO:Willthe 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether rise in farm incestment 

0.58 

3.12 

2.89 

output and income is likely to provide a more 
assured basis for spreading of agro-indus-
tries; and 

(b) if so, the specific measures being 
contemplated to increase further investment? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR): 
(a) Yes, Sir. 
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(b) The strategy includes among other 
things. the expansion of coverage of area 
under location-specific High Yielding Varie-
ties; propagation of improved production 
technology; efficient use of inputs; availabil-
ity of elite planting material and integration I)f 
credit and post harvest management prac-
tices in Horticulture Sector; and expansion 
of agro-processing units, their moderisation, 
diversification and rehabilitation. 

Supply of Seed to Karnataka 

10364. SHRI H.C. SRIKANTAIAH: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) the requirement of certified seeds of 
Paddy and Hybrid jowar for Karnataka dur-
ing 1990; 

(b) the total quantity of seeds and 
National Seeds Corporation has agreed to 
supply to Karnataka during 1990; and 

(c) how the remaining demand of seeds 
is proposed to be met? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR): 
(a) Total certified seeds reqUirement of paddy 
and hybrid jowar for 1990-91 for Karnataka 
as indicated by the State Government is 
62,500 quintals and 56,250 quintals rtespec-
tively. 

(b) National Seeds Corporation has 
agreed to supply 7,415 quintals of paddy 
seeds and ',350 quintals of hybrid jowar 
seed to Karnataka during 1990-91. 

(c) The State Government has pro-
posed to meet the remaining demand of 
certified seed through the Karnataka State 
S£ed Corporation, and private seed produc-
erslQ)Operatives. 

Mobil. Post Offices 

10365. SHRI PRATAPRAO B. 
BHOSALE: Will the Minister of COMMUNI-
CATIONS be pleased to state: 

(a) whether some mobile post offices 
are functioning in various parts of the coun-
try; 

(b) if so, the details of these post-offices 
distrjft-wise and services provided by these 
post-offices as on 30 April, 1990; 

(c) whether these post offices are very 
popular amongst the people especially 
amongst working class; 

(d) whether Government propose to set 
up more such Post Offices during curr~t as 
well as during next two years; -

(e) if so, the names of places, district-
wise selected for the purpose; and 

(f) if not, the reasons thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) Yes Sir, but in 
Delhi and Calcutta only. 

(b) There are 2 mobile Post Offices in 
Calcutta and 1 in Delhi. These mobile post 
offices sell postage stamps and stationery 
and accept registered and undregistered 
postal articles tor despatch including Speed 
Post items. 

(c) These mobile post offices are made 
use of by people from different walks of life. 
in the localities included in their running 
schedules. 

(d) No, Sir. 

(e) Does not arise. 
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(f) Statioary Post Offices and mail of-
fices established in the various citiesllowns 
adequately cater to the postal requirements 
of te people. There is no special justification 
for introducing more mobile post offices wh ich 
involve substantial initial investment as well 
as operating costs. 

Development of Jowar Crop In Mahar-
ashtra 

10366. SHRIYASHWANTRAOPATIL: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether a development programme 
for the crop of Jowar was undetaken in 
Maharashtra in 1989-90; and 

(b) if so, the details thereof and its effect 
on the production? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR): 
(a) and (b). For the development of Jowar in 
Maharashtra "minikit programme" was im-
plemented in 1989-90. Underthis programme 
1.38 lakh seed minikits of location specific 
High Yielding Varieitieslhybrids were distrib-

Category of Persons killed 

1 

Civilian 

Police 

Military 

Para-military 

While in March 1990 seven civilians were 
kidnapped, in April, 1990, 13 civilians and 

uted to the farmers. The implementation of 
Jowar minikit programme has been useful in 
increasing the coverage of area under High 
Yielding Varieitieslhybrids. The production 
of Jowar in Maharashtra during 1989-90, in 
likely to exceed the prooduction level of 
1988-89. 

Number of Pensions Kllledllnjured and 
Kidnapped by Terrorists In Jammu & 

Kashmir 

10367. SHRI KAMAL CHAUDHRY: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the number of civilians, police, Mi-
lary and para-military personnels killed, in-
jured and kidnapped by terrorists and anti-
national elements in Jammu and Kashmir 
during the months of March and April, 1990, 
month-wise; and 

(b) the number of terrorists and anti-
national elements arrested and killed during 
the same period, month-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHA Y): (a) The details 
are as under: 

March 1990 April 1990 

2 3 

29 33 

8 4 

3 2 

two policenmen have been kidnapped. 
(b) The details are as follows: 
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March 1990 

Terrorists Killed 

Number of anti-national 
elements arrested 

Misappropriation of STD Collections In 
Bangalore 

10368. SHRI H.C. SRIKANTAIAH: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

Ca) the revenue earned from SlDs at 
Central Telegraph Office, Bangalore since 
Deember, 1989totheendofFebruary, 1990; 

(b) whether any complaints have been 
received against misappropriation of STD 
collections at Central Telegraph Office, 
bangaloreduring December. 1989to Febru-
ary,1990; 

(c) whether the employees have not 
issued receopts for the STDs; and 

(d) if so, the details there of and the 
steps taken to recover the misappropirated 
amount? 

THE MINISTER OF STATE OF THE 
MINISTER OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) The revenue 
earned from STDs at the Central Telegraph 
Office, 8angalore since December, 1989 to 
February 1990 is as under: 

December 1989 Rs. 1.90.296. 

January 1990 Rs. 1,54,659. 

February 1990 Rs. 1,17,904. 

(b) Yes, Sir. Some complaints have 
bElen received. Also, the possiblity of teak-

April 1990 

26 41 

291 379 

age of revenue came to light even earlier as 
a result of Internal Audit check. 

(c) It is suspected that in some cases 
receiPts have not been issued. 

(d) STO revenue records are under 
verificatiion and the full details will be avail-
able after investigation is completed. The 
officials suspected to be responsible have 
already been suspended, and disciplinary 
action is being initiated against them. Action 
for recovery of charges against calls not 
accounted for has also been initiated. 

[Translation] 

Installation of Letter Boxes 

10369. SHRI SANTOSH KUMAR 
GANGWAR: Will the Minister of COMMUNI-
CATIONS be pleased to state: 

(a) the criteria adopted for installation 
of letter boxes; 

(b) the arrangements made for the 
safery of letter boxes installed at vaious 
public places; and 

(c) whether these letter bexes are in-
stalled or can be installed at private places 
also? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) Letter-boxes 
are provided in urban areas according to 
need. There is no criterion as such. 
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In rural areas, according to a guidelines 
in vogue from the Sixth Plan period, (i) vil-
lages with a population of not less than 500, 
regardless of distance and, (ii) villages with 
population of less than 500, H there is no 
letter box nearer than 1 km. and if posting at 
least one letter per day, are to be provided 
with letter box, progressively within the tar-
gets fixed from year to year. 

(b) piller letter boxes are mebedded 
and other letter boxes are fixed to wall or 
other support, ensuring their safety. All letter 
boxes are kept locked. letter boxes are 
generally inspected by Department's inspect-
ing officers. Above all, letter boxes are at a 
prominent place, in full public view, and that 
is by itself, a safeguard against theft and 
designed damage. 

(c) No, Sir. Not at a place that is not 
freely accessible to people. 

Linking of National Highways In Madhra 
Pradesh 

10370. SHRI RESHAM LAl JANGDE: 
Will the Minister of SURFACE TRANS-
PORT be pleased to state: 

(a) whether Government propose to 
link National Highways No. 7 and 12 with 
National Highway No. 43 via Jabalpur 
Mandla. Bilaspur and Giwarinarayan and to 
construct the missing part upto Saraiwali; 
and 

(b) if so, the details thereof? 

THE MINISTEROFSURFACETRANS-
PORT (SHRI K.P. UNNIKRISHNAN): (a) 
There is no proposed to link Jabalpur and 
Saraiwali with a National Highway. 

(b) Does not arise. 

Watershed Development Scheme In 
Madhya Pradesh 

10371. SHRI RASHAM LAL JANGDE: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the expenditure incurred by Union 
Governmet under Special Cor1}ponent Plan 
for the development of Scheduled Castes 
and watershed Development Scheme in 
Madhya Pradesh since 1985 till April, 1990. 

(b) the names of the Scheduled Castes 
dominated development blocks in Bilaspur 
district where expenditure was incurred by 
the &vernment through various channels 
for rural roads and for the development of 
Scheduled Castes under the Special Com-
ponent Plan and watershed development 
Scheme; 

(c) the amount spent in Mungeli. Pa-
tharia, Pandaria and lormi development 
block in Bilas pur district of Madhya Pradesh; 
and 

(d) whether more than 100 Scheduled 
Caste villages in Mungeli development blocks 
in BiJaspur district have no roads? 

THE MINISTER OF STATE IN THE 
DEPARMENTOFRURAlDEVElOPMENT 
IN THE MINISTRY OF AGRICULTURE 
(SHRI UPENDRA NATH VERMA): (a) to 
(d). Information is being collected and will be 
placed oh the Table of the House. 

[Eng/ish] 

Modification of Research Policy on 
Livestock 

10372. DR. ASIM BALA: Will the Minis-
ter of AGRICUl TRE be pleased to state: 

(a) whether there is any move to modify 
the research policy in livestock production at 
Indian Veterinary Research Institute, tzat 
Nagar; and 

(b) H so, the details thereof and the 
reasons therefor? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR): 
(a) Yes, Sir. 

(b) Teams of experts appointed by the 
Indian Council of Agricultural Research to 
review the performance of the Indian Veteri-
nary Research Institute have recommended 
that the research programmes of the pro-
dudion divisions of the Institute may be 
reoriented to solve anumal health problems. 

Albollshing of Short Term Tourist Visa 

10373. SHRI P.M. SAYEED: Will the 
Minister of HOME AFFAIRS be pleased to 
~tate: 

(a) whether an official 1eam vIsited 
Britain in the first week of May, 1990 to 
discuss the possibility of baolishing short 
term tourism visa to India; 

(b) if so, the outcome of the discussion 
held; and 

(c) the maximum period of stay to be 
allowed in such cases? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) An official 
team visited Britain to help the lndian High 
Commission to streamline the procedures 
for the grant of visas to foreigners and na-
tionalize the visa regime. There is, however, 
no, proPosal 10 abolish short term tourist 
Viosa to visit India. 

(b) and (c). Does not arise. 

introduction of Five Year Multi Entry 
Visa 

10374. SHRI P.M. SAYEEO: Will the 
Ministerof EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether India has unilaterally intro-
duced a five year multi-entry visa for all 
foreigners of Indian origin; and 

(b) if so, the details of the scheme and 
the date from which it has been made appli-
cable? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRt I.K. GUJRAL): (a) -{est Sir. 
However, this facility is not applicable to 
persons of Indian origin who are nationals of 
Bangladesh. Pakistan and Sri Lanka. 

(b)' Foreign nationals of Indian origin 
can under the liberalised visa policy obtain a 
five year visa with mUltiple entry facility 
subject to the usual checks. Such a faciJity 
will also be extended to the spouse of the 
foreigner concerned and children. In case 
the foreigner intends to stay in India for a 
continuous period exceeding six months. 
he/she has to register with the Foreigners 
Regional RegistratIon Officer concerned_ The 
liberalissed policy has come into operation 
with effect from 17.4.90. 

Seizure of Cash in Delhi 

10375. SHRI RAM SAGAR (Saidupur): 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether the attention of Govern-
ment has been drawn to the news item 
captioned "Briefcase with cash seized" 
appearing in the Indian Express of 4 May. 
1990; 

(b) if so, the details thereof; and 

(c) the headway made in the investiga-
·:on of the case? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) Yes, Sir. 
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(b) and (c). On May 1,1990, a briefcase 
containing Rs. 4 Lakhs was seized from one 
Bhajan Singh and the Income-Tax Authori-
ties informed, who have since initiated ac-
tion on it. At the instance of the Metropolitan 
Magistrate, the entire amount was returned 
on 8.5.90 to Shri Bhajan Singh on superdari. 

Push Button Telephone Facility In 
Telephone Exchange IR Deihl 

10376. SHRI K.S. RAO: Will the Minis-
ter of COMMUNICATIONS be pleased to 
state: 

(a) whether Government have recently 
decided to extend the facility of puch tele-
phone to the subscribers with-out any fee 
therefor; 

(b) if so, the likely date by which this 
facility will be made available; and 

(c) whether this replacement facility will 
be available in all the telephone exchanges 
in Delhi? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) Yes, Sir. 

(b) and (c). This facilaity is already 
available in all the exchanges in the country 
and the rotary istruments will be replaced 
with push-button instruments gradually. 

Constitution of Postal Advisory Com-
mittee 

103n. SHRI K.S. RAO: Will the Minis-
ter of COMMUNICATIONS be pleased to 
state: 

(a) wheltler there is any proposal or 
constitution of Postal Advisory Commitees 
at the level of the Divisional Superintendents 
of Post Offices where in Post Office Saving 
Banks holders will be susociated, 

(b) if so, the details thereof; 

(c) whether there is aJso any poposal to 
have such an adviosry body at the national 
level; and 

(d) if so, the details therof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) The proposal 
for Constitution of such a committee has 
already been considered by the Department. 
Advisory Committees at the level of the 
Divisional superitnendents of Post Offices 
wherein Post Office saving Bank holders will 
be associated were orders to be constituted 
by the Department vide its meno No. 39/88-
SB. III Dated 5.12.88. 

(b) Details are even below: 

1. Chairman: Superendent Senior 
Superthtender of Post Offices the 
Posts Division. 

2. 12 members of the Comm ittee. Out 
of these, 10 members will be post 
of the saving Bank Account Hold-
ers in the Head Post Offices and 
sub-offices of the Divsion. The 
remaining five will be chosen in 
consultation with District authori-
ties representing various interest 
groups, like agricultural community 
sOCial services, teaching commu~ 
nity business community, district 
administration etc. 

The tenure will be of 2 years. The 
Committee will meet twice a year at an 
interval of 6 months. 

(c) The proposal for the constitution of 
such and advisory body was also consid~ 
ered by the Deprtment and orders were' 
issued for its constitution vide memo No. 93-
1189 SB date 15.6.89. 
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(d) Details are given as under. 

Chairman 

Vice 
Chairman 

Co-Vice 
Chairman 

1-4 

5 

6 

7 

8-9 

10-11 

12-14 

15 

16 

17 

Minister of State for Communications. 

Secretary (Posts) 

Member (Dev} Postal Services Board. 

2 members of Parliament from Lok Sabha and two member of 
Parliament from Rajya Sabha. 

Secretary. Oeptt. of Banking or his nominee. 

Chairman, Unit Trust of India or his nominee. 

Nominee of the Governor of Reserve Bank of India. 

Two nominees of two State Governments. 

Two nominees of Federation of Indian Chamber of Commerce and 
Industry and sociated chamber of commerce. 

Three members of post office Savings bank users from States. 

National Savings Commissioner. 

leader Staff side Departmental Council of Joint Consultative 
Machinery. 

Member (Secretary}- Deputy Director-General (Savings 
Bank Operations). 

The Chairman of the Advisory Board of Post 
Office Savings Bank will have the power to 
co-opt any other expert from special fields 
as found necessary. The Board will be re-
constituted after 2 years. The tenure of the 
non-official members will be for 2 years after 
which they can either be re-nominated or 
fresh nominations made in their place. The 
functions of the Board will be to advise the 
Govemment of matters pertaining to Post 
Office Savings Bank Operations, Customer 
service and such other matters as may be 
referred to the Board from time to time. Its 

remommendations will be advisory in Char-
acter. The Board will meet ordinarily once in 
six months at New Delhi, but if necessary. a 
meeting can be errenged at any other place 
in India with specific approval of the Chair-
man. 

Introduction of Cordless Telehpone 

10378. SHAI K.S. RAO: Will the Minis-
ter of COMMUNICATIONS be pleased to 
state: 
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(a) whether several Tete-Com. Compa-
nies have offered to introduce cordless 1ele-
phone in the country; 

(b) if so, the details of the proposals 
received including the particulars of the 
Commpanies which have offered 10 lntro-
duce the Cordless telephones; 

(c) the financial implications involved; 
and 

(d) the reaction of Government thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) Yes, Sir. 

(b) Details of the proposals including 
the particulars of the companies are given in 
the attached statement. 

(c) Most of these proposals are in 
private and state joint section. The financial 
implications vary in individual cases. Typi-
caly each proposal envisages an investment 
of Rs. 50 lakhs to Rs. BO lakhs including 
imported equipment for Rs. 10 lakhs to Rs. 
20 Lakhs. 

(d) The Government has already 
granted letters of intent to these 32 oompa-
nies for manufacture of cordless telephones 
in the countfly. 

STATEMENT 

List of approval held by various parties for 
cordless Telephone sas on 23.5.90. 

1. Andhra Pradesh Electronics De-
velopment Corporation Parisrama 
Bhavanam, 8th Floor, Basheer-
bagh, Hyderabad. 

Item of Manfacture: Cordless 
phones Annual production capac-
ity: 5000 Nos. 
Aproval No : L0lJ315 Dated: 

18.4.86 2-27187 -Prod. 
Location : Narasapur 
State: Andhra 

2. Sharti Telecom Ud., 15 Floor, 
Oevika Tower, 6 Nehru Place, New 
Delhi. 

Item of Manufacture : Cordless 
Thones 
Annual Production Capacity: 3As. 
Crore 
Approval No : lOll3BO Date: 
1 1.7 .BB 45-11189-Prod. 
Location: Ludhiana 
State : Punjab 

3. Bihar State Electronics Deelopment 
Corporations, Udyog Bhavan 2nd 
Floor, East Gandhi Maidan, Patna. 

Item of Manufacture : Cordless 
Phones 
Annual Production Capacity: 3 Rs. 
Crore. 
Approval No. : L0lJ390 Dated 
30.4.86 33-1186-Prod. 
Location: Any Industrial Area 
State : Bihar 

4. Birendra Gupta, 5/1, Clive Row, 
Room No. 6B, 3rd floor, Calcutta. 

Item of Manufacture : Cordless 
Telephones 
Annual production Capacity: 15000 
Nos. 
Approval No. : L0V620 Dated 
14.10.88 132-11189 Prod. 
Location : Bakura District 
State: West Bengal. 

~. EMG Telcom. Pvt. Ltd., 1, Daksh-
ineswar, 10 Haily Roald, New Delhi. 

Items of Manufacture : Cordless 
Telephone 
Annual production Capacity: 50000 
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Nos. 
Approval No. :. LOln1 Dated: 
27.2.89164-1/86 Prod. 
Location: Rangerath 
State: Jammu and Kashmir 

S. Cosmo Communication Pvt. Ltd., 
5-3317. Kukatpally, Cross Road, 
Hyderabad. 

Item of Manufacture: Cordless 
Telephone 
Annual production Capacity: 15000 
Nos. 
Approval No. : L0V770 Dated 
2.12.88 
Location: Medak 
State : Andhra. 

7. ELITE infotronics (P) Ltd., New 
Delhi. 

Hems of Manufacture: Cordless 
Telephones 
Annual Production Capacity: 15000 
Nos. 
Approval No. lOll565 Dated: 
27.9.88 
Location : Ghaziabad 
State: U.P. 

8. Esquire Districting & Services (P) 
Ltd. 
Unit No. 1 A & 1 B, Ground floor, 
Rehmat Manzil, 
75, V. Narima, Churchgate, BBY. 

Item of Manufacture : Cordless 
Telephones 
Annual Production Capacity: 15000 
Nos. 
Approval No. LOl/625 Dated: 
14.10.88 61. 1 ISS-Prod. 
location: Aurangabad 
State: Maharashtra 

9. Gujarat Communication & Electron-
ics ltd .• 

Anurang Commercial Central. Race 
Course, Baroda. 

Item of Manufacture: Cordless 
Telephones 
Annual Production capacity: 20000 
Numbers 
Approval No.: l0ll914 Dated : 
23.10.86 
location: Gandhi Nagar 
State: Gujarat 

10. HCL Ltd. (Telecommunication Di-
vision) 601'196 Siddhrtha. Nehru 
Place. New Deltii. 

Item of Manufacture: Cordless 
Phones 
Annual Production Capacity: 15000 
Nos. 
Approval No. LOlnS1 Dated: 
2.12.88 1 06-11S8-Prod. 
Location: Naida 
State: U.P. 

11. Hemant Electronic, 52, Krishna 
Talkies Road, Erode, ERODE. 

Item of Manufacture : Cordless 
Telephones. 
Annual Production Capacity: 15000 
Nos 
Approval No.: LOl/698 Dated: 
18.11.88 
location : Periyer 
State: Temil Nadu. 

12. Hendez Electronic Ltd., Industrial 
Development Area, Kanjikode, 
West Palghat. Kerata. 

Item of Manufacture: CordJess 
Phones 
Annual produdion capacity: 15000 
Nos. 
Approval No. LOl/419 Dated: 
29.7.88 37-1 IS8-Prod. 
Location: Malapuram 



345 Written AnswelS JYAISTHA 3,1912 (SAKA) Written AnswelS 346 

State: Kerata 

13. Himachal Wirless Ltd.. Saligram 
Shavan, HHalini. Shimla-2. 

Item of Manufacture: Cordless 
Phones 
Annual production capacity: Rs. 3 
crore 
Approval No. lO1l1342 Dated: 
27.12 .. 85 2-10/87 -Prod. 
location: Solan 
State: Himachal 

14. India Tele-Comp ltd., l-12, 
N.D.S.E. Part- II. New Delhi. 

Item of Manufacture: Cordless 
Phones 
Annual production capacity: 15000 
Nos. 
Approval No.: lOI!762 Dated. 
1.12.88107-1/88-Prod. 
location: Dehradun 

15. Indian Telephone Industries ltd., 
(8angalore), Corporate Office, No. 
49, Museum Road, 
Bangalore. 

Item of Manufacture: Cordles~ 

Phones 
Annual production capacity: 15000 
Nos. 
Approval No.: LOl/412 dated: 
28.6.8945-1/89 Prod. 
Location: 8angalore 
State: Karnataka. 

16. Indian Telephone Industry Ltd. 
(Srinagar) Badgam, Srinagar. 

Item of Manufacture: Cordless 
Phones 
Annual production capatity: 1 SOOO 
Nos. 
Approval No. : lOl/413 dated: 
22.6.89 45-1-89 Prod. 

Location: Srinagar 
State: Jammu and Kashmir. 

17. Kamata SEOC, A-169/170, 4th 
Cross. I State Peenya Industrial, 
Bangalore-58 

Item of Manufacture: Cordless 
Phones 
Annual production capacity: 50000 
Nos. 
Approval No.: l0ll371 Dated: 
29.4.86 26-1/86-Prod. 
location: Konnappana Nagrapgara 
State: Karnataka 

18. Kerala State Electronica Dev. Cor-
poration ltd. (Keltron) Keltron 
House, Vellayambalam, Trivan-
drum 

Item of Manufacture: Cordless 
Telephone 
Annual production capacity: As. 3 
crores 
Approval No. : lOll175 dated: 
2.4.88 
location: Trivendrum 
State: Kerala 

19. Key Electro Industries, Bombay 

Item of manufacture: Cordless 
Telephones 
Annual Producation Capacity: 
15000 Nos. 
Approval No.: l0Il9999 Dated 
01.01.88 
Location 
State: Maharashtra 

20. Maharashtra State Electronics 
Corporation ltd., Reheja Centra, 
13th Floor, Nariman Point. Bom-
bay. 

Item of Manufacture: Cordless 
Telephone 
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Annual produdion capacity: 50000 
Nos. 
Approval No.: LOII342 Dated: 
28.04.86 22-1 1S6-Prod. 
Location: Chial Thana 
State: Maharashtra 

21. Manipur Electronic Development 
Corporation Ltd .• Takyellndustrial 
Estate.lmphal. 

hem of Manufacture : Cordless 
Telephones 
Annual Production Capacity: 15000 
Nos. 
Approval No. : l0ll967 Dated: 
29.12.89 0-11J89-Prod. 
Location: Imphal 
State: 

22. New Video Ud. 3, Zamrudpur, 
Community Centre, Kailash Col-
ony EX. 

ITEM OF MANUFACTURE: 
Cordless Phones 
Annual Production capacity: 15000 
Approval No. : l0ll555 Dated 
16. '12.88 53-1 1S8-Prod. 
LOCATION: KASAULI 
STATE: Himachal 

23. Orissa State Elect. Development 
Corporation Ltd .• IPICOl House. 
Janpath. 

ITEM OF MANUFACTURE: 
Cordless Phone 
Annual Production Capacity: As. 3 
Crore 
Approval No.: lOV423 Dated 
19.5.86 39-1186 -Prod. 
LOCATION: Bhuvaneshwar 
STATE: Orissa 

24. Pondicheery Indus. Promotion 
Development & Inv. Corporation 
Ltd. 38 RTomain Rolland Street, 

Pondichany. Pondicherry-I 

hem of Manufacture: CORDLESS 
PHONES 
Annual Production Capacity: Rs. 3 
Crore 
Approval No.: lOV480 Dated: 
30.05.8649-1186-Prod. 
Location: PONDICHERRY 
State: PONDICHERRY 

25. RAJASTHAN ELECTRONICS & 
INDUSTRUMENTS lTD .• 
2, KANAKPURA INDUSTRIAL 
AREA. SIRSI ROAD. JAIPUR 

hem of Manufacture: CORDLESS 
PHONES 
Annual Production Capacity: 30000 
Nos. 
Approval No.: lOl/487 Dated: 281 
08/8737-1/87-Prod. 
Location: ALWAR 
State: RAJASTHAN 

26. SAN ELECTIONIC LTD. 23, 
NEWROHTAK ROAD, NEW 
DELHI. 

hem of Manufacture: CORDLESS 
PHONES 
Annual Production Capacity: 50000 
Nos. 
Approval No. lOl1999 Dated: 011 
0118839-1-Prod. 
location: BHIWADI 
State: RAJASTHAN 

27. TATA KELTAON lTD., COMMU-
NITY HAll, CHANDRA NAGAR, 
PALGHAT 

Item of Manufacture: CORDLESS 
PHONES 
Annual Production capacity: 15000 
Nos. 
Approval No.: l0V723 Dated: 231 
111881000-1/88-Prod. 
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Location: KANJICODE 
State: KERALA. 

28. TELEMETICS SYSTEMS L TO., 
KAMARAJ BHAVAN, 573 MOUNT 
ROAD, MADRAS. 

Item of Manufacture: CORDLESS 
PHONES 
Annual production capacity: 15000 
Nos. 
Approval No.: LOI/622 Dated': 
14.10.88 58-1188-Prod. 
Location: NANDAMBAKKAM 
State: TAMil NADU 

29. UNITED TELECOMS LTD., 19/6 
ASHOKPURAM SCHOOL ROAD, 
INDUST. SUBURB, YESH-
WANTPUR,BANGALORE 

Item of Manufacture: CORDLESS 
PHONES 
Annual Production capacity: 15000 
Nos. 
Approval No. L0V707 Dated 
18.11.88 92-1188-Prod. 
Location: BANGALORE 
State: KARNATAKA 

30. UP Hill ELECTRONICS CORPO-
RATION LIMITED A-1/26, VISH-
WAS KHAND-II, GOMTI NAGAR, 

Item of Manufacture: CORDLESS 
PHONES 
Annual Production Capacity: Rs. 3 
erors 
Approval No.: LOV1291 Dated: 
17.12.85 153-1185-Prod 
Location: JEOLIKOT 
State: UP 

31. W.S. INDUSTRIES, POST BAG 
NO.6 PORUR, MADRAS. 

Item of Manufacture: CORDLESS 
PHONES 

Annual Production Capacity: 15000 
Nos. 
Approval No. L0V711 Dated: 
18.11.88 96-1188-Prod. 
Location: MADRAS 
State: TAMIL NAOU 

32. ZIMAG INOlA L TO. (PSEDE) 
KHARAR, DIST. ROPER 

Item of Manufacture: CORDLESS 
TELEPHONES 
Annual Production Capacity: As.3 
Crore 
Approval No.: LOIf38 Dated 
29.01.86 
Location: KHARAR 
State: PUNJAB. 

Encroachement of Land Attached to 
Sikh Shrines In Pakistan . 

10379. . SHRI K.S. RAO: 
SHRI KAMAL NATH: 

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state: 

(a) whether the attention of Govern-
ment has been drawn to the news item 
captioned "Sikh shrines in Pakistan stripped 
of their lands· appearing in The Hindu, dated 
7 May, 1990; 

(b) if so, whether it is a fact that Paki-
stani authorities have terminated the owner-
ship right of land attached to Sikh shrines in 
Pakistan and handed them over to the tillers; 

(c) if so, the details thereof; 

(d) whether Government have taken up 
the matter with Pakistani authorities; and 

te) if so, the outcome thereof? 

THE MINISTER OF EXTERNAl AF-
FAIRS (SHRII.K. GUJARAL): (a) Yes, Sir. 
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(b) to (e). Government as well as lead-
ers of Sikh Jathas have drawn the attention 
of the Pakistan Government to the reported 
encroachments and other problems facing 
Gurudwaras in Pakistan. 

In terms of the understanding in the 
-Protocol on Visits to Religious Shrines· 
singed between the Foreign Secretaries of 
the two countries on September 14,1974, 
bothcountriesagreedthat-everyeffortshould 
continue to be made to ensure that places of 
religious worhsip mentioned in the agreed 
list are properly maintained and their sanc-
tity preserved-. Such maintenance and pres-
ervation is essentially the responsibility of 
the country concerned. There have been 
some oomplaints by pilgrims and interna-
tional observers regarding the poor mainte-
nance of non-muslim religious place in 
Pakistan. Govemment of Pakistan are aware 
of these complaints. 

Polypacklng of Milk 

10380. SHRI BABUBHAI MEGHJI 
SHAH: Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whether Co-operative Dairies under 
National Dairy Development Board have 
stopped or reduced packaging of milk by 
Polypack Systems; 

(b) if so. the reasons therefor; and 

(c) the daily installed capacity and utili-
sation of milk packagIng systems in each co-
operative dairy under N.D.D.S. during the 
last three years? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR): 
(a) and (b). Cooperative dairies are not 

under National Dairy Development Board 
(NODS) but are covered under Operational 
Flood. The dairies under Operation Flood 
have not stopped or reduced packing of milk 
in polypacks. 

(c) Estimated liquid milk marketing 
capacity under Operation Flood including 
Metro Dairies in approximately 80 lakh litres 
daily, of which about 56 lakh litres daily is in 
polypack system. Average daily capacity 
utilisation of Polypack system is 94 per cent. 
Information on Dairywise capacity of Poly-
pack. system is not available. 

Import of Butter Oil 

10381. SHAI BABUBHAI MEGHJI 
SHAH: Will the Minister of AGRICULTURE 
be pleased to state: 

(a) the details of butter oil received from 
foreign countries as gift, aid or on other 
terms during the Seventh Plan period, year-
wise and country-wise; 

(b) the agencies to which this butter oil 
was allotted for distribution or sale; and 

(c) the expenditure incurred and in-
come earned on this butter oil, year-wise. 
during the above period? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR): 
(a) The details of butter oil received from the 
foreign countries as gift or commercial basis 
during the 7th Plan period (1985-86 to 1989-
90) are given in the statement-I 

~) The details in respect of the agen-
cies to whom the butter oil was issued for 
distribution and sale during the period 1985-
86 to 1989-90 are as under:-
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(Oty. in UT} 

(a) Govt. and Cooperative dairies. 26035 

(b) Govt. agencies. Cooperative stores and Kendriya Bhandars. 3883 

(c) Private dealers. 222 

(c) The details of the expenditure incurred and income earned on import of butter oil 
yearwise during the 7th Plan period (1985-86 to 1989-90) are in the Statement-II. 
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Migration 01 Kashmlrls to Pakistan 

10382. SHRI PRAKASH V. PATIL: Will 
the Minister of HOME AFFAIRS be plcaased 
to state: 

(a) whether some Kashmiris have re-
cently migrated to Pakistan from India; and 

(b) i 90, the number thereof? 

=THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBOOH KANT SAHAY): (a) and (b). Some 
unconfirmed reports indicate that about 200 
Kashmiri families have migrated. 

Renewal of Lease of indian High 
Commissioners Residence In London 

,10383. SHRI SANAT KUMAR 
UANDAL: Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether the British Government has 
proposed an exorbitant rent to renew the 
lease of the Indian High Commissioner's 
residence in london; 

(b) if so, the reasons for such increase 
in the rent proposed; 

(c) the rent being paid at present; 

(d) whether Government in turn has 
also made a rental evaluation of the British 
High Commissioner's residence in New Oethi; 

(e) if so, the details thereof; and 

(f) how the matter relating to the re-
newal of the lease of the High Commission-
ers' residences is proposed to be sorted out? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRII. K GWRAL): (a) The Crown 
Estate Commissioner which owns the prop-

erty at 9 KPG, London, the Indian High 
Commissioner's Residence, has been esca-
lating its demands for further lease and has 
now indicated a sum of Pounds 18 million for 
a 60-year lease. 

(b) The Crown Estate Commissioner 
an autonomous body is now enjoined to 
charge the market price for all properties it 
offers for rent or lease. 

(c) Till the expiry of lease on April 4. 
1990, we were paying an annual rent of 
Pounds 585 (a sum of Pounds 60.0001- was 
paid in 1949 for a 42-year tease). 

Cd) Ves Sir. 

(e) As per the lease agreement for the 
period 1.1.60 to 31.12.89, the rent of the 
bunglow for British High Commissioner was 
to be revised w.e.f. 1.1.1980. Accordingly, 
the British High Commission was requested 
to dQposit the rent at revised rate of Rs. 
63,174/- per month w .e.f. 1.1.80. The British 
have protested against this. The rent for the 
period beyod 1 .1.90 is yet to be decided 
which will depend upon the land rate prevail-
ing at the time of the extension of the lease. 

(f) Government propose to have a re-
ciprocal arrangement whereby we can retain 
Indian High Commissioner's residence in 
london and the British can retain the British 
High Commissioner'S residence in New Delhi. 
Various concerned Ministries are coordi-
nating action in this regard. 

Automatic Telephone Exchange In 
Ranlgan) 

10384. DR. GOLAM YAZDANI: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

la) whether an Auto Exchange is going 
to be started in Raniganj in West Dinajpur 
district in '!lest Bengal; and 
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(b) if so, the reasons for delay and the 
time by which it is likely to start functioning? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) Yes, Sir. 

(b) An automatic Exchange of 600 lines 
MAX-II is under installation. The installation 
could not start earlier due to want of Mains 
Power Supply. The exchange is now ex-
pected to be commissioned by September 
1990. 

Consumption of Fertilizer In Tea 
Gardens 

10385. SHRI A. K. ROY: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) the quantity and type of fertiliser 
consumed in the tea gardens of North Ben-
gal; 

(b) whether the feed stock for making 
fertilizer at Barauni comes from Assam 
through pipe line passing through North 
Bengal; 

(c) if so, details thereof; 

(d) whether it is possible and viable to 
tap the feed stock in North Bengal and utilise 
it for making fertiliser required for the area; 
and 

(e) if so, the steps taken or proposed to 
be taken in this regard in the Eighth Five 
Year Plan? 

THE DEPUTY PRIME MINISTER AND 
MINISTER OF AGRICULTURE (SHRI DEVI 
LAL): (a) The present annual estimated 
consumption of various fertilizers in the tea 
gardens of North Bengal is as follows:-

Urea 18600 teo 

Ammonium Sulphate - 5000te. 

SSP 6OOOte. 

Muriate of Potash 15000te. 

(b) and (c). No, Sir. The feed stock for 
making fertilizers at the Barauni plant is 
naphtha, which is produced in the Barauni 
Refiqsry and is not moved through the pipe-
line from Assam. 

(d) and (e). Theconsumptionofnitroge-
nous fertilizers in the North Bengal area is 
met by the production in the Namrup fertilizer 
plants and there is no proposal under con-
sideration for setting up a new fertilizer plant 
in North Bengal. 

[ Translation] 

Central Assistance to Madhya Pradesh 
for Drought Relief 

10386. SHRI RAGHAVJI: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether Madhya Pradesh Govern-
ment has submitted any proposal for seek-
ing grants to handle the severe drought and 
drinklng water problems in the State; 

(b) if so, the details thereof; and 

(c) the amount of grants proposed to be 
sanctioned by Government to the State in 
1990-91 to tackle severe drought and drink-
ing water problems? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR): 
(a) and (b). Government of Madhya Pradesh 
submitted a memorandum on drought situ-
ation and drinking water management on 
16th April, 1990 seeking Central assistance 
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of As. 194.48 aores for drought relief meas-
ures for the period ApriI.June, 1990 which 

·incIuded an amount of As. 53.68 crores for 
management of drinking water scarcity in 
the State. 

Cc) From 1st-Apnl, 1990. the scheme of 
financing the relief expenditure has under-
gone change. A Calamity Relief Fund has 
been created for each State with an allo-
cated amount for carrying out the relief 
operation in the wake of natural calamities. 
75% of this amount is to be contributed by 
the quarterly instalments and the balance 
25% shaD be contributed by the State Gov,; 
emmant from its own resources. The State 
level Committee headed by the Chief Sec-
retary of the State shall decide on all matters 
connected with the relief expenditure. The 
State of Madhya Pradesh has been allo-
cated an amount of Rs. 37.00 crores under 
this Calamity Relief Fund for the year 1990-
91. 75% of this amount is to be contributed 
by the Central Government in 4 quarterly 
instalments. An amount of Rs. 6.94 crores 
has since been released to the State of 
Madhya Pradesh on 14th May, 1990 as 'On 
Account payment to the Government of 
Madhya Pradesh being the Centre's contri-
bution for the first quarter for the Calamity 
Relief Fund. 

Setting up of Branch of National 
Horticulture Board In Madhya Pradesh 

10387. SHAI RAGHAVJI: Will the 
Minister of AGRICUL TUAE be pleased to 
state: 

(a) whether Government propose to set 
up a branch of National Horticulture Board in 
Madhya Pradesh; 

(b) if so, when; and 

(c) it not. the reasons therefor and 
whether Government propose to provide 
any special grant to Madhya Pradesh for the 

development of Horticulture? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NmSH KUMAR): 
(a) to (c). National Horticu~ture Board has no 
proposal, at present, to set up any branch 
office in any part of the country including the 
State of Madhya Pradesh. However, under 
the scheme of Market Information Service of 
Fruits and Vegetables, the Board has set up, 
one Market Information Centre in Madhya 
Pradesh at Bhopal. 

The Board has also sanctioned a proj-
ect for Expansion of Area under Pineapple 
Cultivation, high density planting, in Bastar 
District of Madhya Pradesh at a total cost of 
Rs. 108.50 lakhs for a period of five years, 
commencing from 1989-90. The Board's 
share in the project is As. 62.22 lakhs. An 
amount of Rs. 6.371akhs was released tothe 
State Government during the year 1989-90. 
Besides, the Government is also implement-
ing schemes of "Package Programme for 
Development of Cashewnut" and "Produc-
tion of Fruits and Vegetables" in the State of 
Madhya Pradesh. In addition, Coconut 
Development Board is also implementing a 
scheme for Expansion of Area in Madhya 
Prad.esh. 

[English] 

Procurement and Marketing of Milk 

10388. SHRI RAM NAIK: Will the Min-
ister of AGRICUL TUAE be pleased to state: 

(a) the key-targets of the operation 
flood II programme regarding procurement 
and marketing of milk and creating viable 
farmers' organisations during 1986-87 to 
1988-89; 

(b) the achievements made during the 
above period; and 
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(c) the steps takenlproposed by Gov-
ernment for achi8ving the targets? 

TlfE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 

AGRICULTURE (SHRI NITISH KUMAR): 
(a) and (b). The period 1986-87 to 1988-89 
covers phase UI of Operation Flood Pro-
gramme. The targets and achievements of 
key-components during the period are as 
below:-
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-The target includes liquid milk & milk 
products; The achievement reported for liq-
uid milk only. 

(c) During the above period, milk pro-
curement and marketing suffered consider-
able due to prevailing drought conditions. 
The situation has since improved. During the 
year 1989-90, the target for milk procure-
ment has been achieved. The cooperatives 
are working out strategies to expand both 
milk processing and marketing facilities. 

Sale of Milk and Consumption of 
Imported Milk PowderlFat by Mother 

Dairies 
10389. SHRI RAM NAIK: Will the Min-

ister of AGRICULTURE be pleased to state 
the total sale of milk and consumption of milk 
powder and fat by Mother Dairies in Cal-
cutta, Delhi and Greater Bombay during the 
last three years. year-wise? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AG~ICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR): 
The total sale 01 milk, consumption of milk 
powder and Fat by the Mother Dairies in 
Calcutta, Delhi and Bombay during the last 
three years, year-wise, is given in the at-
tached statement. 
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Ban on Some Organisations by J & K 
Government 

10390. SHRI PRAKESH V. PATIL: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) wheiher the Jammu and Kashmir 
Government have banned some organisa-
tions recently; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) Yes, Sir. 

(b) Nine organisations have been de-
clared as unlaw associations under Jammu 
and Kashmir Criminal Law Amendment Act 
1983. 

Central Pension to Freedom Fighters of 
Oadra and Nagar Haveli 

10391. SHRI PRAKASH V. PATIL: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether Freedom Fighters who 
liberated Dadra and Nagar Haveli are pro-
posed to be honoured wi1h Central Pension; 

(b) if so, the details in this regard; and 
(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) to (c). Free-
dom figbters from Dadra and Nagar Haveli 
are also eligible for grant of Swatantrata 
Sainik Sam man Pension in the same way as 
other Indian. citizens are. 

Deportation of Indians from USA 

10392. KUMARI UMABHARATI: Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) the number of Indians who arrived at 
North West Airlines Airport in Seattle, USA 
with proper tourist visas since 1 December, 
1989; 

(b) the number of those who were 
deported back to India inspi1e of having 
proper papers; 

fc) the steps Government of India pro-
pose to take with US authorities to avoid 
recurrence of such cases of deportation when 
the persons are having complete papers and 
on reaching the place of destination they are 
deported back; 

(d) the reasons for such deportation; 

(e) whether Government have taken up 
the matter with US Government; and 

(f) if so, the details thereof? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI J. K. GUJRAL): (a) to (f). The 
information is being collected and will be laid 
on the Table of the House. 

Reports of Various Investigating 
Agencies 11')10 Mrs. Indira Gandhi 

Assassination 

10393. SHRI JASWANT SINGH: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) what were the recommendations of 
Shri R. C. Sharma, Inspector General of 
Police, as incharge of the second conspiracy 
case into the assassination of late Mrs. In-
dira Gandhi; 

(b) what was this officer's report to the 
Head of the Special Investigation Team 
instituted for the purpose; 

(c) what then were the recommenda-
tions of the Special Investigating Team to the 
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Government of India in this regard; and 

(d) what action was taken thereafter by 
the Government and with what result? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODHKANTSAHAY):(a)and(b).ltwas 
recommended to the Special Investigation 
Team that it would not be advisable to put up 
a fresh challan in the Court. 

(c) The Special Investigation Team had 
sought sandion of the Government for prose-
cution for certain offences. 

(d) The prosecution sanction was ac-
corded and a second charge sheet was filed 
in the Court of Chief Metropolitan Magis-
trate, Delhi. 

Construction of Katlhar-Harlshchandra-
pur Road 

10394. DR. GOLAM YAZDANI: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether to connect Katihar in Bihar 
with Harishchandrapur in West Bengal a 
road construction project was sanctioned; 

(b) if so, whether funds sanctioned for 
the West Bengal portion of the road from 
Dilli-Diwanganj to Harishchandrapur was 
diverted for the construction of road in Bihar; 
and 

(c) if so, the steps taken for construction 
of the West Bengal portion of the road? 

THE MINISTER OF SURFACE TRANS-
PORT (SHRI K. P. UNNtKRISHNAN): (a) 
Construction of major bridge over Maha-
nada river including improvement of Pranpur-

Lava-DiIIi-Dewanganj section (length about 
10 km) forming part of Katihar-Harishchan-
drapur road in Bihar has been approved at a 
cost of Rs. 200.00 lakhs under the Central 
Aid Programme of State Roads of Inter-
State of Economic Importance during the 6th 
Plan. 

(b) No, Sir. 

(c) This is a State road and as such the 
Government of West Bengal are primarily 
responsible for its development. The State 
Government have not so far been able to 
take up construction of this section. They 
have suggested inclusion of this project under 
the augmented Central Road Fund Pro-
gramme. However, the actual augmentation 
of the Fund is yet to take place. 

[ Tralls/ation] 

Closure of Hindu Temples in America 

10395. SHRI SARJU PRASAD SA-
ROJ: Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether Government are aware of 
the reports that five Hindu temples in Amer-
ica are being closed; and 

(b) if so, the reasons therefor and the 
steps being taken if any, by Government to 
set these temples opened by taking up the 
matter with the Government of the United 
States? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI I. K. GUJRAL): (a) and (b). 
Government is aware tryat ISKON temples in 
US are the subject of a legal dispute. The 
matter is still subjudice in US law courts. 
Government of India cannot intervene in the 
legal proceedings of another sovereign 
country. 
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[English] 

DTC Bus Queue She Hers 

10396. SHRI PRATAPRAO B. 
BHOSAlE: Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) whether DTC has been providing 
several facilities to its passengers in Delhi; 

(b) if so, the details thereof; 

(c) whether DTC has been paying at-
tention for repair and maintenance of exist-
ing bus queue shelters; 

(d) if so, the steps taken in this regard; 
and 

(e) the details of such shelters con-
structed locality-wise in Delhi as on 30 April, 
1990? 

THE MINISTER OF SURFACE TRANS-
PORT (SHRI K. P. UNNIKRISHNAN): (a) 
and (b). Facilities being provided by DTC to 
its passengers are enlisted as in the at-
tached statement. 

(c) and (d). Repairs and maintenance 
work is done on a continuing basis. Thirty 
dpmaged bus queue shelters have been 
repaired during April, 1989 to April, 1990. 

(e) locality-wise details are not main-
tained. The region-wise numberof bus-queue 
shelters as on 30.4.1990 is as follows: 

North Region 494 

South Region 449 

East Region 275 

West Region 414 

Total 1533 

STATEMENT 

The Delhi Transport Corporation Operates a 
wide network of services consisting of 738 
city routes and 114 inter-state routes. It 
operates 43745 scheduled trips per day and 
carries about 45.10 lakhs passengers per 
day .1t is also providing the following special 
facilities to its passengers: 

1. Facilities to Lady Passengers: 

a) Reservation of 8 seats in the 
buses. 

b) Permission to board the buses 
through the front gate. 

2. Facilities to Handicapped passen-
gers: 

a) Reservation of 2 seats in the 
buses. 

b) Free travel facility to disabled 
persons of such categories for which 
reservations have already been made 
by the Government for giving employ-
ment on the basis of Identity Card 
issued by the District Magistrate, 
Delhi. 

3. The Delhi Transport Corporation 
has also extended free travel facil-
ity to the following categories of 
commuters: 

a) Members of the Metropolitan 
Council, Delhi. 

Municipal Corporation of Delhi 
and New Delhi Municipal Committee. 

b) Freedom fighters who are resi-
dent of Delhi and drawing pension 
under Swa-tantrata Sainik Sam man 
Pension Scheme. 
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c) War widows and their depend-
ent children who are residents of Delhi 
and produce a certificate as being 
war widows or their dependent chil-
dren from the appropriate defence 
authorities such as Director General 
of Rehabilitation. 

d) National Award Winners who are 
residents of Delhi and have been 
decorated with "National Award" i.e. 
the recepients of 'Bharat Ratna', 
Padam Vibhushan Padam Shushan 
and Padam Shree', on the production 
of a certificate to this effect from the 
Central Government. 

(i) Destination (Monthly) 
bonafide students of recogllised 

(ii) All Route (Monthly) 
rate of Rs. 12.50 per pass. 

(iii) All Route (Quarterly) 

b) University Special Trips are pro-
vided from various colonies to col-
leges and vice-versa. 

c) Charter bus services are pro-
vided to various schools. 

d) Pass Sections have been opened 
in various colonies. 

e} Several colleges have been au-
thorised to issue student all route 

(i) Upto 20 K. Ms. 

(ii) Exceeding 20 Kms. 

e) Sportsmen who are residents of 
Delhi and have represented India at 
International Sports Events i.e. Olym-
pices and Asian Games. 

The above concessions are valid on 
all types of city buses except Indira 
Gandhi International Airport Coach 
and Tourist Services. 

4. Facilities to Students: 

a) The following types of conces-
sional passes are issued to the stu-
dents: 

These' passes are issued to the 
educational institutes @ 30 single 
fares subject to a maximum of Rs. 
12.50 per pass. 

These passes are issued at a flat 

These passes are issued at a flat rate 
of Rs. 37.50 per pass. 

passes to the students of the college 
on 2% commission basis. 

5. Facilities to commuters residing on 
Resettlement Colonies: 

a) The Delhi Transport Corporation 
issues monthly concessional passes 
to commuters shifted to far flung re-
settlement colonies during the Emer-
gency at the following rates: 

Rs. 15/- per pass 

Rs. 25/- per pass 
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6. Facilities to Journalists: 

The following types of All Route passes are issued to Journalists (Press Representa-
tives): 

a) All Route (Monthly): 
70/- per pass. 

b) All Route (Quarterly): 
2101- per pass. 

7. Facilities to Police Personnel: 

These passes are issued @ As. 

These passes are issued @ As. 

a) Two subordinate Delhi Police Personnel in uniform are allowed to travel free at a 
time in a bus for maintaining law and order. 

b) Police All Route Pass (Monthly): These passes are issued at a flat rate of As. 501 
- per pass to the officers and servants of Delhi Police Department. 

8. Facilities to General Public: 

a) The following types of concessional passes are issued to the general public: 

(i) Destination (Monthly) 
single fares. 

(il) All Route (Monthly): 
rate of Rs. 100/- per pass. 

b) 'Travel As You Please' tickets 
are issued on Saturdays, Sundays 
and Gazetted Holiday valid on all 
types of city buses except Indira 
Gandhi International Airport Coach 
and Tourist Services at the following 
rates: 

Adult Rs. 4/-

Child Rs.2/-

(upto 12 Years) 

c) In addition to city services. Lim-
ited Stop buses, Railway Specials, 
Night Services, Point to Point serv-

These passes are issued @ 40 

These passes are issued at a flat 

ices, Feeder services, Indira Gandhi 
International Airport Coach and Tour-
ist Services are operated for catering 
to the needs of various categories of 
commuters. 

Provision is also made for large 
number of bus queue shelters on 
various routes, time-keeping booths 
and enquiry booths and water and 
toilet facilities at important terminals. 
For the convenience of the commut-
ers advance bookers are posted at 
heavy-loading points. Display boards 
indicating timings of bus services at 
the important terminals have also 
been installed. 
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Appointment Orders to Persons from 
Kerala In sa 

10397. PROF. K. V. THOMAS: Willthe 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether appointment orders alleg-
edly signed by an officer of Shipping Corpo-
ration of India, Bombay were given to a 
number of persons in Kerala. 

(b) whether telex messages were also 
sent to the selected persons informing the 
date and place for joining duty; 

(c) whether these persons who got the 
appointment order and telex messages are 
not yet appointed; 

(d) whether any complaints have been 
received that lakhs of rupees have been 
collected from these persons for giving such 
appointment orders; and 

(e) if so, the action taken thereon? 

THE MINISTER OF SURFACE TRANS-
PORT (SHRI K. P. UNNIKRISHNAN): (a) 
and (b). Some persons have made com-
plaints that they received letters of appoint-
ment allegedly signed by one She J. A. 
Kamble, Dy. Manager of SCI for jobs on Off-
shore Supply Vessels. These persons have 
also complained that they had received tele-
grams alleged to have been sent by SCI. 

(c) Since SCI was neither contemplat-
ing any recruitment of crew on Off-shore 
Supply Vessels nor had caJJed any candi-
dates for test, interviews etc, there was no 
question of appointing these persons in SCI. 

(d) The representations and petitions 
received by SCI allege thilt the persons 
concerned have paid some amounts to a 
persons employed as a Head Cook on one of 
SCI's vessels. 

(e) The concerned Head Cook was 
discharged from the last vessel on 21.6.1989 
on sbort leave. Despite repeated messages 
from SCI, he has not reported back to SCI for 
duties. In view of this, SCI has not been able 
to take any action against him. As per a 
recent message received, he is expected to 
report for duties by end of May, 1990. 

As regards Shri Kamble, Oy. Manager, 
SCI, on the basis of complaints received, 
SCI immediately suspended him on 
1.10.1989 and a Departmental Committee 
was appointed to investigate into this matter. 
Shri Kamble filed a Writ petition in the Bombay 
High Court. The Bombay High Court vide 
their Order dated 7.2.1990 directed the SCI 
to complete the enquiry including passing of 
an Order on or before 30.4.1990, failing 
which the impugned order of suspension 
dated 4.10.1989 shall stand automatically 
revoked. The enquiry could not be com-
pleted by 30.4.1990 and, as directed by the 
High Court, the suspension has been re-
voked and Shri Kamble reported for duty 
w.e_{. 2.5.1990. The departmental enquiry is 
still in progress. Government have also re-
ferred the matter to CSI in January, 1990 for 
a thorough investigation. 

Acquisition of Land for Farm Houses 

10398. SHRI VASANT SATHE: Will the 
Minister of AGRICUL TURE be pleased to 
state: 

(a) whether there has recently been 
spurt in acquisition of agricultural land around 
New Delhi by the affluent section of people 
for construction of paJatial buiJdings as 'farm 
houses'; 

(b) if so, the number of farm houses 
which have come-up during the past Five 
years and the area acquired for the same; 
and 

tc) whether Government propose to 
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ban the sale of agricultural land for construc-
tion of farm houses and the steps taken! 
proposed in this regard? 

THE MINISTER OF STATE IN THE 
OEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR): 
(a) to (c). The information is being collected 
and will be laid on the Table of the Sabha. 

Employment of Unemployed Youth's 
for Census Work 

10399. SHRI NARSINGRAO 
SURYAWANSH': Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether Government have a pro-
posal to engage unemployed youths for 
census work. 1990-91 instead of teachers; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) No, Sir. 

(b) According to Section 4(2) of the 
Census Act. 1948, State Governments/Un-
ion .T erritory Administrations appoint per-
sons to take the Census. Being a controlled 
and time bound operation, Governmentllocal 
body staff like primary school teachers, clerks 
and revenue field officials are only temporar-
ily appointed for census work. There is, 
therefore, no proposal to engage unem-
ployed youths for the 1991 Census. 

Forward Market in Copra Trade 

10400. SHRI P. C. THOMAS: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether Government propose to 

permit forward market in Copra to help C0co-
nut industry; 

(b) whether Government have received 
representation in this regard; and 

Cc) if so, the reaction of Government 
thereon? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERA nON IN THE MINISTRY OF 
AGRfCUl TURE (SHAI NITISH KUMAR): 
(a) No, Sir. 

(b) Yes, Sir. Department of Civil Sup-
plies in the Ministry of Food and Civil Sup-
plies have received a representation from 
the Alleppey Oil Millers' and Merchants' 
Association, Kerala. 

(c) The Government of India does not 
intend to permit forward trading tn Copra for 
the present. The reasons are; 

(i) 

(ii) 

The numerous varieties of copra 
differ in oil content, moisture, 
colour, etc. It would therefore be 
difficult to fix 'on' or 'off' allow-
ances for superior and inferior 
varieties of Copra in relation to 
the basis variety of a futures 
contract. 

The current market prices of 
Copra in Cochin are around As. 
1530-1550 per quintal. In view of 
the support price of Rs. 1600 
declared by the Government of 
India, if any forward trade is 
permitted, it will be subject to the 
minimum price of Rs. 1600/-
quintal. The current price levels 
will therefore to generate suffi-
cient buyers in the futures mar-
ket for copra. at present. 
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Fax Machines 

10400-A. SHRI M. M. PALLAM RAJU: 
Will the Ministe, of COMMUNICATIONS be 
pleased to state: 

(a) the present policy of Government 
regarding the indigenous man ufactu ringl 
assembling of Fax machines; 

(b) the projected demand for Fax 
machines for the next 2-3 years; 

(c) the companies which have been 
issued licences to manufacture Fax ma-
chines; and 

(d) the steps proposed to meet the 
rapidly increasing demand for Fax machines? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) The present 
policy of the Government regarding indige-
nous manufacture of FAX machines is to 
permit manufacture in public/private sector 
provided there is no foreign exchange out-
flow in the proposal. The prospective manu-
facturers should have adequate expertise 
and capability to manufacture the machines. 

(b) The estimated requirement of DOT 
is over 1,000 machines per annum. Projec-
tions about the public demand cannot be 
made at this stage as FAX machines have 
not been introduced on a large scale. 

(c) The information is being collected 
and will be laid on the Table of the House. 

(d) A few more manufacturing units will 
be licenced in the near future for manufac-
ture of the machines. 

Purchase of Edible 011 by N. D. D. B. 

104oo-B. SHRI V. SREENIVASA 
PRASAD: 

SHRI M. V. CHAN-
DRASHEKARA MUR-
THY: 

SHRI PRAKASH KOKO 
BRAHMBHA TT: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether Union Government are 
considering to bring the National Dairy 
Development Board (NDDB) under the pur-
view of the Essential CommoditiesAct, 1955; 

~) whether the NDDB is playing havoc 
with the edible oil market by intervening and 
making bulk purchases; and 

(0) if so, the steps taken by Govemment 
in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR): 
(a) Government of India is not considering 
bringing NDDB under the Durview of the 
Essential Commodities Ad 1955. 

(b) No, Sir. NDDB is carrying out market 
intervention operations as per the guidelines 
given by the Government of India. The prices 
of groundnut oil and mustard oil are within 
the prescribed limits. 

(c) Government has been ensuring that 
market intervention operations are carried 
on a~ per the mandate given to the NDDB by 
Government of India. 

Ban on Trawling Along Kerala Coast 

10400-C. SHRI A. CHARLES: Will the 
Minister of AGRICULTURE be pleased to 
state: 
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(a) whether Government of Kerala have 
banned trawling of fishing vessels along its 
coast during the monsoon months; 

(b) if so, the details thereof and the 
reasons for such a ban; 

Cc) whether the Marine products Ex-
ports Development Authority (MPEDA) has 
pleaded for the lifting of the ban; and 

(d) if so, the reaction of Union Govern-
ment thereto? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR): 
(a) and (b). Government of Kerala prohibited 
bottom trawling in the sea along the entire 
coast line of the State within territorial waters 
from 20th July, 1989 to 31st August, 1989, 
as per the recommendation of the Expert 
Committee set up by them. 

Cc) Yes, Sir. 

(d) Union Ministry of Commerce, on the 
recommendation of Marine Products Export 
Development Authority (MPEDA). have taken 
up the matter with the Government of Kerala. 

[English] 

MR. DEPUTY SPEAKER: Please go to 
your seat. 

( Interruptions) 

SHRI VASANT SATHE (Wardha): This 
Government came to power on one of the 
biggest scandals that they kept on floating 
about Bofors. They had said during their 
elections that within 15 days or so of their 
coming to power, they would give the names 
of those who had received the kickback 
amount.. .... (Interruptions) We have now 
learnt that the Swedish Ambassador has 

given all the papers about the National Audit 
Bureau to an official of the External Affairs 
Ministry. We would like to know when the 
Gov~rnment will place all these papers on 
the Table because tomorrow is the last day 
of the current session. The House is in 
session. Let all these papers be placed on 
the Table and before the house in the inter-
est of the country and in the interest of 
Parliament. Otherwise, our fear is that again 
this will be leaked to some Members and .. 
( Interruptions) 

MR. SPEAKER: I will call you, Mr. 
Jaswant singh. 

SHRI VASANT SATHE: This will be 
very unfair. We would really like to know 
whether the Government is going to place 
immediately all those papers about which 
they themselves have been beating the drum 
all these years, all these days and since their 
coming into power. They have not placed a 
single document about this. Let them now 
place all those documents. 

MR. SPEAKER: Mr. Jaswant Singh ..... . 

( Interruptions) 

MR. SPEAKER: Let us hear Mr. Jaswant 
Singh. 

SHRIJASWANTSINGH (Jodhpur): Mr. 
Speaker, Sir, I thank you for giving me this 
opportunity. I must, at the very outset, say 
how struck I am by the transparent insincer-
ity of me esteemed colleague, Shri Vasant 
Sathe. This Parliament has been the victim 
of the hypocrisy, insincerity and imposition 
of a fraudulent hoax on both Houses ot 
Parliament, for the past three years. It is a 
fraudulent hoax about possibly, the greatest 
arms scandal that independent India has 
seen. For three years continuously, this hoax 
was played upon us, the parliament, the 
people and the country. In the process, every 
possible every single institution of the coun-
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trywasdebilitated. Every oonceivabJe fraudu-
lent reason was cited by the previous Gov-
ammant to not aven share the most elemen-
tary information. I will tell you •. (Interrup-
lions) Sir, let them have the patience to hear 
me .. (Interruptions) 

MR. SPEAKER: Has he spoken any 
unparliamentary word? ....... 

( Interruptions) 

PROF. P. J. KURIEN (Mavelikara) I am 
on a point of order, Sir. 

[ Translation] 

MR. SPEAKER: Mr. Jaswant Singh, let 
us hear his point of order. 

[Englishl 

PROF. P.J. KURIEN: Mr. Speaker, Sir, 
you may kindly recall that there was a .. 
(Interruptions) . 

SHRI ANll BASU (Arambagh): Sir, 
when a Member is raising a point of order, he 
must refer to the rule also. 

MR. SPEAKER: You should have raised 
the point of order, I would have permitted 
you. Take your seat. 

PROF. P. J. KURIEN: Sir, you may 
kindly recall that you yourseH have regulated 
the Zero Hour and the understanding was 
that any Member who wants to raise a par-
ticular issue, can raise it. H was specifically 
mentioned that that occasion cannot be used 
for raisign an allegation or for starting a 
discussion...... (Interruptions) . This Zero 
Hour cannot be used for raising a discus-
sion. You have yourseH regulated it and he is 
starting a discussion. You have yourself 
regulated it and he is starting a discussion on 
Bo1ors and is now raising an allegation ..... 
(/ntenvp£ions). Satheji did not make any 

allegation. He only said that papers should 
be laid on the Table of the House._ .• (lntsr-
ruptions) 

MR. SPEAKER: Everybody has a right 
to raise a point of order. It is for me to give the 
ruling. 

PROF. P. J. KURtEN: Please do not 
allow him to raise this allegation. Sir •.• (Inter-
ruptions). 

MR. SPEAKER: That is no point of 
order. Please take your seat.. (Interruptions) 

SHRI HARISH RAWAT (Almora): You 
start the whole debate and let us have the 
entire report on this. (Interruptions) 

SHRIJAWWANT SINGH: Mr. Speaker, 
Sir. I must say that the point of order raised 
by ttw hon. Member has left me totally unim-
pressed. This particular assembly is not a 
'goshala'. It is a political body and the Oppo-
sition will make allegations against us and 
when they make aJlegations against us surely 
they should to start whii.lpering if we point 
out the facts of their mis-governance for the 
past three years. Why should they start 
whimpering? (Interruptions) 

SHRI EDUARDO FAlEIRO (Mor-
mugao): We want the facts and let the facts 
be brought out. (Interruptions) 

SHRI P. R. KUMARAMANGALAM 
(Salem): We want him to state t"e facts. Let 
them bring out the facts. We want the facts. 
(Interruptions) 

SHRI JASWANT SINGH: Mr. Speaker, 
Sir. in one respect, I entirely share the sen-
timents of my good frined, the han. Member 
from Goa whom I have known for many 
years and for whom I have very high regard. 
Otherwise, he is very general man-Mr. 
Eduardo Faleiro. I entirely share his concern 
for getting facts. 
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SHRI SOMNATH CHATTERJEE 
(Bolpur): He cannot get out of nervousness. 

SHRIJASWANTSINGH:Thesearethe 
facts that for one reason for another every 
conceivable fraudulent reason was cited for 
inaction for three years; public interest was 
cited to us that it is not in public interest to 
divulge full facts of Bofors. National security 
was cited. When in fact it was injurious to 
national security and the morale of the armed 
forces to continue with this hoax, that was 
perpetuated on this country. It was also cited 
that there was an absence of cooperation 
from international body, that there was an 
absence of cooperation from the Govern-
ment of Sweden, that there was an absl:tnce 
of cooperation from the Federal Govern-
ment of Switzerland. In this august House, 
these were cited. All these have been cited 
for the last three years. I commend this 
Government that within three months it has 
demonstrated what was not attained in three 
years. 

'therefore request the Government that 
that portion of the National Audit Bureau's 
report which the previous Government did 
not do anything to obtain and in fact it per-
verted the Joint Parliamentary Committee, it 
prevented the joint Parliamentary Commit-
tee from obtaining the r9port. (Interruptions) 
. Sir, they should now have the stomach to 
listen to the facts. Why do they now whimper 
and whine in Par\iament? 't is only a matter 
of a few weeks. I conclude by raising two 
clear, specific demands on this Government. 
While I commend this Government for expe-
ditions dispatch in getting the portion of the 
report concerning the Bofors issue, I request 
that before the House raises today, those 
portions of the Audit Report should be placed 
on the Table of the House. (Interruptions). 

SHAI HAAISH RAWAT: We will sup-
port you. (Intenuptions). 

SHRI VASANT SATHE: We want the 

entire report to be placed on the Table. Why 
'those portions'? (Intsnvptions) . 

SHRI HARISH RAWAT: The entire 
report and the entire file relating to Bofors 
should be placed on the Table of the House. 
( Interruptions). 

MR. SPEAKER: MR. Jaswant Singh, 
please conclude. 

SHRI JASWANT SINGH: Yes, Sir, I will 
conclude. (Interruptions) 

Sir, if only my senior colleague .... (Inter-
ruptions). I am concluding, Sir. 

It is not for me to advise Hon'ble Shri 
Vasant Sathe, but I do believe that he would 
be much more coherent if he did not accom-
pany, his intervention with all those ges-
ture~ They are not necessary. The gestures 
do not make him either more coherent or 
more intelligible. (Interruptions) 

MR. SPEAKER: Please conclude. 

SHRI JASWANT SINGH: Sir, I will 
conclude. I have two very simple demands to 
make on this Government which otherwise I 
commend for the dispatch that it has shown. 

You make available to us today itseHthe 
entire Audit Bureau's report, whatever you 
have received from the Government of 
Swedon, those portions wh'\ch they, when 
they were in the Government, did everything 
notto receive. Further, Sir .... (lntenuptions). 
Just one other request While making this 
information available. the Government would, 
in fact be well advised that along with laying 
these portions which they have just received 
and which the previous government did 
eve~hing to prevent the Parliament from 
having, they may also please let us know the 
progress that has been made in SWitzerland, 
in aU the cases that are pending in Switzer-
land. And aU the action that you have taken 



395 Written Answers MAY 24,1990 Written Answers 396 

in Switzerland, please apprise the Parlia-
ment, please let us know what has hap-
pened in Switzerland. (Interruptions). 

SHRI P. R. KUMARAMANGALAM 
(Salem): Mr. Speaker, Sir, We have heard 
Mr. Sathe making the request and when he 
made the request, he made a point which I 
think the Government should remember and 
Mr. Jaswant Singh, their ally, ~o should not 
forget, and that is, they halj assured the 
people that within 15 days of their corning 
into power, they would reveai the names. 
Now, tar from revealing the names, they are 
not even revealing that portion of the report 
which they claim to have received. It is 
unfortunate. We would like to have the full 
report placed on the Table by One O'Clock 
(Interruptions). Why should they hide it? 
What are they going to hide now? We would 
like to know if he is commending them for 
being capable of cooking up a good enough 
case and, to bring it to this House. Now, it is 
obvious, what is going on. Mr. Speaker, Sir, 
the reality is that for over two years they 
disturbed the proceedings of this House. 
They disturbed the proceedings of this House. 
They disturbed the proceedings of this House. 
They disturbed the proceedings of this House. 
They disturbed every day over this issue of 
Bofors raising a bogey which did not exist. 
Today, they are not able to prove anything. 
It is over six months they have been in power 
now. ft is a shame. If it is wise for Mr. Jaswant 
Singh to use terms like 'fraudulent', he must 
realise what is the fraud that they are indulg-
ing in. I would request the Government to 
immediately place all the papers they have 
and let us know all the steps they have taken 
in the last six months on the Bofors issue. 
( Interruptions) 

[ Translation] 

SHRI ISHWAR CHAUDHARY (Gaya): 
Mr. Speaker, We, the han. Members, of the 
House are not getting your protection. You 
had assured us that all the hon. Members will 

be allotted residential accomodation but even 
after a lapse of 7 months. several members 
like me have not been able to get any accom-
modation. Without if we are not able to make 
an active participation in the activities of the 
House. We are facing a number of other 
problems on that account. Our guests are 
also not being entertained. Our own family 
members are also facing many difficulties. 
The present position is that those who are 
not the sitting members of parliament are 
occupying the Government accommodation 
and the sitting ones have not been able to get 
the possession of the accommodation that 
has been allotted to them. They are sitting 
outside. Even the Housing Committee of 
Parliament has proved ineffective. I would 
like you to dismiss the present Committee 
and tell us as to by what time we will be 
allotted an accommodation. You should make 
s-pme al1ernative arrangement for our acco-
modation until we are able to get our own 
allotment. Please let us know about the 
arrangement you are going to make for us. 

[English] 

SHRI SOMNATH CHATTERJEE 
(Bolpur): Mr. Speaker, Sir, we have seen 
today, that out of nervousness. (Ints"up-
tions) 

SHRI P. R. KUMARAMANGALAM: 
What is the nervousness? They said that 
they would reveal the names in 15 days, but 
we are waiting patiently for the past six 
mt)nths now. (Interruptions) 

MR. SPEAKER: Mr. Kumaramanga-
lam, everybody has a style of speech. Let us 
not interfere in anybody's style of speech. 

SHRI SOMNATH CHATTERJEE: Sir, 
Mr. Sathe has adopted a feigned and con-
trived attitude of righteousness. (Intsrrup-
tions) There is no doubt that the Bofors issue 
which was raised during the last several 
sittings of this House, was fufly justified. 
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(Interruptions) Our endeavours have been 
fully justified because of the subsequent 
things that have come out and also the 
people of this country have voted in our 
favour and voted against them on the Bofors 
issue. (Interruptions) 

SHRI P. R. KUMARAMANGALAM: Is it 
only for votes that the Bofors bogey was 
raised? (Interruptions) 

SHRI SOMNATH CHATIERJEE: Sir, 
we were told repeatedly by the previous 
Government that the Swedish Government 
was not going to give any document. but they 
have given now. The said that the Swiss 
Bank would not cooperate and the Switzer-
land Government would not cooperate. 
Everything has been proved to be false and 
this House was taken for a ride by the previ-
ous Government. Therefore, when these 
documents have come, I would certainly join 
Mr. Jaswant Singh in requesting the Govern-
ment to make the fullest disclosure of these 
doaJments. Let the people of this country 
know the real character of these persons. 
who have looted this country even in respect 
of arms purchases. When the security of the 
country was :nvolved. these people put their 
own interest above the interest of the country 
and that has been proved now. Therefore. I 
strongly commend that this Government must 
come out not only with these documents, but 
it is also very necessary that we must know 
the result of what is happening in Switzer-
land Courts, as soon as possible. It should 
be expedited. (Interruptions) 

MR. SPEAKER: Let us hear Mr. Kamal 
Nath; he is on a different subject. 

SHRI P. R. KUMARAMANGALAM: Sir, 
before Mr. kama' Nath goes to another is-
sue. we would like to know whether the 
Government is going to place the papers or 
not. Mr. Gujral is herta. Sir. Kindly give them 

a direction. Why are they silent? (Interrup-
tions) 

[ Translation] 

SHRI KALKA DAS (Karol 8agh): Mr. 
Speaker, Sir. have you permitted him to 
stand and speak after every member. Please 
exercise some check on him. How will you 
do with that constant interruption by the 
Hon'ble member. 

MR. SPEAKER: Kumarmangalamji, 
Both of you may please sit down. 

[English] 

SHRI KAMAL NATH (Chhindwara): Sir. 
we all know the kind of mess this Govern-
ment is making nationally. Now. this Govern-
ment has gone international. A minuscule 
country like Fiji has had the audacity to order 
the closure of our Embassy within 24 hours. 
They had asked all Indian Embassy officials 
to leave Fiji within two weeks. This is un-
precedented. 

PROF. VIJAY KUMAR MALHOTRA 
(Delhi Sadar): Our Ambassador was sent 
back in 1989. 

[ Translation] 

tie doesn't remember that. 

[English] 

MR. SPEAKER: Please sit down. 

( Interruptions) 

[ Translation] 

MR. SPEAKER: The Minister is going 
to make a Statement 

[Eng/ish] 

SHRI KAMAL NA"fH: The Minister may 
make a statement. But this is a very serious 
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matter because it is unprecedented and 
historical. Never before had the Indian 
Embassy in any country been asked to get 
out the way it has now been asked. This is in 
the garb of interfering in the internal affairs. 
When a minuscule and small country like Fiji 
is able to do this, what is the message, what 
is the signal which these countries are inter-
nationally getting about India? They are 
imagining and assuming that India, the In-
dian government to be a weak and tottering 
government, to be an incompetent govern-
ment, unable to handle this. This has never 
happened before. Mr. Gujral is a very com-
petent and very seasoned person, bu1 per-
haps he is in bad company. 

On this serious matter, will the Minister 
make a statement and will you allow a de-
bate on this today? 

[ T rans/ation) 

SHRI MADAN LAL KHURANA (South 
Delhi): What had you done when the ambas-
sador returned in 1989. (Interruptions) 

[English] 

SHRIMATI GEETA MUKHERJEE 
(Panskura): Sir, I seek your the indulgence 
of the House not to intervene. h is because, 
then I will have to shout a Jot. (Interruptions) 

While supporting the laying of all the 
documents of Bofors, I want to raise another 
very important issue of national importance. 
I have been trying for the last two days and 
today you are kind enough to permit me. This 
is with regard to Vishwa Hindu Parisad and 
Ramjanam Bhoomi Yojana Samiti. Their 
declaration has come in the Times of India 
day before yesterday. It says: "The Vishwa 
Hindu Parishad and the Sriramjanambhoomi 
Yojana Samiti today categorically said that 
they would not give time beyond June 8 to 
the Government for finding a solution on the 

Ramjanam Bhoomi-Babri Masjid issue. 
( Int8lTuptions) 

[ Translation] 

SHRI MADAN LAL KHURANA: No 
power on earth can stop the construction of 
the temple. (Interruptions) 

[Eng/ish) 

MR. SPEAKER: You please sit down. 
Mr. Rawat, you are a senior Member. Why 
do you get up when an hon. Member is 

speaking? 

( Interruptions) 

SHRIMATI GEETA MUKHERJEE: It is 
a very serious matter. Earlier, I pointed out 
about the Dwaraka seer. I congratulate the 
Government of U. P. who have managed the 
situation. (Interruptions). Now the Vishwa 
Hind~ Parishad declaration actually threat-
ens the entire country with communal car-
nage. It is shame that one of the important 
functionaries of the Vishwa Hindu Parishad 
is a Member of this House. One of the 
important functionaries of VHP is also from 
BJP. 

I urge upon the Government to take it up 
with all concerned for settling the dispute 
amicably failing which all the parties have to 
accept the verdict of the (X'Jurt. On the dis-
puted site, there must not be any construc-
tion of the temple. I hope, Sir, all concerned 
will take it very seriously to meet this grave 
threat to national integration and communal 
harmony. 

SHRI SOMNATH CHA TIERJEE: I 
strongly support the observations of Mr. 
Geeta Mukherjee. This should be very seri· 
ously taken note of. (Interruptions) 

MR. SPEAKER: Order, Please. 

(/nte"uptions) 
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[ Translation] 

SHRI DAU DAYAL JOSHI (Kota): The 
time of four months has been given. They 
would not give even a single day after the 
expiry of four months. (Interruptions) 

MR. SPEAKER: Please take your seat. 

PROF. RAMGANESH KAPSE(Thane): 
Mr. Speaker, Sir, have you asked me to 
speak on Rama janambhumi? Since the 
incidents of bomb explosion at Malad and 
Palghar railway stations in Bombay region of 
Maharashtra to this day, there have been 17 
more incidents of bomb explosion of by the 
terrorists. 

MR. SPEAKER: Mr. Kapse, you know 
the art of oratory so you may speak on it 
extempore, why are you reading it out? 

PROF. RAMGANESH KAPSE: lam 
following in the footsteps of the senior 
member. owing to lack of alertness of the 
police, after the death of the innocent people 
in bomb blasts, a time-bomb exploded in the 
wire-less van of the police in Bhiwandi city of 
district Thane. h clearly shows that terrorists 
have been spreading their tentacles through-
out the country and the police is not keeping 
alert even today. According to the police 
sources, the bomb was planted by the Khal-
istani terrorists in the wire-less van. Even on 
17th Mayan attempt was made to plant a 
bomb even in Thane city. 

MR. SPEAKER: I am again asking you 
to speak, but speak extempore. 

PROF. RAMGANESH KAPSE: Terror-
ists tried to plant a bomb even in Thane city 
but could not succeed. A bomb had been 
planted in the police wireless van in Bhiwandi 
just because of negligence of the police 
personnel who had moved to different places 
and had left their van without any person to 
take care of it, even after a series 01 17 

incidents of bomb blasts in Maharashtra. I 
would like the Government to get an enquiry 
conducted in this regard immediately by the 
C.BJ. I would also like to thank you to have 
given me the opportunity to speak. 

MR. SPEAKER: Shri Madan LaJ Khur-
ana.-

( Interruptions) 

MR. SPEAKER: Shri Madan Lal Khurana, 
you must pay your attention to me. 

SHRI MADAN LAl KHURANA: Mr. 
Speaker, Sir, today, I would congratulate the 
National Front Government and their allied 
parties on behalf of the people of Delhi on 
their decision to grant statehood to Delhi. 
Inspite of the extension of the sittings of the 
House. it has taken a decision to grant state-
hood. on the otherhand, the Congress plans 
to sabotage that move. 

( Interruptions) 

SHRr J. P. AGGARWAL (Chandni 
Chowk): You stand exposed. The people 
know that you are and how you had been 
Iootigg Delhi. 

( Interruptions) 

SHAI MADAN LAl KHURANA: I would 
also congratulate you for the way the Gov-
ernment has devised the way to get the Bill 
cleared by the simple majority... (Interrup-
tions) The people of Delhi wilt not forgive the 
Congress for this conspiracy. (Interruptions) 

MR. SPEAKER: Please take your seat. 
h will not go like this. 

( Interruptions) 

SHRr SHOPAT SINGH MAKKASAR 
(Bikaner): Mr. Speaker, Sir, since long, r was 
trying to find an opportunity to raise the 



403 Written Answers MAY 24.1990 Written Answeis 404 

problems of the lakhs of people and the 
farmers of my area in this House. For want of 
level crossings disunities of thousands of 
villages in my area have came to stand still. 
The railway lines are coming in the way of 
movement of the farmers just like great wall 
of China. They can neither go to their fields 
nor enter the villages or take their grains to 
mandis. The Railway Ministry has decided 
that it would not construct the level cross-
ings. The State GQvernment also does not 
want that the railways should construct the 
level crossings. Then let me know as to who 
will construct it? Please let me also know as 
to how the farmers will come from their fields 
and how will they be able to bring their 
produce to the threshing ground? Everyday 
people are killed in accidents. The Depart-
ment of Railways has decided that no un-
manned level crossing will be constructed. 
Manned level crossing too is not being con-
struded there. Underthe circumstances, the 
people are being killed in accidents. For the 
last 40 years nobody has taken this matter 
seriously in this House whereas a lot of time 
is being spent on other matters. In the afore-
said circumstances the farmers cannot work 
in their threshing grounds. If the level cross-
ings are not constructed. how will the farm-
ers reach their threshing grounds and trans-
port their produce to the mandis? It is a very 
important issue concerning the farmers. The 
Government must pay its attention to this 
serious matter. I express my thanks to you 
for providing me time and with this I con-
clude. My speech. 

SHRI PHOOL CHAND VERMA 
(Shajapur): Mr. Speaker, Sir, Madhya 
Pradesh is experiencing acute shortage of 
water. The people are required to fetch water 
from as long as a distance of 3-4 kilometres. 
People are clamonring for water. About 351 
cities and towns,. 10 development blocks 
and 12,000 villages in Madhya Pradesh are 
experiencing acute shortage of water. Re-
cently the Hon. Prime Minister had come to 
Madhya Pradesh on 24th April. he made an 

announcement in a public meeting at Bastar 
that an additional grant of Rs. 37 crores will 
be sanctioned to Madhya Pradesh for mak-
ing arrangements of drinking water. Now I 
have come to know that the above amount is 
not going to be released. Of course, financial 
assistance is being given to Madhya Pradesh 
on other items of work. (Interruptions) 

MR. SPEAKER: Who told you that the 
Prime Ministerwas not releasing the amount? 

SHRI PHOOL CHAND VERMA: Mr. 
Speaker, Sir, for the last one month the 
entire State of Madhya Pradesh is clamoring 
for water, but the said amount of Rs. 37 
crores has not yet been released. In Dewas 
water is being carried by railway tempers 
from Indore. The hon. Minister of Railways 
had said that freight charges of carrying 
water by railway tankers witt be waived. I as 
well as hon. Chief Minister of Madhya 
Pradesh have written letters in this connec-
tion, but to no avail. Finally, while concluding 
my speech, I would like to say that the 
population of Hindus is about 65 crores in the 
country .. (Interruptions) 

MR. SPEAKER: We are discussing the 
problem of drinking water and all of a sudden 
you are digressing and coming to Hindus. 

SHRI PHOOL CHAND VERMA: Mr 
Speaker, Sir, having due regard to Hindu 
sentiments Ram temple should be allowed 
to be constructed there. 

MR. SPEAKER: Kumari Mayawati, you 
may please speak on drinking water. 

KUMARI MAYAWATI (Bijnor): Mr. 
Speaker, Sir, I would like to draw your atten-
tion to the attitude of the Delhi Police. 

MR. SPEAKER: I have permitted you to 
speak on drinking water. 

KUMARI MAYAWATI: I am just coming 
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to drinking water. The Bahujan Samaj Party 
staged a dharna at the Mandi House against 
the practice of keeping. We had written to the 
N. D. M. C. to make arrangements for drink-
ing waterforthe people sitting on dharna, but 
it was not done. We made a request to the 
police authorities to urge the N. D. M. C. to 
make arrangements for drinking water, but 
to no avail. The police did not write to the N. 
D. M. C., in this regard. There was some 
clash on this point. When about 17,000 
people were proceeding towards Mandi 
House from the Boat Club in a procession, 
no arrangement for drinking water was made 
for them. The attit'Jde of the police was also 
not good. They allowed a lady to pass through 
the procession on her scooter. When the 
President of our party asked the police to 
check the lady from passing through the 
procession, the police did not stop her. About 
17,000 people were held up at the Boat Club 
for half an hour and the police remained a 
mute spectator. The Police were saying that 
they would call lady police, but it was not 
done. There were also women in the proces-
sion. In view of have I would like to tell that 
the Delhi Police has all along been showing 
step motherlytreatmenttothe Bahujan Samaj 
Party. 

MR. SPEAKER: Mayawati ji, please 
take your seat. You are repeating the same 
time and again. 

KUMARI MAYAWATI: The Door-
darshan did not cover the procession taken 
out by the B. S. P. The hone Minister of 
Information and Broadcasting is not present 
in the House at the moment. Through you, I 
would like to inform Shri Upendra that the 
activities of Bahujan Samaj Party are being 
suppressed all together. 

MR. SPEAKER: Mayawati ji, please 
take your seat. You should not say like this. 
I am asking you to take your seat, but you are 
continuing with your speech. 

KUMARI MAYAWATI: I am not against 
Ramayan and Mahabharat, b.ut I am ~ainst 
slavery. Wards like 'das' used in Ramayan 
and Mahabharat should be deleted and 
humanism should be boosted. It is my sub-
mission to you. 

MR. SPEAKER: Shri Yadunath Pan-
dey, please be brief in your submission. 

PROF. YADU NATH PANDEY (Hazar-
ibagh): Mr. Speaker, Sir, throughyou,lwould 
like to draw the attention of the Government 
towards the fact that a Marut; Car, an ambas-
sador car. a jeep and a motor cycle were 
reduced to ashes and as many as 25 people 
were charred to death when a petrol tanker 
overturned in Ramgarh Ghat; of Hazaribagh. 
5 to 10 persons were burnt beyond recogni-
tion. I had gone to the site of the accident and 
I myself counted 18 dead bodies there which 
were badly burnt. But the Senior Officers of 
the district administration had not reached 
the spot even after 4 hours of the accident. 
Fire started at the site at 7.30 and the flames 
were rising about 70 feet high. Through you, 
I would like to inform the Government that 
about 6 persons are still battling fortheir lives 
in the hospital and ar.other two who were 
admitted in the hospital have since died. 
People who are undergoing treatment in the 
hospital should be paid an ex-gratia pay-
ment of Rs. 10,000 each and ex-gratia pay-
ment of As. 2 lakhs should be made to the 
next of the kind of those who died. 

Now I shall take up another incident. 
This is about the acts of the district admini-
stration of Hazaribagh in which it is indulging 
for the last 60-70 days. I am afraid when I 
take up this issue for a discussion tomorrow 
I will be accused of talking of communalism. 
The point is that about 4000 flags were 
seized on Ram Navami day and the district 
administration is not allowing those 4000 
flags to be taken out of the city. Idol of 
Goddess Durga has also been seized. The 
district administration deliberately gave clear-
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nace to immerse the idols of the deity on Id 
day and tried to fan violence. Violence could 
erupt any day there. I would, therefore, like to 
urge the hon. Minister of Home Affaris to 
intervene in the matter and see that the flags 
pass through the regular route. 

SHRIMATIJAYAWANTI NAVINCHAN-
ORA MEHTA (Bombay North East): Mr. 
Speaker, Sir, I would like to tell you that for 
the last several years a number of alrcraa 
belonging to the LA.F. viz. A.I.L. 76, 8-200. 
C-90, AN-12, An-32 have been statior.ed In 

Maintenance Command Division Headquar-
ters of the Ministry of Defence located at 
Nagpur. What I want to say is that just as 
there is a demand to go into Bofors deal, it is 
all the more necessary to go into the reasons 
to keeping these aircraft work crores of rupees 
without any utility. Even If some of them were 
put to operation, it was done on one or two 
occasion only. Aircraft worth Rs. 40-50 crores 
are lying unutilised a1 Nagpur. To what use 
the Government wants to put them and what 
,teps are being taken to check this type of 
Nasteful expenditure? I would like to draw 
1e attention of the Government to this point. 

SHRI M. S. PAL (Nainital): Thousands 
workers are being retrenched from the 

; ~lco Paper and Pulp Mills. The workers are 
J I strike for the last 3 months. Half of the 
JJrkers have since been retrenched. There 

,--, nobody to like into this problem. The 
... orkers have resorted to 'work to rule'. 
I jiroughyou, I would liketourgetheGovern-
,11ent, especially the han. Minister of Labour 
t J look into this matter and take measures to 
GO into the causes of strikes going on in 
,';:.rious factories, and also pay attention to 
tr'f~ needs and demands of the labourers. 

SHRI YUVRAJ (Katihar): Jamun, 
mango, semal and jack trees are being felled 
Oli a large scale in all parts of Katihar, Purnea, 
Klshanganj and Arabia districts. Cotton is 
&xtracted from semal plant. As such there is 

a ban on felling sernal trees. But the contrac-
tors are felling these trees on a large scale. 
They prepare large plywoods for big build-
ings from these trees. In this connection I 
would like to say that plywoods are not 
needed in the villages_ These things are 
used in big buildings in the cities for decora-
tion. For that these trees are being felled 
from rural areas. All the officers and the 
district administration have become corrupt_ 
Trees are being felled by contractors by 
paying bribes_ It adversely affects the envi-
ronment. This practice of felling treE'S should 
be crtecked immediately. 

SHRI RATILAL KALJDAS VERMA 
(Dhandhuka): I would like to say that day by 
day the traffic is increasing on the national 
highways. The buses ply at a very high 
speed on these highways. Their buses ply at 
a very high speed on these highways. Their 
speed sometimes is so high tha1 they knock 
down innocent people. The speed limit of the 
buses during night hours should be fixed and 
regular patrolling should be carried out on 
the national highways. 

SHRI RAGHAVJI (Vidisha): There is a 
fertilizer factory at Dewan Ganj village 10' 
cated 25 kilometres from Bhopal. Gas has 
again leaked from this factory. It is fourth 
time that gas bas leaked where. On three 
earlier occasions. gas had leaked from the 
factory. It is fourth time that gas has leaked 
here. On three earlier occasions, gas had 
leaked from the factory. The gas leakage 
had caused loss of crops worth lakhs of 
rupees and a large number of buffaloes and 
other animals had perished_ Even now these 
animals are perishing. This time also, crops 
worth Rs. 50 lakhs were destroyed. Crops 
belonging tofarmers of the surrounding areas 
were also destroyed. The Government should 
take suitable measures to check leakage of 
gas so that the people of the area could be 
saved from loss. At the same time steps 
should be taken to pay compensation to the 
farmers. 
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SHRI RAJENDRA AGNIHOTRI 
(Jhansi): The condition of the rocky terrain of 
Uttar Pradesh is very pitiable. It is surprising 
that the Central Government is insensitive to 
this issue. There are reports that about 10-
15 people have since died in the area. News 
to this effect has also appeared in the news-
papers. A large number of cattle have also 
died. But the Central Government is totally 
insensitive to this problem. I would like to 
request the Central Government to pay at-
tention to this problem. The Government 
should take note of the fact that thousands of 
people are deserting their houses and mi-
grating to other places in search of linebihood. 
Mr. Speaker, Sir, I would like to request you 
to ask the Han. Prime Minister to make a 
statement in this regards. The State Govern-
ment has not been able to take any steps in 
this regard. The Central Government too 
has not made any announcement to provide 
relief. Through you. I want a statement from 
the hon. Minister in this regard. 

SHRI DAU DAY ALJOSHI: Mr. Speaker, 
Sir. after considering all scientific facts, it 
was decided that limca would be banned in 
India by April, 1990. I am sorry to say that 
Limca is still being sold in the market. The 
owners of Limca factory has purchased the 
responsible officers of our administration. 

After different types of tests and re-
search, it was proved that Limca caused 
fatal diseases like cancer because it con-
tains a chemical named BVO. I would like to 
subm it that 10 days ago ban was imposed on 
Organge and Rasna, but all the companies 
are salling fatal soft drinks like limca in the 
market by saying that these soft drinks do 
not contain BVa ... (Interruptions) Mr. 
Speaker, Sir, through you. I would like to 
submit that even today, these soft drinks are 
being sold in the country. These cold drinks 
including limca should be banned immedi-
ately. 

[English] 

SHRI VAKKAM PURUSHOTHAMAN 
(AllEPPEy): Sir , it has been reported in 
today's newspapers that the Government 
has taken a decision to remove the caste 
affiliation column from the admission forms 
of the students in schools and colleges. On 
the face of it, it is a very progressive decision. 
But I say that it is a thunderbolt on the heads 
of the people belonging to the backward 
communities, scheduled castes and sched-
uled tribes. 

Equality for caste and religion is a good 
slogan. But at the same time, a positive 
discrimination in favour of the socially back-
ward communities people is envisaged in 
the Constitution. In our State, a good per-
centage of seats for colleges, including pro-
fessional colleges, are reserved forthe people 
belonging to the backward communities and 
Harijans. About 50 per cent of the recruit-
ment goes to the back ward communities 
and harijans. So, it this is implemented, I 
think, this will cut the very root of the policy of 
reservation. Therefore. my request is that 
the Government may kindly reconsider this 
decision, at least. in the' case of people 
belonging to the backward communities and 
scheduled castes. 

Moreover, the Government have taken 
a decision. They say that they are going to 
implement the report of the Mandai Commis-
sion. On what basis. are you going to imple-
ment that report? 00 you want these crares 
of people-students. the youth-to go to the 
village office, run after the revenue officer. 
give him bribe and get a certificate for that? 
This is tha only valid certificate accepted by 
all for the sake of proving their community-
whether they belong to the backward com-
munily or the scheduled caste. 

Mr. Paswan is here. So, 1 request him to 
reconsider this aspect, at least. in the case of 
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backward communities and scheduled 
castes. 

OR. GOLAM YAZDANI (Raiganj): Sir. I 
want through you to bring to the notice of the 
hon. Home Minister one affair. The BSF 
officers in my area, Raiganj, are torturing the 
people and their atrocities are so much that 
the people are thinking what to do. The BSF 
people have the duty to check up smuggling 
within 8 kms from the Bangladesh border. 
My part lies wishing that area. But with great 
enthusiasm, they are going beyond their 
jurisdiction. They are seizing the cows from 
16 to 40 kilometres away. The cultivators 
and the small traders are purchasing cows 
from famous hats and are giving to smaller 
hats for selling them. 

The BSF officers seized 512 cattle which 
were taken to the BSF camps from 16 to 40 
kilometres from the border. The cows kept 
there were without food and water as a result 
of which many of them died. After four days, 
they handed over all the cows to the Cus-
toms. Now, what happened is that the cus-
toms officers have taken Rs. 400 to Rs. 1000 
from each owner. (Interruptions) 

MR. SPEAKER: You are not to go Into 
the details of the whole problem. 

( Interruptions) 

DR. GOLAM YAZDANI: What is the 
Government doing in this regard? I had sent 
a telegram to the Home Minister on the 28th 
by spending much money. But he has not 
taken any action. What about the torture by 
the BSF on the people? How are you going 
to tackle this problem? H you do nol allow the 
people to carry on with their trade ... 

MR. SPEAKER: Why are you repeating 
your points? 

( Interruotions) 

MR. SPEAKER: Will you please take 
your seat? 

DR. GOLAM YAZDANI: Sir, I want to 
make only one point more. The BSF is on its 
duty in the North-East to f?(>mbat insurgency 
and terrorists activities. I want to ask whether 
the seizure of the cows also come under the 
purview of insurgency and terrorists activi-
ties or not. (Interruptions) 

SHRI S. KRISHNA KUMAR (Quilon): 
Sir, \tle Organisation of Islami Conference 
representing 45 Muslim countries has is-
sued a statement viciously condemning India 
on our handling of the Kashmir issue. They 
have said that we have unleashed a reign of 
terror, we have idulged in murder of hun-
dreds of people and rape of women and we 
have done a large scale butchering during 
the funeral of the eminent Muslim Leader, 
Maulvi Farooqi. Sir, most of the countries of 
the Islami Conference have had extremely 
good, friendly relations with India, especially 
countries of the Gulf and to the South. We 
would like to know as to what is the fate of the 
diplomatic -intiative of this Government to 
rf?inforce the support and traditional friend-
ship with the muslim countries. The United 
Nations spokesman have interfrred in the 
internal affairs of the country by simultane-
ously issuing a statement saying that we 
have used deadly forces against unarmed 
demonstrators. All these are having a nega-
tive effect on the operation of the security 
forces of our country. The Pakistan Prime 
Minister has made a visit to all these coun-
tries and our initiatives in this regard is lag-
ging behind sadly. Even the traditionally 
friendly Muslim countries are nol supporting 
us. The Pakistan Prime Minister has consoli-
dated the support of the Muslim countries 
against us regarding the Kashmir issued. 
You have not been able to explain properly 
the Kashmir issue. in the international force. 
The Foreign Secretary, Shri S. R. Singh who 
was an expert on Pakistan, was ignomini-
ously removed from the post. We would like 
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to know the initiative, which the External 
Affairs Ministry is going to take, to ensure 
that India's position is properly explained to 
the Islami Countries Conference their Pres-
ent attitude is strengthening Pakistan's ini-
tiative raising the Kashmir issue in the United 
Nations. We would criticism this Govern-
ment strongly for not taking proper action in 
this connection. We want a statement from 
the Minister of External Affairs. 

SHRIMATI UMA GAJAPATHI RAJU 
(VISAKHAPATNAM): I WOULD LIKE To 
draw the attention of the House and the han. 
Minister of Surface Transport to an impor-
tant issue. I am sure he is aware that the 
Vizag Port is facing severe problems. Sir, 
after the cyclone, the Kottavalasa route has 
been completely suspended. Therefore, the 
export of iron are to Japan, which is trans-
ported to the Vizag Port via this main line, is 
completely affected. There is enough iron 
are, to load the ships to Japan, for next week 
only. The Minister of Surface Transport may 
kindly prevail upon the Railway Minister to 
see that the line is restored on a war footing, 
so that Japan does not cancel our contract 
and we are able to fulfil our commitment for 
export of the iron are. 

[ Translation] 

·SHRIMATI BIMAL KAUR KHALSA 
(Ropar): Mr. Speaker, Sir, the ban on new 
recruitments in services in Punjab should be 
lifted because educated young men are 
unemployed since many years in Punjab. 
Discrimination is being done in services with 
the people of backward castes. This should 
be removed and they should be given due 
promotions. The Government had made 
many promises before it came to power. It 
was said that issue of Punjab would be 
solved on priority basis. The backlog of vacant 
posts of t.A.S. in Punjab should be cleared. 
h is regrettable that like the previous Govern-
ment. this Government too has not done 

anything till now to solve the issue of Punjab. 
Excesses are being committed in Punjab. 
The youngmen are whisked away by the 
policemen from their houses and then they 
are tortured. They are killed in fake encoun-
ters. When Amritdhari Sikhs are arrested by 
the police their five sacred symbols i.e. 
'Kuchha'. 'Kirpan'. 'kesh', 'Kada' and 'kangha' 
are taken off which hurts their religious 
sentiments. Therefore, when they are taken 
to the interrogation centres they should be 
allowed to wear these things so that their 
sentiments are not hurt. The second thing is 
that the police cause harassment to the 
relatives of the youths who deserted their 
homes a long back, by keeping their aged 
parents and young sisters in police stations 
for many days. The Government says ... 

MR. SPEAKER: SHRIMATI BIMAL, 
PLEASE CONCLUDE AND TAKE YOUR 
seat. 

*SHRIMATI BIMAL KAUR KHALSA: 
That no woman will be taken to the police 
stations. But on the other hand, the police is 
harassing young daughters and old mothers 
in police stations daily. 

MR. SPEAKER: Please take your seat. 

*SHRIMATI BIMAL KAUR KHALSA: 
The police personnel are the same who were 
there during the regime of the Congress. For 
deteriorating the condition in Punjab .. (Inter-
ruptions) ... S. Atinder Pal Singh. who has 
been elected by the people as an M. P •• is still 
in Tihar Jail. I went to meet him ..... 

MR. SPEAKER: Please take your seat. 
Now I am calling other Members .... (Inter-
ruptions) 

·SHRIMATI BIMAL KAUR KHALSA: 
The meetings are not allowed with the young-

·Translation of the speech originally delivered in Pu"iabi. 
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men who are in jails. 

MR. SPEAKER: since she is a 
woman ..... 

·SHRIMATI BIMAL KAUR KHALSA: 
The facilities meant for M. Ps have not been 
given to S. Atinder Pal Singh. Even a ceiling 
fan is not available in his barrack. Drinking 
water is not available. There is so much 
problem of water that ... (Interruptions) .... 

MR. SPEAKER: Yes, please take your 
seat. Shrimati Bimal Kaur, that is enough. 
You have made your points. 

·SHRIMATI BIMAL KAUR KHALSA: 
Even the information about his visitors is not 
passed on to him. He should be released im-
mediately because he is an elected M. P~ Ar-
rangement should be make for Shri 
Simranjeet Singh Mann, President of Akali 
Oal and Bhai Ohayan Singh Mand, who are 
elected Members to facilitate their oath tak-
ing ... (Interruptions) .... 

MR. SPEAKER: Please take your seat, 
Mr. Chidambaram. 

[English] 

SHRI P. CHIDAMBARAM (Sivaganga): 
Sir, last Friday, vigorous Opposition extracted 
a reluctant concession from the Government 
thatthey will appoint a Supreme Court judge 
to inquire into the Meham event. Last tues-
day, it was promised that the terms of refer-
ence will come before the House. Today is 
Thursday. Sir, w~ have every reason to 
suspect that they are delaying this matter 
because Darba Kalan by-election ,s to take 
place on Saturday. We would like to know 
when they are going to bring before this 
House the terms of reference. When are 
they going to place the Press notification? 

Sir, I give fatr notice today that if they do not 
bring it by tomorrow, we will be forced to 
raise this subject once again tomorrow. They 
must bring this terms of reference tomorrow 
because otherwise, since the Darba Kalan 
eJection is on Saturday, we have every rea-
son to suspect that they are conspiring to put 
the terms of reference after the Darba Kalan 
election. L~t them bring this terms of refer-
ence before the House tomorrow, as prom-
ised on Friday. (Interruptions) 

[ Translation] 

SHAI MADAN LAL KHURANA: Will 
Amethi also be included in the terms of 
reference along with Meham? (Interrup-
tions) 

SHRI K. MANVENDRA SINGH 
(Mathura): I am asking for time for the last 
one hour ... 

MR. SPEAKER: When yourturn comes. 
you will be called. 

SHRI K. MANVENDRA SINGH: I be-
long to Mathura. It is a place of pilgrimage. 
The pilgrims come there not only from India 
but from all over the world. 

SHAI HARISH RAWAT: H is famous for 
'pedas' also. 

$HRI K. MANVENDRA SINGH: I will 
bring 'pedas' for you from there. The Gov-
ernment has been talking about develop-
ment of Mathura, Vrindavan. Barsana, 
Nandgaon and Dauji but it is regrettable that 
it has not given any financial assistance for 
development of places of pilgrimage. The 
state oi facilities available there is also piti-
able. The telephone system in Mathura and 
Vindavan is not working. J have brought my 
telephone instrument here. Please 8ee ....... . 

-Translation of the speech originally delivered in Punjabi. 
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MR. SPEAKER: There is no need to 
show it. 

SHRI K. MANVENDRA SINGH: The 
local telephone exchange remains out of 
order there. That is why I have thrown away 
my telephone. The entire system of tele-
phones in Mathura and Vrindavan is non-
functional. People from all over the world 
visit there and calls are made from there not 
only within the country but also outside. I 
have repeatedly asked to make improve-
ments in the telephone system. There was a 
proposal to convert telephone exchange of 
Mathura into electronic exchange but the 
then Minister of Communications, late Shri 
Vir Bahadur Singh had decided to install it in 
Gorakhpur that is why the system is faulty 
there. I would like to request the hon. Minis-
ter that the officers, who are working there, 
should be removed immediately because 
they are inefficient and another big exchange 
should be set up there. The new telephone 
connections, which were given in Mathura 
and Vrindavan, have been cancelled be-
cause there is no facility of tel(?phone ex-
change. 

MR. SPEAKER: You are addreSSing 
Shri Janeshwarji. Please conclude. 

SHRI K. MANVENDRA SINGH: I am 
just concluding. I am addressing the hon. 
Minister and I present this telephone to him 
as a gift from Mathura district. 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MIN ISTER OF STATE IN THE MIN IS-
TRY OF TOURISM (SHRI SATYA PAL 
MALIK): The instrument is all right... (Inter-
ruptions) ..... 

lEnglish1 

SHRI LOKJ\NATH CHOUDHURY 
(Jagatsinghpur): Sir, 1 am on a point of order. 
What is your point of order? 

MR. SPEAKER: Let us hear Mr. Loka-
nath; point of order. What is your point of 
order? 

SHRI LOKANATH CHOUDHURY: An 
hon. Member has demonstrated his tele-
phone here. could you allow such demon-
strations? 

[ Translation] 

MR ~pr" !(ER: I have repeadly asked 
tum not :v (.c;;..;nonstrate it as these things 
should not be demonstrated. 

[English] 

SHRI LOKANATH CHOUDHURY: But 
he has demonstrated it. 

[ Translation] 

MR. SPEAKER: Loknath ji I agree with 
you. 

{Eng/ish) 

He need not show up that thing. 

SHRI SOMNATH CHATTERJEE 
(Bolpur): Such exhibrts are not permitted in 
the House. 

[ Translation] 

MR. SPEAKER: Shri Manvendra Singh 
should know that things could not be done 
like this. 

[English] 

SHRIAJITPANJA (Calcutta North East): 
Sir, river Ganges is the lifeline for India, 
particularly, for the State of West Bengal. It 
appears that the Foreign Minister 01 Bang\a-
desh came for a few days to Delhi and there 
were'"Some discussions about the sharing of 
the Ganga water. The Chief Minister of West 
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Bengal was also in Delhi for some time. I do 
not know whether the Chief Minister was 
taken into confidence. It is said to be agreed 
that 67 per cent will go to Bangladesh and 33 
per cent of water will come to India, i.e. 
Bengal, starting form Farakka. This will be 
danger for West Bengal. Already Calcutta 
Dock is suffering because of the non-release 
of water from Farakka area. Therefore, the 
demand is that 50 per cent of the water 
during lean season shall have to be given to 
West Bengal, otherwise, the city of Calcutta 
and all the towns by the side of the river 
Ganges and the supply line for the agricul-
tural purposes, would lie in great Jeopardy. 
( Inte"uptions) 

MR. SPEAKER: You know how to put it 
succinctly. I am telling you because you can 
put your words briefly and succinctly. 

SHRI AJIT PANJA: Provided you hear 
me, Sir. 

MR. SPEAKER: I am hearing you. 

SHAt AJIT PANJA: Therefore, the sup-
ply line for agricultural purposes, to the dams 
and other things would dry up. 

h appears that a dIscussion took place-
I do not know whether with the Foreign 
Minister of whom-said that 55,000 cusees 
of water Bangladesh will take. The details 
were not worked out. They are going to give 
Bengal-when it is released to Bengal-only 33 
per cent. This is an extreme danger to the 
State of West Bengal and the People of West 
Bengal. Mr. Unnikrishnan is present here. 
He has shown interest in the Calcutta Port 
Trust this morning. This should be taken into 
consideration. It has created so much dan-
ger. Navigability of river Ganges is being 
affeded. Therefore, we demand that 50 per 
cent of the water must be given to the State 
of West Bengal, immediately. 

SHRIMATI SUKHBUNS KAUR (Gur-
daspur): Sir, at the time of extension of 

President's rule in Punjab, the Home Minis-
ter had stated that he had gone to Chandi-
garh to meet the Governor and the high 
officials to improve the law and order situ-
ation in Punjab. Soon after that, seven people 
were taken out of their home and shot at. 
Five labourers were killed. Seven more 
peopl~ were killed. Instead of re-inforcing 
the para-military forces, the Home Ministry 
has withdrawn the BSF from Gurdaspur 
distriCt with the result that the patrolling is 
naturally less. 

There are fewer nakas. The people-the 
minority community of Punjab-are moving 
out of Punjab and from the villages. 

Every day, there are families which are 
coming to Gurdaspur, into Batala and Pa-
thankot. Four hundred families are now 
squatting at the Boat Club; and all that they 
have got from the Prime Minister is a tanker 
of boiling, drinking water. 

I would like to draw the attention of the 
Government to this, and say that immediate 
steps should be taken to provide shelter and 
food to those people sitting over here. Sec-
ondly, the Home Minister has ufortunately 
left. He should check up if it is true-it is 
true-that the BSF has been withdrawn. If 
so, it means that the Government is conniv-
ing f.rith the terrorists to ensure that the 
minority community leaves Punjab. Thirdly, 
the Governor has not visited even one place 
of incident. In fourteen days, more than 20 
people were killed. He is a very nice man, but 
totally unfit for this job. He should be re-
moved immediately. 

One last thing which I would like to tell 
the Prime Minister, through you: just as Mr. 
Fernandes has been appointed Minister for 
Kashmir Affairs, Mr. Gujral should be ap-
pointed as Minister for Punjab-with head-
quarters, not here in De\hi. He should go to 
Amritsar, or sit in Tarn Taran and live with us 
and see what we are going through. I would 
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like him to be appointed, because he has 
said during the elections that his Govern-
ment would solve the Punjab problem within 
15 days. Unfortunately, in the lastfive months, 
he has not spent even 15 days in Punjab. 
So, I would ask the Government to see that 
these people are given food and shelter and 
that they are provided other facilities. We are 
glad that some money has been given, an 
enhanced amount for the victims of terror-
ists. (Interruptions) 

[Trans/ation J 

Today, the situation is that the Govern-
ment has given monetary help in respect of 
those people who have been killed but what 
do that Government propose to do for those 
who have fled from there sensing danger to 
their Jives and have come here. 

SHRI R.N. RAKESH (Chait): Mr. 
Speaker, Sir, when a person takes upon 
himseH a big task or becomes a responsible 
leader, generally people think that situation 
of law and orde; will remain normal at least 
in his constituency and there will be rule of 
law. You can well understand what would be 
the situation in the country if members of his 
own family convert the rule of law into rule of 
jungle. I am not mentioning any particular 
name but that person is not only a respon-
sible Minister in the Centre but a Prime 
Minister. 

MR. SPEAKER: You cannot mention 
anybody's name. Please use pronouns only. 

SHRf R.N. RAKESH: f wifl speak with-
out mentioning anybody's name. Today that 
person is holding the responsible and high-
est post of the Prime Minister. His nephew 
has shot dead a person. The report has not 
been registered till now in Korab Police sta-
tion of Allahabad, whereas this incident 
occurred on 24th February, 1990. When-

"Not recorded. 

ever, it comes to registering of ~eport, a 
telephone call comes from the house of that 
influential person and the F.I.R. is not regis-
tered. On 28th, 29th. 30th April. 1st. 4th. 14th 
and 19th May. 1990 mass killings were 
committed in his Parliamentary constituency, 
and a large number of Harijans were killed. 
Thereafter on 18th May that big man went to 
his constituency and said that nc)w Harijans 
would not be killed and after he came back, 
again on 19th May. a very sensational inci-
dent took place in his constituency. Again a 
Harijan was killed in Bindiki. A Harijan named 
Palt~Ram was murdered. The pet goondas 
of that big man killed a Harijan 
named .......... • .... ' ....... and saw his body 
into two. The story of this incident is quite 
long and if I go into the details, it will take too 
much time. 

MR. SPEAKER: All right. I have heard 
you. Please sit down. 

SHRI R.N. RAKESH: I would like to tell 
you that the Government should conduct an 
enquiry into this incident. I would also like to 
say that the big man, whom , have referred 
to here is ............ • ............ , who shot dead 
a Harijan in his constituency. I am mention-
ing here a sensational incident of his con-
stituency. So far, F.I.R. has not been regis-
tered in the Police Station there. If 
.......... ,. • ............ has moral strength, and 
if he believes in value-based politics, he 
should raising from his post immediately. 
Such incidents of atrocities are taking place 
ther; one after the other. Harijans are not 
secure there. (Interruptions) 

MR. SPEAKER: All the alligatory re-
marks made by the Hon'ble Members in his 
speech will be expunged. 

SHRI K. MANVENDRA SINGH 
(Mathura): Mr. Speaker, Sir, all the false 
allegations made by the Hon'ble Member 
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just now against the •.................. " of this 
country, should ba expunged immediately 
as per the Par~amentary conventions. They 
want to put the· ............... "of our country to 
disrepute and are levelling false allegations 
against him. (Interruptions) 

MR. SPEAKER: No, anybody's name 
will not go on record. 

( Interruptions) 

MR. SPEAKER: The allegatory re-
marks may be expunged. 

SHRI K. MANVENDRA SINGH: Mr. 
Speaker, Sir, he is levelling false ailegations. 

SHRI R.N. RAKESH: If the allegations 
prove to be false, I will raising from the 
membership. (Interruptions) 

SHRI K. MANVENDRA SINGH: Sir. J 
am on a Point of Order. (Interruptions) 

[English] 

MR. SPEAKER: Yes. 

SHRI K. MANVENDRASINGH: It should 
not be included in the proceedings of the 
House. 

[Translation 1 

MR. SPEAKER: I have already said 
this thing. Now you please sit down. Shri 
Ram Lal Rahi. 

SHRI RAM LAl RAHI (Misrikh): Mr. 
Speaker. Sir. so many issues have already 
been raised in t' 3 House and the matter 
which I am going to raise relates to Uttar 
Pradesh. (Interruptions) 

SHRIJANARDAN TIWARI (Siwan): Mr. 
Speaker, Sir, I am on a point of order. 

MR. SPEAKER: Yes, you may speak. 

SHRI JANARDAN TIWARI: Mr. 
Speaker, Sir, the words .................. shot" 
should not have been used in the House. I 
request you that these words may be ex-
punged from the proceedings of the House. 

MR. SPEAKER: I have already said this 
thing ealier. It is not a Point of Order. Shri 
Tiwari, please sit down. 

SHRI RAM LAl RAHI: Mr. Speaker, 
Si,., ~nder the present Government. atroci-
ties on Harijans in the State of Uttar Pradesh 
have increased. The incidents which took 
place in the constituency of the Prime Minis-
ter of this country have been placed before 
the House. The incidents of the constituency 
of " ................. the Chief Minister of Uttar 
Pradesh. (Interruptions) 

MR. SPEAKER: Shri Rahi, you should 
not mention the name of "............. The 
name will not go on record. 

SHRI RAM lAl RAHI: The incidents of 
atrocities committed on Harijans in the con-
stituency of the Chief Minister of Uttar 
Pradesh right from the time of elections till 
today have appeared in the newspapers. I 
have with me the cutting of the news that 
appeared in the Sunday Mail. 

MR. SPEAKER: You keepthecuttingto 
yourself and speak what you want to say. 

SHR\ RAM lAL RAH\: \n the news it has 
been stated that in Jaswant Singh village of 
the constituenc.y of Chief Minister, the Har-
ijans have been harassed by the family 
members of the Chief Minister to such an 
extent that they had to leave the village. I 
come from Misrikh Parliamentary constitu-
ency. There is a village named Basrava 
Majra, under Sadra Police Station in Wazira-
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bad area. The H21rijans of that village have 
left the village. When I got this news, I went 
there and found that entire village was de-
serted. I was told that in the afternoon dace-
its attacked the village. When I went to the 
Police Station I was informed that a person 
came 1b the police station to report that in be 
afternoon the decoits struck terror in the 
village, the villagers were first taken hos-
tages and then told to flee the village. When 
we went there, we did not find anyone in the 
village. It is the statement made by the 
Police. When I asked the Superintendent of 
Police he said that he did not know. When I 
asked the Collector about it, he replied that 
he too did not know. Therefore, Sir, my' 
submission is that Harijans have not re-
turned to the village even today.The entire 
village bears a deserted look. The Harijans 
have taken shelter in the adjoining villages. 
Sir, three girls have also been kindnaped in 
the adjoining village and it was only after the 
villagers took up guns that the girls were 
released. Sir, I would like to request the han. 
Minister of Home Affairs that an enquiry 
should be held into this incident immedi-
ately. Instructions should be issued to the 
Government of Uttar Pradesh to take meas-
ures to check atrocities on Harijans and 
arrangement should be make to protect the 
life and properly of the Harijans who have 
been forced to flee the Wazirabad village. 
Arrangements should be made to rehabili-
tate them. 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
Mr. Speaker, Sir, I am on a point of order. 

[English] 

SHRI HARISH RAWAT (Almora): This 
was not a pradice in be House that a Minister 
should raise a point of order. 

MR. SPEAKER: He is a Member of the 
House. 

PROF. SAIF UD DIN SOZ (Baramufla): 
He cannot raise a point of order in the House. 

SHRI HARISH RAWAT: As a member 
he has raised so many points of order. Why 
does he want to take over our job? 

PROF. SA IF UD DIN SOZ: He cannot 
raise a point of order. 

(Interruptions) 

[TranslaUon ] 

SHRI RAM VILAS PASWAN: I am on a 
point of order. (interruptions) Please keep 
quiet. I am raising the point of order because 
so far the rule has been that though there is 
nothing in the Zero Hour yet at 12 0' clock 
some important issues can be raised. After 
that ill order to save the time of the House, 
Rule 377 was introduced. Small issue can be 
covered under Rule 377. I have observed 
that one and a half hour of the House has 
been going waste daily_ (Interruptions) 

MR. SPEAKER: Please listen. 

[English1 

PROF. SAIF UD DIN SOZ: It is late 
realisation, (Interruptions) 

{Translation] 

SHRI RAM VILAS PASWAN: I am talk-
ing about both the sides and not !nly about 
one side. News appear In the newspapers. If 
any of the members wants, he can read out 
any news item from the newspaper in the 
House. Previously there was a rule that if 
mem-ber belonging to any party wanted to 
make allegation first of all the allegation used 
to be sent to the Speaker. If the Speaker wa~ 
satisfied. then only he gave the permission 
to place it in the House otherwise he would 
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refuse permission. Of late,l have been seeing 
that there is no limit in so far as the matter of 
raising issues during Zero Hour is concemed 
. As a resuh the business of the Govemment 
remain unattended and so do the other 
important issues. I would like to urge the 
Han. Speaker that two-three important is-
sues may be allowed to be raised to regulate 
the work. After that, the proceedings of the 
House should be commenced. The Mem-
bers do raise these issues under Rule 3n. 

MR. SPEAKER: The entire House 
should pay attention what Shri Ram Vilas 
Paswan has said. 

( Interruptions) 

SHRIJAG PAL SINGH (Hardwar):When 
you were in the opposition you used to raise 
points of order quite frequently. (Interrup-
tions) 

[English1 

PROF. SAIF UD DIN SOl: Sir, I am on 
a point of order. I have the Business of the 
House before me. We are running into the 
time meant for the discussion under Calling 
Attention and thereafter discussion on a very 
important motion relating to Kashmir. 

MR. SPEAKER: What do you want to 
say? 

PROF. SA IF UD DIN SOl: I support Mr. 
Paswan because we cannot waste this much 
time on ~r Hour. 

MR. SPEAKER: What is your point of 
order? 

PROF. SAIF UD DIN SOl: People are 
making speeches. 

MR. SPEAKER: You sit down. 

( Interruptions) 

[Translation] 

MR. SPEAKER: Mr. Joshi, you have 
already spoken. Now, please sit down . 

SHRI RAMASHRA Y PRASAD SINGH 
(Jahanabad): There is an acute shortage of 
drinking water in the state of Bihar especially 
in Jahanabad constituency. Due to this 
shortage, thousands of cattleheads are 
perishing. Children and old people in some 
villages have also died due to scarcity of 
water. In Mahadevigaha. Daulatpur-Akbar-
pur, Makaka, Lohgarh, Parsona villages of 
Makhdoompur block; thikror, Lakhisarai, 
Uver Villages of Ghosi block, Vajona, Wal-
chan, Vigha, Nadra, Jagdiha, Mahkar, Makh-
doompur Sapneri. Adampur etc. villages of 
Khisarsarai block of Gaya district, water is 
not sJruck if tubewells are sunk because it is 
a rocky area. I demand for Central Govern-
ment to issue instructions to the State Gov-
ernment immediately to save the lives of the 
peopel of the area by drawing water through 
machines. 

MR. SPEAKER: Do not read, it is not 
allowed. You have to speak only. 

[English] 

SHAI VAMANAAO MAHADIK (Bom-
bay South Central): Sir, through you, I want 
to draw the attention of the Government to 
the untoward policy of the Government of 
privatisation of the units of the Hotel Corpo-
ration of India, fully financed by Air India. 
This a Government sponsored Hotel Corpo-
ration of In~ia. The hotel Centaur at Bombay 
and at Delhi and other groups of hotels in 
India are to be transferred to a private body 
by mange of shares. The man cooCSJ:fl8d is 
an NRI man, who is reacted to a bigshot in 
this Government. This man will be driving out 
25,000 workers in these five big hotels from 
the public sector to privatisation. This will 
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create an agitation. In l & T case, the 
Company was headed by private Directors, 
where we had thrown out the private Direc-
tors and asked the Financial Institutions of 
Govemment to take control of it and thereby 
formed it a public sector. But here. we are 
changing the ownership of Government to 
the private individual, which si quite contra-
dictory. This will create an agitation. There-
fore, the Government should stop this imme-
diately... (Interruptions) 

MR. SPEAKER: Shri Sontosh Mohan 
Dev. 

SHRI SONTOSH MOHAN DEV (Tripura 
West): Sir, the Assam election could not be 
held because there was no voters' list. On 
23rd December. the final voters' list was 
published. Unfortunately. nowthere is a news 
in the papers-I do not know how far it is 
tru&-that there is pressure on the Chief 
Election Commissioner of India to again 
have an intensive revision of electrical rolls 
in Assam. The intensive revision of electroal 
rolls, which took place thrice, had already 
created a lot of hearassment to the linguistic 
and religious minorities. I appeal to the 
Government of India and the law Ministry to 
kindly look into this. I submit that no further 
intensive revision of electoral rolls should be 
there and election should be held at the 
proper time. In December. the Assembly 
Election is due. Along with that we should 
have the lok Sabha Election so that we can 
have representatives here .... (Interruptions) 

MR. SPEAKER: Prof. Soz. 

PROF. SAIFUD DIN SOZ (Baramulla): 
Sir.' will be very brief .• will give a proposal 
tomorrow to save time. I have found a solu-
tion. We cannot waster this much of time. 

Now I will take one or two minutes. 

Television in Delhi does not keep norms 
in view in the newscast. Yesterday, they did 
not cover Mr. Malhotra, Mr. Saifuddin Ch-
oudhury and Mr. Somnath Chatterjee on a 
very important issues and we all heard the 
story from BBC. I have been watching 
television. All India Radio covered me the 
other day and it covered these people yes-
terday in the bulletin. But Doordarshan is 
playiflg a trick. It has a private relation. So far 
as Kashmir is concerned, ever since the 
present Governor took charge they do not 
want any adverse reference to the present 
Governor. When the Prasar Bharati Bill 
comes before the House, I will give my 
views. I tell you, you are going to pump 
autonomy in this media. But human material 
will have to be trained. They do not want any 
adverse reference to the present Governor. 
Therefore, they did not cover me. When the 
Assembly was dissolved, why was Mr. Pran 
Chopra only invited for comments? I have 
respect for his as a journalist. But it was a 
scheme of the Doordarshan. They want to 
protect and they do not want the news to be 
cast on the television, which is correct. The 
Jammu and Kashmir people want to get rid 
of the news of Doordarshan from Srinagar. 
and from Delhi. Sir, I want Shri Satya Pal 
Malik to talk to Shri Upendra. They should be 
taken to task and they must accept the 
nornl.S. That is my plea. 

MR. SPEAKER: Shrimati Rajinder Kaur 
Bulara. 

[Translation] 

·SHRIMATI RAJINDER KAUR BlILARA 
(Ludhiana): Sir, first of all, I would lik, to 
draw your attention to the fact that for 42 
years, the Congress party has ruled Punjab. 

*Translation of the speech originally delivered Punjabi. 
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During the last 5 years, many atrocities have 
been committed on the people of Punjab and 
the State is reeling under the same repres-
sion even today. Regarding Black-cats. I 
would like to know whether the National 
Front Government has appointed new black-
cats or they are continuing with the same, 
which are appointed by the Congress Gov-
ernment? 

MR. SPEAKER: Please speak on the 
farmers. no on the black-cats. 

"SHRIMATI RAJINDER KAUR BU-
LARA: Sir. only a few minutes and I am 
done. 

MR. SPEAKER: No, no, on farmers 
only. 

"SHRIMATI RAJINDER KAUR BU-
LARA: Just a small point IS left. 

About black cats... (Interruptions) ... 
There was an S.H.O .......... Singh. Black-
cats came to his house in two vans and tried 
to open fire. But the S.H.O. caught hold of 
them. Later on. we came to know that they 
were using police revolvers. Had not he 
cought them and had they escaped after 
killing the S.H.O .• it would have been said 
that the terrorists have killed the S.H.O .• as 
if there is some enmity between the polrce 
and the terrorists. The black-cats are a stigma 
on the Government right from-the time of the 
Congress Government and. therefore. the 
National Front Government should wash off 
this stigma. so that the black-cats are not 
able to blackmail the people of Punjab. 

The second issue is regarding the farm-
ers. Theweight of the gunny bag is deducted 
as 1020 grams but actually the weight of the 
gunny bag is 700 grams. Therefore, the 

farmers of Punjab are facing a big ... 

MR. SPEAKER: Please come to the 
issue. Are you not going to speak on farm-
ers? 

·SHRIMATI RAJINDER KAUR BU-
LARA: I am speaking on the farmers. 

MR. SPEAKER: No, no. I am listening. 

"SHRIMATI RAJINDER KAUR BU-
LARA: I am speaking on the farmers. Actu-
ally, the weight of the gunny bag is 700 
grams, whereas the deduction is made for 
1020 grams. So the farmer is incurring a loss 
of 3~ grams of wheat. The poor farmers are 
incurring the loss. I would like to request the 
Government that all the farmers should be 
paid compensation to offset the loss of 320 
grams of wheat. When the weight of the 
gunny bag is 700 grams, v...hy 320 grams 
more are weighted in lieu of that. The Pepsi 
prcject is a mere fraud on the farmers. They 
do not buy the produce of farmers. I would 
like to know from the Government as to 
when they are going to start processing and 
which of the fruits will be processed? The 
farmers of Punjab are on th'3 verge of uproot-
ing the plantation of grapes as they do not 
ge1 remunerative price for grapes in the 
market. The pepsi owners are saying that 
kinoo fruit of Punjab contains high sugar 
content, so will the farmers .... 

MR. SPEAKER: Please conclude, 
Shrimati Bulara. 

AN HON. MEMBER: Please continue. 

SHRIMA TI RAJINOEA KAUR BULARA: 
What benefits did not farmers get out of it? 

-Translation of the speech originally delivered Punjabi. 
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13.35 hrs. 

[English] 

PAPERS LAID ON THE TABLE 

Notification under Delhi Administration 
Act, 1966 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRII.K. GUJRAL): (a) On behalf of 
my colleague, Shri Mufti Mohammad Say-
eed, I beg t.J lay on the Table a copy of 
Notification No. S.O. (E) (Hindi and English 
versions) published in Gazette of India dated 
the 10th May, 1990 containing President"s 
Order dated the 10th May, 1990 regarding 
suspension of operation of certain provi-
sions of Deihl Administration Act, 1966 for a 
further period of four months with effect from 
the 13th May, 1990. issued under section 31 
of the Deihl Administration Act, 1966. [Placed 
in library. See No. L T-986/90] 

Notification under Major Port Trust Act, 
1963 and Merchant Shipping Act, 1958; 
Review on the working of and Annual 
Report of Central Inland Water Trans-

port Corporation Ltd., Colcutta for 
1 988-89 etc. 

THE MINISTER OF SURFACE TRANS-
PORT (SHRI K.P. UNNIKRISHNAN): I beg 
to lay on the Table -

(2) 

A copy of the Notification No. 
G.S.A. 416 (E) (Hindi and 
English versions) published 
in Gazette of India dated the 
29th March. 1990 approving 
the amendmonts to the Bom-
bay Port Trust Docks Bye 
Lasws under sUb-section (4) 
of section 124 of the Major 
Port Trust Act, 1963. [Placed 
in Library See No. L T-987/90] 

A copy of the Merchant Ship-
ping (Prevention of Collisions 
at Sea) Amendment Regula-
tions, 1990 (Hindi and English 

(3) 

(4) 

versions) published in Notifi-
cation No. G.S.R.136 (E) in 
Gazette of Indiadatedthe 14th 
March, 1990 under sub-sec-
tion (3) of section 458 of the 
Merchant Shipping Act. 1958. 
[Placed in Library See No. LT-
988/90] 

A copy each of the following 
papers (Hindi and English 
versions) under sub-section 
(1) of section 619A of the 
Companies Act, 1956:-

(i) Review by the Government on 
the working of the Central In-
land Water Transport Corpo-
ration Limited, Calcutta, forthe 
year 1988-89. 

(ii) Annual Report of the Central 
Inland Water Transport Cor-
poration limited. Calcutta. for 
the year 1988-89 along with 
Audited Accounts and com-
ments of the Comptroller and 
Auditor General thereon. 

A statement (Hindi and Eng-
lish versions) showing reasons 
for delay in laying the papers 
mentioned at (3) above. 
[Placed in Library See No. 
LT-989/90] 

National Capital Region, Planning 
Board Contributory Provident Fund 

Regulations, 1990 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): I beg 
to lay on the Table a copy of the National 
Capital Region Planning Board Contributory 
Provident Fund Regulations. 1990 (Hindi 
and English versions) published in Notifica-
tion No. C-11 031/1-88-NCRPB in Gazette of 
India dated the 14th April. 1990 under SAC-
tion 38 of the National Capital Region Plan-
ning Board Act. 1985. [Placed in Library. 
See L T No. 990/90] 
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[Translation] 

ProfR and Loss Account and Balance 
Sheet of Department of Communica-

tions for 1988-89 

THE MINISTER OF STATE OF THE 
MINISTRY OF TELECOMMUNICATIONS 
(SHRI JANESHWAR MISHRA): I beg to lay 
on the Table a copy of the Profit and Loss 
Account and Balance Sheet (on accrual 
basis) of the Department of Telecommuni-
cations for the year 1988-89 (Hindi and 
English versions). [Placed in the Library. 
See No. L T-991!90] 

[English] 

Notifications under All India Services 
Act, 1951 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY (PROF. M.G.K. MENON): I beg to lay 
on the Table a copy each of the fallowing 
Notifications (Hindi and English versions) 
under sub-section (2) of section 3 of the All 
India Services Act, 1951: 

(1) The Indian Administrative 
Service (Recruitment) Amend-
ment Rules, 1990 published in 
Notification No. G.S.A. 476 (E) 
in Gazette of India dated the 
15th May, 1990. 

(2) The Indian Police Service 
(Recruitment) Amendment 
Rules, 1990 published in 
Notification No. C.S.A. 479 (E) 
in Gazette of India dated the 
15th May, 1990. [Placed in 
Library. See No. L T -992190] 

Draft Approach to Eighth Five Year 
Plan 1990-95 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER 
OF STATE IN THE MINISTRY OF PR0-
GRAMME IMPLEMENTATION (SHRI 
BHAGEY GOBARDHAN): I beg to lay on the 

Table a copy of the "D .. aft Approach to the 
EightH Five Year Plan 1990-95" (Hindi and 
English versions). [Placed in Library. See 
No. t:T-993!90] 

[ Translation] 

Review on the working of and Annual 
Reports of National Seeds Corporation 
Ltd., New Delhi for 1988-89 and Karna-
taka Dairy Development Corporation 
Ltd., Bangalore for 1986-87 and the 
statements for delay in laying these 

papers etc. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR): I 
beg to lay on the Table-

(1) A copy each of the following 
papers (Hindi and English 
versions) under sub-section 
(1) of section 619A of the 
Companies Act, 1956:-

.(a) (i) Review by the Government on 
the working of the National 
Seeds Corporation Limited, 
New Delhi, for the year 1988-
89. 

(ii) Annual Report of the National 
Seeds Corporation Limited, 
New Delhi, for the year 1988-
89 along with Audited Ac-
counts and comments of the 
Comptroller and Auditor Gen-
eral thereon. [PI aced in the 
Library See No. L T-994190] 

(b) (i) A statement regarding Review 
by the Government on the 
working of the Karnataka Dairy 
Development Corporation 
Limited, Bangalore, fortheyear 
1986-87. 

(ii) Annual Report of the Karna-
taka Dairy Development Cor-
poration limited, Bangalore, 
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(2) 

(3) 

(4) 

(5) 

for the year 1986-87 along with 
Audited Accounts and com-
ments of the Comptroller and 
Auditor General thereon. 
[Placed in the Library. See No. 
l T-995/90] 

Two statements (Hindi and 
English versions) showing 
reasons for delay in laying the 
papers mentioned at (1) 
above. [Placed in the Library. 
See No. L T -994-995/90] 

A statement (Hindi and Eng-
lish versions) explaining rea-
sons for not laying the Annual 
Report and Audited Accounts 
of the Rajasthan State Dairy 
Development Corporation 
limited, Jalpur, for the years 
1980-81 to 1988-89 within the 
stipulated period in nine 
months after the close of the 
Accounting year. [Placed in 
the Library See. No. L T-996/ 
90] 

A statement (Hindi and Eng-
lish versIons) explainIng rea-
sons for not laying the Annual 
Report and Audited Accounts 
of the Karnataka Dairy Devel-
opment Corporation limited, 
Bangalore, for the years 1987-
88 and 1988-89 within the 
stipulated period of nine 
months after the close of the 
Accounting year. [Placed in the 
Library. See No. L T -997/90] 

(i) A copy of the Annual Report 
(Hindi and English versions) 
of the National Dairy Develop-
ment Board for the year 1988-
89 along with Audited Ac-
counts. 

(ii) A statement (Hindi and Eng-
lish versions) regarding Re-
view by the Government on 
the working of the National 

Dairy Development Board for 
the year 1988-89. 

(6) A statement (Hindi and Eng-
lish versions) showing rea-
sons for delay in laying the 
papers mentioned at (5) above. 
[Placed in the library. SeeNo. 
LT-998/90J 

Annual Report and Review on the 
working of Food Corporation of India 
for 1988-89 and statement for delay in 

laying these papers etc. 

THE MINISTER OF STATE IN THE 
MIMSTRY OF FOOD AND CIVIL SUPPLIES 
(SH AI RAM PUJAN PATEL): I beg to lay on 
the Table-

(1) (i) A copy of the Annual Report 

(2) 

(3) 

(Hindi and English versions) 
of the Food Corporation of India 
for the year 1988-89 along with 
Audited Accounts under sub-
section (2) of section 35 of the 
Food Corporations Act, 1964. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the Food Corporation of India 
for the year 1988-89. 

A statement (Hindi and Eng-
lish versions) showing reasons 
for delay in laying the papers 
mentioned at (1) above. 
[Placed in the Library. See No. 
LT-999190J 

(i) A copy of the Annual Report 
(Hindi and English versions) 
at the Super Bazar, the Coop-
erative Store limited, New 
Delhi. for the period from 1 st 
July, 1987to 31 st March, 1989 
along with Audited Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
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(4) 

the Super Bazar, the Coop-
erative Store Umited, New 
Delhi, for the period from 1 st 
July, 1987t031stMarch 1989. 

A statement (Hindi and Eng-
lish versions) showing rea-
sons for delay in laying the 
papers mentioned at (3) above. 
[Placed in the Library. See 
No. LT· 1 000/90] 

Statement Indicating the result of 
Market loans floated on 19th March, 

1990 

[English] 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI ANIL SHAS-
TRI): I beg to lay on the Table a statement 
(Hindi and English versions) indicating the 
results of market loans floated on the 19th 
March, 1990. [Placed in Ubrary. SeeNo.l T-
1001190] 

13.38 hrs. 

STATEMENT BY MINISTER 

[English] . 

Closure of India's Diplomatic Mission In 
FIJI 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRII.K. GUJRAL): Yesterday our 
Charge d' Affairs in Suva was called to the 
Fiji Foreign Ministry and informed that our 
Mission should be closed down within 24 
hours. He was also told that all Indian nation-
als empbyed in the Mission should leave Fiji 
within 1. days. 

An Aide Memoire handed over by the 
,Fiji authorities stated that the decision was 
being taken because 01 what it described as 
the -Unfriendly and unwarranted acts· ofthe 
Government of India in: 

(a) Deciding to launch an international 
campaign against Fiji; 

(b) Banning trade with Fiji; 

(c) Opposing Fiji's re-entry into the 
Commonwealth; and 

Cd) Alleged interference of the Indian' 
Embassy in Fiji's internal affairs. 

13.39 hrs. 

[MR. DEPUTY SPEAKER in the Chailj 

As Hon'ble Members are aware, the 
three initiatives mentioned in the list were 
taken in response to setting up of an illegal 
regime in Fiji that had seized power after a 
military coup had removed the democrati-
cally elected government led by the late Dr. 
Bavadra. The fourth factor-the long-stand-
ing allegation of the Fiji authorities that our 
Embassy has been intervening in Fiji's inter-
nal affairs-is totally false and malicious. It 
seems that the illegal regime of Fiji is now 
distu,rbed by the strength of the democratic 
movement in Fiji and our support to it. 

The racist policies of the illegal regime 
are unacceptable in this day and age. Racial 
discrimination is on the retreat even in South 
Africa; it cannot survive in Fiji for long. The 
illegal regime hopes to stay in powerthrough 
the classic device of undemocratic fjt9imes-
divide and rule. But the democratic move-
ment brings together in its fold people of a" 
races-including indigenous Fijians as well 
as Fijians of Indian origin. h is our support for 
this multi-racial democratic movement which 
explains the motivation of the illegal regime 
to insist on the closure of our Mission. 

I would like to take this opportunity to 
place on record Government's appreciation 
for the commendable manner in which 
members of our Embassy in Suva have 
discharged their duties. They have projects 
our policies faithfully and have saupulously 
refrained from any interference in purely 
domestic matter in Fiji. 
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I would also like to reiterate that Govern-
ment of India is firmly resolved to continue its 
support for the democratic movement in Fiji. 
This movement is opposed to the policy of 
racial discrimination of the illegal regime. 
Racial discrimination is inhuman and it is 
important that the World Comity should raise 
its voice against these abhorrent practices. 
Indian will continue to mobilise world opinion 
and sustain its support for the democratic 
movement of the valiant people of Fiji in their 
struggle for restoration of democracy and 
racial harmony. 

We shall continue to avail ourselves of 
every opportunity to voice our opposition to 
racial discrimination whatever its form and 
wherever it is practised. 

SHRI EDUARDO FALEIRO (Mor-
mugao): Sir, I have to ask one clarification. 
Will you please permit me? 

MR. DEPUTY SPEAKER: No, gener-
ally we do not allow. 

SHRI EDUARDO FALEIRO: Only one 
clarification, Sir. The Rules Committee, in its 
last Report laid on the Table fo the House on 
the 4th, had said that the convention will now 
start of asking clarifications on statements of 
Ministers. That is the Report laid on the 
Table of the House on the 4th. H you do not 
want me to go into this out of wtmost respect 
for the House, I will not go. But just one 
clarification I would like to seek from the 
Minister. Who will look after Indian interests 
in Fiji? Which is the country that will look 
after? Plaase tell us. 

SHRII. K. GUJRAL: Sir, we are in touch 
with some friendly governments and I would 
not like to reveal their names just now. 

[Translation] 

PROF. V. K. MALHOTRA (Delhi Sadar): 
Earlier the han. Minister has said that.. .. 

[English) 

MR. DEPUTY SPEAKER: This is not a 

practice we are following in the House. 

[TraltS/ation] 

PROF. v. K.MAlHOTRA:lwason~ 
saying that on the other day, the hon. Minis-
ter had said that a special cell would be set 
up in his Ministry which will mobilise intema-
tional opinion on this Question. I would like to 
know whether this has been done or not? 

[English] 

MR DEPUTY SPEAKER: The informa-
tion will be sent to you later on. But this is not 
the practice we are following in this House. 
Up to this time we have not followed this 
practice. 

SHRI SAMARENDRA KUNDU 
(8alasore): Sir, I just want to bring .... (Inter-
ruptions) 

MR. DEPUTY SPEAKER: No, Mr. 
Kundu. I just did not wantto abruptly stop the 
Members. H you have anything to enquire 
fromJhe External Affairs Minister ..... 

( Inte"uptions) 

MR. DEPUTY SPEAKER: Please under-
stand. 

SHRI SAMARENDRA KUNDU: Sir. I' 
just want to bring to the notice of the hon. 
Minister that I have been ,(eceiving tele-
phone calls from the Fijians who are here, 
saying that the situation is very bad in Fiji. It 
is good that the hon. Minister has made a 
very forthright statement condemning the 
racist policies of that Government. ... (Inter-
ruptions) 

MR. DEPUTY SPEAKER: Mr. Kundu, 
will you please try to understand? 

SHRI SAMARENDRA KUNDU: But I 
would like to know that steps he is going to 
wake to protect the interests of the Fijians of 
Indian origin who are in great trouble there. 

t1R. DEPUTY SPEAKER: Well. I would 



443 Call Attention Shortage 
of drinking water 

MAY 24,1990 in Delhi & other 444 
parts of country 

like to announce that the House stands ad-
journed for lunch to meet again at 2.45 p.m. 

13.44 hrs. 

The Lok Sabha then adjoumed for lunch 
till forty-five minutes past Fourteen of the 

Clock 

The Lok Sabha fe-assembled after Lunch 
at fifty minutes past Fourteen of the Clock 

[SHRI VAKKOM PURUSHOTHAMAN in 
the Chaitj 

CALLING ATTENTION TO MA TIER OF 
URGENT PUBLIC IMPORTANCE 

Shortage of Drinking Water in Delhi and 
other Parts of the country 

[ Trans/ation J 

OR. lAXMINARAYAN PANDEYA 
(Mandsaur): I call the attentIon of the hon. 
Minister of Urban Development to the follow-
ing matter of urgent public importance and 
request that he may make a statement 
thereon: 

"The acute shortage of drinking water in 
Delhi and other parts of the country and the 
steps taken by the Government in regard 
thereto.-

[English) 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOll MARAN): Mr. 
Chairman, Sir, Some State Governments 
and certain areas of Delhi have reported 
shortage of drinking water facilities in urban 
areas. Ministry of Urban Development does 
not have any Central assistance programme 
for drinking water supply schemes in urban 
areas. Ministry of Rural Development, how-
ever, does provide Central assistance under 
the Accelerated Rural Water Supply Pro-
gramme, Mini Missions etc. A provision of 
As. 1,898.09 crores had been provided in 

the 7th Plan under these programmes which 
far exceeds the original outlay of only Rs. 
1 .282.32 crares. The Central Government 
has been giving emphasis on over seeing 
the problem of safe drinking water in the rural 
areas of the States. 

In cases of acute drought and scarcity of 
drinking water conditions a new system has 
now been evolved with effect from 1.4.90 as 
per the recom mendations of the 9th Finance 
Commission. A Calamity Relief Fund has 
been constituted with allocations to each 
Stata. Central Government would contribute 
75% of the amount in the form of non plan 
grant and 25% is to be provided by the 
concerned State out of its own resources. 
The contribution to this fund would be made 
by the Centre and the State Governments in 
equal quarterly instalments. The Ministry of 
Agriculture is the nodal Ministry for scarcity 
relief. 

So far only Governments of Madhya 
Pradesh and Tamil Nadu have submitted 
memoranda seeking Central assistance 10r 
drought relief including drinking water during 
the year 1990-91. Government of Madhya 
Pradesh have sought assistance amounting 
to Rs. 194.48 crores including Rs. 53.68 
crores under drinking water supply. Ministry 
of Finance have released Rs. 6.94 crores to 
the Govt. of Madhya Pradesh on 14.5.90 as 
"on account payment of grants-in-aid" to-
wards Central contribution for the Calamity 
Relief Fund, the total amount allocated for 
Madhya Pradesh being Rs. 37 crores forthe 
year .1990-91 . 

Government of Tamil Nadu have also 
submitted a memorandum on 9.4.90 on acute 
drinking water scarcity in Madras city due to 
the drought conditions. The request of the 
State Government is under consideration. 

As far as Delhi is concerned, shortage is 
felt in colonies situated at the tail end of the 
distribution system and pockets located at 
higher elevations. At present 437 MGD of 
water from all the water treatment plants, 
including the ranney and tube wells are 
supplied to Delhi. This has been further 
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augmented to 460 MGD by maximising 
production from these plants. The present 
assessed requirement of water in Delhi is 
about 530 MGD and therefore, there is a 
shortage of about 70 MGD. 

In order to augment the water supply 
during summer season, Delhi Water Supply 
and Sewage Disposal Undertaking have 
undertaken the following steps: 

(i) Full commissioning of new 40 
MGD Water Treatment Plant at 
Wazirabad. The first phase of 20 
MGD has already been commis-
sioned. Second phase (20 MGD) 
will also be commissioned be-
fore 15th June, 1990. 

(ii) Commissioning of the first phase 
(6 MGD) of the 12 MGD Water 
Treatment Plant at Okhla. 

(iii) Commissioning of 20 Tubewells 
(1 MGD) to give relief to the rural 
areas; and 

(iv) Commissioning oftwo reservoirs 
with booster pumping stations at 
Janakpuri and Sodella for ensur-
ing equitable distribution of wa-
ter supply in West Delhi. Such 
reservoirs with booster pumping 
stations at Khyalla in West Zone, 
Geeta Colony in Shahdra, Deer 
Park in South Zone and Subhash 
Park in City Zone were com-
pleted and oommissioned during 
1989-90. 

Water supply has been extended to all 
the 44 resettlement colonies, 652 J. J. Clus-
ters and about 500 unauthorised/regular-
ised oolonies. About 1.5lakh individual water 
connections have been provided to the resi-
dents of resettlement colonies and unauthor-
ised/regularised colonies since last sum-
mer. With the increase in the production of 
water by over 20 MGD, commissioning of 
additional water mains and underground 
reservoirs and booster pumping stations, 
position of water supply has improved all 

over Delhi compared to the last summer 
months. With the commissioning of second 
phase (20 MGD) of Wazirabad Plant and 
second phase (6 MGD) of Okhla Plant water 
supply position specially in West Delhi and 
South Deihl will further improve. 

[Translation] 

DR. LAXMINARAYAN PANDEYA: Mr. 
Chairman, Sir, at the moment, there is an 
acute shortage of drinking water in Delhi and 
other parts of the country, especially in 
Madhya Pradesh and Rajasthan. Although 
the Governments of Madhya Pradesh and 
Rajasthan are trying to deal with this prob-
lem of acute water shortage, with all the 
resources at its disposal, yet, non-availabil-
ity of the desired assistance from the Central 
Government is hampering their work. The 
hon. -Minister mentioned in his statement 
that the Central Government is also making 
special efforts to fuHil the requirements of 
safe drinking water in the rural areas and that 
it has kept apart a certain amount for this 
purpose, however, the non-availability of 
this money or any interim assistance has 
become a matterof concern forthose states. 

First of all, I would like to draw your 
attention towards the conditions prevailing in 
Delhi. Presently, there is an acute shortage 
of drinking water in Delhi. There is so much 
of disparity and the supply system is in such 
a disarray, so much so that on the one hand, 
there are areas where water is available 24 
hours a day and on the other, there are areas 
like Mehrauli, where water is made available 
for only 10 to 15 minutes. There is a lot of 
disparity in the supply system. The per cap-
ita gaffon is fixed whereby 50 gallans are 
supplied in some areas and 500 gallons are 
supplied in other areas. In V.I.P. and hotel 
areas, water is supplied to the extent of 200 
to 5QO gallon per capita Drinking Water 
problem in Delhi has assumed gigantic pro-
portions. The expansion of the Haiderpur 
plant was under the consideration of the 
Government during 1977-78 and at that time 
the population of its beneficiary areas was 
10 lakhs, but now it has increased to 20 
lakhs. However, as no efforts were made by 
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the previous Congress Government to In-
crease the plants capacity. 'the problem 
remains intact. despite the increase in popu-
lation today. the residents of that area are 
facing an acute shortage of potable water. 

I would like to draw your attentIOn to-
wards one more matter. H raw water is not 
available to Delhi. it is because agreements 
to this effect are not made in time and pre-
cisely due to this reason. lakhs of people in 
Delhi. especially those residing in far flung 
areas are affected by the acute water short-
age. Rahini is the largest residential area in 
the whole of Asia and it has got a large 
population. However. even there the pres-
sure is so low that water does not reach the 
upper floors and as a result of which they do 
not get water. Not only in Rohini, but in West 
Delhi and other areas also. water does not 
reach the upper floors and in this manner. 
various parts of Delhi are facing an acute 
shortage of drinking water. 

Delhi being the capital of the country, 
the existence of shortage here is a matter of 
grave concem. The National Drinking Water 
Mission has drawn the attention of the Gov-
ernment in this regard. A national seminar on 
the problem of drinking water shortage was 
organised in October. 1989. Various steps to 
augment the supply of potable water, includ-
ing a search for new sources and construc-
tion of new dams were considered at the 
seminar. 

15.00 hra. 

It is very much necessary for Delhi. 
Even the Central Water Commission has not 
been able to make as much effort, as it was 
required to make. I would like to draw your 
attention towards a news item published in 
the Times of India titled 

[English] 

~ a drop to Drink.· 

parts of country 

[Translation] 

About the gravhy of the problem of drink-
ing water $Ortage. it ~ys that 

[Eng/ish] 

-According to the Babus. bureaucrats 
and super technocrats. there is sup-
posed to be water. water every where in 
rural India, at least haH of the villages by 
1990. But there is not a drop to drink.· 

[Translation 1 

This is the situation in Delhi. Now, I 
would like to draw your attention towards the 
situation in Madhya Pradesh. about which a 
reference was made by the han. Minister in 
his statement. In order to solve the problem 
of drinking water, the Government of Madhya 
Pradesh has sought Central assistance 
amounting to about 240 crores, but the 
Centtal Government has so far released 
only a meagre amount of 6.94 crore rupees 
which is like a drop in the ocean. It was also 
stated here that the total amount allocated 
for Madhya Pradesh, for the current year 
<1990-91) is Rs. 37 crores, but they are not 
going to receive it now. despite the gravity of 
the water shortage problem in the state. 
There is an acute shortage of potable water 
in Indore, Manl:lsaur, Vidisha. Jahabua, 
Ratlam and Ujjain. All of them are either 
tribal or backward areas. In Dewas, there is 
an arrangement to supply potable water 
through rail tankers. Due to the lack of finan-
cial resources and the non-availability of 
adequate Central assistance. the Central 
Government is not in a position to either dig 
deep wells or to install tubewells. Through 
you, I would like to draw the attention of the 
Central Government towards alarming situ-
ation that has developed there as a result of 
the acute drinking water shortage. Desired 
central assistance should be immediately 
made available to the Madhya Pradesh 
Government to help it cope with the crisis, as 
any further delay in this regard would accel-
erate the deterioration of the existing drought 
situation. The relief made available so far is 
totally inadequate. During his visit to the 
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Bastar district, the Prime Minister had him-
seft declared an assistance of 37 crore rupees 
to be made available to the State Govern-
ment. The water level has gone down con-
siderably and people are forced to bring 
water from very distant places. Therefore. 
from a purely humanitarian point of view 
itself, it is necessary to give this issue due 
consideration without delay. 

As far as the situation in Rajasthan is 
concerned, I have collected necessary infor-
mation from the hon. Members hailing from 
there. The han. Minister has said in his 
statement that he has not received any 
memoranda from the Rajasthan Govern-
ment. Seeking assistance for drought relief 
including drinking water, but , would like to 
submit before him that the State Govern-
ment had sought assistance in this regard 
and there was also a newsitem in the 'Times 
of India' regarding Rajasthan. in which it was 
said that milk is available in plenty there, but 
drinking water is unavailable. There is an 
acute shortage of drinking water in the re-
mote areas of the Marwar region including 
Bhilware, Udaipur, Chittorgarh. and Ajmer. 
Taking this into consideration, the State of 
Rajasthan should be given necessary assis-
tance. 

I would like to submit to the hon. Minister 
that even the various schemes proposed to 
be taken up to augment the water supply in 
Delhi would not be able to meet the needs of 
its residents, as he himself has admitted that 
despite maximising production, there is a 
shortage of about 70 MGD. This means that 
even the completion of all the proposed 
projects would not contribute much towar.ds 
alleviation of the problem of drinking water 
shortage in Delhi. Out of the 91 colonies and 
rural areas facing acute shortage, 73 colo-
nies are in the Shahdara area. I would also 
like to request the Government to pay more 
attantion towards the outlying areas. The 
Central Government has the responsibility 
of looking after Delhi and it should fuHil its 
obligation without fail. So far as the situation 
in Madhya Pradesh is concerned. the han. 
Prima Minister himseH commented on the 
awful conditions there. during his visit to the 

Bastar district. The condition is worse in the 
tribal areas. About one-third of the State's 
population is affected by the acute shortage 
of water. On the basis of the weather fore-
cast tor Madhya Pradesh, it seems that the 
state is going to face an acute water short-
age, even in the coming year. If the Central 
Government does not provide the necessary 
assistance and it steps are not taken on a 
war-footing, perhaps that day won' be far, 
when human beings too would be facing the 
situation being faced by the animals. who 
are now dying for want of water. 

Although, the hon. Minister has said in 
his statement that he has received a memo-
randa seeking central assistance, from the 
Government of Tamil Nadu and that it is 
under the consideration of the Government, 
I would like to draw his attention towards his 
statement wherein he has siadthatthe Tamil 
Nadu Government is prepared to give elec-
tricity in lieu of water. Similarly, the Govern-
ment should also take serious note of the 
acute shortage in our area. leave alone the 
far-flung areas of Himachal Pradesh. even 
the capital city of Shimla is facing an acute 
shortage of potable water and I am surprised 
to fin,P the Government remaining a silent 
spectator. as if it has run out of wits. It is a 
matter of serious concern for us. Therefore, 
I would like to draw the attention of the House 
towards the problem of drinking water short-
age not only in Delhi. but in other parts of the 
country as well. Therefore, as has been 
proposed, steps should be taken to link 
Narmada with Shipra and subsequently they 
should be linked with other rivers. If the 
waters of river Narmada •. which are being 
wasted now, are properly utilised. it would 
definitely prove beneficial to our remOte 
areas. There is also a proposal to link 
Brahmputra with Ganges. A similar proposal 
is there regarding River Cauvery also. We 
would get benefit a lot, if we accept these 
proposals and it would have far reaching 
results. This work of linking rivers can be 
entrusted 10 the Central Water Commission. 
If adequate steps are not taken right now, 
drinking-water problem is likely to be aggra-
vated in future. It has been forewarned by 
the experts that if long term strategies ra-
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garding drinking water are not adopted, a 
situation wiD come wherein even drinking 
water will become a saleable commodity all 
over the country as it is now in some parts of 
Madhya Pradesh and Gujarat and in Marwar 
in Rajasthan. So in view of this alarming 
situation and forewarning of the experts, it is 
imperative on the part of Geologists, Meteor-
ologists and Hydrologists and the Central 
Government to take this challenge seriously 
so as to face the problem of shortage of 
drinking water. The CentralGovernment must 
rise to the occasion _and provide special 
assistance to the states such as Madhya 
Pradesh, Rajasthan, Gujarat, Uttar Pradesh 
and Delhi to solve drinking water problem. 

SHRI HARISH RAWAT (Almora): Mr. 
Chairman, Sir, it would have been better if 
some one from the Department of Agricul-
ture is present to reply this Calling Attention. 
This responsibility has been thrust upon Mr. 
Maran because of the problem faced by 
certain urban areas like Delhi, Madras and 
some other cities. Most of the Members of 
this House are interested in knowing the 
steps to be taken by the Government to 
solve drinking water problem for a large 
section of population living in rural areas. I 
hope that Mr. Maran would convey our feel-
ings to the Department of Agriculture. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI UPENDRA NATH VERMA): I 
am very much here. 

[English] 

SHRI HARISH RAWAT: I am sorry. I 
welcome your presence. 

[Translation] 

As regards Delhi, information furnished 
by Mr. Maran in respect of requirement of 
water in M.G.D. is based on the population 
figure of the census of 1981. But, there has 
been continuous inflow of population in Delhi 

since then. This increase in population has 
not been taken into account in this assess-
ment. Delhi Administration is responsible for 
providing drinking water to them also. H 
these people are also taken into account, the 
shortage of drinking water will not be of 70 
M.G.D. only, rather it will be much more than 
that. Therefore, I would like to request Mr. 
Maran to formulate an accelerated plan so 
that drinking water is supplied adequately to 
the people in Delhi in coming summer and 
people may feel relieved. 

Mr. Chairman, Sir. not to speak of other 
areas, there is problem of drinking water 

I even in North Avenue and Sough Avenue 
where M. Ps reside. Water is supplied only 
for one or one and a half hours in a day. The 
problem is more acute in other residential 
areas where multistoey buildings are lo-
cated. Today, when I was on the way to 
atter1t1 the House, a number of persons 
including the employees of this Secretariat 
and other Government Offices told me about 
the acute problems of driClking water in their 
areas. This is the situation prevailing in Delhi. 
I would like to request you to take immediate 
steps in this regard. Just now, you have said 
that tubewells would be bored in Trans-
Yamuna areas to solve this problem. But 
attention of the Government had been in-
vited in this House to the faulty installation of 
tube-wells due to which Cholera broke out in 
trans-Yamuna area last year. The muddy 
rain-water came in these shallow tube-wells 
for which bore-holes were made upto upper 
layer of water only. This resulted in the 
spread of CholE:!ra in the area. Therefore, it is 
necessary that all the hand-pumps and tube-
wells should be deep-bored so that clean 
water could be drawn from underground 
water level. A great care is needed while 
installing tube-wells. 

Mr. Chairman, Sir, according to an esti-
mata. Delhi will face acute shortage of drink-
ing water by the end of this century. Drinking 
Water problem of Delhi cannot be solved 
without the help of Uttar Pradesh and Hima-
chal Pradesh. The future of Tehri Dam is 
also linked with it. I would like to request you 
to take up the matters with the Governments 
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of Himachal Pradesh and Uttar Pradesh so 
that Delhi gets additional water and there is 
no problem of Drinking Water in Delhi in 
coming years. As regards problem of drink-
ing water in the country, a promise was 
made that by the end of 1990, drinking water 
would be made available in all the villages 
numbering 5,70,000 in the country. But, today 
despite having been spent Rs. 27 thousand 
crores during the Sixth Plan and Rs. 35 
thousand crores during the Seventh Plan, 
the number of Non-Source Villages is very 
large. According to information given by you, 
there are about 10 thousand such villages in 
the country, but in reality, there are as many 
as 10 thousand such villages in U. P. alone. 
Your calculation is faulty and erroneous. 
Thus, the Government figure is disputed. 
Even the villages where drinking water was 
made available as long as in 1952 or where 
tube-wells went out of order within one year 
after their installation have been excluded 
from the list of problem villages. In fact, as 
many as 5 lakh out of the total of 5 lakh and 
70 thousand villages are facing the scarcity 
of drinking water. I would like to request that 
the Technology Mission on Drinking Water 
costing Rs. 7,000 crorce should be strength-
ened. Side by side, there should be better 
co-ordination among various State Govern-
ments. 

The NInth FInance Commission has 
evolved a very good formula. It has recom-
mended that 75% of the amount will be given 
by the Central Government as grant-in-aid-
and the remaintng 25% will be borned by the 
State Governments as matching grant for 
this work. But how many State would be 
capable of contributing the matching grant? 
Therefore, I would like to request that the 
Central Government should release its share 
of 75% so that the State Governments are 
obliged to make arrangement for their share 
and to cater the need of their problem vil-
lages as soon as possible. while launching 
the National Technology Mission on Drink-
ing Water, the Government had promIsed 
not only to provIde 55 sub-missions but also 
to provide economIc assistance for more 
than one SUb-mission, if needed, to the States 
like Raiasthan. Uttar Pradesh, Madhya 

Pradesh, Karnataka and Maharashtra and 
some other regions like hilly regions of Uttar 
Pradesh and Marathwada region in Mahar-
ashtra. But we see that in a way, the National 
Technology Mission on Drinking Water too 
has been relegated to the background. You 
are paying no attention to it. Nor is any 
assistance being given for that. I urge upon 
you to change its name to National Drinking 
Water Board, if you feel allergetic to its 
present name of its being originated during 
the days of Congress regime. All the states 
should be made the members of this Board 
so that both the state as well as the Central 
Governments can pull their funds in the 
Board so as to enable them to solve the 
water problem and we will be able to tell the 
people that all the problem villages which 
you may call them as fio-source villages, will 
have an access to the availability of water 
within 2-3 years. Then and only then can we_ 
fulfil flur national commitment. 

Mr. Chairman, Sir, lastly, I would like to 
suggest that there is a dispute over the 
sources of water particularly in the hilly re-
gions. I have an instance of Meghalaya were 
there are still 37 per cent problem villages 
with regard to drinking water. The reason 
being this is that every villager establishes 
his right over water. It will be better if nation-
alisation of water is done. You should de-
clare it as a national wealth so that the 
drinking water can be channelised to the 
areas where there is need of it. 

SHRI KESHARI LAL (Ghatampur): Mr. 
Chairman. Sir. 43 years have passed since 
India achieved independence and the previ-
ous Government has not been able even to 
provide drinking water to the citizens of In-
dia. Be it a village or a city or even the capital 
city of Delhi-there is an acute scarcity of 
water everywhere particularly in Naida. Not 
to talk of Jhuggis and Jhonpadi clusters, 
even.colonies like Mandir Marg, Nanakpura 
and Laxmibai Nagar have been facing acute 
dnnking water problem. As many as 1022 
villages in Uttar Pradesh have no source of 
water available to them. Now-a-days, drink-
ing water problem has cropped cropped up 
also in Kanpur city, Kanpur rural, Itawah. 
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Jaloun, Band, Urai, Hamirpur and other 
surrounding areas. This is not the problem of 
human beings alone but the cattle too are 
dying for want of water. 

Mr. Chairman, Sir, the people of Kanpur 
have been pressing their demand for the 
construction of Ganga barrage for years but 
the previous Government paid no attention 
to it. The Urban Development Minister of 
Uttar Pradesh allocated Rs. 100 crore for 
Ganga Barrage at Kanpur. I would like to 
urge upon the Government to commence 
the work on this project as soon as possible. 
The hone Prime Minister in his reply to one of 
my written questions in April last had said 
that Rs. 39.90 crore had been allocated for 
cleaning the Ganges in Kanpur so as to 
provide pure and safe water to the citizens 
thereof. I feel grateful to the han. Prime 
Minister for this and compliment him. 

Mr. Chairman, Sir, there is still the prob-
lem of drinking water in different states of our 
country. There are a total of 9201 villages 
spread over in Assam, Bihar, Goa, Gujarat, 
Haryana, Himachal Pradesh, Jammu and 
Kashmir, Kerala, Madhya Pradesh, Mahar-
ashtra, Manipur, Meghalaya, Mizoram, 
Nagaland, Orissa, Punjab, Rajasthan, 
SiIOOm, Tamil Nadu, Tripura and Uttar 
Pradesh, where drinking water is not avail-
able. Of these, the highest number of vil-
lages, i.e. 1022 villages are in U. P. People 
fetch water from places miles away from 
their localities. In a similar manner, as per 
the information furnished by the Govern-
ment, there is no problem village in Andhra 
Pradesh and Arunachal Pradesh having no 
safe drinking water facility. There are 1984 
such villages in Assam, 106 in Bihar, 2 in 
Goa. 215 in Gujarat. 271 in Haryana, 1168 in 
Himachal Pradesh, 1013 in Jammu & Ka-
shmir, one in Kamataka, 10 in Kerala, 258 in 
Madhya Pradesh, 369 in Maharashtra, 53 in 
Manipur, 1758 in Meghalaya, 117 in Mizoram, 
99 in Nagaland, 1734 in Orissa, 929;n Punjab 
and 680 tn Raiasthan. Ukewise, 2324 vil-
Iage$ of Uttar Pradesh have absolutely no 
drinking water arrangements. There are 

12.764 such villages where there is no drink-
ing water facility. I welcome the Govern-
l1'ent's decision of providing 6406 problem 
villages, out of 12. 764 such villages, the 
drinking waterfacilities by 31.3.90 and would 
like to impress that this facility should be 
mad,. "'lilable, as soon as possible, district 
wise, ~.;:,. ~very province of the country. In 
addition to this, I would like to submit that 
work on Ganga water Pollution, for which 
funds have been allocated, in Kanpur city of 
Uttar Pradesh should be initiated on priority 
basis. The Government has not been suc-
essfully able to make available adequate 
drinking water supplies along with the dE:'/el-
opment and expansion of urban areas. There 
is an acute shortage of water in celtain 
localities. The supply of drinking water is not 
equable. It seems that there would be a 
rationing of water for the Government em-
ployees. The residents of Mandlr Marg, Moti 
Bagh, laxmibai Nagar and l.N.A. in Delhi 
are getting water in small quantity. Shri Mittal 
of Noida has ::;tated that Noida has a popu-
lation of two and a half lakh people whereas 
more than 50,000 outsiders are employed in 
different factories there. There are a number 
of cattle and milk dairies that suffer for short-
age of water. They said that it was a tempo-
rary problem and they would solved it soon. 
But this is no more a temporary problem. It 
has been there for many years and it has 
assumed serious dimension. Besides, dis-
suading the Government, the bureaucracy 
plays a farce with the public also. I would like 
the Government to immediately look into this 
problem and solve it. 

SHRI SA TYNARA YAN JATIYA (Unain): 
Mr. Chairman Sir, concern for water is as old 
as humanity. Rahim, the great poet has said: 

"Rahiman pani rakhiya 
bina pani sab soon, 
pani gaye na ubrai 
moti manas choon. 

The Government is faced with a chal-
lenge of making adequate provision of drink-
log water. The problem of drinking waterstm 
exists even after four decades of independ-
ence. We have made striding advances with 
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regard to country's progress and science 
and technology. H. aIongwith making tall 
proclamation we are not able to provide 
adequate drinking water facilities. we are 
only displaying our infirmities or incapabili· 
ties. There is shortage of water in South 
Delhi and Janakpuri and in Delhi as a whQle. 
H this is the situation in the capital. where 
else can we expect water to be in adequate 
supply? I would. therefore, like to submit to 
the Government that the previous Govern-
ment lost its credibility for whatsoever it 
might have done. There goes a maxim in my 
locality that a sword or a pearl is of no use 
once its shine diminishes or faces out. The 
shine, that is the credibility of the Govern-
ment should be apparent. My suggestion 
should, therefore, be taken as a challenge by 
the Government. There is the problem of 
drinking water in villages today. The Govern-
ment conducts surveys to identify the vil-
lages with no drinking water facilities. Ac-
cording to the information collected from the 
Government through Question-Answer ses-
sions, there are 12, 764 such problem vil-
lages out ot which 6406 villages will be 
provided with drinking water facilities by 31 st 
March and the rest 6358 villages will be 
covered in the Eighth Five Year Plan. But I 
ask how will you do it? Have you got an 
Allahdin's lamp? Till the time you will com-
plete your assessment of the problem vil-
lages, 'there would emerge yet another prob-
lem of shortage of water in the villages that 
did not have it earlier because of the lower-
ing of underground water-level. This will 
create a new problem for you. 

One of our colleagues w,as just now 
saying that the handpumps are not installed 
deep down the earth. Being shallow, they 
can only draw the upper levels of water out. 
This should not be mistaken to be the urti-
mate remedy to the water problem. 

The Government has formulated many 
schemes to meet this water problem like the 
one of M.N.P. Programme. Under this. the 
Government makes provisions-and chalks 
out schemes. But we see that it is during the 
days of summer that the mystery and sus-
pense with regard to these schemes be-

come public. In such a condition. people 
rattl",and cry for water. I wish to say that top 
priority should be given to this problem of 
water. All the progress we have made will be 
nullified and relegated to the background if 
we do not do so. There is no drinking water 
in far flung villages today. The people of such 
villages make use of the water lell or con-
served in streams and ponds. That is not the 
water worth drinking as it contains the bacte-
ria of disease. Use of such water for drinking 
purposes leads to many ailments. Who is 
going to take care of such far flung areas 
where there is no water in the wells, ponds or 
streams thereof. We talk of shortage of water 
in metropolitan cities like Delhi. Madras. 
Calcutta and Bombay. It is better if you are as 
anxious about the problem of villages as you 
are about these cities. In our area there are 
thousands of villages where drinking water 
facility is not available. In Shohpur Johra 
block of Bhind-Morena in Madhya Pradesh, 
drinking water is not available to the animals. 
Consequently two thousand heads of cattel 
have perished. Besides, reports of loss of 
human lives are also being received. 

Nature has gifted us air and water and 
we are very grateful to it forthis. But we have 
not been able to conserve water properly. 
This speaks of our inefficiency. Madhya 
Pradesh continues to face the problem of 
drinking water even today. In his statement 
the hon. Minister has said just now that • so 
far only Governments of Madhya Pradesh 
and Tamil Nadu have submitted memoranda 
seeking Central assistance for drought relief 
including drinking water during the year 1990-
91-. I would like to know from the hone 
Minister as to when will he allocate there 
funds for assistance? This assistance should 
be given instantly. The Madhya Pradesh 
Government has asked for As. 194.48 crores, 
out of which only As. 6.94 crores have been 
given. 

The Government says that efforts are 
being made to solve the drinking water prob-
lem. I would like to know at to how this is 
going to be done? The funds given by you 
are not sufficient to buy even earthen pitch-
ers and thus how can it provide water? 
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Hollow plans and scheme confined only to 
papers are not going to quench the thirst. If 
food is not available for sometime it is toler-
able but no one can survive without water 
even for a short while. As such water should 
be given the top most priority. 

You know that 'Kumbh Parva' takes 
place in our area. One crore people are likely 
to visit Unain on the occasion of this festival 
during 1992. As pertheforecast made by the 
meteorological Department, there would be 
deficient rains this time. H drinking water is 
not available at a place which is going to be 
visited by one crore people, how will they 
manage wrthout water? You should mobilise 
various resources to overcome the problem 
which is going to arise on account of short-
age of water. There goes a saying in our area 
which means that we should foresee our 
future needs and act accordingly. Two crore 
people are going to be benefited by the 
Narmada-Shipra link project. You should 
pay adequate attention towards this project. 
Priority should be given even to the minor 
schemes related to drinking water so that we 
could overoome the water crisis. I am confi-
dent that the Government will pay full atten-
tion towards this and will accept the chal-
lenge of overcoming this problem at this 
crucial hour. When storm hits, it throws the 
water supply system out of gear. Druring 
drought, there is shortage of water and in the 
event of excessive rains, the entire system 
gets upset. Therefore, I would like to say 
through you that this problem should be 
given the topmost priority. I want to know 
what serious measures will the Government 
take to solve the entire problem? In order to 
solve this problem I would request that the 
trouble-torn villages should be surveyed 
again, sufficient funds should be made avail-
able to complete the schemes, which have 
been abandoned mid way. The sources of 
drinking water shoulO be expanded and new 
sources should be exploited on priority ba-
sis. For attaining the above said objectives, 
the Central Government should, in a planned 
manner, fulfil the demands of various State 
Governments including Madhya Pradesh 
Government. 

[English] 

SHRI EDUARDO FALEIRO (Mor-
mugao): Sir. I cannot say anything better 
than said by my colleagues. So. we can have 
the r~ply of the Minister now. 

THE MIf,a(STER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): I am 
thankful to the hon. Members for their views. 
Mr. Harish Rawat has put his views very 
correctly. My Ministry is in charge of Delhi. 
But regarding other urban areas, the Central 
Government has no programme at all. So, 
this is the situation. It may be interesting for 
the han. Members to know that we have 
been a participant as a signatory to Interna-
tional UN Accord, a declaration for getting 
100 percent water supply and sanitation. 
Even though we were signatories and took 
pains to achieve the objectives, it became 
elusive. Therefore, we hadto cut our targets. 
Instead of 100 per cent water supply, we had 
to reduce it , But I am sorry to say that even 
the reduced target is yet to be achieved by 
us. This position is because of financial 
constraints. We could not devote much of 
our resources to this important aspect of life. 

PROF. N.G. RANGA (Guntur): That is 
the t1eauty of our planning. 

SHRI MURASOLI MARAN: That is right. 
Rangaji, planning was very well done. For 
9xample, in the Seventh Plan, the Working 
Group suggested an investment of Rs. 19883 
era res but we got only Rs. 2935 erores. So, 
planning was good. But we could not pro-
vide funds. So, the story continues. Even in 
the present Eighth Plan, we have demanded 
Rs. 13950 crores for urban water supply 
alone. Let us wait hopefully. In the current 
year, urban water supply has been one of 
much neglected areas. Rural water supply 
has been and should be taken care of and at 
the same time, equal importance should 
have been given to urban areas also which 
was not. For the first time, in 1990-91 some 
recognition has been given for the need of 
urban water supply. I think it wi" be very 
interesting for Prof. Ranga to know th,at Rs. 
3 crores have bee allotted for urban water 
supply. In these Rs. 3 crares, Rs. 2 era res 
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have been allocated for equity support of 
HUDCO. The balance is Rs.1 crore. The 
budgetary support for the rural water supply 
is R s.1081 crores. This sector should get 
more allocation. And the urban people also 
should get aqual importance. This is the 
situation. 

DR. BIPLAB DASGUPTA (Calcutta 
South): Does it include irrigation also? 

SHRI MUAASOLI MARAN: No. lam 
talking of drinking water. Most of the hon. 
Members spoke about the situation in Delhi. 
In fact, Mr. Harish Rawat asked as to whether 
the 70 MCD water supply is based on the 
population of 1981 or not. It is not so. The 
requirement of water for the population of 88 
lakhs in 1990 at the rate of 60 gallons per 
capita per day has been assessed at 530 
MGD. The present water supply is 460 MGD 
and thus there is a shortage of about 70 
MGD. But it is all statistics and calculations. 
We all know and the specialists of Delhi are 
sitting here. If you ask me, there ;s enough 
water in Delhi, but you can say that the 
distribution is very bad. Water tanks and 
other things are situated in the north-east 
areas, but the town has spread in the other 
sides. Therefore, there is the problem of 
distribution and pumping of water. These are 
the two difficulties that Delhi has to face. 
( Inte"uptions) 

MR. CHAIRMAN: The hon. Member 
cannot participate in the Calling Attention, as 
per rules. No interruptions please. 

SHRI MURASOLI MARAN: Delhi is a 
very pampered city, because it is the capital 
of India. 

According to the World Health Organi-
zation, the metropolitan cities need 60 gal-
lons of water per capita per day. Delhi gets 
52 gallons, Greater Bombay 29 gallons. 
Calcutta gets 20 gallons, Madras gets 15 
gallons, Hyderabad gets 34 gallons, Banga-
lore gets 29 gallons etc. This is the situation, 
but we cannot underestimate the needs of 

Delhi citizens. Delhi b~ing the capital city of 
India, naturally they can raise their voice in 
the Parliament. I will start with what the 
Government is going to do in the long-term 
and short-term. 

As I have already told you, the first 
phase of 20 MGD Water Treatment Plant 
has already been commissioned at Wazira-
bad. The second phase will also be commis-
sioned before the 15th June, 1990. It will give 
an additional water supply of 20 MGD. Then, 
the first phase of the 12 MGD Water Treat-
ment Plant at Okhla is going to be inaugu-
rated on 31st May. This will improve the 
water supply in West Delhi and rural Delhi. 
The two reservoirs with booster pumping 
stations are going to be inaugurated shortly; 
one at Janakpuri on the 26th May, 1990 and 
the other at Sadella probably in the first week 
of June, 1990. This will help in more equi-
table distribution of water supply in western 
Delhi. 

Not only this; there are certain mid-term 
plans also. A 100 MGD Water Treatment 
Plant at Haiderpur by exchange of raw water 
from Haryana for treated affluents is getting 
read~. Probably this will get ready some time 
in 1992. 

( Interruptions)· 

MR. CHAIRMAN: Nothing will go on 
record. I am here to regulate the proceed-
ings as per rules. That question will not be 
recorded. Minister need not answer that. 

SHRI MURASOLI MARAN: Again, there 
is a plan for 40 MGD Water Treatment Plant 
at Nangloi. Lands have been acquired. It will 
be ready within one and a half years to two 
years. Again, there is another plan for 100 
MGD Water Treatment plant at Wazirabad 
on the basis of release of 300 cusecs of 
water from Tehri dam under construction. It 
is a long term plan. These are the plan. But 
at the same time I may tell you that there are 
difficulties. I don' underestimate it. About 
150 tankers have been commissioned to 
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supply water to the rural araas and the Delhi 
Administration has assured us that they would 
increase it by any number. Moreover. trom 
tomorrow onwards they are going to install a 
telephone. H anybody rings that particular 
number. immediately he will be gattingtanker. 
This is a new arrangement we have made. 
We assure the Delhi citizens that Govern-
ment is aware of the problem and we will be 
doing our best. (/ntemJptions) 

MR. CHAIRMAN: As per th~ rules, it is 
not permitted. 

( Intenvptions) 

MR CHAIRMAN: You are not a party to 
this debate. And as per the rules. no clarifi-
cation is permitted. I am sorry. you must 
respect the rules. 

15.42 hrs. 

STATEMENT UNDER DIRECTION 115 

formulation of National Pest Control 
Policy 

SHRI eDUARDO FALeiRO (Mor-
mugao): Mr. Chairman, Sir. With your per-
mission, I rise to make a statement under 
Direction 115 as under: 

On 26.5.90 in connection with Starred 
Question No. 615 I had asked the Minister 
lor Food and Civil Supplies. Shri Nathu Ram 
Mirdha. whether he or the Government had 
received a representation for a National Pest 
Control Policy and, if so, from whom the 
representation had been received and when 
would the porlCY be formulated. The reply 
was ambiguous and inaccurate. The true 
facts do not appear from the record of the 
proceedings. The Voluntary Health Associa-
tion 01 India in a letter addressed to the 

Deputy Prime Minister and Minister of Agri-
culture to whom my question was initially 
directed had sought the formulation of such 
apoJicy. 

I would, therefore, request the Hon'ble 
Minister to clearly state whether such a 
representation was indeed received and. if 
so, contents thereof and action proposed to 
be taken thereon. 

SHRI RAJENDRA AGNIHOTRI 
(JhaAsi): Sir, I am on a point of order. 

MR. CHAIRMAN: There is no point of 
order. I cannot permit you. 

( Interruptions) 

MR. CHAIRMAN: Under which Rule are 
you raising; the point of order?Which rule 
has been violated? 

( Interruptions) 

MR. CHAIRMAN: The han. Members 
must understand that they can raise a point 
of order only if there is a violation of any rule. 
Otherwise you cannot raise a point of order. 
You cannot raise a point of order just be-
cal....:te you want some information or some 
points to be clarified. 

( Inte"uptions) 

~R. CHAIRMAN: Please receive your 
seat. Whatever the han. Member is saying 
will not go on record. 

(Jntsffuptions)"' 

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (SHRI NATHU RAM MIRDHA): 
Sir. A representation from Voluntary health 
Association of India has been received on 
4th January. 1990, which deals with many 
issues on the use of pesticides such as 
thrust to biological amtrol, Integrated Pest 
Management (IPM) and organic farming; 
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and measures to discourage indiscriminate 
use of existing pesticideS. The representa-
tion also inchJdes a demand for the creation 
of special body to formulate a NATIONAL 
POLICY ON PEST AND DISEASES CON-
TROL The representation is undet exami-
nation of the Government 

15.46 hrs. 

BUSINESS ADVISORY COMMITTEE 

TweHth Report 

[Eng/ish] 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARTY AF-
FAIRS AND MINISTER OF STATE IN THE 
MINISTRY OF TOURISM (SHRI SATYA 
PAL MALIK): I beg to move the following: 

"That this house do agree with the 
TweHth Report of the Business Advi-
sory Committee presentedtothe House 
on the 23rd May, 1990." 

MR. CHAIRMAN:- Motion Moved: 

"That this House do agree with the 
Twelfth Report of the Business Advi-
sory Committee Presented to the 
House on the 23rd May. 1990." 

Shri A.K. Roy. 

SHRI A.K. ROY (Dhanbad): I have 
moved amendments to that. 

MR. CHAIRMAN: You cannot put such 
amendments. It is not Sldmissible. In normal 
course, such Amendments in the Business 
Advisory Committee's recommendations are 
not entertained. But you make some Amend-
ments in special cases for the change of 
time. That is all. You cannot do like that 

. SHRI A.K. ROY: I am on a point of order. 
My point of order is this. Rula 290 says: 

"At any time after the report has been 
presented to the House a motion may 
be moved that the House agrees with' 
amendments or disagrees with the 
report: 

Provided that an amendment may be 
• moved that the report be referred back 
to the Committee either without limita-
tion or with reference to any particular 
matter; 

Provided further that not more than 
haH an hour shall be allotted for the 
discussion of the motion and no 
member shall speak for more than five 
minutes on such motion.-

Nowhere it has been written or specified 
that only on the question of time the amend-
ment should be made. It is a rule. The rule 
clearly specifies that. Those of us, who were 
in the Sixth and Seventh lok Sabhas, had 
moved several times, such amendments. 

SHRI G.M. BANATWAlLA (PoMani): 
Say Eighth lok Sabha also. 

SHRI A.K ROY: Ido not know abouttha 
Eighth lok Sabha because I was not there. 
Therefore I have said that. But we had moved 
amendments in Sixth and Seventh Lok 
Sabhas. That was done because so many 
items were omitted or so many items have 
been left out We have got our right to put 
suggestions, even amendments. We have 
put them in a proper time and in a proper 
form. I have moved the amendment. I would 
like to be educated by you on what-ground 
was it rejected? 

SHRI EDUARDO FALEIRO (Mor· 
mugao): I would like to add to this. As the 
hon. Member. I have beAn here in the Sixth, 
Seventh, Eighth and Ninth lok Sabhas. 

MR. CHAIRMAN: Congratulations. 

SHRI EDUARDO FALEtRO: This is the 
position. This rule empowers the back bench· 
ers to make suggestions on items of busi-
ness which the Business Advisory ,..~rnit· 
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tee has not considered. I intervened only for 
this purpose. I am very much concerned with 
the curtailment of the rights of the Members 
to free speech, within the Rules. That is my 
only concern. I have examples of orderly and 
effective debate. I can give you today the 
example of amendments which were given 
to the Business Advisory Committee's Re-
port that I personally suggested on items 
which were entirely outside the Report The 
practice which we follow is this. The Mem-
bers suggest and the Minister tells us as to 
what are the items to be taken up next week 
or thereafter. The Members then say that we 
have got other items which are of great 
concern to us and they much also be dis-
cussed in the House. Therefore, this is the 
right of the Members to highlight certain 
points. This right is being taken away now. 
We should not do this. If we do this, then we 
may witness all sorts of troubles. Such troub-
les may arise dueto undue curtailment otthe 
right of free speech of the representatives of 
the people. 

MR. CHAIRMAN: There is nothing to do 
with free speech. 

( Interruptions) 

SHRI A.K. ROY: I want to add furtherto 
it. I proposed two fundamental items-one 
was the right to work and another was labour 
participation in management for which this 
National Front Government is committed. 
They wanted to bring the Bill in this Session 
itsel1. Why have they omitted it? I propose 
that those amendments may be included. 

MR. CHAIRMAN: You have made it 
clear. I have gone through your amend-
ments. Your amendments are before me. 

SHAr A.K. Aa.V: Mr. Chairman, you 
also know that in order to confuse the House, 
often people refer to the rulings and delibera-
tions of Kaul and Shakdher. Somehow or the 
other, I find they are also in support of us. 

On page 663, it says: 

M ••• The Motion that the House agrees 
with the report of the Committee is 
normally adopted by the House unani-
mously." 

tiere, you are correct, Sir; but then it says: 

alt is, however, open to members to 
suggest variations in the time recom-
mended in respect of the various items 
of business or to modifications ...... .. 

"or to suggest modifications"-you 
must note. 

" ... to any other recom mendation of the 
Committee by tabling suitable amend-
ments to the motion. An amendment 
can also be moved that the report be 
referred back to the Committee either 
without limitation or with reference to a 
particular matter. .... 

MR.CHAIRMAN: I have understood your 
point. 

SHRI A.K. ROY: In accordance with this 
"a particular matter", I have suggested that 
the Right to work and the Workers' Participa-
tion in Management should be included. 
That was my amendment. Kindly also edu-
cate me, Sir, on how and on what grounds 
you are rejecting it. 

MR. CHAIRMAN: I will educate you. 
Now Mr. Thomas. 

SHRI EDUARDO FALEIRO: For a 
considered view, please take it to the Rules 
Committee. 

MR. CHAIRMAN: With the existing 
rules, I will give you the ruling. 

~HRI P .C. THOMAS (Muvattupuzha): 
Aule 290, as it has been read, has to be 
given effect to, because some of the parties 
here-' can quote my own case-do not have 
representation in the business Advisory 
Committee. We do not know what exactly is 
transpiring there. There is absoJutely· no 
possibility for us to come to have a knowl-



469 BAC. Report JYAISTHA 3,1912 (SAKA) B.A.C. Report 470 

edge of what is being discussed there. We 
do not get a chance to suggest, or to make 
suggestions there. So, the only forum where 
we can suggest matters of importance which. 
we feel, at'e important is this forum i.e. before 
this House; and the only rule for that, is rule 
290. So, I pray that rule be given effect to. 

SHAI HARISH RAWAT (Almora): My 
suggestion is that at least as per rule 290. 
you allow us to make our submissions. Then 
the Minister can say whether he will place 
them before BAC. It will be for BAC to con-
sider those suggestions. 

MR. CHAIRMAN: Mr. Rawat, I appreci-
ate your point. I do not mind even if the rules 
ar~ amended; but I can give a ruling on the 
basis of what is there today. 

SHRI HARISH RAWAT: Rule 290 helps 
the Members. 

SHRI EDUARDO FALEIRO: It is a cur-
tailment of the rights of the Members. 

SHRI A.K. ROY: Where has the rule 
been amended? Tell us how. 

MR. CHAIRMAN: Please resume your 
seat; don't go too far. 

PROF. P. J. KURIEN: I am first reacting 
on this point. In the 7th ana 8th Lok Sabha, 
I was a Member; and it was the practice that 
for the BAC's report, amendments were 
suggested by Members. It was the practice. 
That practice should not be discontinued. 

MR. CHAIRMAN: You have not raised 
any new point. Now Mr. Banatwalla. I do not 
want any repetition of the points. 

SHRI G.M. BANAlWALLA (Ponnani): I 
would concede that there was an earlier 
decision of the Speaker to the effect that 
when this report is presented. there may not 
be submissions by the Members with re-
spect to the business to be taken up. How-
ever, that is totally different from amend-
ments to the Motion which the han. Minister 
moves. The Motion says that the BAC's 

report is to be adopted. When this Motion is 
before the House, the House has every right 
to give notice of necessary amendments to 
the Motion. That;s the general right also. and 
the right protected by rule 290. And there can 
be no curtailment of such a right. unless and 
until the rules are either suspended or 
amended; and no such thing has taken place. 

SHRIMATI GEETA MUKHERJEE 
(Pan skura): Aslar as the rule is a:mcerned, 
doubtless the rule provides for Members 
suggesting amendments. With regard to this, 
there are two things which I would like to 
submit for your consideration. Asfar as the 
8th Lok Sabha is concemed, at its tail-end-
my friends would remember it-the unre-
stricted right was curtailed. Members could 
give notice; but then, ten would be taken out 
of them through ballot. But those notices had 
to be given before 10 o'ctock. as it is with all 
the notices. Therefore, while defending the 
rule and also standing for the rule, myobser-
vation says that al~ such notices should have 
been received be:')re 10 o'clock. 

( Inteffuptions) 

SHRI A.K. ROY: I gave it before 10 
o'clock. (Interruptions) 

SHRI HARISH RAWAT: You kindly al-
low the members to move them. (Interrup-
tions) 

MR. CHAIRMAN: Many members have 
referred to Rule 290. But the main rule is288, 
which is a relevant rule. It contains the func-
tions of the Business Advisory Committee. It 
reads as follows: 

"'t shall be the function of the Commit-
tee to recommend the time that should 
be allocated for the discussion of the 
stage or stages of such Government 
Bills and other business as the Speaker, 
in consuhation with the Leader of the 
House, may direct for being referred to 
the Committee." 

So, the function of the Committee is only 
to decide the time and nothing else. It is for 
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tne Government to decide which business is 
to be taken before the House. 

( Intenvptions) 

MR. CHAIRMAN: I have heard you 
enough. Do not teach me now. Please res-
ume your seats. 

(Interruptions) 

SHRI G.M. BANATWALLA: It is curtail-
ment of the rights of the members. I protest 
against it. 

SHRt EDUARDO FAlEIRO: We pro-
test against it. 

MR. CHAIRMAN: I will give the ruling. 
Of course, the rule is very clear. I have read 
the rule. The rule is very clear. What is the 
function of the BAC is very clear from the 
rule. 

( Interruptions) 

SHRI G.M. SANA TW AlLA: We protest 
against your ruling. (Interruptions) It is not a 
proper rule. 

MR. CHAIRMAN: I have to follow the 
rule and the practice of this House. There is 
absolutely no use in making this noise. 

( Interruptions) 

SHRI EDUARDO FALEIRO: I can give 
you today within one hour the instances 
where amendments were allowed to the 
SAC Report and have been allowed. I can 
give you within one hour the amendments 
which have been allowed. (Interruptions) 

SHRI G.M. SANA lWALLA: We protest 
against it. (intem.ptions) 

SHRI HARISH RAWAT: There a~e 
instances where they have been allowed. 
( Interruptions) 

MR. CHAIRMAN: Please resume your 

seat. On the 4th May, 1973, Dr. G.S. Dhillon, 
the then Speaker, gave the following rul-
ing:-

"On 4 May, 1973 when a Member (Shri 
Madhu limaye) gave notice of a sub-
stitute motion to the motion regarding 
adoption of 29th Report (5th LS) seek-
ing to include 3 Short Duration Discus-
sions in the Report for being taken up 
during the next week, ... • 

( Interruptions) 

MR. CHAIRMAN: How can you say 
that there is no ruling? 

( Interruptions) 

SHRI EDUARDO FALEIRO: You take 
your own time. There is no hurry. (Interrup-
tions) 

tAR. CHAIRMAN: Please resume your 
seat. There is no use in making this noise. 
You please hear me, Mr. Rawat. 

( Interruptions) 

MR. CHAIRMAN: Why do you jumps to 
a conclusion before I read the entire thing. 

( Interruptions) 

SHRI EDUARDO FAlEIRO: You give 
it tomorrow in the dignity of Parliament. 

MR. CHAlRMAN : Mr. Fa\elro. don't go 
too far; that is too so much. (Interruptions) 

SHRI A CHARLES (Trivandrum): It is 
very unfortunate. Oon't curtail the rights at 
the hon. Member unnecessarily. (Intenup-
lions) 

SHRI A. K. ROY: It is in time. Everything 
is in correct spirit. (Interruptions) Kindly do 
not misguide the hone Members. 

MR. CHAIRMAN: The amendment of 
Mr. A.K. Roy Is for the inclusion of a new 
item. 
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16.00 hr •. 

That is it. On this there is ruling. Let me 
complete it. 

SHRI EDUARDO FALEIRO: I myself 
have done it hundreds of times. 

MR. CHAIRMAN: The ruling says: 

..... the notice was disallowed by the 
Speaker and Member informed. When 
Member sought to raise the matter in 
the House, the Speaker ruled that 
amendment could be moved to change 
allocation of time recommended by 
Committee but new items of business 
could not be added by amendments, 
and that suggestions for adding new 
items could be made when the Minis-
ter of Parliamentary Affairs made 
statement reo Business for the follow-
ing week." 

That means the next following week. 

Then Dr. Bal Ram Jakhar ruled: 
"On 17 December 1981 when motion 
reo adoption of the 24th report of the 
BAC was moved, Shri Chandrajit Yadav 
wanted to move an amendment. 
Speaker did not allow and observed 
that BAC at its sitting held on 1 0 De-
cember 1981 recommended that in 
accordance with well -established 
convention, amendment could be 
moved to a BAC report to change 
allocation of time recommended by 
committee but new items of business 
could not be added through amend-
ments.-

Then Shri Mavalankar Ruled: 

III have already stated that every 
Member has a right to make com-
ments on the recommendations of the 
Business Advisory Committee but the re 
are ways of exercising the right. I am 
just throwing a suggestion; it any 
Member feels dissatisfied over the 
allocation of time by the Business 

Advisory Committee, the better course, 
to my mind, would be not to table an 
amendment to the motion but to repre-
sent the matter to the leader of his own 
party who was there in the Business 
Advisory Committee. He could then 
explain to him the reasons as to why a 
particular time was fixed up, and the 
matter is aJways open for discussion. I, 
therefore, advisedly said that even in 
this House when some time was aJlo-
cated and it was felt that some more 
time necessary, the result of the adop:-
tion of this motion being that it be-
comes the allocation order of the 
House, it becomes necessary to take 
the sense of the House and the House 
can revise its view of the situation as it 
arises from time to time. That is the 
proper remedy, and not the moving of 
amendments. • 

These are the rulings. So. I am sorry. 
The rules are very clear and the decisions 
are also very clear. 

SHRI EDUARDO FALEIRO: Let us 
discuss it in the Rules Committee. 

MR. CHAIRMAN: You can take it up in 
the Rules Committee. 

PROF. P.J. KURIEN (Mavelikara): 
have to say something on this. The BAC 
confered the matter and certain decisions 
were taken. In those decisions there is a 
decision about the extension of the House 
also. But it is with a certain understanding, 
arrived at in the I'Tleeting. 

MR. CHAIRMAN: It is ncrmatty done. 
PROF. P .J. KURIEN: This is a special 

situation. I thank you, Sir. There is a certain 
understanding on this matter and I would like 
to make it clear that we support the exten-
sion believing that, that understanding stands 
and the Treasury Benches will certainly 
uphbld that understanding. 

SHRI VIJAY KUMAR MALHOTRA 
(Delhi Sadar): What is the understandingt. 

PROF. P.J. KURIEN: Secondly. there 
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was a motion.-I would like to go on record-
a move from this side for placing the papers 
about the Airbus A-320 deal on the Table. h 
was motion under Rule 184. There are only 
three or four days of the sitting of the House. 
I would like to mention it. 

MR. CHAIRMAN: You are free to take 
it up in the Business Advisory Committee. 

PROF. P.J. KURIEN: I would like to 
mention that since a discussion was not 
considered necessary it was not included. 
But I would request the Government that 
those papers Should be laiQ on the Table of 
the House. 

MR. CHAIRMAN: The question is: 

"That this House do agree with the 
Twelfth Report of the Business Advi-
sory Committee presented to the House 
on the 23rd May. 1990." 

The Motion was adopted 

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER 
OF PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): Mr. Chairman, Sir, I have a 
submission to make. In the Business Advi-
sory Committee's Report, it has been men-
tioned thatthe Discussion under Rule 193 on 
the statement made by the Minister of Home 
Affairs regarding the Kashmir matter will be 
concluded by 4 p.m. and it was the under-
standing that the House would sit up to 8 
p.m. to complete the four Bills between 4 
p.m. and 8 p.m. That was the understanding. 
The time was allotted accordingly. (Interrup-
tions) It was agreed accordingly yesterday. 
If your leaders agree and if you do not agree. 
then there is no need for the Business Advi-
sory Committee .. (Interruptions) Sir, during 
the last two or three days. none of the Gov-
ernment business has been taken up; not a 
single Bill has been discussed. Therefore, I 
request that alleasl one or two Bills be taken 
up before the Discussion under Rule 193 
starts. (/'*'«Uptions) Alright, you fix the time 

for the Discussion under Rule 193. How 
much lime will you allet? When will we take 
up the BiD? How long will we sit? 

MR. CHAIRMAN: You can raise it after 
Matters under Rule 3n. 

When the Discussion under Rule 193 is 
taken up, you can raise it. 

Now, Matters under Rule 377. 

16.08 hrs. 

MA TIERS UNDER RULE 3n 
[English] 

(I) Need to bring Vlsakhapatnam, 
Vizianagaram and Srlkakulam 
districts under South Central 
Railway Oi'/lsion, Hyderabad 

SHRIMATI UMA GAJAPATHI RAJU 
(Visakhapatnam): The districts of 
Visakhapatnam, Vizianagaram and Sri-
kakulam (Andhra Pradesh) come under the 
South-Eastern Railway Division. With the 
result) the residents of these districts are 
compelled to go to Bhubaneswar (Orissa) 
for their interview and recruitment formalities 
in the Railways, as the Board headquarters 
is located there. There is a long standing 
demand froO) the people of these districts to 
attach thest;, districts to the South Central 
Railway Division. instead, whose headquar-
ter is at Hyderabad in Andhra Pradesh. This 
will streamline railway functioning and bene-
fit the residents of area as well. The Govern-
ment may please look into the Matter. 

[ Translation] 

(II) Need to declare Dharchula and 
Munstar. areas In district 
Pithoragarh of Uttar Pradesh 
as Tribal areas 

SHRI HARISH RAWAT (Almora): Mr. 
Chairman. Sir. I want to raise the following 
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matter under rule 3n: 

Dharchula and Munsiari development blocks 
of Pithoragarh district and Joshimath and 
Tauns areas in Uttar Pradesh are inhabited 
by tribals. The other tribes inhabitating in 
these areas have not been recognized as 
tribes although they are economically , 
educationally and socially backward. Their 
family status, cultural and social conditions 
are also alike. The Anwal tribes living in this 
area are tribal people in all respects, but 
inadvertantlythey have not been recognized 
as tribes. 

Due to discrimination in there border 
areas, there is resentment among the people. 
A demand for declaring these areas as a 
tribal area (Scheduled area) is outstanding 
for a long time. A request has also been 
made by U.P. Government in this regard. 

Therefore, my submission is that the 
Government of India should declare these 
areas as tribal areas (Schedule areas). 

[English] 

(iii) Need to look Into the Griev-
ances of College/university 
employees In the country 

SHRI 8HABANI SHANKAR HOTA 
(Sambalpur): About one lakh employees of 
the Universities in the country are demand-
ing uniform pay-scales' and service condi-
tion, adequate housing, representation of 
the employees in the University bodies such 
as Senate and Syndicate, regularisation of 
services of casual employees, triple retire-
ment benefits of pension, gratuity and con-
tributory provident fund and democratisation 
of University etc. for the last so many years. 

There is widespread discontentment 
amongst university teachers and other 
employees in almost-all the universities in 
the country. In spite of Supreme Court judg-
ment of 21 February. 1978, the right to form 
trade unions has not been made available to 
these employees and they are deprived of 
their ("I,)nstitutional right. 

The University Grants Commission 
whicn prescribed pay-scales for the teach-
ers of all the Universities in the country, 
refuses to consider the cases of the non-
teaching employees. 

I demand that the Central Government 
must take immediate steps to settle the just 
and genuine demands of the employees and 
prescribe uniform pay-scales as stated 
above. 

[ Translation] 

(Iv) Need to connect Karoli with 
Dholpur and Gangapur In Ra-
jasthan by rail for its Indus-
trial development 

DR. KIRODllAl MEENA (Sawai Mad-
hopur): The issue relating to linking of KaroH 
area of Rajasthan by railway line has been 
raised many a time. The entire area is very 
backward as it consists of rough terrain and 
ravines and is infested with dacoits. H this 
area";s linkad with Dhauipur and Gangapur 
through a broad guage railway line, a link 
with Central railway and Western Railway 
will be established which will greatly benefit 
the Government besides providing facilities 
to 5-6lakh people reSiding in 1500 sq. meiles 
of area of Karch, Sawai Madhopur, Oausa, 
Jaipur and Dhaulpur. This will also provide 
relief from dacoit menace in the ravines of 
Karoli and Dhaulpur areas. 

16.12 hrs. 

[DR. THAMBI DURAl in the Chair) 

Mines of red and white stone (Slabs) are 
in abundance in this area and these slabs 
are even exported. The buildings having 
historical importance such as forts at Agra, 
Delhi Sikri and Rashtrapati Bhawan and 
Parliament House have been constructed by 
using these stones.1he stone \ndus\yY w\n 
be benefited if rail line link is provided. This 
will also help i'1 tackling problems like unem-
ploYll'ent, staNation and illegal mining and 
would also fetch royalty worth crores of rupees 
to the Government Besides stone, iron, 
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copper and Panna mines are also there in 
Karcli area. High grade lime stone which is 
used for making cement is also found there 
in abundance. This will promote growth of 
industry to a great extent. The trade of beetle 
and Tendu leaves which are found there will 
also increase. Places like Timangarh and 
Kailadevi which are of historical importance 
and have scenic beauty can be made acces-
sible for the tourists. 

In 1956 the then Railway Minister Shri 
lal Bahadur Shastri had given an assurance 
to complete this project during the Second 
FIVe Year Plan. Keeping in view the fully 
favourable conditions and also with a view 
to facilitate development of backward and 
rural areas, I demand that Karoli should be 
linked with Dhaulpur and Gangapur by rail-
way line so that while solving many problems 
connected with this area, industrial develop-
ment could also take place in a big way. 
Therefore, in the interest of the Government 
as well as in the public interest, it is abso-
lutely essential to link Karoli with a railway 
line. 

[English] 

(v) Need to review the decision of 
EeL to close down six mines 
In West Bengal 

SHRI HARADHAN ROY (Asansol): A 
grave situation has arisen because of the 
decision of ECl, a subsidiary of Cll, to close 
down six mines in West Bengal. by transfer-
ring workmen to other mines and ignoring 
the strong protest from Central Trade Union. 
Since 1987. ECl has already closed down 9 
mines in this fashion. This action of the ECl 
wHI not only deprive the nation thousand 
million tonnes of its valuable rich coal re-
serve worth thousands of crores of rupees 
but at the same time, large scale gas, fire 
and subsidence will affect the lives and 
property in this area as safety measures or 
sand stowing in a scientific method has ben 
fully neglected. In Raniganj coal bett nearly 
100 viUagesltowns have been declared 

unsafe due to the slaughter and unscientific 
mining operations. 

I would request the Ministerto intervene 
in the matter and advise the Eel not to 
pursue the proposal in the interest of the 
nation. 

[T rans/ation] 

(vi) Need to provide financial as-
sistance to Bihar for the devel-
opment of Bhojpur district 
under Sidhartha Development 
Scheme 

SHRI TEJ NARAIN SINGH (Buxar): Mr. 
Chairman, Sir, Bhojpur district is backward 
so far as economic development is con-
cerned. Under the Siddharth Development 
Scheme of the Central Government it was 
proposed to develop only 10 out of the 19 
blocks of Bhojpur district. but the condition of 
all the blocks is still pathetic. 

Therefore, I request the Government 
to provide adequate funds to the State 
Government under the Siddharth Develop-
ment' Scheme to facilitate all round develop-
ment of all the blocks of Bhojpur district. 

[English] 

(vII) Need to settle claims of refu· 
gees settled In various parts 
of J.K. 

SHRt JANAK RAJ GUPTA (Jammu): A 
large number of refugees from Pak occupied 
areas of J&K State migrated During the wars 
of 1947. 1965 and 1971 and settled in the 
districts of Jammu, Rajouri. Poonch, Udham-
pur, Kathna and Doda, but their claims have 
not been settled so far. The Government 
promised to pay a sum of rupees twenty five 
thousand to each famity as a lumpsum to 
settle their claims but so far, no money has 
been paid to them. The petition Committee 
of the Parliament after studying their prob-
lem, have also recommended for the settle-
ment of their problems. 
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would like to urge upon the Govern-
ment to provide additional funds to State 
Govemment to settle their claims to pay 
them Rs.12S00 as grant-in-aid and Rs. 
12500 as interest free loan as agreed by the 
Govemment. 

[Trans/ation ] 

(vIII) Need to Include construction 
of proposed Auranga And 
Kanhar reservoirs In Bihar 
during the current plan 

SHRI JORAWAR RAM (Palamau): Mr. 
Chairman, Sir, I would like to draw the atten-
tion of the Minister of Water Resources 
Ministeroftowards Palamau district of Bihar. 
In Palamau district irrigation facility is avail-
able only for 84,000 acres of agricultural land 
out of a total f 10.31 lakh acres, but assured 
irrigation is available for 67,000 acres only. 
When the construction of the Koyel water 
reservoir was started in 1970, the represen-
tatives of this district protested with one 
voice saying that the said reservoir would be 
helpful for the irrigation of barely 40,000 
acres of land and its special benefits would 
be zvailable to Aurangabad and Gaya dis-
tricts. At that time the then Bihar Govern-
ment gave the assurance that 1,61,000 and 
1,46,000 acres of land respectively will be 
irrigated with the waters of Auranga and 
Kanhar water reservoir schemes and the 
Kanhar reservoir will provide 400 megawatt 
of electricity which would be a creditable 
achievement for India. Butthe Bihar Govern-
ment has stopped work on the above men-
tioned projects. The then Bihar Government 
in 19n had sanctioned Rs. 450 crores for 
these projects but the amount was spent on 
other heads. 

h may be mentioned that the approval of 
the Planning Commission and the Ministry of 
Forest and Environment has been received 
and administrative approval to the tune of 
Rs. 125 crores has been given. Therefore, 
immediate action should be initiated to 
commence work on the said projects in the 
1990-91 plan and the Auranga Amanat and 
Kanhar reservoir projects should be in-

eluded in the 1990-91 plan. 

[English] 

MR. CHAIRMAN: Now, we are taking 
next item Discussion under Rule 193. The 
time allotted is 2 hours. Today we are going 
to sit upto 8 O'clock. Just now, we have 
adopted the Twelfth Report of the Business 
Advisory committee. It says that since the 
Bills are to be passed on 24 May. 1990. the 
House may sit upto 8 p.m. on 24th May, 
1990. 

SHRI N1RMAl KANTI CHATTERJEE 
(Dum Dum): Sir, May I draw your attention to 
this Business Advisory Committee Report 
which you have adopted few minutes ago? 
It states very clearly in its paragraph: 

"The Committee also recommend that 
discussion under Rule 193 on the state-
ment made by the Minister of Home 
Affairs on 22nd May, 1990 regarding 
murder of Maulvi Md. Farooq in Sri-
nagar may be taken up immediately 
after disposal of Calling Attention on 
Thursday, the 24th May, 1990 and 
concluded by 4.00 P.M. on that day.-

We have passed this Resolution. Now we 
have,jo take a decision whether we are going 
to dispose of the four Bills today because we 
have to advise our speakers also. tf this 
continues tilt tomorrow, then they are not 
being taken up either today or tomorrow ... 
( Interruptions) 

SHRI G.M. BANATWAlLA (Ponnani): 
The BAC Report has become infructuous. 
Sir. 

MR. CHAIRMAN: I can understand 
what you are pointing out. You are taking 
about the time factor. 

SHRI NIRMAl KANTI CHAITERJEE: 
Sir, let me suggest the via media. which is 
that let the discussion under rule 193 be 
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taken up. Let it be initiated and then lat us 
take up the Bills. 

MR. CHAIRMAN: "you decide that. I 
have no objection. The House has to decide 
that. 

SHRI A. CHARLES (Trivandrum): Sir, 
discussion under rule 193 should be finished 
first. There is no point in postponing it. 

SHRl NIRMAL KANTI CHATTERJEE: 
The Government has to get these Bills 
passed. These Bills cannot be left out. 

MR. CHAIRMAN: Mr. Chatterjee.' want 
to make one point. Even though we have 
adopted this Resolution. as you are telling, 
this had to be taken up immediately after the 
Calling Attention and had t6 be over by four 
o'clock. But the Calling Attention itself was 
over only by that time. The time allotted to the 
discussion under rule 193 is always two 
hours. Therefore, you have to decide now. 

SHRI NIRMAL KANTI CHATTERJEE: I 
say, Sir, you take up discussion under rule 
193. Like the other discussions under rule 
193 which are being adjourned from day to 
day, this has also to be adjourned till these 
Bills are passed. 

SHRI RAM NAIK (Bombay North): Sir, 
we are in a fix. For the Bills which are to be 
passed, we have allotted four hours. Now it 
is already more than four p.m. and we have 
decided to work up to 8 0 'clock. So, if we take 
up the Bills now, they can be completed. But 
if we continue with the discussion under rule 
193. then the Bills will not be completed. 

PROF. P.J. KURIEN «(Mavelikara): Mr. 
Chairman, Sir, according to the List of Busi-
ness, the discussion on Kashmir has priority. 
Not only because of that, the Kashmir issue 
is of very high priority. Yesterday the entire 
House, both sides, wanted a discussion even 
yesterday itself and then only the Speaker 
ruled that it will be decided in the BAC. and 

the BAC, after dua consideration, has de-
cided that this will be discussed immediately 
after the Calling Attantion. With regard to 
Government Bills, You know our coopera-
tion is offered. You want the Bills to be 
passed and those Bills can be passed. 
NobOdy is disputing that. But the importance 
of Kashmir issue and the discussion on that 
can, in no way, be belittled. So, I strongly feel 
that we take up the discussion on Kashmir 
and finish it today. After that we can proceed 
with tha Government 
Business ... (/nterruptions) You havegotfour 
days. Why do you worry? .• (Interruptions) 

[ Translation] 

THE MINISTER OF STATE IN THE 
MINISTRY O;F PARLIAMENTARY AF-
FAIRS AND MINISTER OF STATE IN THE 
MINISTRY OF TOURISM (SHRI SATYA 
PAL MALIK): There is not much difference in 
our approach. What upsets our scheme of 
things is that we remember only a part of 
what we decide in the Business Advisory 
Committee and tend to forget the rest. As a 
via media, I suggest that a discussion on the 
impOrtant issue of Kashmir may be started 
rightaway and let Shri Soz initiate it with his 
speech followed by one or two more mem-
bers.(lnterruptions) Leave it. Let us listen to 
the discussion on Kashmir for an hour till 
5.30 p.m. Reply may be given tomorrow and 
after that we may pass the Bill. First you 
agree for something and then all of sudden 
you change it, that is the problem. (Interrup-
tions) . 

[English] 

PROF. P.J. KURIEN: What is the im-
portance for those Bills? We cannot have 
both thesa things. (Interruptions) 

SHRI SATYA PAL MALIK: This is not 
good. You agree for something in the B.A.C. 
and then when you come to the House, you 
say something else. 

[ Translation] 

No Government business has been trans-
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acted since 4.00 p.m. We agree to each and 
every proposal. You agree to every discus-
sion. (Interruptions) 

[English] 

SHRI P.R. KUMARAMANGALAM (SA-
lem): Sir, it ;s most unfortunate that the 
Government is taking this stand and trying to 
evade the major discussions. let me make 
this clear here that both the BAC and this 
House had agreed to extend the sitting of 
this House. There is nothing so urgent about 
these Bills that they should be passed to-
night itself. If the sitting of the House is not 
extended. then I can understand the impor-
tance of the Bills. Now the time of the House 
is extended and we have agreed to pass 
these bills after appropriate discussion and 
proper amendments if necessary. But as at 
the moment, let us be very clear about the 
discussion on the Kashmir issue. I insist that 
the highest priority should be given to this. 
There should be proper discussion on this. 

SHRt Sf.TVA PAL MALIK: Sir, the 
Members of the B.A.C. agreed for some-
thrng and here they say Something else. 

[T rans/ation} 

Never such a thing has happened in the 
Business Advisory Committee (Interruptions) 

{English1 

SHRI P.R. KUMARAMANGALAM: In 
the B.A.C. it was agreed that two hours will 
be available for discussion on this issue 
under 193 and thereafter we can pass the 
Bills listed in today' agenda. We can even 
keep sitting upto 8 O'clock or so, pass the 
Bills. But unfortunately-much of the time was 
not available because the Calling Attention 
itself continued up to 4 O'clock. (Inte"up-
tions) 

SHRI SATYA PAL MALIK: You should 
have told us ·very clearly at that time. 

[ Translation] 

What is there to extend the House now. 
e Interruptions) 

[English] 

MR. CHAIRMAN: Generally, what used to 
happen is when the House takes up discus-
sion under Rule 193, it will go beyond two 
hours or three hours or even four hours. That 
is usually happening. But if all of you cooper-
ate and try; to be very brief, we can complete 
this issue. 

( Interruptions) 

SHRI SATYA PAL MALIK: It is really 
painful. 

[ Translation] 

We had agreed for everything, even for 
193 and time was allotted accordingly. We 
have always agreed to what the r.on. 
Members wanted. 

[English] 

SHRI P.R. KUMARAMANGALAM: Sir, 
I would like to know what is the Government 
stand on this issue? 

MR. CHAIRMAN: I can understand the 
felling of the Governmept as well as most of 
the Members in this House. They want to 
pass these bills as also discuss the Kashmir 
issue under Rule 193. So, you can discuss 
the issue under rule 193 today and then you 
can pass these Bills also even if the House 
has to sit till 9 O'clock or 10 O'clock. 

SOME HON. MEMBERS: No, no. 

THE MIN ISTER OF FINANCE (PROF. 
MADHU DANDAVATE): Sir, we have ac-
cepted every discussion under Rule 193 and 
accommodated them and unanimous deci-
sions were taken. My only appeal to the 
House is that there are three important Bills, 
in the sense that the Gold (Control) Repeal 
Bill is to be passed. It is only two-line Bill. H . 
it is taken immediately, whatever provisions 
are there they can be implemented and 
harassment of the small goldsmiths can be 
stopped immediately. H it is postponed by 
one day, that is tomorrow, then tomorrow is 
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Friday when Private Members Bills will have
to be taken up and as a result of that, it will be
rotating for days together. And as a result of
that, harassment is caused. Therefore, I
appeal to you that you may carry on discus-
sion under Rule 193 for one hour. After that,
the Bills can be taken up and then, again you
can take up discussion under Rub 193.
(Interruptions)

SHRI P.CHIDAMBARAM (Sivaganga):
It is an attempt to derail this debate. We
would like you to start discussion on Kashmir
and finish it today. (Interruptions)

OR. BIPLAB DASGUPTA (Calcutta
South): Sir, then what happens to the other
discussion under Rule 193? (Interruptions)
Sir, I was trying to make a point. I cannot
really understand what they want. They want
the discussion on Kashmir to take place. We
are also very much interested in the discus-
sion on Kashmir. On that there is no dis-
agreement. But the question is. a large
amount of legislative work has not been
done and a number of other items are also
outstanding. So, the request from this side of
the House is this. Let us start with Kashmir
with the undertaking that as far as those Bills
are concerned. they will be passed without
any discussion. Let them agree to pass them
without any discussion, let them show their
sincerity. (Interruptions) It is clear that they
are not interested in Kashmir. They have no
sympathy for Kashmir. They are interested
only inhlocking the proceedings of the House.
This is what they have been doing over the
last few days. So, I am requesting that we
should discuss Kashmir for one hour and
after one hour we pass the Bills without any
discussion, and then come back to Kashmir
again. (Interruptions)

MR. CHAIRMAN: If all of you speak like
this, what is this? Without my permission,
don't talk like Ihis.

SHRI P.R. KUMARAMANGALAM:We
extended the House 10 facilitate Govern-
ment business. (Interruptions) And we want

to take it clear that let the discussion under
Rule 193 go on now. Thereafter, if there is
time, they can take up Bills today; if not,
tomorrow definitely we ensure that the Bills
are passed. Why should they be so allergic
to it? (Interruptions)

OR. BIPLAB DASGUPTA: Let us start
with Kashmir. And after one hour we pass
the Bills and then come back to discussion
on Kashmir again.

SHRI SATYA PAL MALlK: We are for
this. This is the consensus and if need be,
Sir, you take the consensus of the House.

SHRI G.M. BANATWALLA: Sir. you
proceed. Then we will see. (Interruptions)

MR. CHAIRMAN: Whatever is said.
instaad of debating on t'iis procedure, let us
start this debate. After one hour, whatever
you feel you can decide. In the mean time I
request the Government Whip and also other
leaders to come together and decide. Now,
if you start opening this debate. it will lake a
long time 10 decide on the procedure. There-
fore, I request you to start discussion on
Kashmir first. After one hour, you decide
whatever you want.

[Translation]

DR. LAXMINARAYAN PANDEYA
(Mandsaur): Mr. Speaker Sir, let there be a
discussion on Kashmir for an hour right now
and the hon. Minister may reply to it some
other day. (Interruptions)

[English 1

MR. CHAIRMAN: After one hour you
decide.

OR. BIPLAB DASGUPTA: Sir, you start
with Kashmir. Let them have no more ex-
cuses.

MR. CHAIRMAN: Now, Dr. Chinta
Mohan-absent. So, Shri Santosh Mohan Dov
may initiate the debate under Rule 193.

-
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16.35 hrs. 

DISCUSSION UNDER RULE 193 

Assassination of Maulvi 'Md. Farooq 
Mirwalz of Kashmir, in Srinagar on 21st 

May, 1990 

SHRI SONTOSH MOHAN DEV (T ripura 
West): Mr. Chairman, Sir, I rise to participate 
in �he discussion under rule 193 on the 
statement made by the hon. Home Minister. 
I am participating in it with a deep sense of 
regret and sorrow today which is initiated 
mainly for the death of Mr. Maulvi Farooq, 
one of the most popular religious leaders of 
Kashmir and for the whole country. 

Sir, at one time, Kashmir was known to 
be a Heaven in this earth. But, today unfor­
tunately because of the inefficiency of this 
National Front Government, it has become a 
hell in this earth. Time and again, here in this 
House, we have di,;cuss1::d about the Ka­
shmir situation. Few days back, the Vice­
Chancellor of the K3.shmir University was 
killed and one of the officers of the Central 
Government Public Undertaking Mr. Khera 
was also Killed. We had seen the whole 
nation feeling deep sorrow about it; not only 
that, the Parliament also joined with the 
whole nation on that issue. Today, in this 
House, while we are discussing this issue, at 
the very outset, i must make one point abunc 
dantly clear to Mr. Vijay Kumar Malhotra. 
The other day, he raised a q!.Jestion regard­
ing the policy of the Congress-I on terrorists. 
We feel proud to say that we, as Congress 
party, when we were in power at the Centre, 
we had never compromised with terrorists. 
We had made it sure that terrorists who were 
against the interests of our country were 
deali with severely be the administration. 
We made it clear that unless they shun the 
path of violence ar.d unless they owe their 
allegiance to the Constitution, we would never 
enter into any dialogue with terrorists. Our 
approach was proved to be correct in 
Nagaland, our approach was proved to be 
correct in Mizoram and oor approach was 
proved to be correct in Tripura also. Mr. Bijoy 

Rank el had come into the mainstream of the 
country. So is Mr. Laldenga. We had estab­
lished constitutional Governments in 
Nagaland and Manipur. So, there should not 
be any doubt in your minds. We are firm on 
our view that the terrorists and militants must 
be tackled very firmly by the Government, 
who ever might be in the Centre or in the 
S:ate. But unfortunately, the present Gover­
nor Mr. Jagmohan has become a symbol of 
repression in Jam mu and Kashmir. We had 
tcld about it in the initial stage itself. At that 
time, many political parties did not agree with 
us. Today, though it is late, the CPI (M), CPI 
and a part of the Janata Dal leaders have 
realised that we have ncthing against Mr. 
Jagmohan personally. Mr. Jagmohan per­
sonally is not a factor to us, but his actions as 
the Governor is definitely an issue before the 
country today. Mr. Jagmohan landed in 
Kashmir on 19th January, 1990. He did not 
land in Srinagar; he landed in Jammu. There, 
the BJP and their supporters gave him a 
heroic Vvelcome; there is nothing wrong in it. 
But on that very night, Mr. Jagmohan started 
represY..i<;in in Kashmir; house after house
was raided. Not only that; we have heard 
from the All party Group leaders who went to 
Kashmir and the senior leaders of the Ka­
shmiri people, that the people told that their 
ho;;ses were raided in midnight to the em­
barrassment of the ladies. I do not want to go 
into the details of it. But that was not the end 
of Mr. Jagmohan's reign of terror. One after 
the other, incidents are happening. In each 
incidMt, we are seeing that Mr. Jagmohan 
has started a reign of terror and repression. 
He says he wants to find out the terrorists. 
We also want him to find out the terrorists 

' and take them into custody. If they counter ··:.:, 
the operations of the security forces, then we 
also want our para-military forces and local 
police to take action against them. But in the 
name of combing operation, how can you go 
to each and every house and try to say that 
each Kashmiri is a pro-Pakistani? In your 
attitude, in the district administration and at 
the State administration, you give a sense of 
your thinking that you d0 not trust the Ka­
shmiris DIGs and IGP rank in district admini­
stration or pc,lice organisation. That sends a 
wrong signal to the people of Kashmir. 



491 Discuss. under Rule 193 
Assassination of 

MAY 24,1990 Maulvi Md. Farooq 492 
Mirwaiz of Kashmir 

[Sh. Sontosh Mohan Dev] 

Let us not forget the incident that has 
happened there which we are discussing 
today. The death of Maulvi Farooq was a slur 
on the administration of the Central Govern-
ment I regard to Kashmir. The Prime Minister 
intervened yesterday and he also said. it is 
the basic respon__s_ibility of the Government 
to safeguard its citizens, not to speak of 
Moulvi Farooq. _ WaS-oil -not known to the 
Government in Kashmir that he was in the 
top in the hit list of the terrorists? He did not 
ask for security guard. It is accepted. I also 
had the opportunity to work in th€< Home 
Ministry. In cases of such nature, we used to 
keep surveiliance by sending plain-clothes 
policemen in the areas 10 see that such 
persons do not become the target of terror-
ists at all. The hon. Home Minister in his 
statement said that the Mali was on duty. He 
was asked by three Kashmiri boys and he 
verifed from Mr. Farooq whether Mr. Farooq_ 
had given any appointment. He said, "Yes·. 
Then, the three boys went inside. Then, the 
Mali heard some gun shots. He went inside 
and wanted to capture one of them. Then, in 
your statement, you have said, he had been 
shifted to the hospital. When you will answer, 
please clarify these points. When did the 
police arrive at the scene? How far was the 
police Ricket from the residence of Moulvi 
Farooq; whether intelligence or the local 
police took cognizance of the presence of 
Mr. Farooq at his residence; whether the 
police was doing its job. You are trying to 
shadow your Cabinet Minister, Mr. George 
Fernandes. It is not my statement. Mr. George 
Fernandes has told it to the Prime Minister. 
We have heard and read it in newspapers. 
Whenever he visits there, he is being shad-
owed by the Intelligence of the Kashmir and 
the Central Government. It is not only that, it 
is also alleged by Mr. George Fernandes like 
this. He wanted to talk to a man to bring him 
to the national mainstream_ These commit-
tee members go and visit different places. 
The next day, your Intelligence people go 
and ask those people,'What discussion you 
had with these representatives?- Why do 
you do so? You are a Cabinet Minister. He is 
your colleague. You have got the Prime 

Minister. Can' you discuss with each other? 
Why did you ask your Intelligence Depart-
ment to rome and report to you as to what 
had been discussed with Mr. George f7ern-
andes, and his committee members and the 
people in Kashmir? 

THE MINISTER OF HOME AFFAIRS 
(SHRI MUFTI MOHAMMAD SAYEED): Who 
told you? 

~HRI SONTOSH MOHAN DEV: I told 
you, "I am reading it in the newspapers. You 
dent' it. I am happy . When your turn will 
eOIT'e, YOu deny it. It should be denied, if it is 
nat a fact. You are most welcome to deny it. 
Bu! denyi~, denying and denying, you are 
dGflying the country of Kashmir! Kashmir 
has gone to such a stage that the people of 
Kashmir now feel that they are persona non 
grata in this country. When Sheikh Abdullah 
was there, when Mr. Farooq Abdullah was 
there. when you were there in Kashmir poli-
tics, do you mean to say, by and large the 
Kashmiri people were against India? No. It is 
a microscopic number of people who were 
pro-Pakistan and against India. 

. Now, your Governor is there. What has 
he done? A mourlling procession was being 
taken out and he declared curfew. In your 
statement, in the statement of the Prime 
Minister, you did not mention that the curfew 
was there. What was the necessity of impos-
ing curfew when three lakh people had come 
on tbe street to pay their respect to the 
departed soul of Moulvi Farooq who sacri-
fied his life for the cause of the country. He 
never supported the terrorists. He had some 
hard options with him. He was fighting for the 
people of Kashmir. There was nothing wrong. 
There are many leaders; for example, Mr. 
Bhukari has got certain views which many of 
us do not support. That does not mean that 
he is anti-national. We may not support 
some of his actions but he is also a religious 
leader. A nationalist stature of Mr. Moulvi 
F arooq had been killed. He was taken to the 
hospital. From the hospital, his dead body 
was taken by the crowd. How good Mr. 
Jagmohan is as an administrator-\ wou\d 
like to ask my friends from BJP who support 
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him at any time, anything comes about Mr. 
Jagmohan. 

SHRI RAM NAIK (Bombay North): I am 
on a point of order. 

MR. CHAIRMAN: What is your point of 
order? 

SHRI RAM NAIK: My point of order is 
that the Governor cannot be criticised, ca~­
not be named, uniess there is a substantive 
motion before the House. Already you know 
that when the discussion on Nagaland came, 
the Han. Speaker at that time suggested that 
a substantive motion must be brought against 
the Governor. The substantive motion came 
against the Governor and then we started 
discussing about Nagaland Issue and also 
the action of the GovGrnor. Here also, he 
alleging certain things against the Governor 
and I raise the point of order that this is 
against the rules of the House and that the 
Governor cannot be critIcIsed without a 
substantive motion. 

SHRI SONTOSH MOHAN DEV: I fully 
appreciate the worry and the agony of the 
han. Member and hiS party about the gentle-
man I name. My purpose is served. Now I will 
say Mr. X. That will serve the purpose. I do 
not name him. I will say Mr. X in Kashmir. 

SHRI RAM NAIK: My contention is to be 
accepted by the Chairman, not by you,. If 
you feel that my contention is right, then 
naturally I may request you to remove the 
allegation from the records. 

MR. CHAIRMAN: No. I can understand 
what the han. Member has said that we 
cannot discuss the conduct of the Governor. 
I accept it. At the same time, we have to see 
when there is no other Government there 
which is heading and he is heading, we 
cannot discuss the conduct of the Governor. 
I accept it. What you say is correct. Any 
allegation must not come if the Member is 
not her •. That I accept. At the same time, do 
not drag on Governor's name here. Try to 
find out a via media as to how to tackle the 
situation. 

[ Translation] 

SHRI KALKA DAS (Karol 8agh): Mr. 
Chairman, Sir. they made him the Governor 
there because he was 1.9ckling the problem 
there. They did not want the Kashmir prob-
lem to be solved and that is why they are 
taking it ill. But, in fact, he was appointed as 
Governor by them and not by the B.J.P. 

SHRI SONTOSH MOHAN DEV: You 
may speak when your turn comes tomorrow. 

SHRI KALKA DAS: So are you to order 
me? (Interruptions) 

[English] 

SHRI SONTOSH MOHAN DEV: I fully 
appreciate your agony about Shri Jagmo-
han. Kindly take your seat. 

SHRI RAM NAIK: Who are you to order 
me? 

SHRI SONTOSH MOHAN DEV: Then 
you don't SIt. You stand. 

SHRI RAM NAIK: H you say "'You sit 
down,· I will say "You sit down.· 

SHRI SONTOSH MOHAN DEV: I will sit 
down. Now the country Knows that Gover-
nor was posted there for two reasons. The 
present Home Minister Knows Kashmir poli-
tiCS very well. By inducting that Governor, he 
knows that elected Government will be out 
from the state because Shri Farooq Abduna 
will never run his Government with that par-
ticular Governor in the Chair. So, his pur-
pose was served. 

The second purpose that was seNed in 
serving a cause which is here. They wanted 
somebody to go there so that they can play 
Hindu card allover the country. So. Shri 
Vishwanath Pratap Singh, the Prime Minis-
ter, has pleased both the Home Minister and 
the BJP. Well, that is good. But what next? 
The next purpose was to see that Kashmir 
problem is solved. But today in Kashmir. 
there are three evils that are working. One 
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Administration is headed by Mr. X. One ad-
ministration is here in the Home Ministry 
headed by the hon. Home minister and 
another by Shri George Fernandes and other 
Members like Shri Saifuddin Choudhury and 
all that. 

I have never heard that a Central Minis-
ter and his Committee formed by the Central 
Cabinet are directed by the Governor not to 
land there. Even when there was a bad 
situation, they should have gone and seen 
the situation there. Not only that. The Home 
Minister goes; and Minister incharge of 
Kashmir goes. But they do not go together. 
They go in different directions. They give 
their speeches in different ways. One says: 
"I want to evolve a process by which political 
process starts in Kashmir." Another says: 
·Shri Jagmohan is right; he has taken the 
tough method and that will solve the prob-
lem." For a good administrator, you must 
have a carrot and cane policy. Shri Jagmo-
han has got the cane method but he has no 
method of carrot. That is the difficulty with 
Shri Jagmohan. Shri Jagmohan says to this 
high power delegation, one member of that 
delegation is present here, that he has given 
Azadi to Kashmir. What do you mean by 
Azadi? Azadi means, people will say thatthe 
Government which was installed in 1987, 
that has thrown back. I understand-I am 
subject to correction-that one of the CPM 
Members asked them: what was the extent 
of rigging? He said: 14 seats were rigged. 
What is the number of total seats in Ka-
shmir? It is is 76 plus two nominated. When 
the 14 seats have been rigged how can you 
expel the whole Government. You can not 
discharge the Government. But you should 
not have done that. Why have you done it? 
It is because he has got the special power 
under the Constitution. And that matter also 
went to the Law Minister. As far as I know the 
Advocate-General said that he should have 
discussed it with the President because the 
special power is there, subject to the advice 
of the President of India He did not do it. 
Today what has happened in Kashmir? One 
lakh migrants have come to Delhi. They 

have come as refugees. I refuse to can them 
refugees. Refugees come from other coun-
tries. Refugees do not~me from one State 
to the other. They have been migrated from 
there. Why? Not for the terrorist activities but 
because of Shri Jagmohan's policy of 
declaring Jehad. These Committee mem-
bers when they went there. to their greatest 
pleasure- if I am wrong, please correct me 
they were very happy to see that not a single 
house of the Kashmiri pandit has been 
touched by the Muslims or by any other 
person. Not only that. They are giving pro-
tectien to those properties and other things 
that have been left there. But the Governor 
has created a situation saying that they have 
to come out of Kashmir. 

Now what is this procession? The state-
ment says, this procession which came out. 
there was a firing by AK-47 from the crowd. 
Sir, I have seen AK-47.1 was in the Defence 
Ministry; I was in the Home Ministry. I have 
visited the remote areas and defence area. 
I have myseH used this AK-47 in other areas. 
What I want to say is that AK-47 has been 
used gunning policy. According to the state-
ment which has been laid before this House, 
only one commandant and ten jawans have 
been injured. As against that from the police 
firing by 303 rifle, how many people have 
been killed? According to the hon. Home 
Minister, the number is 47. According to the 
Members belonging to Kashmir and through 
other sources, the number is more than 100 
and 74 who are critically injured are in the 
hospitals and the number of other injured 
persons is 400. Mr. Home Minister: Was it 
n~cessary to go to that extent of firing? You 
kindly tell us. I know you personally: I would 
like to know from you, are you yourseH 
personally satisfied with the act that was 
done at that particular time on the mourners 
in Kashmir? What message has it got? After 
the killing of Maulavi Farooq, the Bush 
Administration had given a statement saying 
that there was excess done by the Indian 
police on the unarmed people in India. We 
used to deny it. Now we have no ground to 
deny it. This is an open secret. The whole 
nation, the whole world knows it that the 
mourners have been fired. Not only that. ThE 
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dead man who has got so many bullets from 
terrorists, he departed with some bullets 
from your police force also. He will not par-
don you for that. It is a heinous crime accord-
ing to our religious rites. That man was made 
to die again as if there was a fear complex, 
as if that particular gentleman will come back 
after Janaza from his coffin and again take 
his position. There is a propoganda in Ka-
shmir that he has been killed by the admini-
stration. I don't agree to that; it is not pos-
sible. But the administration slackness was 
responsible for his killing; administration 
cannot kill him. 

SHRI YADVENDRA DA IT (Jaunpur): If 
you don't believe in a thing, why repeat it? 

SHRI SONTOSH MOHAN DEV: I am 
repeating it for your benefit. You know it 
because everyday you speak to that Gover-
nor. His Head office is not in the Ministry; it is 
the BJP HOs. Which is next to my house! 

So today while speaking on this particu-
lar subject I would like to say that the Prime 
Minister himself has admitted that it is a 
failure of the administration. The Home 
Minister had deeply regretted what has 
happened. Regret came from CPM, CPI, 
Forward Bloc, RSP. I don't know what does 
BJPthink.lstronglydemandthatShriJagmo-
han must be brought back to Delhi. He 
cannot remain as the Governor any more. H 
he remains as the Governor, there will be 
further alienation of the people of Kashmir 
from the Indian mainstream. 

We want Kashmir to be an integral part 
of India. We hear that you are taking strong 
action in the difllomatic world-in the Gulf 
countries, Arab countries and all that. I have 
got a Press clipping here where I see OIC is 
not unknown to this country-01C, has taken 
a decision against the brutal killing of Maulvi 
Farooq and the Vice Chancellor of the Uni-
versity. They have said that the Pakistan's 
claim of repression on the unarmed men in 
Kashmir, especially against Muslims is cor-
rect. I would not say Kashmiris as Muslims; 
I will not say Kashmiris as Pandits. I will say 
they are Indian citizens; they are as good as 

anyone else of any other caste or religion. 

I have visited Kashmir many a time. I do 
agree there is a section in Kashmir who say 
that you have come from India But if you 
meet the mass, it is not so. Even this Com-
mittee the gentleman who is sitting henr-I 
may be incorrect-asked Shri Jagmohan as 
to what is his information and what is the 
position in the rural areas. Shri Jagmohan 
said that in rural areas citizens are much 
better than the town areas. Shri Saifuddin 
Chowdhary as a Member of this Committee 
asked as to why does not he start the political 
process there. He said he is starting the 
political process. How? According to him, 
Con~ress-I and National Conference have 
no relevance in Kashmir politics. They are 
non-entities. He is trying to project a man. 
Who is that man? His name is Sabir Shaha. 
What is his bio-data? He was imprisoned 
and put in jail for terrorist activities from 1982 
onwards upto 1989 at least eight times. He 
has connections with JKLF. He feels that if 
they come into power and if Sabir Shaha 
becomes the Chief Minister then only the 
Kashmir problem will be solved. 

Now what happened? The Government 
of India and the Kashmir Government have 
declared JKLF as an illegal organisation. 
Now he cannot come. Now the second 
question comes. 

16.59 hrs. 

[MR. DEPUTY SPEAKER in the ChaiiJ 

Everyday in this House we hear from 
our friends from the BJP as to why the 
migrants from Kashmir-refugees as they 
call them-are not being given money and 
medical aid. The assurance comes from the 
Home Minister that it has been given. They 
say, it has not been given. I know this is a 
made-to-each-other contest to give a feeling 
to the nation that BJP is the only party which 
is looking after the refugees. Neither to 
Government of India nor the citizens of Oethi 
are doing that. This a wrong message. We 
have also done it and we have raised funds. 
Each and every MLA has contributed. Not 
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only that. the Home Minister himself has 
said that the Government of India have given 
relief to these particular people so that suc-
courcanreachtothem. 

The tradition in Kashm ir is that they shift 
the capital for six months from Srinagar to 
Jammu. What is the expenditure involved? 
Rs.10 crores. What is the effect? In most of 
the affected areas the administration is away 
and they are having a nice time because in 
the winter months Srinagar Valley is very 
cold. 

11.00 hrs. 

This is really a said decision. This time, 
this should not have been done. h not only 
costs us Rs. 10 crores, but it deteriorates the 
process in Srinagar Valley. Sir, the Home 
Minister is laughing. I am very much happy to 
see that under any circumstances, he can 
laugh. But I would like to ask the hon. Home 
Minister, is it not a fact that a bridegroom 
party which was going in the bus in your own 
Constituency was stopped by the BSF? But 
the CRPF thought that terrorists have cap-
tured the bus. So, they opened fire; and in 
the cross-fire, two BSF men died. Ultir;nately 
they could not fire back at the CRPF. Then, 
the bride was taken out of the vehicle and 
they have raped. The telegram has been laid 
on the floor of the other House by one of the 
hon. Members. But no answer has been 
given. I would like to know frOfl the Home 
Minister as to whether this is a 1act. If this is 
a fact, then that gives a reflection as to what 
CRPF and BSF are doing. 

I have seen the Home Minister's very 
good speech in TV, abo~ven days back 
that Pakistan will not be allowed to do any-
thing. But the Prime Minister has said that 
the whole order is being sealed or will be 
sealed. It is very good and we appreciate it. 
But your friend on yo(.;r right side says that 
you attack the camps in Pakistan Occupied 
Kashmir and in Pakistan. It is correct, if you 
take their advice and do it. You do it. But, by 
saying someth'flltg and not doing that, unnec-

essarily gives a handle to Ms. Benazir. Ms. 
Benazir quotes in her international 
spee~hes-I have seen in Video-that how 
can I believe that India is not unnecessarily 
taking action against us, because their part-
ner the BJP--ona of the ch.!tches of the 
Government-demands an attach on Paki-
stan Occupied Kashmir and Pakistan train-
ing camps. 

Yes, you can laugh, Mr. Home Minister 
because your purpose is served; but thp 
country's purpose is not served because we 
do not want Kashmir to be treated as a 
Muslim-run State. We want to see that Ka-
shmir is an integral part of India. 

Friends from BJP demands the abroga-
tion of Article 370. But the Prime Minister 
s\vs, 'no! May I know from the BJP and their 
han. Members as to whether they know that 
there is an article 371 A L!nder the Constitu-
tion? Under that Article 371 A, Arunachal 
Pradesh Governor has got special powers. 
According to that, Nagaland Governor has 
got special powers. Sikkim Governor has got 
special powers. They say in their speeches 
at Boat Club that an Indian cannot go and 
buy land there. Can you buy land in Megha-
laya? Can you buy land in Nagaland You 
cannot. Even in Delhi, even if you have the 
money, you cannot buy more than one flat. 
This is the restriction, while you are dream-
ing to be the Chief Minister. This is the 
position in Dehli. These are the things which 
you should not forget. The basic thing in 
India is 'unity in diversity'. We have got 
different castes, different religions, different 
races, but as one Indian, we have always 
rose to the occasion. Today the time has 
come when we should ... 

[ Trans/ation] 

SHRI GULAS CHAND KATARIA 
(Udaipur): This problem has aggravated 
because of your thinking for the last 40 
years. 

SHRI SONTOSH MOHAN DeV: By 
repeating the word 40 years time and again, 
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everything will be lost. Do not waste another 
forty years. 

[English] 

Sir, I would like to conclude by saying 
that the alienation that has been created in 
Kashmir is not because of anyone; but it is 
because of the non-policy of the Central 
Government of which Shri Vishwanath Pratap 
Singh is the Prime Minister because you 
have a Home Minister from Kashmir. You do 
not take him into the Babri Masjid-Ram 
Janambhoomi Committee. You do not give 
him the responsibility in the Kashmir issue. 
You do not want hirn to involve himself in 
sensitive issues. But you tell to the people 
that I have given a Home MinIster who is 
from a minority community. You must prove 
it. A driver is known by the mud-guards. If he 
has a good mud-guard, then he is a good 
driver. H he has a damaged and dampened 
mud-guard, then he is not. Shn V.P. Singh 
may be good, but his mud-guards are not. 
Shri George Fernandes says that I am not 
allowed to do the work. But Shri Mufti Mo-
hammad Sayeed says that he will listen to 
the Governor. I say that Governor should 
listen to you; you should not listen to the 
Governor. Now, if that be your attitude, then 
you cannot ru n the State. I again request that 
we want to bring Kashmir into the national 
mainstream, as demanded by CPI (M), CPI 
as demanded by us, not now, but from the 
initial stage, that the Administrator there, the 
Governor there must be called back immedi-
ately. If you want to save Kashmir, a policy 
should be initiated after discussion with all 
the parties. We can give a message to the 
people of Kash mir. They are ourfellow broth-
ers. We should not give them something 
which is being done by the present admini-
stration. With these words, I thank you for 
giving me time to speak on Kashmir. 

MR. DEPUTY SPEAKER: Prof. Saifud-
din Soz. 

PROF. SAIF-UD-DIN SOZ (Baramulla): 
Sir, I never imagined that you would be kind 
enough to call me now. I was waiting to talk 
after an hour or so. Thank you very much. 

Mr. Chairman, for calling me this early. 

There is lot of agony and anguish ..• 

[Translation 1 

PROF. VIJAY KUMAR MALHOTRA 
(Delhi Sadar): The time allotted for it was 
upto 5.30 p.m. Will only two speakers speak 
till then? 

[English] 

Now this one side and one version will 
go on. (Interruptions) 

MR. DEPUTY SPEAKER: The time al-
lotted is two hours. 

SHRI VIJAY KUMAR MALHOTRA: No, 
no; you were not here. (Interruptions) It was 
decided that it will end at 5.30. (interrup-
tions) 

MR. DEPUTY SPEAKER: The time al-
lotted on my chart is two hours. 

( Interruptions) 

THE MINISTEB OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF TOURISM (SHRI SATYA PAL 
MALIK): What was decided in the Business 
Advisory Committee, that has been chal-
langed. Now we intend to move that let this 
discussion be stopped at 5.30 when we will 
take up the Government Bills. This is the 
position. (Interruptions) 

[Translation 1 

PROF. VIJAY KUMAR MALHOTRA: It 
was decided that one speaker from this side 
will speak followed by one speaker from that 
side. 

[English] 

Ihey cannot go on like this. 

MR. DEPUTY SPEAKER: The time at-
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lotted is two hours. 

( Interruptions) 

SHRI VUAY KUMAR MALHOTRA: The 
House decided it. 

MR. DEPUTY SPEAKER: How do I 
know it? 

(Translation] 

PROF. VIJAY KUMAR MALHOTRA: 
The Chairman who was presiding earlier 
should have made it clear before leaving. 

[English 1 

MR. DEPUTY SPEAKER: Unless it is 
otherwise decided, the time allotted for this 
motion is two hours. 

(Interruptions) 

MR. DEPUTY SPEAKER: Please take 
your seat. I do not know what is decided by 
whom. 

[Translation] 

PROF. VIJAY KUMAR MALHOTRA: It 
was for him to tell you before he left. 

[English] 

MR. DEPUTY SPEAKER: It is not nec-
essary. The papers tell me that it is two hours 
and the time allotted to the Congress Party is 
41 minutes. The time allotted to your party is 
18 minutes and you will speak for 18 min-
utes. 

[Translation] 

PROF. VIJAY KUMAR MALHOTRA: It 
was decided that a speaker each from either 
side will speak by turn. The allotted time will 
be over at 5.30 p.m., how then will the other 
speakers be able to speak? (Interruptions) 

[English] 

MR. DEPUTY SPEAKER: It is not nec-
essary. 

( Interruptions) 

MR. DEPUTY SPEAKER: Mr. Malhotra, 
please take your seat. Let me also speak. 
Every now and then, if you are going to 
change the time, I am not going to allow the 
change in time. 

( Interruptions) 

MR. DEPUTY SPEAKER: You can take 
it from me. I am not going to allow the change 
of time because if you have fixed this matter 
for discussion, you will be allowed to speak. 
They will be allowed to speak. " you do not 
want to fix, do not fix it. But every now and 
then, you cannot just change. 

(Interruptions) 

pROF. VIJAY KUMAR MALHOTRA: It 
is not me who decided this. The House 
decided it. 

MR. DEPUTY SPEAKER: Don't try to 
regulate the proceedings sitting there. 

( Interruptions) 

MR. DEPUTY SPEAKER: It is not, pos-
sible. 

(Interruptions) 

MR. DEPUTY SPEAKER: You cannot 
just shut out the people. 

PROF. VIJAYKUMAR MALHOTRA: We 
have not shut ... (Interruptions) 

MR. DEPUTY SPEAKER: You will get 
the time which is allotted to you. On that 
ground you cannot ask others not to speak. 

(Interruptions) 
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MR. DEPUTY SPEAKER: You ask for a 
time to speak; I will give you the time to 
speak. 

PROF. VIJAYKUMAR MALHOTRA: Do 
not dictate us like this. You are always ask-
ing us like that. 

MR. DEPUTY SPEAKER: You cannot 
control the House sitting there. 

( Interruptions) 

MR. DEPUTY SPEAKER: You allow 
the man who is sitting in the Chair to control. 

[Trlflnslation ] 

SHRI KALKA DAS (Karol Bagh): Mr. 
Deputy Speaker, Sir, there is a misunder-
standing. He did not mean that. It is for the 
House to decide how much time is to be 
allotted for which item. 

MR. DEPUTY SPEAKER: There is no 
question of misunderstanding. You will get 
the time for speaking if you want to speak. If 
somebody rises to sl-.eak, how is it possible 
not to permit him. You will get the time. 

PROF. VUAY KUMAR MALHOTRA: 
There is an alliance between the Congress 
and the Nationa1 Conference. Why have the 
Members of these parties been allowsd to 
speak one after the other to begin with? 

[English] 

MR. DEPUTY SPEAKER: You will get 
the time. Janata Party will get the time. 
Congress party will get the time. 

( Interruptions) 

MR. DEPUTY SPEAKER: Please take 
your seat. 

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDAA): With regret I have to tell, what-
ever is decided in the Business Advisory 

Committee is not being strictly adhered to. 

PROF. P .J. KURIEN (Mavelikara): By 
whom? (/ntenvptions) 

THE MINISTER Of lNEORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHAI P. 
UPENDRA): Why do you get lJp? I did not 
say anything. Sir, you are alsb aware that 
this Discussion under Rule 193 has been 
accepted by the Government, cutting into 
the Government's time, on the understand-
ing that it will be concluded by 4 PM and 
between 4 Pm and 8 PM, Legislative Busi-
ness will be taken up. 

MR. DEPUTY SPEAKER: But when 
was it to start? 

SHRI P. UPENDRA: It was not stopped 
up to 4 PM. At that stage, I rose and submit-
ted t"at the Legislative Business should be 
taken up and this discussion can be fX>st-
poned. But that was not agreed to. there-
fore, you have to give your view, Sir. Not a 
singre Bill has been passed so far and so, the 
Government Business has to get prece-
dence. The whole day has been taken up by 
Matters under Rule 377, Discussion under 
Rule 193, Calling Attention, clarifications 
and so on. H that is so, we need not be here. 
Let it go on as it is. Kindly fix some arrange-
ment so that Government Bussiness should 
also be carried out. In addition to Govern-
ment Business, we can have all other things. 
But other business should not take prece-
dence over Government Business ... 
(lnterruptions) ... So, my submission is, at 
5.30 PM, we should stop this disscussion ... 
(Interruptions) ... Hear me please. Why do 
you say 'no, no'1 Why are you dictating the 
whole business? We cannot accept what-
ever you say. There is a limit to everything. 
You cannot dictate to the House like that. 
( Interruptions) 

SHRI SHIKIHO S~MA (Nagatand) We 
will not allow the discussion to be stopped. 
( Interruptions) 

SHRI P. UPENORA: hshould be stopped 
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at 5.30 PM. Let the vote of the House be 
taken. I am refusing what they say. (Interrup-
tions) 

MR. DEPUTY SPEAKER: Please take 
your seats. I do appreciate the stand of the 
Government. 

( Interruptions) 

SHRI LOKANA TH CHOUDHARY: This 
matter was raised when the Chairman was in 
the Chair. It was told that the discussion un 
Kashmir issue will continue upto 5.30 PM 
and it will be taken up again. It was also told 
that Bills will be taken up at 5.30 PM. (Inter-
ruptions) 

SEVERAl HON. MEMBERS: Who 
said? (Interruptions) 

MR. DEPUTY SPEAKER: Let him make 
his submission. 

( Interruptions) 

SHRI P. UPENDRA: Sir, I have not 
completed. You can hear him after my say. 
We had a discussion in the Speaker's Cham-
ber just now and the main Opposition also 
represented there. The Speaker has pro-
posed that this discussion will be stopped at 
5.30 PM and will be taken up again tomor-
row. Bills will be taken up at 5.30 PM and 
Kashmir discussion will continue tomorrow. 
So. this is the opinion of the Speaker also. 
We will be following his decision. I am for-
mally proposing his decision. 

THE MINISTER OF HOME AFFAIRS 
(SHRI MUFTI MOHAMMAD SAYEED): 
Before this discussion. the hen. Members 
wanted to discuss the role of Governor of 
Nagaland. That discussion is also continu-
ing. Then you came with the Discussion 
under Rule 193 regarding the role of L TIE in 
Tamil Nadu. That is also continuing. I donot 
think that you are serious about any item 
taken by you. Now. why are you not serious 
about the discussion on L TIE when you 

were wanting it so much? .. (Interruptions) 
... Therefore. Government Business will be 
taken up at 5.30 PM. And Bills will be intro-
duced and passed. We will not permit to 
continue your discussion. Hereby. you are 
blocking the Government Business ... (Inter-
ruptions) .,. You cannot deny like that. (Inter-
ruptions) 

SHRI P. UPENDRA: I formally propose 
that Government Business should start at 
5.30 PM. (Interruptions) 

PROF. P.J. KURIEN: Sir, the Home 
Minister cannot dictate to the House. (Inter-
ruptions) 

SHRI MUFTI MOHAMMAD SAYEED: 
Your are not serious about any issue at all. 
( Interruptions) 

MR. DEPUTY SPEAKER: Mr. Kurien, 
please take your seat. 

( Interruptions) 

MR. DEPUTY SPEAKER: I do agree 
with the Minister that the Government busi-
ness should be transacted and I would re-
quest the Members to help the Government 
to transact the business. H it is necessary to 
sit late, let us sit late; if its is necessary to sit 
for more time, let us sit for more time, for 
more days but the Government business 
should also be transacted. That is one thing. 

Secondly, after a discussion has been 
started on this point. let the Members have 
their sayan this. If we do not want to take up 
any other item under Rule 193, you decide 
and we do not take that up. But having 
started on this, I would not like to shut out any 
Member on this point. 

Thirdly. for closure and all those things. 
well you can propose it only with the consent 
of the Speaker. and if he allows, you can do 
that. But I would request the Government not 
to take this stand. 

I would also request the Members to 
finish their say within the time. I would further 
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request the Members to see that the Govern-
ment business is also transacted. H the 
Government wants that we stop discussing 
this issue at 5.30 p.m. and tomorrow you 
want to take it up, you can take it up. But 
tomorrow, you shall have to take it up. I 
would not like any Member to be stopped 
from taking part in this. BJP will get the time, 
the Communist Party will get the time, the 
Congress Party will get the time and they 
also will get the time. But no closure; I am not 
allowing that. 

( Interruptions) 

MR. DEPUTY SPEAKER: It is not nec-
essary. I have clinched the issue. Do not 
prolong on this. let Mr. Soz speak. Mr. Soz. 
you speak only on this point. If you are off the 
mark, I would be constrained to remind you 
that you are off the mark. because others are 
also there. 

( Interruptions) 

[ Translation] 

MR. DEPUTY SPEAKER: You should 
not say like this. 

[English] 

You cannot dictate me from there. 

PROF. SAIFUDDIN SOZ (Baramulla): 
Mr Deputy-Speaker. Sir, there is a very deep 
anguish in my mind and in my heart and I 
start with Ghalib who addressed unto his 
ownself a verse: 

"Rakhio Ghalib meri T alakh Navai Ko 
maa!, 

Aaj Kuch Dard mers Dil Mein Sawa Hota 
Hail> 

Ghalib says unto his ownself that if I am 
bitter today, you forgive me for the agony in 
my heart is somewhat more today. 

Assassination of Mirwaiz Moulvi Mo-
hammad Farooq on 21 st of this month is a 
situation that has filled the hearts, I would 

say. of the people of the continent. There 
were protests at the international level. but 
as far as Kashmiris are concerned. that 
assassination and the subsequent misery 
and kimngs that took place have filled their 
cup of misery and agony to the brim. There 
is a situation of death and destruction in 
Kashmir and I am pained to see that the 
Central Government has yet to respond to 
that situation. 

Mirwaiz Moulvi Mohammad Farooq's 
assassination has raised a question. Our 
memory is usually short. We must go back. 
Some people forget and they try to compare 
the situation when Farook Abdullah was 
running the administration. There is no 
comparison. there is no question of that. It 
was that fateful day of 18th January, when 
the ~entral Government took. a wrong deci-
sion without consulting the Chief Minister 
rightfully on the appointment of a Governor. 
Rightfully on the appointment of the Gover-
nor, they took a sucidal decision to which 
may be our Home Minister was a party. 
Therefore, they saw that duly elected Gov-
ernment out. During that night of 1912O-we 
have to remember that night, i.e. the night 
when atrocities of a very unprecedented 
dimensions started taking shape in Ka-
shmir-people in thousands were taken to 
mosques and searched under no orders. 

Mr. Deputy Speaker has already alerted 
me that I should not get down to details but 
some pointsoftime are very important. Thare 
was a massacre known as Gaw Kadal where 
60 people died. Figures supplied by Gover-
nor are wrong. Nobody has taken up this toll 
of death in Kashmir. So, on the 21st of 
January it was Gaw Kadal massacre and on 
the 26th of the same month there was a 
situation worse than an intifada. A small child 
made a show of Kangri-a fire pot--and six 
peoPle open fire. They were going in a jeep 
and six children standing before a shop got 
killed. Sir, I compare this situation even 
worse than an intifada. In Israel a stone can 
get a person bullet. It can be a bullet for a 
stone but for a show of Kangri it was a death 
for six people. We cannot forget the day in 
the history of Kashmir. 
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Then in the first week of February at 
Handawara. people in their misery. agony. 
and anger wanted to burn a panchayat which 
they should have burnt but in order to save a 
panchayat ghar 40 people were killed. The 
1 st of March is remembered as a day when 
paramilitary forces--and it is on the record. 
we raised a discussion here--participated 
and 60 people were killed at T engpura and 
Haw a!. 

SHRI MUFTI MOHAMMAD SAYEED: I 
think Mr. Soz is giving wrong figures (Inter-
ruptions) 

PROF. SAIF-UD-DIN SOZ: I am giving 
you these figures because I have come 
prepared. (Interruptions) 

SHRI MUFTI MOHAMMAD SAYEED: 
Sir. he should not quote figures without veri-
fying them. I must say that the figures which 
you are quoting are concocted, they are not 
real and they are baseless. I must say it with 
authority: (Interruptions) ... The source of 
this information is terrorists ... (Interruptions) 
... He should not quote these figures. (Inter-
ruptions) 

MR. DEPUTY SPEAKER: Mr. Soz are 
you hearing me? As you know, this is a very 
delicate matter. Anything you are saying, 
you should say it with responsibility. If they 
are verified only then you can quote. 

( Interruptions) 

PROF. SAIF-UD-DIN SOZ: Unfortu-
nately, Sir. the Home Minister should wait till 
I finish. I will prove to him that his statement 
the other day misled the Prime Minister and 
may be his ministry misled the Home Minis-
ter. (Inte"uptions) 

SHRI MUFTI MOHAMMAD SAYEEO: 
Sir. all the figures are concocted. 

PROF. SAIF-UD-DIN SOZ: I am ready 
to prove it. (Interruptions) 

MR. DEPUTY SPEAKER: Let us be 
very careful. 

PROF. SAIF-UD-DIN SOZ: 1ft he Home 
Minister has some pati'ence. I will prove that 
the figures are correct. They are not the 
figures that have been cooked by Jagmohan 
and passed to the Home Minister. I will tell 
you, what I explained to the Press. 

MR. DEPUTY SPEAKER: Reference to 
Mr. Jagmohan will not go on record. 

PROF. SAIF-UO-DIN SOZ: In March, I 
had put the figure of killed as 450. The 
Governor Mr. Jagmohan contradicted that. 
He wanted me to give the list. I just retorted 
him by saying that he should take me along. 
We will go to the people who have lost their 
youn_g sons and daughters. We will go to 
theirnouses. We will go to the hospitals and 
count the wounded. He has never visited a 
hospital. How can he say about the wounded 
and the people who were dead? That was in 
March. 

MR. DEPUTY SPEAKER: Mr. Soz, you 
should remember one thing. The conduct of 
the Governor cannot be discussed in this 
House without moving a Substantive Mo-
tion. Please remember that. 

PROF. SAIF-UO-DIN SOZ: It is so kind 
of you that you had allowed me. I am dis-
cussing the situation of death and destruc-
tion in Kashmir. For that. through you. I 
requested the Home Minister that he should 
have patience, I am discussing the policy of 
a Governor. I am discussing a situation cut-
ting it very short. On 6th of April-when 
Mushir-ul-Haq was kidnapped along with his 
Secretary and Kheraji-he imposed a cur-
few and the curlew continued for two weeks, 
i.e. twentyfour hour curfew. I raised the 
question. 

SHRI RAM NAIK (Bombay North) I am 
on a point of order. 

MR. DEPUTY SPEAKER: What is your 
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point of order? 

SHRI RAM NAIK: My point of order is 
this. The subject for discussion is: "to raise a 
discussion on the statement made by the 
Minister of Home Affairs in the House on 
22nd May. 1990 regarding the assassination 
ofMaulvi Md. Farooq. Mirwaizof Kashmir. in 
Sri nagar on 21 sf May, 1990.· This is the 
statement. One can have a little background. 
But so far. ten minutes have gone in the 
background only. So, the issue should be 
discussed. That is what my point of order is. 

MR. DEPUTY SPEAKER: I uphold the 
point of order raised by Mr. Naik. I think Mr. 
Soz will bear this in mind. 

PROF. SAIFUDDIN SOZ: Hon. Mr. 
Deputy Speaker, I will bear in mind this 
instruction. 

I was discussing about the curfew im-
posed on 6th of April. The curfew continued 
for 15 days. I raised it here also. Because of 
me, some respite came, otherwise. it was a 
seventeen day curfew. I raised a question 
before you. Cas you impose, in any part of 
India, such a curfew for 24 hours? You have 
yet to conduct a survey and seen that. How 
many people have died, for want of tood: 
medicines? How many women died, forthey 
could not deliver the children in the hospi-
tals? They could not be taken to the hospi-
tals. So, what is this Government doing on 
that situation? These people have been 
enjoying that situation. That curfew became 
a world record. 

[ Translation] 

SHRI DAU DAYAL JOSHI (Kota): 400 
bombs were found in Kota. (Interruptions) 

[English] 

PROF. SAIF-UO-DIN SOZ: Truth is bit-
ter. It is becoming terribly bitter, particularly 
for the BJP Members. I do not know why the 
Home Minister rose to correct me on figures. 

**Expunged as ordered by the Chair. 

Anyway the curfew became a world 
record. Yet, there will be a day-although 
neither the Home Minister nor the Prime 
Minister have come forward to suggest 
anything-where you have to respond to 
that situation. But if there is a day when an 
Inquiry Commission will be instituted-be-
fore that Commission. this question will be 
raised. How could you impose a twentyfour 
hour curfew on a lakh of people and keep 
them as hostages. without food, without 
medicines and without all facilities? Even on 
the old and on the infirm •.......... ** ........... •• .. . 
That will remain a shame. 

SHRI RAM NAIK: Again I am on a point 
of order. (Interruptions) 

SHRI P. UPENDRA: Tomorrow we will 
take this up again; we will continue tomor-
row. (Interruptions) 

MR. DEPUTY SPEAKER: Okay. 

SHRI G.M. BANATWAlLA (Ponnani): 
Sir, how can you interrupt him in his speech? 
You can do it.(lnterruptions} only after he 
finishes his speech. You wait for Mr. Soz to 
finish. 

PROF. SAIF-UO-DIN SOZ: I am on my 
feet. But if this is your ruling, Sir. I have no 
objection. 

MR. DEPUTY SPEAKER: Mr Soz, do 
you want to speak tomorrow? 

PROF SAIF-UD-DIN SOZ: Yes. if you 
instruct me so. (Interruptions) let me re-
spond to the Chair's orders. (Interruptions) 
Sir. we are not yielding to them. Sir. I have no 
objection to what you say; I will go by your 
direction. 

MR. DEPUTY SPEAKER: Mr Soz. 
plea~e conclude your speech within 4 or 5 
minutes. 

( Interruptions) 
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PROF SAIF-UO-OIN SOZ: J will not 
refer to the atrocities during the curfew now. 
I will tell you this: On the 4th Mlay, there was 
a cross-firing in Nava Kadam. And after the 
militants had fired and they had gone to their 
hide-outs, the para-military forces opened 
fire on the innocent people on the roadside, 
killing four persons. Then they went on a 
house-to-house search, and they entered a 
house and killed two women. They fired 
upon two women. Zala Banu, a law gradu-
ate, an HMT employee fell dead. Her mother 
received injuries on the chest. She fighting 
her battle for life in the Sora Medical Institute 
even now. (Interruptions) There was cross-
firing in my suba and Magar Marbah. Again, 
the same thing happened. Innocent people 
were killed. (Interruptions) The Home Minis-
ter was giving me the Governor's figures. 

About this cross-firing and the resultant 
attitude of the para-military forces in opening 
fire on civilian population, the Television and 
the Radio, particularly Doordarshan, Delhi 
and its mouthpiece, and the Governor's 
mouthpiece in Jammu and Kashmir, were 
adding insult to the injury. They said four 
people were killed in cross-firing. There was 
no death in cross-firing. Eight People died, 
and twelve wounded. There was a seven-
day bandh in Srinagar. And this is the list, Mr 
Home Minister. I released it at a Press 
Conference. And your Radio and the Gever-
nor said four people died in cross-firing. You 
should take care about the figures you are 
quoting in Parliament. 

Then on 10th May. they fired at Latif 
Ahmed Khan. He may be a terrorist-or may 
not be. But I am telling you: he was bleeding. 
He received a bullet on his arm and on his 
leg. He was taken to Tara Niwas; and then, 
he was not taken to the hospital. He bled to 
death. Is that possible; should it be done 
under our Constitution, and under our demo-
cratic polity? Even for prisoners of war, there 
is relief. In our Constitution, when you have 
jailed foreigners for any crime, relief is avail-
able. But Latif bled to death; and when an 
FIR was lodged in 1he thana. CRP appeared 
and said: 'Write our FIR also, and say there 

was cross-firing.' This is what is happening 
in Srinagar. 

Maulana Farooq died on the 21st. I 
raised a question as to why was he not 
protected-because there are different opin-
ions. Some people rated him as a liberal. 

I raised a question. as the Prime Minis-
ter asked about it that day, whose responsi-
bility is this? The police appeared on the 
scene after two hours. When a procession of 
inno~ent mourners was taken out coffins on 
their shoulders, the Governortried to impose 
curfew. How could he impose curfew on a 
procession of mourners? There were lakhs 
of p~ple. They tried to do it out of foolish the 
administration, out of madness, tried to 
impose it. (Interruptions) Then they opened 
fire. But there was no cross firing. The Home 
Minister said the other day that only 27 
people died. This is absolutely a wrong fig-
ure. Merely one hundred people died. H you 
visit the hospitals, you will come to know 
about them. Does the Home Minister know 
about it? 

"See friends, it is an issue relating to 
human beings when one of your person was 
killed, you had made so much hue and cry. 
(Interruptions) 

[ Translation] 

SHRI KALKA DAS: After all how much 
time has been given to him. 

[English] 

MR. DEPUTY SPEAKER: Mr. Soz, 
please do not, every time. ask about it. When 
you were discussing electoral reforms, you 
were given a lot of time; when you were 
discussing about prices, you were given a lot 
of time. When you reply, you will get enough 
time. But you cannot stop him from speak-
ing. 

( Interruptions) 
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[ Translation] 

PROF. VUAY KUMAR MALHOTRA: He 
is speaking for a long time, after all, how 
much time will be given to him. 

[English] 

He has already taken about 25 minutes. 
( Interruptions) 

MR. DEPUTY SPEAKER: This is not 
correct. 

( Interruptions) 

MR. DEPUTY SPEAKER: Mr. Malhotra, 
you will get as much time as you want. 

[ Translation] 

He represent the Kashmir valley and 
belongs to Kashmir. 

(Interruptions) 

[English] 

PROF. SAIF-UD-DIN SOZ: I will not 
exaggerate. My information is from the reli-
able sources. Somebody told me that more 
than 300 people were injured in the firing on 
the 31 st. The Home Minister does not know 
about it. Three doctors broke down because 
so many legs had to be amputated. This is a 
statement from a doctor on a telephone. This 
is a situation. How long will you al-
Jow ............... ** ....................... (Interruptions) 
Delhi's stance is very deplorable; Delhi is not 
taking any notice of it. (Interruptions) It is a 
double stance. I know that the impulse of 
Shri VP Singhji is honest, because I have 
been able to talk to him. But I do not under-
stand how one channel is with the Governor 
and the other channel is with Mr. George 
Fernandes. I even publicly said that it would 
strengthen our hands-we wanted a resolu-
tion of the problem-if Mr. George Fernan-
des resigns, because he cannot carry the 
Governor with him. Because, his impulses, 

··Expunged as ordered by the Chair. 

his perceptions are not shared there in 
Kashmir. I want Shri George Fernandes to 
succeed but his legs are being pulled. I want 
to understand one thing. (Interruptions) 

Sir, they should keep quiet. 

MR. DEPUTY SPEAKER: You con-
clude. Whatever you are saying is being 
recorded. 

PROF. SAIF-UD-DIN SOZ: I want to 
understand whether they have given Ka-
shmir on a patta to that Gover-
nor ................ •• ......... .. 

MR. DEPUTY SPEAKER: You cannot 
discuss the Governor. It has to be through a 
substantive motion. 

PROF. SAIF-UD-DIN SOZ: Delhi has 
rejected it. I had said that Delhi has not 
properly responded. There were reports from 
the Human Rights Organisation, the PUCL 
and people like Mr. Justice Tharkunde and 
Mr. Justice Sachhar went there. They pro-
duced a report, and in Delhi interested par-
ties r~jected those report. A BJP member in 
Jammu and Kashmir who is very close to the 
Governor and who is appointed as a de facto 
adviser to the Governor rejected those 
reports as trash. So, it is a big challenge. 

I do not want now to go into the question 
of alienation. That is not my subject. The 
alienation of Kashmiris is total. They say that 
Article 370 is not relevant, because Article 
370 has been eroded. I do not want to go into 
that. 

DR. BIPLAB DASGUPTA (Calcutta 
South): Do not say "total .... You say, "nearly 
totaL" 

PROF. SAIF-UD-OIN SOZ: But I warn 
the Centre. That warning you kindly allow me 
to serve them. That warning is there (Inter-
ruptions) Will you please allow me to speak? 
I can speak tomorrow. What is the hurry? 
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Sir, I had to quote before you ah article 
by Mr. Haneif a very reputed journalist. I had 
to tell you what the Governor talked to him in 
private and to some journalists. They en-
couraged 'corruption ism' . I do not call it 
communalism because I do not accept an 
average Hindu to be communal. Shri Jag 
Mohan is not representing the ethos of India 
in Jammu and Kashmir. (Interruptions) I am 
telling you merely one thing. As long as that 
Governor is there, there is no question of a 
dialogue. -rhere is no question of a political 
process. But every day is a day of alienation. 

So, I raise a question, through you, 
before the Central Government. What is this 
Government dOing? Why is this Government 
not instituting a high level commission of 
inquiry to go into the assassination of Moulvi 
Farooq and the earlier atrocities by the para-
military forces? Why is it instituting an inquiry 
commission manned by a Supreme Court 
Judge? Why does not the ruling party organ-
ise a Parliamentary delegation to go to 
Kashmir? Why does not Shri V.P. Singh, the 
Prime Minister go there and apologise to the 
people of Kashmir? Because, therein lies 
some solution. Remove that Governor and 
charge him for genocide. 

Finally, since, Mr. Deputy-Speaker, 
since you will not allow me, I only appeal to 
the Prime Minister. (Interruptions) 

[ Translation] 

SHRIMATI JAYAWANTI NAVINCHAN-
DRA MEHTA (Bombay North East): Mr. 
Deputy Speaker, Sir, I am on a Point of 
Order. 

MR. DEPUTY SPEAKER: Yes, what is 
your point of Order? 

SHRIMATI JA YAWANTI NAVINCHAN-
ORA MEHTA; Mr. Deputy Speak'er, the 
chair had given a ruling before the discus-
sion on Kashmir issue commenced that it will 
have to be concluded by 5.30 p.m. because 

the hon. Minister was to introduce three Bills 
at 5.30 p.m. It is already 5.45 p.m. but the 
Bills have not been introduced so far. I think 
that the ruling given by the chair is not being 
honoured. Sir. by now the discussion on the 
Bill would have started. (Interruptions) 

SHRI MADAN LAl KHURANA (South 
Delhi): Mr. Deputy Speaker, Sir, I am on a 
point of order. 

MR. DEPUTY SPEAKER: What is it? 

SHRt MADAN LAL KHURANA: Mr. 
Deputy Speaker, Sir, there is a system to 
conduct the Business of the House. The 
party having largest number of members is 
given an opportunity to speak first, in this 
case, the Congress then comes the Janata 
Oal which is at second place and then comes 
the turn of BJP. But I have been seeing that 
after the Congress Party, the Party 'vwhich 
has only three Members and has same point 
of view, has been given an opportunity to 
speak. (Interruptions) There are certain 
procedures to carry on the Business of the 
House. 

MR. DEPUTY SPEAKER: No point of 
order. Please sit down. It is the person in the 
chair who decides whom he should allow to 
speak and how much time should be allot-
ted. By and large .... 

( Interruptions) 

SHRJ MADAN LAL KHURANA: You are 
not above the rules. You will have to carry on 
the Business of the House within the rules. 

[English) 

MR. DEPUTY SPEAKER: There is 
nothing in the 'rules. 

[ Translation) 

You quote the rule, I will follow it. There 
is nothing in the rules. By and large and 
names given by the whip are callod. but 
there is no binding. 
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[English] 

Let it go on record. 

[ Translation] 

It is not necessarily binding on the 
Speaker or anyone who is in the Chair to 
allow the Speakers suggested by the party 
whip. Shri Soz belongs to Kashmir and 
keeping in view his sentiments and the infor-
mation he has got he has been allowed to 
speak. H you disagree with what he has 
stated, you will be given an opportunity to 
speak. Not only today, i1 you want to speak 
tomorrow, then also you will given full oppor-
tunity to speak. (Intsrruptions) 

[English] 

PROF. SAIF-UD-DIN SOZ: I will not 
now give the details of his atrocities. I will not 
say as to how he internaitonalised this is-
sue ... (/ntsrruptions) I will take only two or 
three minutes ... (Interruptions) 

I have a long list, a very concise list, 
which gives the details of his activities as to 
how the Governor has internationalised this 
issue and brought shame to the nation. I am 
not giving the details now. I am sending a 
couplet through you, Sir, through the Home 
Minister to Shri V.P. Singh. 

MR. DEPUlY SPEAKER: You do not 
have to take permission of the House to 
address letters to the Minister. 

PROF. SAIF-UD-DIN SOZ: Now this 
couplet will convey the sense of my agony to 
Shri V.P. Singh because I understood his 
impulse, his honest, he wants to resolve. 
Oay before yesterday, the Prime Minister 
made wrong statement no the basis of the 
Home Ministry's note. It is not 27, the num-
ber who have gunned down. It is not be-
cause of crossfiring. There was no cross-
firing on 21 st. Some people behind the scene 
are pulling the leg of the Prime Minister on 
Kashmir. Therefore, there is a dual stance. 

MR. DEPUTY SPEAKER: Please c0n-
clude. 

PROF. SAIF-UD-DIN SOZ: Do not beat 
about the bush. Come to brass tacks on 
Kashmir. 

[ Translation1 

I would like tosay to Shri V.P. Singh: 

'7u Idhar Udhar Ki bat Na Kar 
Yeh bata ki kafila kyon luta, 
Mujhe Rah janhon ka Gila Nahin 
Rahbaron ka sawal hai. • 

[English] 

You are the Prime Minister. You should 
rise to the occasion. So, go to Kashmir 
remove him, apologise to the people, insti-
tute a Commission of Inquiry on atrocities 
and immediately send a parliamentary dele-
gation understand the dimension of atroci-
ties. 

[ Translation] 

SHRI RAM NAIK (Bombay North): Sir, I 
am on a Point of Order. I had stated earlier 
also that such allegations should not be 
levelled specifically mentioning the name 01 
Shri Jagmohan unless a substantive motion 
is moved. You had said that he should not be 
disturbed. I am not disturbing him. Through 
this point of order I just want to say that such 
sentences where allegations have been 
levelled should be expunged from the pro-
ceedings because it is against the ru~s. 

[English] 

MR. DEPUTY SPEAKER: You have 
raised a very important point. But I would say 
that the Governor in Kashmir is running the 
Government and it would really be very 
difficult to completely separate him. But at 
the same time, the matter is very delicate 
and anybody who is speaking, should bear in 
mind that the name of the Governor or the 
conduct of the Governor should not be 
mentioned in the House in such a fashion 
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that it would require a substantive motion. I 
would not completely rule out what you have 
said. But at the same time, I do understand 
the delicacy involved because there is no 
representative government there. ft is a 
government through the Governor. That is 
why, the matter is so inter-linked that I am not 
in favour of removing from the record things 
which are not really allegatory or 
defamatory.H thera are words which are 
allegatory and defamatory. certainly they will 
not form part of the record. And yet if they are 
related to the governance of the State, they 
will remain in the record. 

PROF. SAIF-UD-DIN SOZ: I take re-
sponsibility for what I have said ... (Interrup-
tions) 

MR. DEPUTY SPEAKER: Mr. Soz you 
have had enough of your say. 

In order to give the opportunity to 
Members who want to present a different 
point of view, I would request the Govern-
ment to allow this debate to continue upto 
6'oclock and later on we will take up the Bills. 
I will call upon Mr. Malhotra to speak now. H 
he is not able to complete his speech, he will 
speak tomorrow ... 

( Interruptions) 

MR. DEPUTY SPEAKER: Since Mr. 
Malhotra is not ready to speak today I call 
upon Mr. Pratap Singh to speak. Mr. Pratap 
Singh ... (Interruptions) 

SHRI RAM NAIK: I am on a point of 
order. Some time back your honour ruled 
that today Mr. Malhotra will be given suffi-
cient time as he wishes ... 

MR. DEPUTY SPEAKER: He can speak 
today and continue tomorrow. If he is not 
ready to speak, then I will call another 
Member. So it is not a point of order. 

SHRI RAM NAIK: The debate is neces-
sary You have uirected that Mr. Malhotra 
Will get sufficient tim\.. Then it was sug-
gested by the Parliamentary Affairs Minister 

that he will conclude by 6 o·clock. 

MR. DEPUTY SPEAKER: I will allow 
you to speak tomorrow. You can continue 
tomorrow. 

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE): Mr. Deputy 
Speaker, Sir, if I understood you when you 
had called the name of Shri Vijay Kumar 
Malhotra. he might be on his legs, but he will 
continue his speech tomorrow and he would 
be allowed to have his full say. 

MR. DEPUTY SPEAKER: This is ex-
actly what I have said. 

!lHRI SONTOSH MOHAN DEV (Tripura 
West): We do not mind if he finishes his 
speech by 6.15 P.M. 

[ Trans/ation] 

PROF. VIJAY KUMAR MALHOTRA 
(Delhi Sadar): Mr. Deputy Speaker, Sir,'the 
brutal and cowardly murder of Maulana 
Farooq is tragic and should be condemned. 
He was also a religious leader and respected 
and loved by the people of Kashmir. The way 
he was assassinated needs to be con-
demned. I express condolences to the be-
reaved family. Many people who were in the 
funeral procession were killed in the cross 
firing. Some of them were innocent. We are 
also very much aggrieved at their death. We 
express our condolences to the bereaved 
families. 

Today, many things were pointed out 
during the discussion. We have to see as to 
who is responsible for the killing of these 
innoeent people. Day before yesterday, the 
Hon. Prime Minister and the hone Minsiter of 
Home Affairs stated that the terrorists delib-
erately mingled in the funeral procession 
and fired atthe Security Forces. Many people 
were killed in the cross firing between the 
Security Forces and terrorists. I am very 
much aggrieved at this incident. My friend 
Shri Santosh Mohan Dev and Shri Soz have 
not mentioned this thing that the people who 
mingled in the procession by covering their 
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faces, had fired with A.K. 47 guns. Actually, 
these people are responsible for their death. 
The people who were killed there-whether 
their number was one or more-is tragic and 
condemnable. 27 or 30 persons were killed 
there. Government has given some figures 
in this regard. The Government should not 
reduce the number. I also agree with it. But 
I think that- (Interruptions) -it is not in the 
interest of the country to exaggerate things 
or the number of the persons killed there. It 
is not in the interest of the country or human-
ity. 

PROF. SAIF-UD-DIN SOZ: Sir, that is 
not true. I gave the correct information in this 
regard.- (Interruptions) 

PROF. VIJA Y KUMAR MALHOTRA: It 
is strange that the whole discussion has 
ended on this point on that Shri Jagmohan 
may be removed from the office of Governor. 
I would like to make it clear that the Govern-
ment is not defending Shri Jagmohan. It is 
not a prestige issue or a policy matter for the 
Government whether Shri Jagmohan re-
mains the Governor of Kashmir or not. When 
Shri Jagmohan was Lt. Governor in Delhi he 
was always against \h@BhartiyaJanataParty. 
When he was in Delhi, he was very close to 
Shri Sanjay Gandhi. During the Emergency, 
he was with Shri Sanjay Gandhi. I would like 
to know from Shri Santosh Mohan Dev 
whether it is not a fact that Smt. Indira 
Gandhi and Shri Rajiv Gandhi had appointed 
him the Lt. Governor of Delhi. They also 
appointed him as the Governor of Goa and 
Jammu and Kashmir. He was a blue-eyed 
boy of Congress Party. 

18.00 hrs. 

He fought election in Delhi on the Con-
gress ticket. Did Congress not force him 
again and again for it. What concern he has 
with B.J.P. today, he had a running struggle 
with B.J.P. and with us because Congress 
was using him in Delhi and we always op-
posed him. Later he was appointed as 
Governor of Kashmir. Now what is troubling 

·Nt recorded. 

the Congress Party. They are not troubled by 
the fact that Jagmohanji was appointed there, 
he was their very important person. He was 
appointed by Shrimati Indira Gandhi and 
Rajiv Gandhi but when he apprehended as 
many as three Congress Ministers who had 
links with terrorist, one of whom Mr ..••• had 
supplied his M~ruti car to the terrorists. The 
Ministers who were caught belonged to the 
National Front and the Congress. Will Mr. 
Santosh Mohan Dev deny the fact that the 
Congress President there Mr. Kar ....•• 

SHRI HARISH RAWAT (Almora): He 
has mentioned the names of a Member of 
the Congress and a Minister saying that he 
had given his Maruti car to the terrorists. 

[English] 

He has mentioned the name of Mr ....•... 
who is not a Member of this House. He 
cannot cite his name. 

MR. DEPUTY SPEAKER: The name of 
that gentleman will not form part of this 
record. 

[ Trans/ation] 

PROF. VIJAYKUMARMALHOlRA: Mr. 
Deputy Speaker, Sir. I want to know whether 
the residence of the son of the Congress 
President there was not the den of all the 
terrorists? Was the son of the Congress 
President not involved in bringing the terror-
ists to this meeting den in cars? When such 
things came in the report of the Ministry of 
Home Affairs and also came to the knowl-
edge of the Home Minister, the Congress 
started feeling the pinch of it and they started 
sayirTg that Jagmohan should be removed 
from there. Jagmohan was the very impor-
tant person of the Congress and of Shrimati 
Indira Gandhi whom he declared Mother of 
the Nation, but for the sake of votes and with 
the change of time they can forget the name 
of their mother also but I do not want to say 
more about it. But as I have said earlier, I 
have little interest whether Jagmohan con-
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tinues there or not, but if terrorism can end by 
removing Mr. Jagmohan ......••.... (Interrup-
tions) ... 

[English] 

MR. DEPUTY SPEAKER: Would you 
like to complete today or would you like to 
continue tomorrow? 

PROF. VLJAY KUMAR MALHOTRA: 
Give me another five-ten minutes, Sir. Then 
I wilt complete it tomorrow. 

MR. DEPUTY SPEAKER: You can 
continue and complete it. 

[ Translation] 

PROF. VUAY KUMAR MALHOTRA: 
Hon. Deputy Speaker, Sir, I was saying this 
as I feel that I will not be able to complete my 
say and it will be incomplete. Therefore, I 
have said that at least 10 minutes should be 
given to me to say rest of things tomorrow. 

[English] 

MR. DEPUTY SPEAKER: What is your 
opinion? Would you like to continue and 
complete or would you like to speak tomor-
row? 

[ Translation] 

PROF. VUAY KUMAR MALHOTRA: I 
do not know upto what time will it go tomor-
row. It may last till 9 or 10 O'clock. 

[English] 

MR. OEPUTY SPEAKER: Then you 
continue please. You can take yourtime and 
conclude. 

PROF. MADHU DANDAVATE: Sir, he 
wants to continue today and conclude to-
morrow. 

MR. DEPUlY SPEAKER: Mr. Malhotra, 

you go by my advice. You continue and 
speak for as much time as you like and 
complete it today. 

[ Trans/ation] 

PROF. VLJAYKUMARMALHOTRA: Mr. 
Deputy Speaker, Sir, I was saying that we 
are not interested whether Mr. Jagmohan 
continues there or not. H terrorism and sepa-
ratism can be stopped by recalling Mr. Jagmo-
han and peace can be restored in Kashmir, 
then I will be the first person to say that he 
should be recalled. Can Mr. Soz. give any 
guarantee that peace will be restored after 
his return. Can Santosh Mohan Dev and the 
Congress party give this type of guarantee? 
Was there no terrorism in Kashmir before 
Jag Mohan? Where people of the valley not 
alienated when a call for election boycott 
was '!;Jiven in Kashmir? How many people 
caste their votes in Kashmir after boycott 
call? Mr. Soz knows the percentage fo votes 
he got. Total boycott had taken place in 
Kashmir during last elections. (Interrup-
tions) ... 1 want to know the percentage of 
votes polled during the last two elections? I 
want to ask whether 80 people were not shot 
dead last year? Nobody went to cast hi::; 
vote. He should be asked to state the per-
centage of votes polled by him. 

I want to ask from him as to who has 
ruled Kashmir continuously since 1947. For 
42-43 years, National Conference or Con-
gress continuouslv ruled there. If situation in 
Kashmir deteriorated and if it is correct that 
the people got alienated then who is respon-
sible for it? Who else can be held respon-
sible except the Congress and the National 
Conference who have ruled the State? We 
have never ruled there, we have never ruled 
even India. Nehruji, Indira Gandhiji or Shri 
Rajiv Gandhi ruled the country. Sheikh 
Abdwllah or Farooq Abdullah ruled Kashmir. 
Congress and National Conference Minister 
ruled there. " situation deteriorated in Ka-
shmir and if people there have got alienated 
then who is responsible for it? 

Mr. Deputy Speaker. Sir. I want tQ say 2-
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3 things more. People of Jammu are not 
taken into consideration when the question 
of alienation in Kashmir is discussed. People 
of Jammu and Ladakh are continuously 
discriminated against. Nobody talks about 
Ladakh and Jammu. h was said by the 
Gajendragadkar Commission that injustice 
is being done to the people of Jammu. Pref-
erence is being given to the people of Ka-
shmir ... (Interruptions) ... 

Mr. Deputy Speaker, Sir, Mr. Soz and 
before him Shri Santosh Mohan Dev men-
tioned about it ... (Interruptions) 

SHRI HARISH RAWAT: If you feel that 
you are gaining something in the process 
then you say ... (Interruptions) 

PROF. VIJAY KUMAR MALHOTRA: 
Shri Santosh Mohan Dev and Shri Soz raised 
many questions. I want to say politely that 
whether human rights are only meant for 
terrorists and talks should be held with them 
only? But the people who are the victims of 
the bullets of the terrorists and Killed, have 
no human rights? Whether the persons, 
whose wives have became widows and 
children became orphans, have no human 
rights? Human nght to life is a basic right. 
The people belonging to Congress and 
National conference have been killed there, 
vice-chancellor Maulvi Farooq was killed, 
had they no human rights? You refer to 
human rights. The jawan who is safeguard-
ing the border and safe guarding India on 
border from Pakistan and other countries, 
his wife and children always shiver with fear, 
he has to face bullets and bombs. Has t1e no 
human rights? .. (Interruptions) ... I want to 
askfrom you as to who is. there to defent him. 
For God's sake do not demoralise him. You 
are demoralising him. Who has given gun in 
his hand, you have given it. It is not ~iven by 
Jagmohanji. The nation has given \he gun in 
his hand for the protection of the country. 
When he is showered with bullets and bombs, 
do you expect that he should calmly talk of 
human rights. Do you expect that he should 
talk about human rights and throw his gun. 
What do you exped trom him when terrorists 
attack him, should he save himself or not? 

You should think over his human rights what 
should he do when a terrorist or a Pakistani 
agent with Pakistani weapons stands before 
him kill him. I feel very sad when no mentions 
is made of such people. I feel sorry when 
there is no mention of terrorists who have 
created this situation there. It pains me very 
much and I feel nothing can be more painful 
than it when our Han. Santosh Devji said that 
lakhs of people have come from there, they 
have fled due to a conspiracy, they were not 
interested in leaving their homes. Nobody 
wanted to expel them. They came in their 
own interest. Lakhs of people come from 
there leaving their homes in two clothes. 
Lakhs of people come here, if the entire 
population has migrated then it is nothing but 
gellocide. Out of 1,60,000, one and a half 
lakh have left their homes. There were 16,000 
Hindus and Sikhs in Baramulla only 100 
haver-been left there, have they no human 
rights? Have they no right to life and prop-
erty? Is there no need of making arrange-
ments so that they can live there. If steps are 
taken to check the terrorists and curfew is 
imposed you say that curfew has been im-
posed, people have been alienated. Such 
things are said ... (Interruptions) ... 

Out of 1,60,000, 1,50,000 have been ex-
pelled from there. I want to ask one thing 
from you as to way no reaction is there in 
support of these people? 

Mr. Deputy Speaker, Sir, it is not a 
religious issue and I even do not want to 
raise any religious issue but just see the 
rea.Gtions. Had Kashmir been a Hindu major-
ity State and one and a haH lakh Muslims had 
fled from there, had you reacted in the same 
manner? I feel that it is very unfortunate and 
distressing that one entire Community have 
tied from Kashmir and you are not taking it 
seriously. You are Qealing with them in such 
a manner as if Shri Jagmohan has expelled 
them. Please tell that have they any human 
rights or not, they should go back or not 
( Interruptions) 

Mr. Deputy Speaker, Sir, I want to raise 
the ,ssue ot alienation a\so.' agree with you 
that there are many people who want to live 
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in India I also agree with you on this point 
that homes of many Hindu migrants have not 
been looted and they have keys of their 
homes, but to whom are you supporting. Are 
you supporting those nationalist people and 
boosting their morale or you are demoraliz-
ing them because the terrorists point their 
guns towards them and warn them not to 
come to their rescue or to raise their voice tor 
this purpose. Today those persons are being 
killed there who supports India. 

Mr. Deputy Speaker, Sir, there are two 
categories of people in Kashmir. I feel myself 
very distressed when they raise slogans in 
support of Pakistan and you say that they 
have human rights and they should not be 
alienated and those who raise slogans in 
support of India. (Interruptions) Nobody 
cares about those persons who raise slo-
gans in support of India and shot dead by the 
terrorists. I would like to tell you that there are 
no arrangements regarding the education of 
the children of those persons and jawans 
who have been killed there. They want to go 
to school but there are no arrangements for 
their admissions. We should also think re-
garding alianation of the people being killed 
by the terrorists. When the son of late Shri 
Khera said with a very heavy heart that what 
he has to do in India when his father had 
been killed in such a manner. On this, some 
people said why he was talking in the tone of 
a traitor we must imagine the feelings of a 
person whose father and only earning 
member of the family has been killed by the 
terrorist. Yet the Government talks of hold-
ing talks with the terrorists to win their hearts. 
This is not a good signal. I have stated earlier 
also that we are not interested in this issue 
that Shri Jagmohan should remains there or 
not. I said this yesterday also that if anybody 
has used more force there, an enquiry 
should be conducted in this regard. If inno-
cent people have been killed there, it should 
also be enquired. Whether Shri Jagmohan 
gave orders for firing? If you want to call back 
Shri Jagmohan what signal do you want to 
give? I found it strange When it was said that 
signal will be given that atrocities committed 

by terrorists should be checked. 

Mr. Deputy Speaker, Sir, I would like to 
say about the Congress. (Interruptions) 
Participating in the Debate on President's 
Address Shri Rajiv Gandhi had said and I 
quote verbatim: 

[English] 

"Are you not yielding to extremist in 
Punjab? Have you not yielded to ex-
tremists in Kashmir? The first thing 
that comes to mind is the total subjuga-
tion of this Government to the terrorists 
in Kashmir. How can a country have 
dignity if it cannot stand up against the 
terrorists there? There can be no dig-
nity if they do not have guts." 

[ Translation] 

Shri Rajiv Gandhi said this in the month 
of December when the new Government 
had assumed its office. Mr. Jagmohan was 
not there at that time. At that time he said that 
why you were not fighting against terrorism 
and checking terrorism. Now you are talking 
to call back Shri Jagmohan, who is trying to 
check terrorism. I fail to understand the dual 
policy of the Congress. He says that the 
Government should take action and the 
Government has dignity of the country. I 
have heard all the speeches of Shri Rajiv 
Gandhi which he had given while campaign-
ing for he state Assemblies elections. He 
levelled only one Charge that this Govern-
ment is not taking any action against the 
terrorists. People are being killed in Kashmir 
and Punjab and it is an inefficient Govern-
ment. Now when some actions are being 
taken there, he is condemning them. On 8th 
March Shri Rajiv Gandhi and Shri Devi Lal 
went Srinagar but these people were not 
even allowed to enter, the city. After such 
circumstances now some administration is 
there, offices are open, there is no curfew 
any where except some parts of Srinagar. 
The hon. Minister of Home Affairs told about 
improvements which were brought in there. 
Virtually he saved Kashmir for India and you 
are talking to call him back. I would like to 
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know what signal you want to give? Do you 
want to say that the terrorists should be 
given Complete freedom. 

Mr. Deputy Speaker, Sir, it is surprising 
for me that only two persons are making this 
demand, one is Benazir Bhutto. I have seen 
her tape in which she said that this Jagmo-
han is Jagmohan, he will run away. Our main 
desire is to remove Jagmohan. On one side 
Benazir Bhutto talks about removal of Shri 
Jagmohan and on the other side the Con-
gress is saying the same. (InteffuptionsO 
Thus they want to toe the line of the terrorists 
the same. 

Mr. Deputy Speaker, Sir, as I said 
earlier whether Shri Jagmohan is called back 
or not but I know that the day the Govern-
ment calls back Shri Jagmohan that occa-
sion will be celebrated in Pakistan. National 
Conference and Muslim League will also 
celebrate it. But nationalists will be demoral-
ised there. 

Mr. Deputy Speaker, Sir, any per30n 
can be posted there as Governor, but the 
Government have to decide 3-4 things be-
fore hand. Is it not a fact that Pakistan is 
hatching conspiracy? Ever since Shri Rajiv 
Gandhi took over as the Prime Minister he 
has been saying that Pakistan is hatching 
conspiracy. Everybody is saying that Paki-
stan wants to make Kashmir another Bang-
ladesh. As India had helped Bangladesh in 
getting its independence, Pakistan is also 
thinking about Kashmir on that very lines. It 
is a basic and fundamental issue and it 
should be discussed here. If it is a fact that 
Pakistan is conspiring against us, should we 
deal with it or not? Secondly, whether Paki-
stan is sheltering terrorists or not. The Con-
gress Party and Shri Rajiv Gandhi have 
reiterated several times that Pakistan is 
shettering terrorists and they can prove it. H 
Pakistan is sheltering terror_ists and sending 
trained people in Kashmir, is it not necessary 
to seal the border of Kashmir? Thirdly, is it a 
fact or not that terrorists are bringing money 
from Pakistan and some of Kashmiris have 
gone astray and are raising slogans of 'Azad 
Kashmir' and 'Pakistan Zindabad'. If all these 

three facts are true and it is also a fact that at 
present the administration has come to a 
standstill in Kashmir. How do we intend to 
deal with it? Whether it can be dealt with in 
such a manner that for few votes condemn 
the authority of India working there and cre-
ate on atmosphere against them? For the 
sake of votes, should they work for the 
separation of Kashmir from India? 

Mr. Deputy Speaker, Sir, I would like to 
know whetherwe want to fight against terror-
ists or not? Is this not our responsibility and 
moral duty to fight againstterroristsorto give 
this signal that terrorism will not be tolerated. 
Should we not say that Pakistan may do 
anything but we will not give an inch of the 
land of Kashmir? We are definite about the 
ways to fight the agents who are coming 
from Pakistan? Now when to throw out the 
agents of Pakistan or Shri Jagmohan. I am 
not denying this fact that there are National-
ists in Kashmir, but the Congress had ne-
glected them for 40 years and present Gov-
ernment is repeating the same mistake. The 
Nationalists and many Muslims who support 
India require encouragement from the Gov-
ernment. But it is very unfortunate when the 
hor •. Minister of Home Affairs saying that we 
are identifying such persons and he is diffi-
culty in identifying them. 

I would like to submit to Shri Soz, Shri 
Santosh Mohan Dev and the Congressmen 
that our country is fighting for keeping its 
integrity intact. Pakistan is directly hitting at 
us. When the country's integrity and security 
is at stake and danger is looming large on 
Kashmir, one should not think of votes. It will 
not be in interest of the country to think about 
the action and demands of the Muslim 
communal parties. Mr. Speaker. Sir, many of 
the Congress Members say privately when 
they meet us outside the House that what-
ever Jagmohan is doing is totally right and 
there is no other way, but inside the House, 
they start saying something else. (lntsrrup-
tions) 

Mr. Deputy Speaker, Sir, I would like to 
urge all the han. Members that this question 
should not be considered on party lines. We 
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never made it a party issue. When Shri 
Jagmohan was sent as Govc.rnor, it C3r.-;e to 
my mind many times--that he is the same 
Jagmohan with whom we have continuously 
fought. There was even a move to give him 
a ticket against Shri Khurana and me. But we 
thought that even if a Congressman can 
control and improve that situation. we should 
forget our differences and be ready to take 
any step to keep Kashmir intact. 

Mr. Deputy Speaker, Sir, there are a few 
things which should be first considered be-
fore calling back Shri Jagmohan from there. 
It is being said that the people are getting 
alienated and that is why Shri Jagmohan is 
being called back. Just now, Shri Soz said 
that a lot of people are getting alienated also 
duetothe B.S.F. and C.R.P.F. present there. 
Tomorrow you will say that they should also 
be called back. Later, the armed forces which 
are there and which are addressc?d as "In-
dian dogs go back" and about which It is 
being said that the forces are thC"':? to make 
them slaves: wi" be asked to be called back 
as these forces are also alienating the people 
there. After all, there must be some limit to 
alienation. When wi" this threat of alienation 
stop? Under this threat, don't you think that 
afterJagmohan's return the Government will 
be asked to call back the forces also. This ;s 
not a simple question. The armed forces, 
security forces and the para-military forces 
are all involved with thi~ issue. As I have said 
earlier, atrocities committed on any innocent 
person should be condemned and the matter 
should be investigated. The han. Home 
Minister has said in his statement that orders 
have been given to use minimum force there. 
Shri Jagmohan has also ordered to use 
minimum force in the valley. It wi" certainly 
strengthen the hands of Pakistan if we blow 
out of proportion an incident of such nature. 
Pakistan misinterprets these statements and 
quotes them throughout the world in a twisted 
manner so that they do not get the true 
picture of the situation. I would like to appeal 
to all the hon. Members to express their 
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reactions after considering a" these things 
and larger interest of the entire country in 
view. 

With these words, I conclude. 

[Englisll ] 

MR. DEPUTY SPEAKER: We will take 
up discussion on this matter tomorrow. We 
will have legislate business now. (Interrup-
tions) 

SHRI SOMNATH CHATTERJEE 
(80Ipur): Now the words of wisdom will come! 

MR. DEPUTY SPEAKER: We will dis-
cuss it tomorrow. Now we will take up legis-
lative busirless. Item Nos. 16 and 17 will be 
taken up together, for which one hour is 
allotted. 

18.26 hrs. 

UNION DUTIES OF EXCISE (DIS-
TRIBUTION) AMENDMENT BILL 

AND 
ADDITIONAL DUTIES OF EXCISE 

(GOODS OF SPECIAL IMPORTANCE) 
AMENDMENT BILL 

[English] 

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE): Mr. Deputy 
Spe-'<er, Sir, as is mentioned in the revised 
List of Business, Item Nos. 16 and 17 will be 
clubbed together and, therefore, I will move 
both the Bills for consideration of the House. 
I beg to move": 

II That the Bill further to amend the 
Union Duties of Excise (Distribution) 
Act, 1979 be taken into consideration. II 

"That the Bill further to amend the 
Additional Duties of Excise (Goods of 

*Moved with the recommendations of the President. 
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Special Importance) Act, 1957 be taken 
into consideration." 

The two Bills which I have moved today 
arise out of the recommendations of the 
Second Aeport of the Ninth Finance Com-
mission for 1990-95. The Report alongwith 
the Memorandum as to the action taken on 
the recommendations was laid on the Table 
of the House on 12th March, 1990 as re-
quired under Article 281 of the Constitution. 
In terms of the Article 180 (3) of the Consti-
tution, the Finance Commission is required 
to make recommendations in regard to: 

(a) the distribution between Union and 
the States of the net proceeds of taxes which 
are to be, or may be, divided between them 
under Chapter 1, Part XII of the Constitution 
and the allocation between the States of the 
respective shares of such proceeds; 

(b) the principles which should govern 
the grants-in-aid of the revenues of the States 
out of the Consolidated Fund of India and the 
sums to be paid to the States which are in 
need of assistance by way of grants-in-aid of 
their revenues under Article 275 of the 
Constitution for purposes other than those 
specified in the proviso to Clause (1) of that 
Article; and 

(c) any ether matter referred to the 
Commission by the President in the interests 
of sound finance. 

As the hon. Members are aware, the 
Ninth Finance Commission was constituted 
by the President by his orders dated 17th 
June. 1987. The Finance Commission was 
requested inter-alia to suggest changes, if 
any. to be made in the principles governing 
the distribution among the States of the net 
proceeds in any financial year of the Addi-
tional Duties of Excise leviable under the 
"Additional Duties of Excise (Goods of Spe-
cial Importance) Act, 1957." The two Bills 
which are moved for consideration are for 
giving effect through Parliamentary Legisla-
tion to the Government's decision on the 
recommendations of the Ninth Finance 
Commission in their Second Report in re-

gard to distribution of net proceeds of Union 
Excise Duties and Additional Excise Duties. 

Of the two Bills placed for consideration 
of the House, the first one deals with sharing 
and distribution of basic Excise Duties. The 
Commission has specified the percentage 
share of each State in sharable Excise Duty 
for each of the five years of 1990-95. During 
1990-91, an amount of As. 8,589.65 crores 
is estimated on this account. The Second Bill 
relates to the distribution of net proceeds of 
Additional Duties of Excise. Additional Du-
ties of Excise in lieu of Sales-Tax were 
introduced in 1957 in Pursuance of the 
decision of the National Development Coun-
cil In December, 1956. Additional Duties of 
Excise have been levied and collected since 
then by the Centre and the entire net pro-
ceeds from the three commodity groups viz. 
Special varieties of the fabrics, tobacco in-
cluding manufactured tobacco and sugar 
(excluding the proceeds attributable to the 
Union Territories) have distributed to the 
States in the manner recommended by the 
respective Finance Commissions. It is esti-
mated that payment to the States on accoul1t 
of Additional Excise Duties during the year 
1990-91 will amount to Rs. 1,598.72 crores. 

I would like to reiterate our Govern-
ment's commitment to place the Centre-
State Financial Relations on a right footing 
so that Indian Economy moves forward and 
results in balanced regional development. 

I move both the Bills for the considera-
tion 01 the House. 

MR. DEPUTY -SPEAKER: Motion 
moved: 

"That the Bill further to amend the 
Union Duties of Excise (Distribution) 
Act. 1979. be taken into consideration. 

"That the Bill further to amend the 
Additional Duties of Excise (Goods of 
Special Importance) Act, 1957. be 
taken into consideration." 
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There are amendments to the motion 
for consideration suggested by the Mem-
bers. I would like to know whether they are 
going to move these amendments. There 
are two Bills. First is the Union Duties of 
Excise (Distribution) Amendment Bill. There 
are amendments. 

[Translation] 

SHRI GlRDHARI LAL BHARGAVA 
(Jaipur): I beg to move: 

"That the Bill be circulated for the pur-
pose of eliciting opinion thereon by 
24th August, 1990." (1) 

SHRI DAU DAYAL JOSHI (Kota): I beg 
to move: 

"That the Bill be circulated for the pur-
pose of eliciting opinion thereon by 
31 st August, 1990. "(2) 

[English] 

MR. DEPUTY SPEAKER: Shri Ram 
Naik-Not moving 

SHRI HARISH RAWAT: I beg to move: 

" That the Bill further to amend the 
Union Duties of Excise (Distribution) 
Act, 1979, be referred to a Select 
Committee consisting of 10 members, 
namely:-

(1) Shri Dileep Singh Bhuria 

(2) Prof. Madhu Dandavate 

(3) Shri Satynarayan Jatiya 

(4) Shri R. Jeevarathinam 

(5) Shri P. R. Kumaramangalam 

(6) Shri Peter G. Marbaniang 

(7) Dr. P. Vallal Peruman 

(8) Shri Banwarilal Purohit 

(Goods of Spl. Imp.) Amend. Bill 

(9) Shri K.D. Sultanpuri; and 

(10) Shri Laeta Umbrey 

with instructions to report by the last day 
of the first week of the next session. "(4) 

SHRI P.C. THOMAS (Muvathupuzha): I 
beg to move: 

" That the Bill be circulated for the 
purpose of eliciting opinion thereon by 
3rd September, 1990. "(5) 

SHRI P.R. KUMARAMANGALAM (Sa-
lem): I beg to move: 

"That the Bi" further to amend the 
Union Duties of Excise (Distribution) 
Act, 1'979, be referred to a Select 

• Committee consisting of 5 members, 
namely:-

(1) Prof. Madhu Dandavate 

(2) Shri Murli Deora 

(3) Shri Eduardo Faleiro 

(4) Shri Ajit Panja; and 

(5) Shri P.R. Kumaramangalam 

with instructions to report by the last day 
of the first week of the next session." 

MR. DEPUTY-SPEAKER: There are 
amendments to the Additional Duties of 
Excise (Goods of Special Importance) • 
Amendment Bill. 

[ Translation] 

SHRJ GIRDHARI LAL BHARGAWA: I 
beg SO move: 

''That the Aill be circulated for the pur-
pose of eliciting opinion thereon by 
24th August, 1990."(1) 

SHRI DAU DAYAL JOSHI: I beg to 
move: 
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.. That the Bill be circulated for the 
purpose of eliciting opinion thereon by 
31st August, 1990. "(2) 

[English] 

MR. DEPUTY SPEAKER: Shr; Ram 
Naik- Not moving 

SHRI HARISH RAW AT: I beg to move: 

''That the Bill be circulated for the pur-
pose of eliciting opinion thereon by 
22nd October, 1990."(4) 

SHRI P.C. THOMAS: I beg to move: 

" That the Bill be circulated for the 
purpose of eliciting opinion thereon by 
3rd September, 1990." (5) 

MR. DEPUTY-SPEAKER: All of them 
are moving. 

PROF. MADHU DANDAVATE: There 
is one difficulty regarding the procedure. 
Some of the Members want to refer the 
entire Bill to the Select Committee. Certain 
names have been mentioned. Rules clearly 
state that you must take the consent of the 
members before suggesting thatthey should 
be the Members of the Select Committee. 

SHRI HARISH RAWAT: We have taken 
the consent. 

PROF. MADHU DANDAVATE: My 
consent is not there. 

SHRI HARISH RAWAT: Your consent 
is not necessary. Your consent is presumed. 

PROF. MADHU DANDAVATE: Ido not 
want to disown my friend. 

SHRI RAM NAIK (Bombay North): 
want to support his point that it cannot be 
senttothe Select Committee. I have with me 
the Procedure Book of Kaul and Shakdher. 
On page 476 at para 1 it is stated: 

"Consent of the Members whose 

names are included in the motion for 
reference of a Bill to a Select Commit-
tee or joint Committee is not presumed 
but has to be expressly obtained by the 
Mover of the Motion." 

So, nothing can be presumed. Since his 
consent has not been obtained, I think, this 
motion cannot be moved. That is why, what 
the Finance Minister has said is a valid point. 

SSHRI HARISH RAW AT: It is very clear 
from the motion itself. 

PROF. MADHU DANDAVATE: I do not 
want to embarrass my colleague and I give 
my consent, provided it is passed. (Interrup-
tions) 

MR. DEPUTY SPEAKER: I think they 
have solved this problem themselves. The 
Minister has given has consent on the floor 
of the House. If any Member is not willing to 
workasaMember,hisnamecanbedropped. 

SHRI SOMNATH CHATTERJEE 
(Bolpur): Sir, the point is more fundamental. 
The name cannot be given without ascer-
taining. It is not that afterwards it can be 
ascertained because somebody later on can 
say that he won't do it. Therefore it is not that 
any and every name can be included just for 
the sake of giving a motion. 

MR. DEPUTY SPEAKER: Does that 
mean that the motion cannot be moved? 

SHRI HARISH RAWAT: I have made it 
very clear that we have taken the prior per-
mission from the Members. Prof. Madhu 
Dandavate shall be there in the Committee 
by virtue of being the Finance Minister. 

MR. DEPUTY SPEAKER: The time is 
very limited. Let us proceed with the discus-
sion!i.. Shri Ajit Kumar Panja. 

SHRI AJ IT PANJA (Calcutta North East): 
Mr. Deputy Speaker Sir, now that two Bills 
are taken up for consideration together, the 
points being different, I am taking up the first 
Bill first, that is Union Duties of Excise (Dls-
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tribution) Amendment Bill. 1990. 

On the face of it. it looks very innocent 
and also encouraging to the States. The first 
report of the Finance Commission dated 
29th July 1988, in item-2 provided for 40% 
of the net proceeds of shareable excise 
duties to be distributed among the States in 
the percentages recommended by it. 

In the second report for which this 
Amending Bill has been brought. it has been 
stated that a sum equivalent to 45% of the 
annual net proceeds of shareable union 
duties of excise is to be paid to the States. 

Therefore. as I said. on the face of It. it 
looks like as though the States are gOing to 
get 5% more. 

Mr. Rawat has put in his amendment 
wi1h my corlsent also. The formula which 
was adopted under the first report of the 9th 
Finance Commission seems to have been 
departed from. You will be surprised to know 
that the formula which has been adopted, 
and vety carefully-that is why the Govern-
ment came so quickly-is that the States 
which are not having deficit budget will not 
get the benefit of this sharing. 

Now coming to the State of West Ben-
gal. it has presented consecutively three 
budgets as zero budget. Therefore from that 
formula. as there is no deficit budget, Imme-
diately the sharing will not come within this 
formula. 

SHRI NIRMAL KANTI CHATIERJEE 
(Dum Dum): He referred to the revenue 
deficit. not the overall deficit. 

SHRI AJIT PANJA: Let me first make 
my point. Whatever you want to say that will 
come later. I think Prof. Madhu Dandavate is 
the Minister although you are supporting 
him. 

The second point is. the poverty ratio 
was taken into consideration because it ;s 

(Goods of Spl. Imp.) Amend. Bill 

not a direct tax but an indirect tax in which the 
poor people also a pay the excise duty. If one 
goes to buy a box 01 match sticks which is an 
essential thing or a candle or a small little 
thing in the villages where the people are 
below the povetry line, he is affected by it. 

In the second report it is said: 

"In view of the poor quality of available 
data, we are doing away with the pov-
erty ratio.-

Therefore the distribution according to 
the poverty ratio has been given a go-by in 
view of the poor available data. Who is 
responsible for this? It is the Government in 
their Statistics Department who have to keep 
the data up-to-data. The process is com-
plete and there is no doubt that Prof. Prash-
anla Mahalanabis theory of sample data is 
available. When the poverty ratio is given a 
go-by, the majority of the people pay more 
of the excise duty, although it might be very 
small individual amount. But a vast popula-
tion is paying for it. That is why we are 
objecting to it. Instead of poverty, you are 
taking backwardness as the criteria. What 
backwardness is this? Is a no industry dis-
trict a criteria for backwardness? If the poor 
people are not taken into consideration, if 
their daily consumption basket is not taken 
into consideration as to what is their daily 
expenditure level, people below poverty line 
is still 30 percent of the entire population of 
80 crore the basis of collection and distribu-
tion of excise is gone although they have to 
pay excise duty. There is no exemption that 
peo(lJe below the poverty line need not pay 
excise duty. Therefore. the whole basis is 
wrong. I therefore submit that this has to be 
circulated for eliciting pubk opinion as to 
whether the basis is right. 

The Ninth Finance Commission in the 
Second Report (In the First Report they did 
not do so) when the new Government came 
in on 18th of December. they had the Sec-
ond Report-changed the entire criteria by 
which the States having more people below 
the poverty line will go on suffering. even 
though those people will be bound to pay the 
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excise duty that has been levied on various 
items. 

Another thing which I would like to point 
out is this, which is the basic question. There 
was a census. In the previous Commission's 
Report, 1981 population figure was taken, 
though I am against it and I argued for it that 
the population figure should not be taken in 
making allocation. 

On the one side we are asking the 
States to carry on the Family Planning 
Programme, spending a lot of money on it to 
see that there is family planning, that is the 
limit of the family should be small. On the 
other hand, we are saying that if there is 
more population, then the cO'ltribution to the 
excise duty will also be more. This is abso-
lutely wrong. Sir, why in the Second Report 
of the Ninth Finance Commission, 1971 
census figure should be taken, and not the 
1981 figure which is available with the Cen-
sus Department? Why 1971 censusi3taken? 
For this, no explanation is given. Accord-
ingly, you recommend that the distribution 
among the States during 1990-95 of 45 per 
cent of the net proceeds of union excise duty 
should be done in the following manner: 25 
per cent should be distributed among the 
States on the basis of 1971 population. Why 
in the Eighth Finance Commission and also 
in the First Report of the Ninth Finance 
Commission, it was taken as 1981 popula-
tion? Forthis, no explanation has been given. 
The Government does not come forward 
with any explanation whatsoever in the Bill 
as to why, when the latest census date is 
available, they have not taken that. In 1991, 
we are going to have another census. Now, 
the population data is wrong: and the poverty 
level ratio is not taken into consideration. 
Therefore, the whole country's economy will 
be top syturvied. Although it has been stated 
arithmetically-Prof. Dandavate will get 
congratulations-that it has increased from 
40 per cent to 45 percent. the Ninth Finance 
Commission by the jugglery of word and by 
changing the very basis, it has created an 
immense suffe. ing to the people of the States 
which are very poor havil"'g poor population. 
It will be useless because we are having a 

figure of 1971. They have taken the 1971 
cens.us for the distribution of excise duty and 
the figure of 1981 census for the distribution 
of excise duty and the figure of 1981 census 
for collection. The excise duty is an indirect 
tax to be paid by all people which includes 
poor and also who are below the poverty 
line, when they buy any goods on which it is 
levied. This is not like income tax where 
there is direct taxation. In income tax, the law 
is very clear as to how much amount the 
States shall get. out of the entire collection of 
income tax. 

Therefore, in one way you are taking 
away the sales tax of the State and then 
saying that we are giving you this. But on 
what basis? Not on the poverty basis. But on 
the basis of backwardness. There is no 
definition of backwardness. We do not know 
whether it is the backwardness of the district 
or the backwardness of the block or the 
backwardness of the population or the back-
wardness of the State. How this is going to 
be divided? This will create immense suffer-
ing. Instead of giving benefit to the States 
and the Union Territories. there will be in 
equal distribution. In equal will be treated 
equally and equal will not be treated equally. 
This will be the position so far as this Act is 
concerned. 

So far as the next Act is concerned, as 
it is being taken up together. I went through 
the report-the criteria of the first meeting of 
the Ninth Finance Commission-when Rajiv 
Gandhi's Government was there On 18th 
December, when th is new Government came 
in, the entire formula was changed.11 you go 
in detail and read it carefully, it is being 
shown that we are giving more to the States. 
But on the other hand. by changing the 
formula. the people in the States and the 
Union Territories are going to suffer. 

So far as the Additional Duties of Excise 
(Goods of Special Importance) Amendment 
Bill is concerned. the first report was made 
by the Ninth Finance Commission on 29th 
July 1988 and had recommended that the 
shar~s of the States in the additional duties 
of excise for the said goods be distributed by 
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giving equal weightage to State domestic 
product and population. The average state 
domestic product of the States for the years 
1982·83 to 1984-85 and the population as in 
1971 census had been adopted by the said 
Commission in arriving at the percentage 
shares of the States. 

The second report on 18th December 
1989 for the period 1990-95 had recom-
mended that the shares of the States in the 
additional duties of exciseforthe said goods 
be distributed by giving equal weightage to 
State domestic product and population. They 
have used the new series of comparable 
estimates of State domestic product aver-
aged for three years 1982-83 to 1984-85 and 
the population as In 1981. The question is of 
additional duties of excise on goods. We go 
by the population of 1981. Kindly see that. 
And when the distribution pattern comes, 
they go by 1971. What could be the reason? 
The reason is complete hoax and on the 
States. When the collection is concerned, 
1981- census because more people are 
there more people are buying things, so 
more collection of tax will take place. While 
distributed the same ,1971 census is taken. 
This is a fraud on the statute perpetrated by 
this Government. I tried from the statute 
perpetrated by this Government. I tried from 
the Library and from the Research Wing. In 
a fiscal stature, not in a single year, it was 
treated like this by any Government that 
while collection of taxes Will take place, we 
will take 1981 available census data but 
while distribution will take place, we go to 
1971. From more people, collect more, keep 
more but while distributing, you give it to less 
people. This is the way they are coming out 
with their open-Government theory. value-
based Government theory and trying to show 
as if they are trying to have democratic set-
up in such a mannerthatthe States are being 
looked after better than it was being done 
during the previous regime. It is not so on the 
face of it. I do not know what is the reason for 
It because the Ninth Finance Commission in 
tt.at respect has not given any report. 

(Goods of Spl. Imp.) Amend. Bill 

Non-availability of data could not be the 
reason. I could notfind any the reason. Have 
they stated that they referred it back to the 
Government? Have they said that they re-
ferred it back to the Gvernment? Have they 
said that we want to delay it? This Govern-
ment had time. What are the attempts made 
to ge1 these data from the Planning Commis-
sion? The entire Statistics Department is 
under the Planning Commission. It is avail-
able at any time. Why was it not up-dated? It 
is not updated. It could update it by taking an 
idea of what is the development that is taking 
place. There are various criteria which could 
be fed and by that formula, we could find out 
by multiplying the same as on 18th Decem-
ber 1989 when this decision was taken. That 
theory was not taken care of. That was given 
long time ago by Professor Mahalanob is 
that if for any reason the sample, which has 
been taken, has become back-dated, then 
there is a question of updating it. . .t\nd there 
are several other established methods by 
which it could be updated. This was not 
being done in order to defraud the States. 
Secondly, the Second Report starts like this. 
uPrevious Finance Commissions starting 
from the second, were called upon to give 
their recommendations on the principles of 
inter se distribution of net proceeds of addi-
tional duties of excise among the States-(I 
hava"named it as 'A')-We are also required 
to give our recommendations on this subject 
according to Paragraph 5(a) of our Terms of 
Reference. Paragraph 7 breaks new ground 
by asking us-I am calling this as 'B')-also 
to give our recommendations on the merger 
of additional duties of excise with the basic 
duties of excise. We are further required. in 
the same para, to evolve a suitable formula 
for allocating a part of the merged duties of 
excise for the three--commodity groups for 
distribution among the States." So far as 
merger issue is concerned, it has been stated 
thus: "Merger of additional duties of excise 
with basic duties of excise was mooted in the 
paper on Long Term Fiscal Policy of Decem· 
ber 1989." The present Prime Minister is the 
author of this long Term Fiscal Policy of 
December, 1989. You will be surprised to 
know that the Ninth Finance Commission. in 
its First Report, says that since they are not 
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getting enough data and there is some 
opposition from the States and all the States 
have not been consulted and therefore, they 
referred it to the second rT'eeting of the 
Finance Commission. The new Government 
came in on the 18th December, 1989. Al-
though the present Prime Minister is the 
author of this long Term Fiscal Policy, you 
will be surprised to know that in just one line, 
the second report of the 9th Finance Com-
mission said that merger is not necessary 
now. Therefore, we are not doing the merger. 
I would read out that sentence also. 'If you 
don't take the entire package of dOing so, 
then justice is not done to the States.' In the 
second report of 18th December, 1989, in 
Paragraph 8.4, it is given as "Much of the 
opposition against merger stems from the 
manner in which the tax rental arrangement 
was administered in the past." Then Para-
graph 8.7. says thus: "We, therefore, do not 
recommend the merger of additional duties 
of excise with basic duties of excise." There-
fore, in the Long Term Fiscal Policy, there 
are some points on which the Finance Bill 
would function to give distributive justice to 
the States not only in realisation but also in 
distribution. One point is taken out of that. 
namely, merger is given a go-by. And the 
whole thing is sought to be brought in just by 
showing some arithmetical figures that from 
just 40 percent, they are giving 45 percent to 
the States. Everybody is happy thinking that 
we will be getting more. What is the provision 
on by which we will be getting more? On 
what basis has it been done? That point has 
not been made clear. So far as the points of 
this Bill are concerned they are deferring the 
recommendation on merger issue until the 
second meeting. The distribution of the net 
proceeds of additional duties of excise are 
already dealt with. The entire ground of 
these two Bills is based on population and so 
called backwardness. That basis is given a 
go-by by saying that at the time of collection, 
1981 population will be considered and at 
the time of distribution, 1971 population will 
be considered. This will create terrible dan-
ger so far as the finance of the States is 
concerned. The object wiU not be achieved. 
However if it goes up to the end of August for 
eliciting public opinion or even to a Select 

Committee wherein Prof. Madhu Dandavate, 
our Finance Minister can be the Chairman. 
We can ventilate and get the reasons for this 
as to why it has been done in a manner. 

[ Tralls/ation ] 

SHRI RAM NAIK (Bombay North): 
Mr.Deputy Speaker. Sir, I would like to ex-
press my views on the two amendment Bills 
regarding the Excise Duty and Additional 
Excise Duty (Distribution). 

The first thing I would like to say is that 
there is nothing like new Government or the 
previous Government, as Shri Panja has 
said. The Finance Commission was consti-
tuted by the previous Government only and 
there was no change in personnel. This 
report has been submitted by them only. So 
there is nothing like the previous Govern-
ment or the new Government. 

I would like to keep two important facts 
here. I have moved a motion that this Bill 
should be circulated for eliciting public opin-
ion. This distribution has been done for 5 
years, but it is based on economic policy of 
the previous Government. Now there is a 
new t30vernment and there are new Mem-
bers in the Lok Sabha and the people also 
have new aspirations. So it is necessary to 
hold a debate on this Report in the lok 
Sabha . It is also necessary to know the 
public opinion on this report. I would like to 
submit one thing. I have got information that 
earlier, no debate was held on the Finance 
Commission Report. But a debate was held 
on the report of Eighth Finance Commission 
and Prof. Madhu Dandavate was the first 
speaker. Jt was held on the 9th October, 
1984 and 12 Members participated in it. Shri 
Somnath Chatterjee, Shri Y.S.Mahajan, 
Shrimati Geeta Mukherjee, Shri Unnikrish-
nan and Shri Chitta Basu of the present Lok 
Sabha were also some of the Members who 
participated in it. So I would like submit here 
that adiscussion should be held inthe House 
on this report of Finance Commission and 
we should get an opportunity to express our 
views. 
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THE MINISTER OF FINANCE (SHRr 
MADHU DANDAVATE): I am very happy 
that there are people who read our speeches. 

SHRI RAM NAIK: I am also every happy 
the way han. Finance Minister is responding. 
I hope. he will give us an opportunity to hold 
a debate on the report this time, as he 
himself did on the previous report. In this 
regard, our opinion as well as the public 
opinion should also be elicited and so both 
these Bills should be circulated. 

Now this Commission has submitted 
two reports first report and second report. 
There are some discrepancies in these two 
reports. I would Like to given an example of 
West Bengal and also Maharashtra, in par-
ticular, the State to which I belong. The first 
interim report, described Bombay and Cal-
cutta as two big cities where people from the 
entire country go in search of jobs etc. Both 
these cities are facing problem of slums. 
Slum development is causing great anxiety 
as so many problems have come up as a 
result there of and to solve the problems of 
these two cities, a special grant of Rs. 50 
crores was recommended for each of them 
and the States were also asked to provide 
matching grant. An amount of Rs. 100 crores 
were to be used for the development of 
Bombay and Calcutta. Now in this second 
report, all the problems are the same, but 
there is no mention of the Qrant fOi Bombay 
or Calcutta. I would like to know how this has 
happened. In the interim report, RS.50 crores 
were recommended but in the final report, 
nothing has been mentioned and the prob-
lems remain as they were. 

With your kind permission. I would like 
to raise a point regarding the railway facilities 
in Bombay City particul3.rly in my area where 
about 25 lakh people reside in the 20 kilo-
metre stretch between Andheri and Jagesh-
wari and there ic; not even a single rail 
overbridge to facilitate the easy movement 
of people and goods, over the rail tracks. 
There are many other similar prob!@ms of 
that city. Therefore, when the Finance 
Commission in its first report recommended 
the grant of Rupees 50 crores, all sections in 

(Goods of Spl. Imp.) Amend. Bill 

Maharashtra including the Government and 
the Bharatiya Janata Party had unanimously 
requested that a special grant of minimum 
1000 crore rupees should be given to solve 
the various problems being faced by Bom-
bay city. About 80% of the total amount of 
income tax and excise collected throughout 
the country comes tram Bombay and Cal-
cutta alone. These two cities are like Milch 
cows. Hence you should provide fodder to 
these cows, otherwise, how do you expect to 
get a rich yield from them? I. therefore, urge 
that a metropolis like Bombay should be 
given a special grant of one thousand crore 
rup&es. 

The recommendations of the Finance 
Commission in respect of grants can be 
.... een on page 89 of its second report. It can 
be seen from Table IV of that report that they 
have not re<.;ommended any amount of grant 
to four States viz. Maharashtra, Karnataka. 
Hary.ana and Gujarat. These four States do 
not have any defic;t because with a view to 
do their work within their own resources, 
they impose new taxes. But I fail to under-
stand the reasons for punishing those States 
which maintain a financial discipline and 
keep their deficit under check. Such recom-
mendations are unjustified I have nothing 
against Uttar Pradesh, but Maharashtra, 
Karnataka and Haryana have been deprived 
of the Central grants just because of the 
State U.P. Uttar Pradesh has been given a 
grant of 3,235 erore rupees. That is gross 
injustice. You too have talked about the 
illogicality of these recommendations, I 
demand a discussion to seek the opinion of 
the Houseto remove these disparities on the 
basis of the 1971 census. 

These seems to be no substance in the 
way allocation of grants has been made. I 
will give you the example of Maharashtra. 
Such examples can be found in the case of 
other States too. I have attempted to make a 
comparative study. The rate 01 distribution ot 
income-tax which was 11.5 (per cent) as per 
the reccmmendations of the Seventh and 
Eighth Finance Commission has been re-
duced to 8-19 (per cent) by the Ninth Fi-
nance Commission. The share of Mahar-
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ashtra in the Central revenues has been 
reduced by 3.31 per cent. The percentage of 
share of that state in the Central revenues 
(excise duty) which was 8.68 as per the 
recommendations of the Sixth Finance 
Commission, has now been reduced to 5.18 
per cent. Also the share of that state in excise 
duty has been reduced by 3.40 per cent. 
Sim ilar examples can be found in the case of 
other States too. The criteria being followed 
for the purpose of distribution is nothing buy 
an act of injustice against those States which 
have been exercising a financial discipline. 
There for, necessary clarifications should be 
made in this regard. 

Last December, I had made a reference 
to the small scale savings, wherein some 
percentage of the Provident Fund is given to 
the States. Maharashtra had been put to a 
loss of rupees 1,600 crores on that account 
during the Seventh Five Year Plan, due to 
the directives issued by the Central Govern-
ment. When I raised this issue at that time, 
the hon. Minister said that the House would 
be informed of the reasons for this and also 
about the improvements that could be made 
in this regard. I agree that Shri Dandavate 
has a lot of word at hand, but the House has 
not been supplied with the required informa-
tion so far. Maharashtra has always been a 
victim of this kind of injustice and it is being 
perpetrated on it even now. 

These are the points I wanted to raise. 
We shall support these Bills and see that 
they are passed, but it is also necessary that 
permission is given for a discussion on this 
report. Secondly, you should endeavour to 
make an allocation of Rupees 1 ,000 crores 
for Bombay city in the next five year plan. 
The House should be informed of the stand 
of the Government in this regard. The States 
exercising financial discipline should not be 
penalised. With these words, I support both 
the Bills and expect the han. Ministerto reply 
to the points raised by me. 

(English] 

SHRI SUSANTA CHAKRAVORTY 
(Howrah): Mr. Deputy Speaker, Sir, conse-

quent upon the change in the recommenda-
tion of the Second Report of the Ninth fi-
nance Commission and the subsequent 
acceptance of the Government of the same, 
these amendments have become impera-
tive. Now, the shares of the States as a result 
of these amendments have increased. The 
basis for devolution of the net receipts of the 
excise duty have also undergone a change. 

So far as my State. the State of West 
Bengal is concerned, the Government of 
West Bengal is happy to note that its share 
to the entire excise duty has increasedthough 
not to a large extent but at least to a little 
extent. I am happy to note that Mr. Panja is 
shedding tears for West Bengal. But for the 
last few years, they have deprived West 
Bengal on the pleaofforming a strong Centre. 
Sir, The Central Excise Duty is an indirect tax 
levied by the Centre and the commodities 
manufactured in the country. Upto 1975, 
there were 67 commodity groups which were 
covered by the Central Excise. In the Budget 
of that year, a new item was introduced viz., 
Tariff Item 68 which covers goods not other-
wise specified. The sch~dule to the Central 
Excise Tariff Act 1985 covers 96 chapters 
and goods falling under each chapter are 
divided and sub-divided into headings and 
sub-headings. From that year onwards, 
almost, all the goods manufactured in the 
country has been brought under the purview 
of the Central Excise Act. So, to enter into a 
discussion on the excise system in our ooun-
try is just to enter into a ;abyrinth wherein we 
can play an unending game of hide and seek 
like the assessors and assesses. 

There is no Constitutional obligation on 
the part of the Central Government to share 
the Central Excise Duty. It is rather optional. 
Still the fact is that the magnitude of the 
resources and the principle of distribution 
have raised questions. The States have been 
clamouring for more funds and the share of 
the states after the recommendation of each 
subsequent Commissions have increased 
to a large extent. It has been increased in two 
ways. In case of Income Tax, it has been 
raised by raising the Proportions of Income 
Tax. In case of Excise Duties, it has been 
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raised by adding more items under the Excise 
Act. 

As far as the recommendation of the 
Rnance Commission is concerned. the di-
visible pool of excise duty should include the 
net proceeds of all excise duties including 
the special excise duty but exclude duties 
collected under the Additional Duties of 
Excise Act and the earmarked ceases. The 
departure is here. Now the entire amount of 
45 per cent of Union Excise is to be treated 
as a consolidated amount. The question that 
arises if this. Has the poverty been given any 
weightage? The fact is that the Ninth Fi-
nance Commission has reported that in the 
case of distributing the Income Tax, the 
poverty level has been taken into considera-
tion. The income of each State has been 
taken into consideration. So, they have now 
changed their decision, and relied of the 
parameters that have been used in this case 
by the first report, Le. population of 1971, 
percentage of income-adjusted population, 
and the index of backwardness. And the 
backwardness was calculated on the basis 
of distance of per capita income of a State 
during the triennium 1982-83 to 1984-85 
from that of the State having the highest per 
capita income, Viz. Punjab. So, the need of 
the deficit State has not been taken into 
consideration, or the poverty level has been 
ignored are not the facts. 

Poverty has been taken into considera-
tion in other cases. Still I am of the opinion 
that while distributing shares to the States, 
and the Government must see that the 
dependence of the States on the shares is 
minimized. 

In the case of additional excise duties, in 
the absence of reliable data of domestic 
production, the 9th Finance Commission 
has relied upon the latest available, compa-
rable estimate of SOP average for three 
years, viz. for 1982-83 to 1984-85, and the 
population as per Census Report 1981. Now, 
the question is that the share of the State has 
Increased. Still, the States demand that more 

(Goods of Spl. Imp.) Amend. Bill 

funds should be given to them, because they 
are becoming weak. Some say this is no 
mere fancy-wishing for larger funds. But 
most of the States are hard-pressed for 
resources to meet their welfare obligations, 
and other economic obligations. So, more 
funds are to be given to the States. 

The First Finance Commission, in its 
report, stated: 

"The method of extending financial 
assistance should be such as to avoid 
any suggestion that Central Govern-
ment have taken upon themselves the 
responsibility for helping the States to 
balance their budgets from year to 
year." 

Now, apparently I have no objection to 
it; but it we go deep into it, it is found as if a 
master is talking to his slave--a master with 
an iron rod in his hand asking the slaves: 
'Unite, unite' whicn actually means:Split, 
split'. This thing cannot go on for long. 

The present practice of levying addi-
tional duties of excise is in the nature of a tax-
rental arrangement. Almost all the States 
are critical about the operation of this tax-
rental arrangement. Regardingthe incidence 
of additional duties, an assurance was given 
in 1972 that it would be raised to 10.8% but 
only in 1990 this has been raised to 10.7%. 
This delay in raising the incidence has 
aroused suspinion ub the minds ofthe States; 
and this suspicion must be remoyed, if we 
want to develop a healthy Centre-State rela-
tionship. 

Lastly, I have already mentioned that 
the arguments in favour of the pertaining 
distribution system have been given in the 
name of developing a strong Centre, al-
though the tax-base, as it stands new, is 
very much inelastic for the States. The Centre 
has larger share, and the States are becom-
ing weak. They are roaming from door to 
door with beggar's bowel in their hands. That 
is not a healthy position. A strong Centre, for 
what? For combating provincialism; for 
combating regionalism, for combating sepa-
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ratism? " this is so, our experience shows 
that allthese have failed. And a strong Centre, 
against whom? Against Pakistan, against 
America, or against the people themselves, 
the people of India themselves? 

Now the plea has been used only to 
weaken the people of India and the States in 
our federal structure. To make the federal 
structure strong, we should bid a good-by to 
this practice. We should bear in mind whether 
the Indian polity is considered a federal one 
in a strict sense or is considered a federal 
one in a strict sense or is merely quasi-
federal. the contribution of the States to the 
political and economic integration of the 
country is very vital. But their status and 
importance has been systematically impaired 
in ways which affect the country's unity under 
the erroneous belief that Center's writ by 
itself can ensure national integration. The 
sooner we come out of it, the better. 

The Finance Commission is supposed 
to be a neutral export authority. But the 
neutrality of the finance Comm ission has not 
been maintained. Sometimes even the rec-
ommendations of the Finance Commission 
have not been adhered to. I thank the N. F. 
Government that they are at least willing to 
adopt and implement the recommendations 
of the Ninth Finance Commission. 

With these words. Sir, I support the 
amendments moved by the hon. Finance 
Minister. 

[Translation] 

SHRI GIRDHARI LAL BHARGAVA 
(Jaipur): Mr. Deputy Speaker. Sir, I have 
moved an amendment for circulation of the 
Union Duties of Excise (Distribution) amend-
ment Bill and the Additional Duties of Excise 
(goods of special importance) Amendment 
Bill for the purpose of eliciting public opinion 
thereon. I would like to draw the attention of 
the hon. Minister to the fact that excise duty 
is levied on those goods only which are 
produced in the factories. The Ninth Finance 
Commission in its report had made an addi-
tional provision of 5 per cent for the States 

to meet the financial exigencies. Now that 
provision has been done away with. A provi-
sion has been made under which the entire 
amount of 45 per cent is to be released to the 
StatQ Governments. It was in the frist report, 
that the provision of 5 per cent was made for 
the State Governments. I would like to know 
the reasons for doing aways with the provi-
sion of 25 percent additional amount for the 
States. Mr. hon'ble Minister, Sir, I feel that 
even now it is essential to continue with that 
provision of 5 per cent, in order to provide 
financial assistance to the backward States 
facing a financial crisis. May be that the 
states like Maharashtra. Gujarat, Bengal and 
Punjab do not stand in its need but I believe 
that such an assistance is very much re-
quired by the backward states like the one 
which I represent here. The State of Rajast-
han should be paid special attention. 

The recommendations made by the 
Ninth Finance Commission in its report were 
based on the 1971 census. It has been the 
criteria for distribution of taxes as fixed by the 
Ninth Finance Commission. The allocation 
for the period 1990-1995 has been made on 
the basis of the 1971 census. I would like to 
request that the census of 1981, and not that 
of 1971 Should be taken as the base for the 
purpose of such distribution. That is my 
humble request. 

Secondly. the average per capita in-
come should be taken on the basis of the 
income of three years viz. 1982-83. 1983-
84 and 1984-85. In this case too, the par-
ametre used was the population of 1971. 
V"herefore, I would like to request that the 
1981 census, and notthe 1971 census should 
be taken as the basis for calculating the 
averaqe per capita income. Moreover the 
pow~r of fixing the State's share in the Central 
Excise Duty should rest with the Central 
Government. That is not the case in respect 
of income tax because whatever amount of 
share of the State Government in the total 
income tax receipts is justified on the basis of 
the existing criteria has to be transferred to 
the respective state. You have taken the 
criteria 01 production and popu\ation for ca\-
culating the state's share in Central reve-
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nues, but this is not right be~ause Excise 
Duty is levied by the States and as such the 
area of the State should be taken as the 
basis. Therefore, I request the hon. Minister 
to see to it that area should also be taken into 
consideration in the case of, Rajasthan, as it 
is a desert area and as such the density of 
population is naturally very low. Although 
Rajasthan is a big State in terms of size, it 
has got a very low density of population. For 
example, if a well is to be dug, or pipes are to 
be laid in order to provide drinking water in 
these state, a lot of expenditure would be 
incurred on installing hand-pumps ordigging 
wells, but the beneficiary population would 
be very small. I am thankful to you for keep-
ing the entire amount of 45 perce'nt as a 
consolidated amount, but you should make 
a provision for creating a separate fund of 5 
percent for the state of Rajasthan keeping in 
mind the special circumstances prevailing in 
Rajasthan it is inhabited by a large numberof 
tribals and a large number of people are 
living belowthe poverty line, the State has no 
source of income, there is an acute shortage 
of water and power and the kharif produc-
tion has also been very low. The Congress 
has not been able to uplift the lot of the 
Scheduled Castes and Scheduled Tribes 
despite the continuance of reservations. You 
too have extended reservations for a penod 
of another ten years and I hope that unlike 
the Congress party, the new Government 
won't neglect the backward States and I 
would like to request you to make a provision 
of 5 percent assistance to the States facing 
a financial crisis and to pay special attention 
to the state of Rajasthan. 

The second thing I want to say is that 
instead of sales tax, additional excise duty is 
levied on tobacco, cloth and sugar. In his 
report, Shri Kamlapati Tripathi had said that 
the provision of sales tax should be done 
away with and excise duty should be im-
posed only on five items viz cement, Petro-
leum products, vegetable oils, paper and 
medicines. I would like to remind here that 11 
years back, the JCinata Party Government 
had announced the imposition of additional 
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excise duty on cement, paper. petroleum 
products, medicines and vanaspati after 
doing away with the provision of sales tax on 
these items. Therefore, additional excise 
duty should be imposed after abolishing the 
sales tax because I believe that the image of 
the present National Front Government is 
that of the people's Government. 

We should therefore, not forget the 
promises made by our party 11 years ago. I 
would liketo request that a committee should 
be set-up to decide the commodities other 
than these five commodities on which addi-
tional excise duty in lieu of sale tax may be 
imposed and the committee should be asked 
to submit its report within three months. We 
as well as Congress and its leader Shri Rajiv 
Gandhi had promised to abolish Sates tax. 
And now the traders are paving for it. Lakhs 
of the traders are facing difficulty due to it and 
it has given rise to rampant corruption. It is 
this sales tax which is the root cause of 
corruption and price rise in the country. 
Therefore, decision should be taken to abol-
ish it. I would like to rem ind this too that Shri 
Vishwanath Pratap Singh himself had said 
as the Finance Minister that he would abol-
ish sales taxes it is the mother of corruption 
and mine of black-money. Now, as he has 
become the Prime Minister from Finance 
Minister he should keep his promise and 
abol~h the sales tax. The Finance Commis-
sion has also sent a proforma to the legal 
bodies of all the states in order to formulate 
an ideal sales tax law. Again the Ninth Fi-
nance Commission has made arrangements 
to collect reliable data about the consump-
tion of Sugar, Tobaccos and cloth in order to 
fix additional excise taxes. The excise duty 
collected from these three commodities is 
not being given to the states as recom-
mended by the Finance Minister. This is so 
due to the non-availability of data regarding 
the production and revenue received through 
sales tax. The Ninth Finance Commission 
also has expressed its helplessness in fixing 
the amount of extra excise duty in the ob-
serve of reliable data about the consumption 
of sugar, Tobacco and Cloth. 

Therefore. they should fix direct taxes 
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for the states on the basis of National 
Sample Survey. Therefore, I would like to 
request that the states which provide the 
data regarding the consumption of these 
three commodities should be given greater 
amount and population of 1971 should form 
its basis. Therefore, I would like to request 
that we should make a provision of additional 
excise tax In lieu of sales tax by abolishing 
the sales tax. So, in accordance with the 
election manifesto of Congress as well as 
that of the National front additional excise 
duty should be levied and sales tax should 
be abolished. This is my suggestion as well 
as demand. 

SHRI DAU DAYAL JOSHI (Kota): Mr. 
Deputy Speaker, Sir, according to the amend-
ments proposed about excise duty and 
additional excise duty as per the report of the 
9th Finance Commission it has been de-
cided that a fixed amount will be provided to 
the State Governments through it. As Shn 
Ram Naik nas told that the regions and 
states like Bombay and Gujarat are not Will-
ing to forego their rights. And this is correct 
also. Though the entire India is backward but 
Rajasthan is even more in every field. Be-
sides, it is educationally very backwards as 
it stands 14th among the states in the fiold of 
education. Again, it is backward in rail net-
work also. The Capital of Rajasthan is con-
nected with metre gauge line, and the people 
who want to go to Ahmedabad have to travel 
via Baroda. 

'v1r. Deputy Speaker, Sir, Rajasthan is 
known as a desert region. A large part of 
Rajasthan is covered with Aravali Mountain 
range. Again due to geographical situation 
Rajasthan known as the most backward 
region. We have a socialist Finance Minis-
ter, I would therefore, like to request him that 
he should specify his criteria for distributing 
excise duty and additional excise duty as per 
the recommendations of Ninth Finance 
Commission. The Congress (I) Members 
also desire to know the criteria. Would indus-
trial backwardness be kept in view. Rajast-
han is only such state which is backward in 
every respect i.e. in the field of industry, 
agriculture, irrigational facilities. Therefore, I 

would like to request the hon. Minister to 
recover crores of rupees which are lying as 
arrears with the industrial houses and to 
distribute them to states. I am saying this 
because in reply to question the Finance 
Minister had told this House that there arc 
arrears of excise duty to the tune of Rs. 576 
crores against 16 big industrial houses. These 
rich capitalists have accumulated millions 
and billions of rupees and go up to Supreme 
Court to defend themselves with the help of 
their permanent and salaried advocates. The 
Finance Minister is, therefore, requested to 
make speedy recovery of arrears of excise 
duty to the tune of crares of rupees and it 
should be distributed to the States. The 
Government should give priority to Rajast-
han while distributing this recovered money, 
otherwise development in Rajasthan would 
suffer and it would remain a backward State. 
The~fore, I would like to request that this 
protJosal should be publicised for three 
months to elicit public opinion. 

[English] 

PROF. MADHU DANDAVATE:We had 
a very interesting short debate. But when my 
friend Mr. Ajit Panja initiated the debate, 
though he is the former Finance Minister, he 
forgot certain conventions and certain tradi-
tions regarding the Finance Bill and also the 
consequentials. He wanted to transfer the 
entire responsibility on the new Govern-
ment. I do not want to have any aCf imony. 
But only to put the record straight, I want to 
inform this House that the second report of 
the Ninth Finance Commission was pre-
sented on 18.12.89. The Finance Commis-
sion was headed by an eminent economist, 
Mr. Salve. I think, It was a good document in 
spite of certain shortcomings. And normally 
the convention in the House for the last 
several years has been that whenever the 
Finance Commission's report is submitted, it 
is broadly accepted. there is a certain ra-
tional behind it. The Finance Commission is 
a statutory body. Its recommendations are 
generally treated by convention as an award. 
And no matter whichever be the party in 
power, generally the convention is that we 
accept those recommendations broadly. And 
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of course, these are enabling provisions. In 
the budgetary proposals it does happen that 
sometimes allocations are made which go 
beyond and sharing is also slightly improved. 
I have got with me a short summary of all the 
reports and ambit of various Finance Com-
missions from the first to the Eighth one. I will 
not bother the House by trying to find out 
what one of our friends rightly pointed out 
how even the com modities to be included for 
excise duty and consequent sharing elso 
went on expanding and it is a welcome 
process. 

Another aspect that I would like to point 
out to the hon. House is that apart from the 
changes that have taken place, there are 
certain terms of reference by which even the 
Finance Commission is bound. The terms of 
reference require that 1 971 population should 
be taken as the basis and not 1981. I do not 
want to blame Mr. Salve~ But what could he 
do if the frame of reference and terms of 
reference restrict him to particular action and 
he could not go beyond that. Of course for 
distribution of additional excise duty in lieu of 
sales tax in 1981 a proxy consumption was 
assumed. That was the rationale that had 
been given by the Finance Commission. Not 
that I and you are satisfied by all the reCom-
mendations certain aberrations and distror-
tions have taken place, as my friend Shri 
Ram Naik pointed out about Maharashtra. 
Shri Ajit Kumar Panja rightly pointed out 
about West Bengal. 

SHRI A.JlT PANJA: Is it true that 1971 
census is taken for distribution and 1981 
census is taken for collection. My point is that 
if you take 1971 as cut out line, take 1971 for 
collection of taxes as well as for distribution 
of taxes. How could you take 1981 census 
for collection and 1971 census for distribu-
tion. Then it will be unfair to in the States. 
That is my point. 

PROF. MADHU DANDAVATE: I tried to 
find out what was the rationale that was 
given by the Finance Commission. They say 
that for distribution of additional excise du-

(Goods of Spl. Imp.) Amend. Bill 

ties in view of sales tax which is tax rental 
arrangement and not part of the devolution, 
the Commission adopted 1981 Census as 
the proxy for consumption. That is the argu-
ment. I do not fully agree with him, but you 
musLtry to understand what was the ration-
ale that was offered by them and why for one 
item they selected 1971 and for others they 
selected 1981. I would also like the House to 
take note of the fact that when I presented 
the Budget proposals, fortunately the 1990-
91 Budget which takes into account the 
recommendations made in the Second 
Report of the Finance Commission was 
provided much larger amounts as shares of 
the taxes and statutory grants to States. For 
instance, in the 1989-90 Budget Estimates, 
the share of taxes was Rs. 12438 crores 
whereas in 1990-91 Budget Estimates it was 
Rs. 14426 crares. As regards the gap in 
1989-90 Budget Estimates it was 1971 crores 
and in 1990-91 Budget Estimates it was Rs. 
2546 crores and if you add them together in 
, 989-90 Budget Estimates the amount is 
Rs. 14409 crores and in 1990-91 it is Rs. 
16972 crores and therefore, it will be an 
improvement of the order of Rs. 2563 crores. 
I would have been extremely happy if there 
were no resource constraints and if I would 
have been able to have a better sharing of 
the ~sources in the Ststes because I am 
among one of those who always believe that 
it is not sense in going into the controversy 
whether Centre is powerful or the State is 
powerful. I believe that even if the Centre is 
to be strong, only at the base, if the states are 
strong, then only we can have a strong 
Centre. And even those who want a strong 
Centre, must realise that if the apex is to be 
strong, in that case the base has to be 
strong. And, therefore, from that point of 
view, more financial resources should be 
available. 

Now, these are some of the distortions. 
but most important is the amendment that is 
moved by a number of friends. Some other 
friends wanted it to be referred to the Select 
Committee, other friends wanted itto be sent 
for circulation. Our friend from Rajasthan 
who is known as the hero of the Bills has also 
suggested that this should be circulated for 
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elic.iting public opinion. Now, there is one 
difficulty that you do not realise. There are 
number of financial constraints in a number 
of States and you will be surprised to know 
that after the overdraft system has been 
almost dispensed with and the Reserve Bank 
has tried to tighten the monetary position, I 
think the Central Government is trying to 
take an accommodative position as far as 
the States are concerned and those States 
which said that they are in a very bad condi-
tion, we have made constructive proposals 
to all of them that if you are in a financially 
difficult position, there is only one option 
available to me on the basis of the Finance 
Commission's Report that if certain shares 
are to be made available to the States in that 
case, accepting that they are going to be 
accepted by the Parliament, I would calcu-
late what will be your shares for the coming 
three months. And I will be prepared to grant 
to you three months in advance this particu-
lar amounts which will be very useful, espe-
cially for North East Regions, hilly regions, 
some of the backward regions and the States 
which are having acute financial difficulties. 
And if this is to be done I think: (Interruptions) 

AN HON. MEMBER: Rajasthan is a 
backward region. 

SHAI SAMARENORA KUNDU 
(Balasore): Orissa is also a backward State. 

PROF. MADHU DANDAVATE: Rajast-
han and Orissa for instance are also ac-
cepted as backward States. I know it very 
well. (Interruptions) 

Before you say that, I will say that in 
terms of the deserts, in terms of the irriga-
tions facilities, in terms of communications, 
all the States are already included. The list is 
given. Therefore, Yamuna Prasad Shastriji, 
I need not again and gain refer to your 
backwardness-not political backwardness. 
In fact. some of the States which are politi-
cally advanced, are financially backward. 
That is a great paradox. Of course, some 
States like Bengal are politically advanced 
and also financially advanced. That is a 
dHferent proposition. Therefore. we will take 

proper precaution to see that advance assis-
tance is given. And, therefore, if we want to 
calculate their share for three months in 
advance and grant them the necessary 
assistance, we should have the latitude and 
the permisison to accept the recommenda-
tions of th& Finance Commission, calculate 
the sharing according to that. and that too 
according to the traditions and the conven-
tions, and assist some of the State which are 
badly in need of the finances. That is one-of 
the propositions. Panjaji rightly raised the 
question of merger and also others have 
raised the question that the additional excise 
duty should be merged with the excise duty 
in general. There you will be probably. pleas-
antly or unpleasantly, shocked to know that 
most of the States have opposed before the 
Finance Commission, the merger of the 
additional excise duty into the general ex-
cise duty. That again was the constraint that 
was faced by the Finance Commission. I do 
not want to retrospectively defend every-
thing that the Finance Commission has done, 
but I tried to understand what was the con-
straint that Mr. Salve faced. I am not referring 
to political constraints, I am referring to only 
financial constraints. Therefore, I feel that, 
by and large, some of the distortions and the 
imbalance which you have suggested are 
not doubt there, but there are ways and 
means by which these imbalances can be 
corrected by sources beyond the sources 
available for sharing with the States. We are 
trying to devise steps and machinery and 
methodology to find out those States which 
have financial difficulty, those States which 
are financially and economically backward. 
those States in which large sedors of Adiwasi 
areas arethere, and also those States which 
have got large deficits. How it will be possible 
for us to assist them in a different manner. 
not r.elying only on the sharing of the re-
sources in terms of the Finance Commis-
sion's Report, is to be indicated. 

Shri Ram Naik referred to my initiation 
of a debate on the Finance Commission's 
Report in the last Parliament. He is correct. 
But, at the same time. at the end of that 
debate, we were forced to tell the Finance 
Minister-at that time Mr V.G. Chavan-
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who was the Chairman of the Finance 
Commission also ... (Interruptions) 

AN HON. MEMBER: He was not the 
Finance Minister. 

PROF. MADHU DANDAVATE: Not the 
Finance Minister. He was the Chairman of 
the Finance Commission. It was a slip of 
tongue. Sir, there are so many veterans that 
I confuse one forthe other. But I do not mean 
any disrespect to them. Therefore, Sir, we 
had to assure him that we knew that the 
discussion on the Finance Commisison's 
Report would be a theoretical type, but we 
hoped that whoever be the prospective 
Chairman of the coming Finance Commis-
sion, would take note of what we were saying 
atthattime aboutthe Finance Commission's 
Report of Mr. Chavan, so that it would be a 
guide for the future. From that point of view 
we had conducted the debate. None of the 
suggestions and amendments which we had 
suggested in that Finance Commission's 
Report were accepted. Of course, I am glad 
that whatever we discussed in that debate, 
was, to some extent, useful in the next Fi-
nance Commission's Report. Though every-
thing was not accepted, partly all the sug-
gestions were accepted. These being the 
constraints and these being the Constitutional 
bodies, broadly we have accepted all the 
recommendations and included them in the 
Budget. It is too late in the day to accept your 
amendment and sent it for circulation. That 
will create further difficulties for evaluation 
and calculation. That will create difficulties 
for the States which are asking us to give the 
Central quota from sharing and remove their 
difficulties. In the light of this, I will say to 
every Member that in spirit I am accepting 
every amendment but in reality I am rejecting 
every one of them. Therefore, I appeal to all 
the Members to withdraw these amendments 
and allow both the Bills to be passed unani-
mously. (Int9"uptions) 

SHAI SAMAAENORA KUNDU: One 
small clarification, Sir. I will not take more 
than half a minute. This clarification arises 

(Goods 01 Spl Imp.) Amend. Bill 

from the han. Finance Minister's speech. It is 
good that the Ninth Finance Commission 
has suggested some way to help the States 
which are running in deficit. For that, 5% of 
the sharable excise duties is there. We are 
for that. But the Finance Minister knows very 
well that some of the backward States like 
Orissa. Rajasthan, etc. are over-burdened 
with deficits because of the previous Gov-
ernment. As far as Orissa is concerned, 
there is a carried over deficit of Rs. 135 
era res with which the new Government in the 
State has to face because these deficits 
have been created by their mismanagement 
mal-administration and also {iue to certain 
direction of the Central Government in re-
gard to increase of the wages and salaries 
for the employees, etc. I would like the han. 
Mini~ter to bear with us. I do not know how 
much this 5% allotment of the shareable 
excise duties amounts to in the case of 
Orissa and other States. If it does not meet 
the carried over deficit of the States, would 
the hon. Finance Minister try to or give the 
balance to such poor backward States? There 
are 11 backward States in India which are 
below the National per capita average. In 
India there are two 'countries', rich and poor 
the gap is increasing. We are taking of North 
and South divide on international spheres. In 
India, we should look at the position. There-
fore. my humble lequesttothe han. Member 
is very reasonable. He is very humours, very 
good particularly to the backward States and 
I hope he will bear this in mind and do 
something. 

SHRI RAM NAIK: Sir, the hon. Finance 
Minister has rightly said that whatever has 
been discussed will be useful to the next 
Finance Commission. But there has been no 
debate on the Finance Commission's Re-
portlt. What we are discussing here is for 
hardly two hours. So, my request is that 
there should be a special debate on that, 
when we can explain it fully. So, will the han. 
Finance Minister agree to my point of view? 

PROF. MADHU OANDAVATE:Wecan 
have a post-mortem of the Finance Commis-
sion's Report. 
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SHRI NIRMAL KANTI CHATTERJEE: 
(Dumdum) Sir, one of the distinguishing 
features of the Finance Commission is that 
for the first time, a reference was made in the 
terms that it should have normative approach 
and secondly instead of revenue non-plan 
deficits, plan deficits are also to be taken into 
account. Mr. Salve was a friend of mine and 
he was the Chairman of the Finance Com-
mission. When he came to Calcutta he 
wanted me to appear before the Finance 
Commission and I did that. Sir, the hon. 
Minister has said that we can have post-
mortem of the Finance Commission's report. 
In fact, the first thing which I proposed was 
that you have to have norms. Who will fix up 
the norms today? In the course of last four 
decades of freedom, norms should have 
normally emenated from the Planning 
Commission. They have to take a total view 
and on the basis of that they can alone 
decide Which State will require, how much? 
If that be so, I made a proposal which I do not 
think Prof. Madhu Dandavate will be in a 
poSition to accept today. That is, your first 
recommendations should be that the FI-
nance Commission be eliminated from the 
Constitution and secondly, instead of that it 
IS the Planning Commission which should be 
made the Constitutional body which should 
be appointed by inter-State Council and ask 
them for allocation among the States. This 
kind of thinking, as we have got experience 
of over 40 years, should be considered. In 
the case of West Bengal, I would say that 
when they estimate certain figures, the Fi-
nance Commission's report is that the deficit 
is Rs. 544 crores and the grant is Rs. 134.82 
crores. Would you imagine for 1994-95, the 
recommendation is that their estimated defi-
cit would be Rs. 196.57 crores that is, almost 
113. The recommendations is that the grant 
will be more than the initial figure which will 
be As. 274 crores. These are the peculiari-
ties of the recommendations which are there. 
It is regarded as the most curious Finance 
Commission ever functioning in the country. 
I therefore plead that a debate on the recom-
mendations of the Finance Commission 
should be undertaken in the House which 
will be post-mortem which will be a post-
mortem no doubt, but post-mortems are 

beneficial for future generations. 

PROF. MADHU DANDAVATE: Sir, I 
fully agree with his suggestions, but I am in 
your hands. At some stage if we can have the 
discussion not only on this Finance Commis-
sion report, but on the very structure and the 
terms of reference of the Finance Commis-
sion, that will be very useful even for the 
future functioning of the Finance Commis-
sion. 

Secondly. he has suggested that the 
task and work of the Finance Commission 
should be taken overbuy the Planning 
Commission. And in the last debate two 
suggestions had emerged. One is that the 
task and the entire duty of the Finance 
Commission should be entrusted to the 
Planning Commission. And if at all the Fi-
nance Commission survives as it is, the 
second suggestion was that the period of the 
Five-Year Plan should become co-terminus 
with the period of the Finance Commission 
so that there is no contradiction when the 
planning takes place. That IS another sug-
gestion. 

As far as my friend Kundu's sugges-
tions are concerned, I may inform him that 
some of the States like Orissa which are 
having certain difficulties due to deficit and 
other financial constraints, I am already in 
toucb with the Chief Ministers of various 
States and one of them in Biju Patnaik-how 
can I ignore him? It is very dangerous to do 
it. And therefore, we are already in touch with 
various Chief Ministers including the Chief 
Minister of West Bengal also (Interruptions). 
And therefore, we will try to assist the States 
as much possible due to the financial con-
straints that had developed. With this assur-
ance I feel that all the Members will withdraw 
their amendments and allow the smooth 
passage of the two Bills for enactment. 

MR. DEPUTY SPEAKER: First, we will 
take up the Union Duties of Excise (Distribu-
tion) Amendment Bill, 1990, for the vote of 
the House. 

Are the Members ready to withdraw 
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their amendments moved to the motion for 
consideration? 

SOME HON. MEMB~RS: Yes, yes. 

PROF. MADHU DANDAVATE: Sir, on 
their behalf, I request you to seek the pleas-
ure of the House to withdraw their amend-
ments. 

MR. DEPUTY SPEAKER: Is it the pleas-
ure of the House that the amendments moved 
by hon. Members be withdrawn? 

SOME HON. MEMBERS: Yes. 

Amendments Nos. 1,2, 4 to 6 were, by 
leave, withdrawn 

MR. DEPUTY SPEAKER: I shall now 
put the motion for consideration to the vote of 
the House. 

The question is: 

"That the Bill further to amend the 
Union Duties of Excise (Distribution) 
Act, 1979, be taken into considera-
tion.-

The motion was adopted 

MR. DEPUTY SPEAKER: The House 
will now take up clause-by-cJause consid-
eration of the Bill. 

There are no amendments to clauses 2 
and 3. The question is: 

is: 

"That clauses 2 and 3 stand part of the 
BiIl.-

The motion was adopted 

Clauses 2 and 3 were added to the Bill 

MR. DEPUTY SPEAKER: The question 

"That clause I. the Enacting Formula 
and the long Title stand part of the Bill. • 

(Goods of Spl. Imp.) Amend. BiN 

The motion was adopted 

Clause 1. the Enacting Formula and the 
long Title were added to the BiN 

PROF. MADHU DANDAVATE: Sir, I 
beg to move: 

"That the Bill be passed: 

MR. DEPUTY SPEAKER: The question 
is: 

"That the Bill be passed." 

The motion was adopted 

19.54 hrs. 

Additional Duties of Excise regards of 
Specia/lmportance Amendment Bill 

[English] 

MR. DEPUTY SPEAKER: We will now 
take up Additional Duties of Excise (Goods 
of Special Importance) Amendment Bill 1990, 
for the vote of the House. 

I hope that the Members who moved 
amendments to the motion for considera-
tion, will now withdraw their amendments. 

SOME HON. MEMBERS: Yes. 

PROF. MADHU DANDAVATE: Sir, I 
rep$at my request regarding the amend-
ments to the motion for consideration. 

MR. DEPUTY SPEAKER: Is it the pleas-
ure of the House that all the amendments 
moved by hon. Members be withdrawn? 

SOME HaN. MEMBERS: Yes. 

Amendments Nos 1.2. 4 and 5 were. by 
leave. withdrawn. 

MR. DEPUTY SPEAKER: I shall now 
put the motion for consideration to the vote of 
the House. 
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The questions is : 

"That the Bill further to amend the 
Additional Duties of Excise (Goods of 
Special Importance) Act, 1957, be 
taken into consideration.· 

The motion was adopted 

MR. OEPUTY SPEAKER: The House 
will now take up Clause by Clause consid-
eration of the Bill. 

is: 

The questions is: 

"That Clauses 2 and 3 stand part of the 
BilL-

The motion was adopted 

Clauses 2 and 3 were added to the Bill 

MR. DEPUTY SPEAKER: The question 

''That clause I, the Enacting Formula 
and the Long title stand part of the Bill. 

The motion was adopted 

Clause 1, th? Enacting formula and the 
Long Title were added to tha Bill 

PROF. MADHU DANDAVATE: Sir, I 
beg to move: 

"That the Bill be passed .. 

MR. DEPUTY SPEAKER: The ques-
tions is: 

"That the Bill passed." 

The motion was adopted 

19.56 hrs. 

GOLD (CONTROL) REPEAL BILL 

MR. DEPUTY SPEAKER: Now, we go 
to item no. 18, that is consideration and 

passing of Gold (Control) Repeal Bill, 1990. 
The Minister may please say that the move 
the Bill for consideration. 

[Trans/ation] 

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE): Mr. Deputy 
Speaker, Sir many friends have expressed 
their views regarding the Gold Control Bill 
during discussion on Budget. We will con-
sider them. This Bill is simply about repeal of 
the Act ... (Interruptions) 

[English] 

I am not making my speech. I am only 
moving the Bill. 

tbeg to move: 

"That the Bill to repeal the Gold (Con-
trol) Act, 1968, be taken into consid-
eration.-

MR. DEPUTY SPEAKER: Motion 
moved: 

"That the Bill to repeal the Gold (Con-
trol) Act, 1968. be taken into consid-
eration." 

There are some amendments suggested 
by the Members. Are the Members inter-
ested in moving those amendments? 

SHRI AJIT PANJA (Calcutta South 
East): Sir. the Government has to take cer-
tain follow-up actions. So, we want to make 
some submissions. 

PROF. MADHU DANDAVATE: Sir, the 
Gold (Control) Act is there and we said that 
we would abolish that. Now, there is some 
sort of a vacuum. While presenting the 
Budget. I had already announced that we 
would abolish the Gold (Control) Act. If we do 
not do it. we cannot effectively implement it 
and as a result, inspectors and officers will 
continue to visit the sma" goldsmiths and 
unnecessary harassment win be caused. 
Therefore. in the first available opportunity. 
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we try to withdraw it back. If we send it for 
circulation, some time will be wasted in that. 
So, we will not be getting the advantage by 
the repeal of this Act. Therefore, I appeal to 
all the Members not to move their amend-
ments and allow the Bill to be passed. 

MR. DEPUTY SPEAKER: Is Mr. Gir-
dhari lal Bhargava moving his amendment? 

[ Translation] 

SHRI GIRDHARI LAL BHARGAVA 
(Jaipur): I beg to move:-

"That the Bill be circulated for the pur-
pose of eliciting opinion thereon by 
24th of August, 1990"(1) 

[English) 

MR. DEPUTY SPEAKER: Is Mr. Dau 
Dayal Joshi moving his amendment. 

[ Translation] 

SHRI DAU DAYAL JOSHI (Kota): I beg 
to move:-

"that the Bill be circulated for the pur-
pose of eliciting opinion thereon by the 
31 st of August, 1990"(2) 

[English] 

MR. DEPUTY SPEAKER: Is Mr. Rai'1 
Naik moving bis amendment? 

SHRt RAM NAIK (Bombay North): I am 
not moving. 

MR. DEPUTY SPEAKER: Is Mr. Harish 
Rawat moving his amendment? 

SHAI HARISH RAWAT (Almora): I am 
not moving. 

MR. DEPUTY SPEAKER: Is Mr. Tho-

mas moving his amendment? 

SHAI P.C. THOMAS (Muvattupuzha): I 
am not moving. (Interruptions) 

20.00 hrs. 

[ Translation] 

MR. DEPUTY SPEAKER: You must 
realise that all this may create a confusion. 
This is an issue relating to gold. 

[English) 

I intentionally called Mr. Ajit Panja be-
cause he had been in the Finance Ministry. 
Nowyou say. Mr. Jeevarathinam would also 
spea'<. It ;s all right. Mr. Jeevarathinam, what 
is the important point that you want to make. 

oSHRI NIRMAL KANTI CHATTERJEE 
(Dumdum): He will speak on t~e importance 
of gold itself! 

MR. DEPUTY SPEAKER: ShriJeevara-
thinam. 

[ Translation] 

*SHRI R. JEEVARATHINAM (Ar-
akkonam): Hon. Oy. Speaker, Sir, I wish to 
say a few words in support of the Bill seeking 
to repeal the Gold (Control) Act, 1968. This 
law was brought forward by Hon. Shri Morarji 
Desai. This law has put a lot of restrictions on 
the gold-smiths. They had to be out of 
employment. I, therefore. welcome this 
measure which is in line with the policy 
statement made by Hon. Finance Minister 
during hiS budget speoch. 

There are many difficulties in admini-
stering this law. T'lere are no specific provi-
sion~ for ensuring the purity of gold. Gold is 
available at cheaper rates. Gold is being 
brought from Arab countries and sold at 
higher prices. The Govt. must see whether 
the Govt. could itself bring gold from Arab 

"Translation of the speech originally delivered in TamIl. 



5n Gold Control JYAISTHA 3,1912 (SAKA) Repeal Bill 578 

countries and make it available at cheaper-
rates in India. 

In India, all of us, whether men orwomen, 
have a craze for gold. Therefore, there is a 
growing demand for gold. Steps should be 
taken to meet his demand. 

As soon as the law was repealed gold 
prices started to decline. Gold dealers have 
then started hoarding gold and the prices 
again have shot up. I, therefore, request the 
hon. Minister to put a ceiling on the posses-
sion of gold. 

[English] 

MR. DEPUTY SPEAKER: Please con-
clude, Mr. Jeevarathinam. 

MR. R. JEEVARATHINAM: The coun-
try's economy will grow only if gold is avail-
able at cheap rates. Gold ornaments should 
be manfactured and exported to South East 
Asia countries. At present there is 14 carat 
gold and there is also 12 carat gold. Govt. 
must issue instructions for ensuring uniform-
ity in the carat of gold. I also request to put a 
ceiling on the damages to minimise dam-
ages while melting gold. (Interruptions) 

As we have mint for manufacturing COins, 
an establishment should be there for manu-
facturing pure gold sovereigns. Coopera-
tives should be formed for employing gold-
smiths so that the rampant unemployment 
among goldsmiths could be removed. 

MR. DEPUTY SPEAKER: Yes, Mr. 
Jeevarathinam, you will now conclude. 

SHRI R. JEEVARATHINAM: Sir, gold is 
being smuggled into India from A(ab coun-
tries. Kallikottai, Cannanore on the western 
coast are the den of gold smugglers. This 
smuggling should be stopped. The Govt. 
Inust levy high excise duties on smuggled 
gold to prevent smuggling. The gold 
smuggled into India should be confiscated 
and made available at cheap rates in India. 
(Inteffuptions) 

I also request the Hon. Minister to con-
sider exempting gold jewels from the wealth 
tax. With these words I conclude. 

[ Translation] 

SHRI JAYAWANTI NAVINCHANDRA 
MEHTA (Bombay North East): Mr. Deputy 
Speaker, Sir, I welcome and support the 
Gold (Control) Repeal Bill. 

Sir, keeping in view the objectives of the 
bill, it becomes clear that the bill aims at 
providing employment opportunities to the 
small and marginal artisans. There are about 
15000 big dealers of gold but in number of 
marginal goldsmiths who have been offi-
cially registered in India is more than 4.5 
millions this Bill will help them to earn their 
livelinood. This is a commendable Bill from 
this point of view but I would, at the same 
time, like to offer certain suggestions to the 
hon. Minister. Keeping in view the mood of 
the hon. Members, I will not make a long 
speech but conclude by making certain 
suggestions. 

Mr. Deputy Speaker, Sir, viewing the 
Gold (Control) Act from the point of view of 
the consumers' protection, there is need to 
hallmark the gold ornaments after they are 
carved out. In the absence of a hallmark if the 
consumer wants to sell a ten gram gold 
ornament to the same dealer from who he 
has purchased it, the dealer deducts one 
gram and one gram of gold costs Rs. 300 
approximately the consumers has to bear 
this loss as well as the cost of labour involved 
also goes waste. I mean to say that the 
hallmark should be based on the purity of the 
gold. This will help in protecting the consum-
ers interest and check smuggling of gold. 
India's gold requirement is approximately 
225 tonnes per annum and our goldmines 
can produce just 125 tonnes. The Govern 
ment of India either resorts to the selling 0' 
old gold and buying the freshly mined but 
any how there is a shortage of 150 tonnes of 
gold every year. So the smuggled gold is 
also brought to use. I would likes say that 
smuggling encourages black money and 
there is need to take measures to contain 
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smuggling, if we want to put a check on black 
money. I would, first, like to give some fig-
ures in this connection. 135 and 170 tennes 
of gold were imported in 1988 and 1989 
respectively. that is, the gold worth Rs. 5500 
crores, but this quantity too proves to be 
inadequate to meet our domestic demands. 
My suggestion is that the Government should 
establish Gold Banker or Gold Boards in 
order 10 make gold available to the public. 
Establishment of Gold Boards, like Tea or 
Coffee Boards will certainly reduce the in-
stances of smuggling alongwith facilitating 
the consumers to buy gold on cheaper and 
reasonable rates. 

Mr. Deputy Speaker, Sir, here I would 
like to refer to the judgement of the Patna 
High Court in which emphasis was laid on 
exercising a certain amount of control over 
the purity of the gold not merely by the 
goldsmiths but the dealers also should be 
hetd responsible therefor. I would like to 
submit that it is the goldsmiths who suffer 
losses. Therefore all the dealers should be 
compelled to ensure hall-marking so as to 
market gold available to the people of India 
at fixed price. We will have to consider the 
problem from this point of view. 

Secondly, it is said that the proviSion of 
hallmarking should be applicable only to the 
jewellery meant for exports and not to the 
jewellery as a whole. This why a monopoly 
union of the smugglers·has been constituted 
to obstruct the supply of gold from Dubai or 
other Arab Country to India. They to maintain 
their monopoly through smuggling and en-
courage blackmoney by fulfilling the rising 
demand for gold. I mean to say that we 
should reconsider the export -import policy of 
gold. 

I am going to conclude in just a minute. 
Indians go to the Arab countries wearing 18 
carat gold ornaments and return to India 
wearing 24 carat gold ornaments. This is 
another way of smuggling gold. I urge that 
the gold ornaments meant for export should 
necessarily be hall marked. If, along with the 

Gold Control (Repeal) Ad. the han. Minister 
ensures enactment and enforcement of the 
hallmark law it will go a long way to secure 
socialistic ideals and our countrymen, I am 
sure, will not have to face this problem in 
future. I remember very well that in 1988. 
under the Gold (Control) Act, the Govern-
ment tested at Bombay some 82 samples of 
gold and I have to say it with regret that the 
subsequent test reports revealed that it was 
16-18 carat gold and not the 22 carat gold. 
Neither has the reports been submitted till 
date, nor any action taken thereon. I would, 
therefore, like to impress upon you to bring a 
Bill to provide for hall marking so as to stop 
the cheating in gold ornaments dealings. 
This will prove to be very fruitful to the 
goldsmiths, because, on-an average, more 
than 451akh marriages take place every year 
in our country and it the minimum per mar-
riage consumption of gold is taken to be 30 
grams the hon. Minister can well assess the 
reqt.rirement of gold in our country. I mean to 
say that looking at it from the consumers 
point of view the Bill for hall-marking should 
be introduced forthwith and steps sho~ld be 
taken to provide some relief to the gold-
smiths. 

With this, I thank you. 

[English1 

SHRI AJ IT PANJA (Calcutta North East): 
Mr. Deputy~Speaker, Sir, a few months ago 
in the Budget speech, it was indicated by the 
Finance Minister that the Gold Control Act 
would be repealed. I do not know why so 
much time was taken to bring in only a 
repealing Act before the House when the 
Finance Minister himself stated that the in-
spectors were going and disturbing the gold-
smiths. That is not the correct position. Delay 
has been intentional. In the meantime, it has 
only helped the smugglers of gold. Why? 
First, there was a ten per cent crash in the 
price. and it went down. Then the prices 
settled. In what. manner prices settled, no-
body knows. It appears now that even though 
it was declared and even though it is in the 
programme of the House that the Act is 
coming to be repealed, the price differential 
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of gold in the domestic and international 
market is still about 60 per cent. Therefore, 
profitability of smuggling of ten grams of gold 
has been estimated at Rs. 1.200. h is known 
from the Intelligence report submitted and 
from the behaviour pattern of smugglers that 
this year there will be 200 tonnes of contra-
band gold which might be smuggled. What is 
the good idea of keeping this repealing Act 
pending? 

There were two committees which re-
cently went into it; the latest one was the 
Rangarajan Committee. There specifically 
all these points were dealt with and it was 
staed that if it is just repealed without the 
follow-up action it will only help the smug-
glers. The Government is in possession of 
thsoe two reports. In those reports specifi-
cally suggestios are made that before re-
pealing or immediately or simultaneously 
with the repealing an Act should be brought 
in so that the smuglgers are not given com-
plete freedom. a licence and a permit to take 
away the foreign exchange. If the loss of 
foreign exchange involved in 200 tonnes of 
contraband gold is computed. it will be an 
enormous loss. Therefore there should have 
been a follow-up action simultaneously. 

As far as I remember, both these com-
mittees made specific recommendations in 
this regard. But after such a long time this bill 
has been brought. The idea is good, we 
welcome it because the small artisans should 
be helped-there is no doubt about. How-
ever where are the other supporting legisla-
tion? 

Has the Government found out any 
scheme by which the small goldsmiths can 
legally purchase gold? No. There is no pro-
vision made. Therefore, though the Act is 
repealed they are in the hands of the smug-
glers and the internal production is very little 
as to cope up with the huge demand. 

The second point is with regard to Non-
Resident Indians. There is a specific c,lause 
given in the Rangarajan Committee raport or 
the Dutt Committee report that when the 
NRls come at the airport they will pay a sort 

of duty and then they will be allowed to bring 
gold which they will be able to sell in the 
market at a specific rate given by the Re-
serve Bank of India. Or at the airport they can 
sell it to the RBI counter so that the gold 
comes in and so also foreign exchange 
comes. But no notification has been issued 
sinc« the declaration made by the Finance 
Minister in the Budget Speech. 

The third point is with regard to jewel-
lery. Indian jewellery and Indian craftsmen 
are world famous. Many people are living on 
the jewellery business. It has really become 
a cottage industry and it can surpass any 
machinery. So far as jewelleries are con-
cerned, their export earning is potentially 
unlimited. One figure appears that if Indian 
could only achieve 5% share in the world 
jewellery sale estimated at 41 billion sterling, 
the country would be annually richer by Rs. 
3500 crores in foreign exchange. But no 
direction has been issu~d as to how it will be 
done. 

Such a huge potential of export of jew-
ellery in 1989-90 was only to the tune of Rs. 
275 crores. This year it is targetted at As. 500 
crores. If the hon. Finance Minister would 
have brought in a substantive Act to protect 
these jewellers and also to allow legal gold to 
comQ in atthe legal price the export of Indian 
made jewelleries would have been As. 3500 
crores. Instead of that, the expected figure is 
only Rs. 500 crores this year. Therefore, I 
ask what is the follow-up action taken by the 
Government and what is the reason for the 
delay since it was uttered in the House that 
the Act is going to be repealed. , don't know 
whether the Finance Minister has got the 
answers. 

Immediately the big jewellers came to 
know that the Act is going to be repealed, 
ordered for import of machinery from Ger-
many which win be ab\e to pIOduce any 
jewellery like computers. " you give a par-
ticular design, insert gold and stone set-
ting-whether it is diamond or other set-
tings-within ten minutes time the desired 
ornaments will come out. Is this beneficial to 
small goldsmiths? Therefore. the Rangara-
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jan Committee and the other Committee 
recommended specifically that the import of 
these machinery must be banned by the Act 
or it must be stated that those who will be 
importing it will be subject to the provisions of 
Gold Control Act. That has not been done. 
Therefore, big jewellers have started import-
ing machines. Already nine machines have 
come in, it will start functioning from tomor-
row if today the Act is repealed. You are 
talking about small artisans, the small arti-
sans would suffer and I can tell you who are 
the sufferers. (Interruptions) The record 
shows that there is a continuous increase of 
licensed gold dealers and also certified gold-
smith. The numberof licensed goldsmiths in 
1988 was 15,713. In 1989 it became 16,704. 
The number of certified goldsmiths, in 1988 
was 3,62,307. In 1989ithasgoneto3,75,792. 
All these people, along with their family will 
be in great peril. Unless tomorrow, if pos-
sible, some legislation is brought in by the 
Government stopping the import of machin-
eries which produce the gold ornaments, the 
whole idea of repealing this Act that telling to 
the people that the small goldsmiths and 
artisans will be saved will be a complete 
nugatory. I donot question the purpose for 
which the Finance Minister said so. The 
purpose has to be served. Repeatedly the 
Committee said so. I hope within seven days 
time he will bring a legislation so that the·poor 
goldsmiths are really saved and the smug-
glers are really contained. 

SHRI G.M. BANATWALLA (Ponnanl): 
Mr. Deputy Speaker, Sir, the proposal for 
repealing the Gold Control Act is a position 
proposal and a step in the right direction. But 
mere repealing, as has been pointed out, is 
not going to solve the problem. The problem 
is the acute shortage of this precious mate-
rial and therefore, we have to see that some 
how orotherthe supply is increased. Unless 
and until the supply is increased, the prob-
lem will become aggravated and it will be-
come more and more serious. I need not go 
through all the details as to the acute short-
age of the material. The annual demand is to 
the tune of nearly 200 tonnes. But we a have 

supply of hardly 2 tonnes. According to an 
estimate, the yellow metal-this precious 
metal-is smuggled into the country to the 
extent of nearly 100 tonnes. (Interruptions) 

SHRI AJIT PANJA: It is 200 lonnes. 

SHRI G.M. BANATWALLA: So, the 
demand is to the extent of 200 tonnes; and 
the supply is only to the extent of 2 tonnes, 
leaving a great margin for smuggling of the 
precious metal because the price differentia-
tion between the domestic and the interna-
tional price is to the extent of 60 per cent. All 
these are matters which have to be taken 
seriously. It is very surprising that the Fi-
nance Minister has moved the Bill for repeal-
Ing the Gold Control Act, without even giving 
the slightest indication of what supportive 
measures 'are being thought of. Nothing is 
there. You are, on the contrary, in a hurry. In 
a hurry to say that this a repealing Act--just 
repeal and let me go. That is the type of 
attitu·de. (Interruptions) 

PROF. MADHU DANDAVATE: I had 
my say. The Chairman said, you can just 
move it for consideration. (Interruptions) 

MR. DEPUTY SPEAKER: Mr. Dan-
davate, I have allowed you. You would have 
done that. 

( Interruptions) 

SHRI G.M. BANATWALLA: The fact is 
that he has not indicated any supportive 
measure and has put the blame on the Chair. 
( Interruptions) 

PROF. MADHU DANDAVATE: If the 
Chair allows me, after you, I would remove 
that also. (Interruptions) 

SHRI G.M. BANATWALLA: You still 
have a chance-while replying let us know 
as to what supportive action you propose to 
take~ The intentions are very la\Jdable to 
bring down the domestic prices and to con-
tain smuggling into the country to help the 
small goldsmiths and artisans. AU these in-
tentions are very good. But then if you de-
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license the trade and there are no supportive 
measures to increase the legal supply through 
level channels of this precious metal, then, 
on the contrary, not only will these objectives 
be defeated but greater and greater misery 
will be caused to the entire nation through 
rising prices and aggravation of the situ-
ation. 

Since there IS no time and we are all 
waiting for the Finance Minister to let us 
know what supportive measures he is taking 
to see that the laudable intentions of the 
legislation are fulfilled, I will conclude only by 
making a few suggestions. The necessity i5 
to augment the supply of gold through legal 
channels. 

Firstly, let there be relaxation of Bag-
gage Rules in order to allow the incoming 
passengers to bring a certian amount of 
gold. 

Secondly, in the case of non-resident 
Indians, allow repatriation of their savings or 
part of them in gold. Necessary rules can be 
fixed. 

Thirdly, the Foreign Exchange Regula-
tion Act may be amended in order to allow 
the import of gold at a modest duty ranging 
from 5 to 1 0 per cent ad valorem and so on 
and so forth. 

Another point will be to decide about 
reviving your old practice of Janata Party 
Government of auctioning the confiscated 
gold. Think about it. Decide about it What is 
wanted is that the entire Gold Policy be 
changed. Only then and then alone, we will 
be able to achieve the various objectives. 
Indeed the repealing of the Act will give a 
boost to the export of gold jewellery for which 
there is an expanding world market and India 
has only a fraction of a share in it. But the 
need, however, remains that is to revise the 
Gold Policy and accordingly come out expe-
ditiously with the necessary order or legisla-
tion to that effect. 

[ Translation] 

SHRI GIRDHARI LAL BHARGAVA 
(Jaipur): Mr. Deputy Speaker, Sir, I will take 
two minutes only. The hon. Finance Minister 
has brought in the Gold (Control) Repeal Bill 
in the House which aims at repealing law 
enacted 28 years ago in our country. I wel-
come this measure of the Finance Minister. 
In fact this Bill should have been brought 
before the House much earlier. However, 
suggest that of should be circulated to elicit 
pub!ic a provisos. It has come now, though 
belated better late than never. it is a measure 
in the right direction and for this the han. 
Finance Minister deserves congratulations. 
I would like to mention that with the enforce-
ment of Gold (Control) Act in the country. the 
goldsmiths had to acquire 36 different types 
of lic~nses. Then alone could they continue 
their trade. They will feel relieved with the 
passage of this Bill. I have seen it for myself 
and I have got a license too here with me. 
The goldsmiths display diHerent types of 
licenses in their shops in a manner the 
portrait of Gods and Goddesses are dis-
played on the walls of a shop. They will be 
relieved of this burden now. I, therefore, 
welcome and support this decision of the 
Government. Secondly, 'would like to state 
that the business of the goldsmiths had 
come to a standstill since the day of enforce-
ment of the Gold (Control) Act in the country. 
The Government of India spent Rs. 15 crore, 
for rehabilitating them but this could not 
improve their condition and most of them 
were arrested for not being able to repay 
their loans. The property of many goldsmiths, 
was attached and warrants issued in their 
names. One of our han colleagues was 
referring to Janta regime Just now. He will 
feel pleased to note that the then Finance 
Minister of the Janata regime, Shri Satish 
ChaMdra Aggarwal, wrote off the rest of 
blacksmiths loans amounting to Rs. 5 crares 
left unpaid in 1978-79, out of Rs. 15 crore 
distributed 10 them for the purpose of their 
rehabilition. This was a great gift of the 
Janata Party regime and you should not 
forget it. I WOUld, therefore, like to know 
whether there is still any goldsmith left real-
ing under the burden of a loan and if there is 
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one, his loan should be waived off. I would 
also like to know whether the state Govern-
ments are claiming the refund of loans from 
the goldsmiths even aftQl they have been 
written off? This aspect should be paid atten-
tion to. An important suggestion J would like 
to make is that in case the small and mar-
ginal goldsmiths have been arrested for 
violating Gold (Control) Act and civil suits are 
filed against them, they should be withdrawn. 

MR. DEPUTY SPEAKER: Mr. Bhar-
gava, you are devoting from the subjoct 

SHRI GIRDHARILAL BHARGAVA: Mr. 
Deputy Speaker, Sir, I am your fo:lovver and 
take very less tlme.l have had a fascination 
of debating the Bill. I have often been spea"--
ing on such subjects in Rajasthan Legisla-
tive Assembly. That is why I am talking a little 
more time I would like to submit that such 
civil cases lodges against the gold smiths 
should be Withdrawn after charging some 
amount by way of compound fee from them. 

Sir, I would like to after two more sug-
gestions. The Government should give 
special doles to rehabilitate those goldsmiths 
who were forced to give up their nereditary 
provisions under the pressure of the dis-
symetry of this Gold (Control) Act and, again, 
compensation should be given to the next of 
kin of those goldsmiths who committed sui-
cide because they could not stand the star-
vation forced by the Act. The Government 
has itself conceded that this Bill did not 
succeed in achieving its objectives. The cases 
again it the goldsmiths who had to suffer 
losses due to technical snags should be 
withdrawn. Then, I would like to submit that 
India produces, only 2 tonnes of gold against 
the requirement of 150-175 tonnes per 
annum. This production of gold should be 
subjected to customs duty I would also 
suggest that the foreign each angel reserve 
should not be utilised for importing gold. 

Thirdly, I would like to suggest that 
private tourist::. and NRls coming to India 
should be given exemption to bring gold with 

them after collecting import duly from them. 
This factory should also be extended to 
relatives of the people of India, when they 
visiting the country. Similarly gold seized 
from the smugglers should be auctioned. 
Finally, I would like to suggest that incentives 
should be given for exporting gold orna-
ments. 

Mr. Deputy Speaker, Sir, once these 
facilities are extended, I am sure, it will 
benefit 51akh goldsmiths and another 20,000 
people engaged in ths trade in the country. I 
am sure that the han. Minister of Finance will 
c:-ccept my suggestions. I withdrawn my 
Motion wh:ch I had mined to elicit public 
opinion on this Sill. 

20.33 hrs. 

rSHRI NIRMAL KANTI CHATIERJEE in 
the Chaitj 

[Eng/ish] 

SHRI P.C. THOMAS (Muvattupuzha): 
Sir, I am not speaking. 

[ Translation) 

SHAt DAU DAYAL JOSHI (Kota): Mr. 
Chairman, Sir, in brief I would like to submit 
that people's craze for gold has not so far 
diminished in the country. in the circum-
stances the Hon. Minister of Finance had 
done a great service to the nation by bringing 
forward a legislation to repeal the Gold 
(Control) Act. I would like to express a lot of 
thanks to the hon. Minister for this. Earlier 
when th& Act was in operation people used 
to give gold of 15-16 caral's inn place of 22 
carats surreptiously during marriages test 
they may be caught by the controlling au-
thorities. People used to do such things 
underfear. It was an injustice with the people. 
Sir, even after the Act was repealed, the 
Revenue Collectors and Excise collectors 
are visiting the Goldsmith shops in the 
mandis. checking their registers and putting 
their signatures in them. You will be sur-
prised to know even in small gold mandis, 
these offices of the Ministry of Finance tak-
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ing bribes to the order of Rs. 25,000 per 
months regularly. These Officers continue to 
collect this money even today. Iwould, there-
fore, like to request the hon. Minister of 
Finance to stop this malpractice totally in 
view of the fact that the said. Act has since 
been repealed. Finally, I would like to submit 
the exemption must be gives on import of 
gold. A person returning from a foreign tour 
should be allowed to bring a maximum of 7 
Mas of gold with him. 

Thirdly, I would like to say these India!1 
jewellery is being exported to different parts 
of the word. 

Sunset jewellery of gold is made in 
Ahmdabad in Gujarat. I WOUld, therefore, 
requesttoset up a jewellery mandi in Gujarat 
and a diamond mandi at Jaipur. Ahmedabad 
may also please be developed into a jewel-
lery mandi so that export of gold ornaments 
could be augmented. 

SHRt HAMENDRA SINGH BANEAA 
(Bhilwara): Mr. Chairman, sir the Govern-
ment took a welcome step by repealing the 
Gold (Control) Act. The modern economic 
system disputes people's craze for gold, but 
in our counter the conservative people still 
have a craze for gold. Through you, I would 
like to tell the hon. Minister of Finance that 
crores of farmers in the country keep at least 
2-4 tolas of gold just as a security measure 
so that it could be help'ultothem undersome 
emergent situation. Nowadays the quality of 
gold ornaments in the markets is not good. 
The farmers purchase them in the belief that 
it is pure but when he goes to the market to 
sell the same gold under some emergent 
situation, he gets half of the original price. I 
would like to know as to what rules are being 
made for the benefit of the crores of farmers 
for their safety. It is my submission to your. 

lEngHshJ 

SHAI BALGOPAL MISHRA (Bolangir): 
I would like to know whether after repealing 
this Act. you are going to take action against 
those who had kept more gold in contraven-
tion of the Gold Control Act. 

PROF MADHU'OANDAVATE: Sir, very 
briefly I will try to reply to some of the points 
that have been made. 

I was not only surprised but I was deeply 
pained at the remark made by my friend Shri 
Ajit Panja that I have actually introduced this 
repeal Bill rather late in order to help the 
smugglers. 

SHRI AJIT PANJA: I did not say that. 
What I said was that because of the delay on 
the part of the Government, the smugglers 
have been helped. Personally. I have gotthe 
greatest regards for you. 

PROF. MADHU OANDAVATE:Allright; 
my misunderstanding has been removed. 
Even if it is construed that as a result of this, 
the smugglers might have been helped, I 
would like to point out to this House that this 
Bill was introduced by me in the House as far 
back as 24th April, 1990, but because of 
commotion in the House on a number of 
issues, everything else got priority and gold 
got in the background and that is why my Bill 
was receded in the background, otherwise I 
was very keen. In between, fortunately or 
unfortunately, I had to go for a week to 
Washington for IMF conference. Nobody will 
construe that in order to have a link with 
international smugglers, I had gone 
there ... (Interruptions). But anyway, as I said, 
we had brought forward this Bill earlier, but 
because of the exigencies of situation, this 
got relegated into the background. 

I have carefully gone through both the 
reports. You referred to only one report, the 
Aan~arajan report; there is another report 
also, the Dutt Committee report. I have gone 
through both these reports and have also 
listened to the suggestions that you have 
made. If you have seen my Budget speech. 
in that speech itself, I had thrown one or two 
suggestions and one of the suggestion is 
what Shri Panja has said. I had said in my 
speech that there are both the aspects of this 
problem; that whether we allow the NRls and 
tourists to bring a small quantity of gold, 
allow a certain foreign exchange duty to be 
impcsed and where they come back here, 
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certain amount of transactions could be al-
lowed. All those problems I had already 
posed and I had sought the opinion of many 
Members in this House. We have already got 
opinions of a number of Members. We will 
acton it. For that no legislation is necessary. 
As a former Finance Minister, you know that 
can be done through government order 
Notifications. That is one as!J9ct. 

There is another aspect that has been 
raised and that is, as a result of this, the gold 
prices have gone up. Actually I may indicate 
to the House that before the Budget, the 
difference between the prices of gold in the 
country and that abroad, that is international 
prices, was of the order of 55 per cent. Now, 
that has gone up to 71 per cent. He rightly 
raised a question of smuggling. What con-
crete steps should be taken? If you recall, 
that in 1963, in the wake of Chinese aggres-
sion, underthe Defence of India rules, forthe 
first time, gold control was introduced. That 
was legislated in 1968 when Morarji Bhai 
Desai brought this Gold Control Act. I am 
very happy that the very Author of that Bill, 
was the first to send me the telegram of 
congratulations. He said: "After the Chinese 
aggression, in a particular situation that Gold 
Control act was inevitable. But it has outlived 
its utility and therefore, it has to be repealed. 
It is good that you had so much courage in 
your hand repeal it. "He is congratulating me 
for that. But, after that, certain steps are 
necessary. We shall take concrete steps. 
One of the suggestions was the one which 
you mentioned here. Another suggestion is 
that in order to reduce smuggling, what is to 
be done? it is true that when originally the 
Gold Control Act was conceived, it was 
expected that under the provisions of that 
Act, we should be able to curb smuggling in 
the country. But if you, as a former Finance 
Minister go .through the statistics of the 
smuggled gold that was caught hold of, this 
House will be surprised to know that a major 
quantity of smuggled gold that was caught 
and seized was not seized under the Gold 
Control act, but that was done under the 
Customs Act. It will be the constant endeav-

our of my Government to strengthen the 
powers and methodology under the Cus-
toms Act to see that whate'Jer mischief is 
done in the field of smugglin~, we will very 
ruthlessly deal with them. We will try to 
reduce the smuggling to a maximum extent. 
One of the reasons why smuggling takes 
place is the differential between the interna-
tional prices of gold and the indigenous 
prices of gold. Secondly, the differential 
between the amountof gold that is available. 
It is estimated that underground gold is of the 
order of 25,000 tonnes to 50,000 tonnes. 
That is to be checked. One of the reasons is 
this. What is the total gold that is available? 
The estimate of demand of gold is 200 ton-
nes in India. Two tonnes are only locally 
produced, as you rightly said. 50 tonnes are 
re-cycled and only 52 tonnes are available. 
Whereas requirement of demand is of the 
order of 200 tonnes. Therefore, this gap is to 
be closed. We will also take cognisance of 
this and take necessary steps. Thirdly, as far 
as small goldsmiths are concerned, the 
maximum beneficiaries of this particular 
abolition is not the big traders in gold but it is 
the small goldsmiths who were harassed by 
the Government inspector. They were sub-
jected to corruption. No inspector has gone 
back from a goldsmith without taking Rs. 
2000 to RS. 3000 at a time. In addition, as 
Mr. Bhargava has rightly pointed out, they 
were subjected to loopholes. You will be 
happy to know that the Central Government 
has already decided that those small gold-
smiths as a result of the impact of the previ-
ous Gold Control Act actually became the 
debtors and a scheme that is there is that 
there will be acompensation machinery which 
we will assist the State Governments and 
whatever loans they had taken, their loan will 
be compensated by the Centre with the help 
of the subsidy and compensated by the 
Centre with the help of the subsidy and 
compensation given to the State Govern-
ments. That we will take. We will try to protect 
their interests. We will also see to it that as a 
result of this, the employment potential of the 
small goldsmiths will go up. Secondly, we 
will try to check sm uggling. All possible small 
technologies will be made available to the 
small goldsmiths so that they can augment 
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their production. Thirdly, at the time when we 
require foreign exchange reserves, we will 
try our best to see that exports of gold 
jewellery are also augmented. 

And lastly. unfortunately or fortunately, 
in this country gold is not an essential com-
modity. The poor man does not need gold as 
an essential commodity; and, therefore, we 
will not treat gold on par with essential 
commodities which are to be subjected to a 
control order. We will take precautions about 
it. 

We will take cognisance of various 
suggestions made here in the House. and 
also the suggestions made by the Rangara-
jan Comminee and the Datta Committee. 
WE will take follow-up action, so that we will 
be able to ensure that no vacuum is created 
after the repeal of the act, and the economy 
of the country does not suffer. 

I appeal to all Members who have moved 
their amendments to withdraw their amend-
ments and see that the entire Bill is passed 
unanimously. 

SHRI AJIT PANJA: What about the 
import of machinery? 

PROF. MADHU DANDAVATE: I have 
seen that. (Interruptions) 

SHRI AJIT PANJA: West Bengal has 
made an appeal to you personally. (Interrup-
tions) 

PROF. MADHU DANDAVATE: In the 
meantime, in the interregnum, if at all ma-
chinery has come from outside, which will be 
advantageous only to being wholesalers and 
manufacturers, we will see to it that that 
effect is neutralized by trying to see that we 
do not allow such a machinery to come. On 
the contrary, we will give a small, appropriate 
technology to the small goldsmiths so that it 
is they who gain by this measure, and not the 
big manufacturers. That will be our objec-
tive. 

[ Translation] 

SHRI GIRDHARI LAl BHARGAVA: I 
will draw my amendment. 

[English] 

SHRI DAU DAYAL JOSHI (Kota): I also 
withdraw my amendment. 

MR. CHAIRMAN: Do these hon. Mem-
bers, Shri Bhargava and Shri Joshi have the 
leave of the House to withdraw their amend-
ments? 

!3EVERAL HON. MEMBERS: Yes. 

Amendments Nos. 1 and 2 were, by leave, 
withdrawn 

MR. CHAIRMAN: The question is: 

''That the Bill to repeal the Gold (Con-
trol Act, 1968, betaken into considera-
tion" 

The Motion was adopted. 

MR. CHAIRMAN: The House will now 
take up c1ause-by-clause consideration of 
the Bill. There are no amendments. 

MR. CHAIRMAN: The question is: 

"That Clause 2 stand part of the Bill. 

The Motion was adopted 

Clause 2 was added to the Bill 

MR. CHAIRMAN: The question is: 

"That Clause 1, Enacting Formula and 
the long Title stand part of the Bill." 

The Motion was adopted. 

Clause 1, Enacting formula and the Long 
title were added to the Bill. 

PROF. MADHU DANDAVATE: I beg to 
move: 
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"That the Bill be passed." 

MR. CHAIRMAN: The questions is: 

"That the Bill be passed." 

The Motion was adopted. 

20.47 hrs. 

CONSTITUTION (SCHEDULED CASTES) 
ORDERS (AMENDMENT) BILL 

As passed by Rajya Sabha 

MR. CHAIRMAN: Now Shri Ram Vilas 
Paswan. 

SHRt K.S. RAO (Macblipatnam): We 
will take it up tomorrow. 

[ Translation] 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): I 
am only moving the Bill today. It will be 
included in tomorrow's list of Business. 

[English1 

MR. CHAIRMAN: What we can do is 
this. let him move it . . " (Interruptions) ... Let 
him move the Bill. It is not yet late for you. 

SHRI HARISH RAWAT: It should be 
concluded within five minutes. 

[Translation] 

SHRI RAM VILAS PASWAN: I beg to 
move:-

"That the Bill further to amend the 
\::onstitution (Scheduled Castes) Order 1950 
and the Constitution (Scheduled Castes) 
(Union Territories) Order, 1951 and to amend 
the Constitution (Jammu and Kashmir) 
Scheduled Castes Order. 1956, the Consti-
Mian (Dadra and Nagar Haveli) Scheduled 
Castes Order, 1962. the Constitution (Pon-

dicherry) Scheduled Castes Order, 1964 
and the Constitution (Sikkim) Scheduled 
Castes Order, 1978, as passed by Rajya 
Sabha, be taken into consideration." 

Mr. Chairman, Sir, sinC"Q this bill was 
included is today's list of business of ap-
proved by the Business Advisory Commit-
tee, it could have been passed today, but it 
is too late now. This Bill pertains to extend 
facilities of reservation to neo-buddhists. 
When the han. Members could take so much 
pain to sit upto this late hour, they could sit for 
another 15-20 minutes and participate in the 
process of passing the Bill. The Bill has been 
unanimously passed by the Rajya Sabha. 
Since it is the Baba Saheb Ambedkar's birth 
centenary year, it will be highly sacred work 
pass such a Bill. For this purpose hon. 
Members from any side ..... . 

[English] 

SHRI K.S. RAO: Let the Han. Minister 
move the BiU. The speech can be made 
tomorrow. 

MR. CHAIRMAN: Now, are you in a 
mood to have it passed, or not? (Interrup-
tions) 

SHRI HARISH RAWAT: let the hon. 
Minister just say, 'I move the Bill.' 

[Translation] 

UWe will listen to the hon. Minister. 

[English] 

MR. CHAIRMAN: He will make the 
submission tomorrow. But let him speak for 
a tew minutes. 

After that, with your permission, I will 
call ~pon one member to speak. He wl1l 
speak for two or three minutes. 

( Interruptions) 

SHRI K.S. RAO: No. 
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SHRI HARISH RAWAT (Almora): It is 
not fair on your part to do so. Kindly listen to 
our views also. (Interruptions) 

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE): He will only move 
the motion for consideration. (Interruptions) 

SHRI HARISH RAWAT: Many mem-
bers from our side have to move the amend-
ments. When will they move their amend-
ments? 

PROF. MADHU DANDAVATE: What-
ever Mr. Rawat has suggested is acceptable 
to the Government. He will only move the 
motion for consideration. The hon. members 
will move their amendments tomorrow; and 
after moving their amendments they can 

speak also. 

[ Translation) 

~HRI RAM VILAS PASWAN: Mr. Chair-
man, sif, with your kind permission I beg to 
move this Bill for consideration. I shall make 
my speech tomorrow. 

[Eng/ish] 

MR. CHAIRMAN: The House stands 
adjourned to meet tomorrow at 11 A.M. 

20.52 hrs. 

The Lok Sabha then adjourned till Eleven 
of the Clock on Friday, May 25, 1990/ 
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